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LOK SABHA DEBATES

LOK SABHA

Tuesday, March 22, 1983 /Chaitra 1, 1905
(Saka)

The Lok Sabha met at Eleven of the
Clock .

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

SEVERAL HON. MEMBERS: Namas-
kar.

MR, SPEAKER: Namaskar,

SHRT SATISH AGARWAL: Sir. it is
surprising that there is no quorum. It is
the duty of the Government to see that
there is quorum. Five minutes have
already been wasted.
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It is Government's responsibility. Tt s

~not Private Members' day. It iy official
business.
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PROF. MADHU DANDAVATE:
They maintain neither decorum nor
quorm.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
Sir, let us divide. I assure you that we
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will maintain quorum let them maintain
decorum.

PROF. MADHU DANDAVATE:
Our reply is that we will maintain quo-
rum with decorum.

Grab bucket unloader at Cochin Port

*328. PROF. MADHU DANDA-
VATE: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleasad
o state:

(a) whether it is a fact that Grab Buc-
ket unloader is to be used at the Cochin
Port to unlpad from the ships to the shore
imported rock phoshphate and sulphur;

(b) if so, whether there will be a spil-
lage of about 1 per cent of quantities of
rock phosphate and sulphur transferred
from ship to the ghore causing pollution
nnisance to the naval base as well as
surronuding population; and

(c) if so, whether a more sophisticated
and spillage-free equipment will be used
for unloading to avoid spillage resulting
in pollution as well as recurring loss2s?

THE MINISTER OF CHEMICALS

AND FERTILIZERS (SHRI VASANT
SATHE): (a) Yes, Sir.
(b) No, Sir. b
(c) Does not arise.
PROF. MADHU DANDAVATE:

Sir, the hon. Minister’s reply is like that
of an insurance form—yes, no, yes, no. It
is strange. [ don’t think he has looked
into the problem.

s WA ¢ F31 7 AN ATA
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PROF. MADHU DANDAVATE:

Sir, In the reply that is given by the hon.
Minister he has admitted the first part of
the question ‘Yes, Sir’ and later on he says
dhat there has ben no spillage at all and
as a result of that there is no pollution.
“That geems to be his contention, Firstly,
¥ woulg like to inform the hon. Minister
through you, Sir, that if he personally
visits that spot where the unloading
-operations are taking place at Cochin Port
he will be able to see for himself what is
happening. Sir, if you permit me at some
other gtage I would be prepared to lay
on the Table of the House photographs
of unloading operations—unfortunately I
am to lay so many things. Those photo-
graphs indicate how much sulphur and
phosphate is actually spilled away, to
how many kilometers they travel and
what is the harm done to the fish thers
and if he takes cognizance of that he will
find the reply he has given is though not
wrong, I do not blame him because he
hag not visited that place ....

SHRI VASANT SATHE: Have you?

PROF. MADHU DANDAVATE.:
©Only three days ago I have been to
Cochin. I can produce my air ticket and
Tday it on the Table of the House.

All HON. MEMBER: How are you
-Enterested iy Cochin?

PROF, MADHU DANDAVATE.
Because India belongs to me. Sir, only
to correct his reply I would like to ask
him some supplementaries.  Firstly, can
he glve us the details ag to what is the
total quantity of rock phosphate as well
as sulphur that is unloaded in each opera-
tion and if -he gives that figure and also
tells us what is the nature of the type of
bucke! that is used for unloading pur-
poses, whether there are any openings or
slits on that entire equipment, so that you
will find some quantity will always fly out
and if these details are given by him to
mne in this House then I will be able to
ask further supplementaries to find out
wheth:r the reply given earier is correct
or not.
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SHRI VASANT SATHE: Sir, as to tae
exact quantity of culphur and phosphate
1 do not have the figures here but I will
try to get it from my Secretary....
(Interruptions) 1 am entitled to get it.
Sir, in  one  ship-load we get 40,060
tonnes....When in operation it takes
scven tonnes per operation. Now, the main
thrust of his question—if 1 understand
him correctly— is that there is danger of
spillage and therefore pollution  whether
to fish or human beings like my  hon.
friend. Therefore T was myself concerned
with this pollution aspect and spillage
aspect. I called both the parties who had
given tenders for two types of loaders,
the screw type which is produced by a
Swedish company and the bucket type and
grab type roller. 1 saw the film show by
them about the existing spillage and the
pollution that it causes. Therefore, T
went into the entire question and tried to
see whether there is any improvement in
the grab type loader. The improvement
that has been brought about, which we
are adding to grab type, is nearly fool-
proof in the sense that there is no spil-
lage. that there is interlocking; unless inter-
locking takes place the grab will ant
lift and the lips will be overlapping.
Therefore they seal the thing completely.
The bucke; is totally covered. The danger
of spillage is when it discharges in tac
hopper. Now the hopper is also closel,
with ducts which will suck in the surpius
dust and again refill it in the filter bag.
So with this arrangement now we ars
satisfied. The people who are going to
supply us also guaranteed through their
Principals that the spillage will be hardly
.0005 per cent. Tt is negligible. Therefore
there is no danger now of any spillage.
Spillage is important from pollution point
of view when sulphur is to be mainly
unloaded. Therefore there is no danger.
We are satisfied that considering the entire
economics of both these types, the grab
type is better. It is economical. It save
energy, foreign exchange and everything
because the indigenous content is much
more. The screw type is an imported
one. It has entirely to be imported. Tt
has not been tried anywhere in the world
except in Edinborough where unfortuna-
tely an explosion took place because in
the screw type there is a friction danger.
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Therefore we did not want that, This is
the whole story. I have satisfied myself

totally by calling both the parties. I hope
our hon. friend will be satisfied.
PROF. MADHU DANDAVATE.

1 am still more unsatisfied. There are lot
of contradictions in the reply of the hon.
Minister. He has not gone and seen the
operation actually but he hag seen th2
film. Even by seeing the film he might
have been able to notice that through
various lids and openings lot of material
actually spills out. He has slightly modi-
fied his earlier reply but while modifying
he has created further contradictions, In
the question I have raised the point whe-

= ther there is large spillage of over one per

y

r

cent. Just now, while replying to my ear-
sjier  question  he said, the spillage is
very small, instead of ome per cent, itis
.0005 per cent.  (Interruptions) 1 said
.0005 per cent.

SHRT VASANT SATHE: It is three
Zeros.
PROF. MADHU  DANDAVATE:

T have repeated the zero three times; how
many times do you want me to repeat the
zero?

SHRI VASANT SATHE. Till you be-
come Zzero.

PROF. MADHU  DANDAVATE:
That is impossible; even in the zero hour
I will not become a zero! Next he says,
there is no spillage. Let him check up the

facts by actually visiting the place; he
has only seen those films,
MR. SPEAKER: He has been in

charge of fllms.

DR. SUBRAMANIAM SWAMY: Only
in colour!

MADHU DANDAVATE:
colour of the film, Sir?

PROF.
Which is the

Now, he has slightly modified his reply
and said that .0005 per cent spillage is
there. But if he visits the spot and sees
the unloading operation, he will find that
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the spillage is much higher than what he
is informing the House here. Now, he has
said that he has actually seen the entire
equipment and that no spilling of rock-
phosphate and other things are there.
That is also incorrect.

My seecond question is: Is it a fact that
even on the basis of this .0005 per cent
spillage which you have admitted in this
House there are areas round about that
unloading region where the fishes are
killed and air is polluted You don't give
the information to me but here the hon.
Members from Kerala belonging to the
ruling party who represent that area will
be able to confirm this information as to
whether the fishes are Killed in the area as
a result of pollution caused by the spillage
and also air pollution is there. If that is s0,
I would like to know from the hon. Minis-
ter whether he has come across some al-
ternate type of the technology of equip-
ment which is  completely free from
spillage? If it is so, will he at least give
assurance to the House that he will be
prepared to review the type of the equip-
ment utilised in unloading from the ships
so that the fishes are safe, human beings
are safe and the air pollution is avoided?

SHR1 VASANT SATHE: As I said, the
film that we saw and what my colleague is
referring to, is the old Grab type loader.
1 agree that in the existing old Grab type
lcader spillage is there. If he goes to the
spot, he will see the old Grab type loader.
There is spillage and it is precisely to
correct this that we have gone in for the
new Grab type loader which I have
described to him  which was seen by our
Engineers in Hamburg. It is working
there all right and they have seen them
and saw that there wag no spillage. There-
fore, we are satisfied with this new type
of loader which js yet to be installed.
Even now if we both go there, we will
not see either the Sweedish screw type
equipment or the new grab type equip-
ment.

PROF., MADHU DANDAVATE: The °
question is about the existing grab type.

SHRI VASANT SATHE: We are not
talking about the existing equipment.
This is the question regarding the new
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type of equipment. The question re-
lates to the new grab type loader. Now,
this is the new grab type loader of
which I am talking and it has not been
installed. How can we talk of the
existing loader that is already going on
there?

MR. SPEAKER:. He is talking about
the equipment which is going to be
installed there.

(Interrputions)

PROF, MADHU DANDAVATE: The
question that was asked is not abont the
future equipment thay will be brought, It
is about what is happening there at
present.

SHRI VASANT SATHE:
pardon that you
sentence of your
this:

I beg your
please gee the first
question. It says like

“(a) whether it is a fact that Grab
Bucket unloader is to be used....?"
This is what we have not yet ordered. That
i why I said all thig about (he one
which has to come and which is yet ti
be used there and it is the Jlatest grab
type.

SHRI XAVIER ARAKAL: Now, that
substantiate the contention that there is a
great pollution in that area because this
Grab Bucket is yet to come there. The
existing thingg do contribute to the :oilu-
tion of this area. Now, my question is:
what are the facilities provided in the
Cochin Port to unload these sulphur and
rock phosphate chemicals to the factory?
At present, thig area is highly contami-
nated. If you kindly go through the re-
port of the pollution Board you will be
convinced tha; Cochin area is the most.
‘highly polluted area in the whole of
India. Having answered the questions as
‘Yes, Sir’, ‘No, Sir’, and ‘Does not arise’,
where do we gtand? He qays that the
Grab Bucket has yet to be installed. In
that case the existing one must be contri-
buting to this. What is the real answer
to this question?

SHRI VASANT SATHE: For the new
Coach plan¢ which ig being set up ander
FACH, the question of unloading and
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having this unloader came up. Uptil now,

we have been getting is straightway um-
loaded from the ship at the Cochin Port I
agree that pollution hazard is there jn the
existing system, because the presefy Grab
loaderg do not have the spillage-proof
arrangement. That is why we had asked-
for tenders. Two tenders were received;
one was from the Swedish Company for
the screw type....

MR. SPEAKER: That is all right.
Next question.

Licensed capacity for Erythromycin

%330, SHRI T. S. NEGI:
SHRI H. N. BAHUGUNA:

Will the Minister of CHEMICALS
AND FERTILIZERS be pleasel to lay a-
statement showing:

(a) licensed capacity for Erythromycin
or its intermediates which could be con-
verted to saleable drug forms;

(b) installed capacity for manufacture
of Erythromycin from basic fermentation
stage, with names and locationg of
Manufacturers;

(¢) how much of the installed apacity
from the basic stages of fermentation is
being utilised; how much of it is in public
sector;

(d) the consumption of Erythromycin
or its galts as drugs during 1981-82 and
1982-83 (April—December) in  the
country;

Brythifomycin
Government to
public

(e) wa§ any import of
thiocyanate allowed by
any private sector company or
sector company;

(f) if ¢, particilarg of the "companies;
and

(g) do any of these companieg have
the know-how ‘for manufacture of
Erythromycin from Wasic fermentation
if su, the reasons for permitting the im-
port of Erythromycih or its inter-
mediates? '
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THE MINISTER ' OF CHEMICALS
AND FERTILIZERS ‘ (SHRI VASANT
SATHE): (a) to (g). A statement is
laid on the Table of the House.

Statement

(a) to (d). The licensed capacity for
Erythromycin and its Esters, stage of ma-
nufacture approved, location and produc-
tion in the organised sector  during the
years 1981-82 ang 1982-83 (April-Decem-
ber) are given in the annexure. To the
extent available the installed capacities in
« the organised sector and imports of Ery-

thromycin are also indicated. No licence

has been issued for any intermediate sepa-

rately. ¢ ol
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ted that they have imported 2195 kgs. in
1980-81, 10226 kgs. in 1981-82 of Ery-
thromycin Thiocyanate, Import figures for
1982-83 are not available, This company
claimed to have technology for  basic
manufacture of Erythromycin in the ap-
plication for grant of Industrial Licence
for substantial expansion.

Erythromycin and its esters have been
canalised  under the Import Policy of
1980-81, 1981-82 and 1982-83. The im-
port of Erythromycin Thiocyanate is al-
lowed under Appendix 5 of the Import
Policy of these years. Under this, actual
users are entitled to its import on the ba-

(e) to (g). In the Organised Sector, sis of past consumption.
M|s. Themis Pharmaceuticals have repor-
. Statement
S.  Name of the Licensed  Installed  Location Stage of Production (in Tonnes)
No. Company Capacity (!apacxtyd MANUERCs — = b i S a
as reporte ture appro- 1981-82 198a-83
_the ved (April-  (April-
company) December) Deczmber)
X a 3 4 5 6 7 8
Ph’ulc Sc‘mr
1. M/s. Thomi Ph a- (0 TPA 35 TPA (as Vapi Basic 10.68 13.03
ccutv'xc} ?ngw ‘\%:u s ser REC
Themis Biosyn Ltd.) § application)
2. Mjs. Alembic Ghemicals 12 TPA 15 TPA  Baroda  Basic 17.04 1094
Warks Co. Ltd. .
3. Mis, Standard Pharma- 6 TPA 2 TPA  Caloutta  Basic Nil Nil
ceuticals
Public Sector
t..L.LD.P.L. . 36 TPA 36 TPA Rishikesh Basic 3.3 Nil

Total production
in organised sector

Total Imports

1981-82 1982-83 (April-December)
31.22 20.97
0.29 0.89

SO
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SHRI T: S. NEGI: Sir, we have been
making all manner after complicated anti-
biotics and drugs in the country after we
“started pencillin in 1950. I would like to
fkmow when we entered into an agreement
for manufacture of erythromycin and with
whom and on what terms. Was it that we
will keep on importing intermediates for
ever or were we to start manufacture of
the drug in the country for which we have
such a strong base? I would like to know
for instance whether any of the Indian
companies or drug manufacturer’s As-
sociation had approached the Government
in this matter or not, and what were the
terms and conditions entered in to and
whether, these have been observed fully,
and if not, why not and for whose bene-
(Interruptions)

SHRI VASANT SATHE: The position
about erythromycin is that it is an impor-
tant antibiotics drug and in this country
approximately today 35-40 tonnes arc be-
ing produced, although the estimated re-

quiremen; would be about 50 tonnes by
had allowed

1984-85. Now . we

the Alembic the leader in  this
to produce from the basic stage
of its  maunfacture,  They have the

approval to produce upto 30 tonnes al-
though they have not gone in for that
much capacity. Another company, third
leader in this country, the IDPL was given
a licence in 1977 to produce 36 tonnes.
Then Themis was another company which
was originally producing four tonnes from
intermediate known as Tioc, That -in-
termediate they were importing and ma-
king Erythromycin. They were importing
from outside. I don’t know from which

principal. ...

SHRI T. S. NEGI: Are you willing to
disclose from which country they were

importing?

SHRI1 VASANT SATHE: Original
Source may be the U. S, In 1981 they
were given a licence ang allowed to pro-
duce 30 tonnes. First they were given a
letter of intent for 12 tonnes to go from
the basic, but they did not, Then in 1978,
he previoug regime reserved Erythromycm
entirely for the public sector. So, no pri-
vate sector was allowes licence for expan-
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sion, When our Government came in
1980, we again de-reserved and allowed
the private sector to go in for its produc-
tion. We allowed Themis and gave themr
a licence for production of 30 tonnes. But
till today, although they have formed a
new company—Gujarat Themis—they have
not gone in for production. They have set
up three fermenters, but according to us
even till today they have not gone in for
the basic, which was the condition for
their expansion licence of 12 tonnes. They
are still importing intermediate and pro-
ducing whatever they are, It is illegal and
it cannot be done.

Then there are some small-scale indus-
trics in this country who are all importing
intermediate Tioc and producing and mar-
keting it through another big company
known as Abbott. Now, this is the posi-
tion today. If we want to encourage pub-
lic sector—IDPL—to produce or even the
private sector—Themis—to go from basic,
we will have to take some steps to see that
import of Tioc is not misused.

SHRI T. S. NEGI; Sir, 1 would like to
know whether we are in a position to
manufacture Erythromycin in the country?
And if so, why is it not being done? What
is the total source value of import for
Erythromycin intermediate and who are
the  beneficiaries? I would also like to
know whether even these are being im-
ported from most competitive sources omn
the basis of global tenders or this is also
a family affair like the Kuo Oil?

SHRI VASANT SATHE: Today in the
country about 16 tonnes of intermediate
Tioc is getting imported.  Because con-
sumption is one to one, equivalent Ery-
thromycin is being produced. As T have
already said this is being done mainly in
the small-scale sector and some portion
also by these Themis people who are
importing the Tioc. Therefore, the policy
should be to encourage production from
basic. TDPL has today an idle capacity
because their cost becomes higher and
they cannot compete with the imported
converted. Erythromvein  from Tioc,
which is much cheaper and, therefore,
they arg trying to infiltrate into our mar-
ket
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DR KRUPASINDHU BHOI: Sir, the
Hon. Minister has said that the IDPL and
other indigenous companies are not able
to compete within the design parameter
of the imported Erythromycin basic raw
materia] and that it ig causing a loss to
them. Therefore, 1 would like to know
whether the Minister is aware of the fact
that the design parameter for production
of basic raw material for Erythromycin,
which is a key drug for our country,
is helped by the Indian Medicine and
Scientific Resecarch and the design para-
meter which is available to produce these
things. Why is he not restricting the im-
port of it and allowing the basic raw ma-
terial produced in our country to be used
for it? In this way, they are discouraging
the scientists who are associated with the
Indian medicine and scientific research.

SHRI VASANT SATHE: There is no
deficiency in design parameter and we are
willing to take full advantage of our scien-
tists and research men and even encourage
them. As far as IDPL are concerned I
entirely agree with my hon. friend and
also earlier hon. member that import of
intermediate is the main constraint; That
has to be taken care of if indigenous pro-
duction from basic stage is to be encou-
raged. That is our objective.

Derecognisation of Political Parties receiv-
ing less then ome-sixth votes

4
*332, SHR1 KRISHNA PRATAP
SINGH:

SHRI K. MALANNA:

Will the Ministey of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government have received
suggestion for derecognising the narties
not securing one sixth of the total votes
polled; and

(b) if so Government's reaction
thereto? il

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM

NABI AZAND): (a) and (b). Though
the suggestion has not been sent to Gov-
ernment, Government js aware af the:
suggestion, The implementation of he
suggestion would require an amendment”
of the Election Symbolg (Reservation and’
Allotment) Order, 1968, which inter aiis-
provides for the recognition of political’
parties.  The Election Commission whichs
is solely concerned with the administra~
tion of this Order hag stated that it is
examining the matter and that it proposes
to discusq the matter with the recognised
politica] parties in due course.

st gwr waa Py HeEqET
werRg, § g & wfafwr swev
AMEAT 9T, W AFAAT TIA FIA B
g9y H .2 1 1968 ¥ W/ SuHe
qr | S9w ag "I & qffeafy
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C® AR Fwr g R ogmA mad
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“The Election Commission has siid
that it is examining the matter and (hat
it proposes to discusq the matter- with
the recognised political parties in due
course.”

qEAT @ | EAFT AT

AT @A F AR ST "G

gam frr ofafzes oty & @
F arz &8 faom faay s oasar

SHRI BUU PATNAIK: 1 would tike
10 know from lhe Governmcnt whather
they have taken the stand that this is the
Election Commission’s business and per-
haps it is, Would the Governmen; con-
sider, apart from the ‘Political Zarties
obtaining less then 1/6th of the votes,
banning altogether (he go-called indepen-
dent candidates?

MR. SPEAKER:
candidates !

So-called jndependent

SHRI BIJU PATNAIK: You gre
talking of 1/6th of a Party’s votes. What
about the independent candidates who are
springing up like mushrooms in this
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country by bringing on amendment at
leas; to that effect?

N WA Fiy

gz A
LG e o rc SR T ot S )
o faErmdm 2

CIS S e (g T AT

A '%’ | EWTT W@ Hedl qret
faezw & = faa oW sfredesew
F O TEEH

i HANTA F(WH . WY FT FF
qITqT AT FT A AT F

wi ww fawm qma: § oA
WEET H OAAT AEAT F——gw
FHA AT FON AT AL F4W,
g wAT A g, Afgw wdr faaer
ot i mifeat ag@ @ AlFA AT
glara e aEt & = oW

S W whew g2 g4
atza F q3 oAt gy F o

i W fewm gmam o w0
EEUNE I o

dl WTATE wOOS A Al
fat a2 2—mx a5 od ¥ &
1/6 ¥ F9 3w &4 2 I3 &1 A-
fanares 7 fer s S wE
oM 98 ® ¥ Iw A WA
GE LI - S

# W fas amam ¢ g 6 AT
q¥F 9 Tt qreman s qrfzat
g & "rgar gra Tifedi ¥ aw@w
aT T F 7
SHRI K. LAKKAPPA: Mr. Speaker,

Sir, apary from the fact that the question
is based on the de-recognition of political
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Parties, which do not get one-sixth of the
total votes polled, is there any thinking
of bringirig about—because you gare pro-
mising these electoral reforms—a law to
curb the formation of and mushroom
growth of regional as well as parochial
parties which are ganging up ioday to
endanger the integrity and sovereignty of
this country?  Such political Parties are
against the national interests and the in-
tegrity and sovereignty of the country,

SHRI JAGAN NATH KASUHAL: It
does not pertain to thig question,

SHRI K. LAKKAPPA: You said,
electoral reforms. . (Interruptions).

MR. SPEAKER: That ig not »art of
this question. Hé says that has to be
vput ag a separate question,

SHRI SATYASADHAN ~CHAKRA-
BORTY: This is an important question,
and I agree tha; the Election Commission
Is thinking over the matter. As political
Parties, we should alsc give a serious
thought to it. There iy a misconception
that the multiplicity of Parties is creating
problems. But (he existence of multipli-
city of Parties represents the contradic-
tions in our social gystem,

MR. SPEAKER: What is the ques-
tion?

SHRI  SATYASADHAN CHAKRA-
BORTY: But if in the name of reducing
the number of parties you want to de-
recognise the existing parties it is the
duty of the Government also and the
ruling party, that they should give an
assurance 10 the effect, thay the existing
de-recognised parties, would be recognised
first.

MR. SPEAKER: The Election Com-
mission is an independen; body. It is a
statutory body. That is a ceparate and
independent body,

SHRI SATYASADHAN  CHAKRA-
BORTY: We are entitled to our opinion.

-

MR. SPEAKER: You can bhave it
Nobody debars you from having your
opinion,

£

CHAITRA 1, 1905 (SAKA)

Oral Answers 18

SHRI N, K, SHEJWALKAR: This
matter relates to the improvement in the
Representation of the People Act and
other things. May I know the progress
that hag been made in the matter of
framing a new comprehensive law .elating
to the Representation of the People Act?

w WOATT T : F{gAE &I
UF gg9 FASL A4 FE a5E ¥ F

Procedure  Regarding Reglsﬁaddn of
Newspapers

*333. SHRI GIRIDHAR GOMANGO:
Wil the Minister of INFORMATION
AND BROADCASTING be pleased to
lay a gtatéement showing.

(a) the names of (he newspapers re-
commended by Government of Orisda
and those received directly by his Ministry
for registration during the last five years;

(b) the names of the newspapers Jut of
them which received registration letters
from his Ministry so far; and

(c) the procedure and policy adopted
by hig Ministry for registration of news-
papers?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE PARLIAMENTARY
AFFAIRS (SHRI H. K. L. BHAGAT):
(a) to (¢). The procedure for registration
of newspapers and issue of registiation
certificates is contained in sections 19-B
and 19-C of the Press and Registration
of Books Act, 1867 and rules 7 and 10
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of the Registration of Newspapers (Cen-
tral) Rules, 1956. According to this pro-
cedure, a newspaper is registersd on
receiving a copy of the declaration made”
and subscribed by the printer|publisher and
attested by the official geal of the Magis-
trate cofiterned under section 6 »f the
Press and Registration of Books Act. A
certiflcate of registration is issued to the
publisher affer guch registration and on
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the publication of the mnewpaper. No
recommendation is required to be made
either by the State Government or by any
other person,

A list of newspapers published from
Orissa which were isssued registration .
certificates gince 1978 and which have yet
to be issued registration certificates is
placed on the table of the House.

Statement

List of Newspapers of Orissa Stale

(A) Which have boen issucd Registration Certificates ficnm Joivary 1978 to Fobiuary

1983
1. Bharat My Nation

2

Dinalipi
Khabara Kagaj .
Abhed

Aji

Biplab

Dibdibi

T @ o b

Gana Barta

9. Gara Ishtahar

10, Hitakankhi

11, Jana Samikhya .

12.  Jubalok _

13. Khurda Bulletin

14. Narvika

15. Niyamaka .

16. Pragati Sikha . . . -

17. Ranaveri .

18. Rourekela Reporter
19. Sabhadhan

20. Sani.

21. The Bibartana .
2. Surjya

23. Tuesday

24. Labour Burcau .
e5. Utkal Bhumi

English Daily
Oriya Daily
Oriya Daily
Hindi Weckly
Oriya Weckly
Oriya Weekly
Oriya Weekly
Oriya Weekly
Oriya Weekly
Oriya Wcékly
Oriya Weekly
Oriya Weekly
Oriya Weekly
Oriya Weekly
Oriya Weekly
Oriya Weekly
Oriya Weekly
Oriya Weekly
Oriya Weekly
Oriya Weekly
Oriya Weekly
Bilingual Weekly
Bilingual Weekly
Bilingual Weekly
Bilingual Weekly
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26, Jaykaypur Samachar . v . . . . . English Fortnightly
27. Adivasi Kalyan . . ’ . . . . . Oriya Fortnightly

28 Anannya . . . . .« « +« . . Oriya Fortnightly
29. Bana Bani . ' . . & . . Oriya Fortnightly
30. Jagrat Hua . ¥ " . . . . . Oriya Fortnightly
31. Khabar . . . . . . .. . Oriya Fortnightly
32, Mayurbhanj Samachar . . . 5 . . Oriya Fortnightly
33. Mata Mata ; . . . . . . . Oriya Fortnightly

34. Majav Samaj . . « Oriya Fortnightly
35. Mahila Varta ' . . . Oriya Fortnightly

36. Nyayabati . . Oriya Fortnightly

37. Pregati Surya . Oriya Fortnightly
g

38. Pragati Patha - ‘ . Ourlya Fortnightly
39. Pratarna " ‘ - ‘ . Oriya Fortnightly
40. Purapalli , # ‘ : . . Oriya Fortnightly
41" Sampadak . ‘ . ~ . Oriya Fortnightly
42. Palli Bandhu e i ' . Oriya Fortnightly
43. Sabita & @ = . Oriya Fortnightly
44. Sharma Sakti S ‘ ’ . Oriya Fortnightly
45. Subichara , . 5 . . . Oriya Fortnightly
46.  Aluminium p v . English Monthly
47. Konark Review . ' ’ ’ * . English Monthly
48. Plancts and Forecast , . " .7 % . English Monthly
49. Draft Science news . ¢ P B English Monthly

50. Legal Publications News 5 , % , . . English Monthly
51. Market Horizon . . . % . s . English Monthly
52. Orissa Medical Journal . . . a2 & s English Monthly
53. Sports Information . . . & & » = English Monthly
54. MangalSutra . . . . . . . . Hindi Monthly
55. Abarta . . . . .« . . . Oriya Monthly
56. Baidahka . . " .« . .. Oriya Monthly

57. Bana Jharama . . . ¢ % & . Oriya Monthly
58. BigyanJyoti . . . . . . . . Oriya Monthly
59. BhagavatDarshan . . . . . . . Oriya Monthly
60. Bijuli s s i ;@ « . . . Oriya Monthly
61. Bilaunana " . . . . s . Oriya Monthly



79
8o.
81.
82.
83.
84.
85.
86.
87.
88.
89.
90.

91.
92.
93
94
95.
96.
97. Sahitya-O-Samalochana

I 62.
63.
| 6
i 65.
- 6.
" 67
68.
| 6.
0.
1.
72.
73
74
75
6.
77
48.

Oral Answers

Bilua Bichar
Bunakar
Chalachitra
Chalapatha
Chhatraaikya
Chhaya Ghitra .
Chikitsaka
Chirantana
Chitra
Daabne-O-Daayitwao
Divya Sandesh
Dibya Chetan
Gandhuint.
Gapa Raija
Gokar Nika
Jahanarajja
Janadarwar
Kaibalya
Kaibarta Samachar
Khatikia

Jibika

Khadya Krushi
Krida Sandesh .
Krishna Chakra
Lalana

Lok Kalyana
Lok Sikhya
Mahal

Manafasal

Mashal (The)
Moti Manika
Odia Viswanagari
Prasarini

Pusi Mausi

Samabesh .
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Oriya Monthly
Oriya Monthly
Oriya Monthly
Qriya Monthly
Oriya Monthly
Oriya Monthly
Oriya Monthly
Oriya Monthly
Oriya Monthly
Oriya Monthly
Oriya Monthly
Oriya Monthly
Oriya Monthly
Oriya Monthly
Oriya Monthly
Oriya Monthly
Oriya Monthly

Oriya Monthly
Oriya Monthly
Oriya Monthly
Oriya Monthly
Oriya Monthly
Oriya Monthly
Qriya Monthly
Oriya Monthly
Oriya Monthly
Oriya Monthly
Oriya Monthly
Oriya Monthly

Oriya Monthly
Oriya Monthly
Oriya Monthly
Oriya Monthly
Oriya Monthly
Oriya Monthly
Oriya Monthly
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99-
100.
101.

102.

110,
111.

11,

113.
114.
115.
116,
117.
18.
119.
120.
121.
122.
123.
124.
125.
126.
127,

128.

129.
130.
131.
132.

133.

Oral Answerg

Sangaramar Varta
Sanch Samachar
Sanjog .
Sankha .
Shramik Varta .
Subhadra .
Sramika Ekta °
Sunapila

Swastika . .
Tatvghoda

Titikhya

Timiralok .

Unmecha

Vartika

Yogajyoti .

Dandak Barta

Yug Dharma
Bhandaphur

Gram Sakti . .
Vinimay

Utkal Homeo Sandesh
Kriyaban .

Mahanadi .

Akhila Chakra Patrika
Ecorissa Patrika
Integral Education
RRL Bulletin
Singsong . ; 5
Vortex

Akhila Chakra Patrika
Amrutayana

Awhana A :
Bidora

Buddha Sasana
Chayanika

Daruerahar ¥ i
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Monthly
Monthly
Monthly
Monthly
Oriya Monthly
Monthly .

Oriya
Oriya
Oriya
Oriya

Oriya
Oriya Monthly
Oriva Monthly
Oriya Monthly
Oriya Monthly
Oriya Monthly
Oriya Monthly
Oriya Monthly
Oriya Monthly

Oriya Monthly

Bilingual Monthly
Urdu Monthly
Bilingual Monthly
Bilingual Monthly
Bilingual Monthly
Multilingual Monthly
English Quarterly
English Quarserly
English Quarterly
English Quarterly
English Quarterly
English Quarterly
English Quarterly
English Quarterly
Oriya Quarterly
Oriya Quarterly
Oriya Quarterly
Oriya Quarterly
Oriya Quarterly
Oriya Quarterly
Oriya Quarterly
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27
134.
135.
136.
187.
138.
139.
140.
141.
142
143.
144.
145.

146.
147.
148.
149.
150.
151.
152.
153.
154.
155.
156
157.
158.
159.

160.
\

161, Jounal of Chmovrative Alteratuee and Assthatics

Oral Answers

Cigisa . . g . . . -
Diganta . . . . é e #
Hindu Chctina . x " . .

Istabar . 3 " # " . ¥
Kllr}’l&r . . . . . . .

Mahaprabhu . . . . . .

Janapath . . . . " .
Kranti Path . . . . . "
Napbalipi . . " . . . .
Nila Sagar . 5 . s . .
Nirmalya . s . s . . .
Panchajanya . . . . . .
Paricharya . . . . . .
Purana Darshan . . . . .
Purnima Ghand . . . . .
Samardha . ; 5 . . . .
Samparka .

Sishu Lekha ; ; . s . .
Udgata . ; . > o . .
Unmana . ‘ : § . . .
Vishva Dhara . . . . . .
Digdarshini . . : . . .
S»rvice Experience . . . . .
Utkal Pragati . . . . .
Ekamara Times . . . . .

Journal of the Diplomt Engineers Association

Cuttack Review § " " . .
.

162, Jounal of State Politics and Adm’nistration

103.
164.
165.
166.
167.
168.
16g.

Mulyayan . N . . . . .

Multiverse . . . 3 ’ .
Bigyan Alok . 5 . » .
Ajira Bigyana . ; . . . .
Jhilimili . . . . . . .
Kakameena . . . . . .
Neeladri . . e . . .
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Oriya Quarterly
Oriya Quarterly
Oriya Quarterly
Oriya Quarterly
Oriya Quarterly
Oriya Quarterly
Oriya Quarterly
Oriya Quarterly
Oriya Quarterly
Oriya Quarterly
Oriya Quarterly
Oriya Quarterly
Oriya Quarterly
Oriya Quarterly
Oriya Quarterly
Oriya Quarterly
Oviya Quarterly
Oriya Quartcrly
Oriya Quarterly
Oriya Quarterly
Oriya Quarterly
Sanskrit Quarterly
Bilingual Quarterly
Bilingual Quarterly
English Other Periodicity
English Other Periodicity
English Other Periodicity
English Other Periodicity
English Other Periodicity

Enaglish Other Periodicity
English Other Periodicity
Oriya Other Periodicity
Oriya Other Periodicity
Oriya Other Periodicity
Oriya Other Periodicity

Oriya Other Periodicity
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170. Rrutu . . §
171, Sishut Raija

172. Sishuprava.

* 173. Orissa Reference Annual
174. Konark Gyan Vigyan Parichaya .
175. Pathak
176. Bhubaneshree
177. Dagard . ; s
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. Ociya Other Periodicity

Oriya Other Periodicity

Oriya Other Periodictiy

€nglish Annual

Oriya Annual

Orya Annual

Bilingual Weckly

Oriya Monthly

MISGELLANEOUS GATEGORY

178. Cosmic-Power
179. Officer’s News
180. Sri Jagannath
181. Al Pradipa

¥ 182. Annual M gezine Padmnashapur High School

183. Government Secondary and Training School for Wemen

Berhampur Migazine

184. J:dosonruti

English Monthly
English Monthly

Multi Other Periodicity
Multi  Annual

Multi Annual

Multi Annual
Multi Annual

(B) Which have yet to be Issued Registeration Certificates

1. Thae Pragali Singa
2. Tiebha Madhar
3. Gkhatra Bundhu
4. Anusheelem

Vishwa Roopa

(1]

6. Digvijuyce

7. Nila Kand ra
8. The S madershi
9. D inik Asha

SHRI GIRIDHAR GOMANGO: Ouvt
of 184 papers which have been miven
certificates of registration in Orissa, only
two are daily papers. And out of the 9
papers which are under the consideration
of the Government for giving certificates
of registration, only one is the daily paper
i.e.,, ‘Dainik Asha’. I want to kaow
whether the Magistrate has recommended
this paper for giving a certificate of re-
gistration, If g0, why the certificate of
registration has not been given so far?

SHRI H. K. L. BHAGAT: 1 would
very much like to discuss this case with
the hon. Member personally. However,

Oriya Fortnightly
Oriya Monthly

M ltilingual - Annual
Oriya Q. torterly
Oriya Bi-Monthly
Oriya Monthly
Oriyr Annunl

Oriya Quaarterly
Oviya D ily

in the House, I would like to point out
that there has been a dispule between a
paper known ag ‘Asha" which has zarlier
got a cértificate of registration, and
‘Dainik Asha’. ‘Asha’s’ name seems to
be popular. I also like it because it
happens to be the name of my wife.
(Interruptions) There is a dispute
between the two. Under the law, the
same or gimilar name cannot be given.
The matter has gone to the court of law.
The Magistrate gave the declaration, but
he did not consult the State Registrar of
Newspapers. He was required to consult
under the law. The Registrar has written
to him that he should have been con-
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sulted. The ‘Dainik Asha’ people went
to the court of a Munsif. There the suit
was dismissed. The whole thing is ‘in
dispute in the court. All the same, 1
would welcome a discussion with the hon.
Member in regard to this case,

.

SHRI GIRIDHAR GOMANGO: The
nameg are not similar. One is ‘Asha’ aund
the other is ‘Daninik Asha’. Hag some-
body complained to the Government not
to give registration to his paper? I wouid
also like to know whether ‘Asha’ has been
published regularly? If so, will the Gov-
ernment cancel registration of those papers
which are not published regularly and
their names can be given to those papers,
which have got high circulation?

SHRI H. K. L, BHAGAT: So far as
‘Asha’ and ‘Dainik Asha’ are concerned,
under the law, if the names are same or
similar, registration cannot be given, Th2
interpretation is that ‘Dainik Asha’ and
‘Asha’ are similar names. If a paper is
not published regularly, there is a proce-
dure for cancellation. If that procedure
is followed and the declaration {5 can-
celled, certainly, under the law, that name
can be given to a new paper. I respect-
fully submit that T am willing to discuss
this case with the hon. Member,

DR. KRUPASINDHU BHOTI: 1 re-

ques Mr. Patnaik to ask a supplementary
on this,

WK AR IqE  qEEr
9w W & | 7 AEd g f& zaw
Tev @ :

SHRI l‘(RISHNA CHANDRA HAL-
DER: Sir, the Ministér in hjg reply has
stated that regarding the registration of
newspapers there is no need of recom-
mendation of the State Government. I
know that in many cases the registration
of newspapers is delayed very much for a
very long ‘infe, 1 do not know what for.
Is jt that because they do not get recom-
mendation from the ruling political
parties, the registration is delayed or what
are the reasons for the delay of those
newspapers, those who are neutral papers
and those who do not get any recommen-
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dation from the ruling party. The Minis-
ter js.reluctant to recognise ths name. of
the paper Asha. Why? Is he reluctant
to give recognition to that paper because
it ig in the name of his wife?

SHRI H. K. L. BHAGAT: Sir, T had
orignally submitted that the law on the
subject is clear. The question of giving
registration to a paper on the recommen-
dation of a State Government does not
arise because there is mo provision .n the
law and therefore, the question of giving
registration of declining the registration on
the recommendation of the State Govern-
ment Joes not arise. We are concerned
with the legal provisions gnd we havz not
refused or delayed any issue of declaration
on the recommendation of any State Gov-
ernment. For the information of thz hon.
Member, 1 might say that in this case
about which {he hon. Member is awarz, ,
under the law there is no provision, 1In
this case probably the State Government
also recommended but” ¢he laW “js taking
its own course. Therefore, the question of
any politica] consideration in giving a re-
gistration or no¢ giving a registration or
giving it gdelayed registration does nct
arise. If the hon. Member has any spacific
case in hig knowledge, he can bring it to
my notice and T will look into that.

Pilferage of Coal from Dhanbad Coal
Mines

*334, KUMARI PUSHPA DEVI
SINGH: Will the Minister of ENERGY
be pleased to state:

(a) whether Governmeny are aware
that nearly 7000 tonnes of coal is pilfered
every day in broad daylight from different
Dhanbad coal mines;

(b) whether any inquiries have been
made by Government in thig regard; and

(c) if 0, what gteps are contemplated
by Central Government in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI
DALBIR SINGH): (a) to (c¢): There
have been some cases pilferage of coal
from the Dhanbad coal mines. Vaiious
security measures like joint patrolling by
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CISF Personnel, cancellation of licences
of coal depots mear the collieries by the
State Government construction of boun-
dary walls around the coal dumps, open-
ing of ney, Police Statxong and outposts
and black listing of trucks which were
caught with stolen coal and other pro-
perty . of company inside the coalfieids,
bave been taken,

KUMARI PUSHPA DEVI SINGH:
May I know from the hon. Minister that
is it a fact that CISF personnel deputed
on, different coalmines in Dhanbad dis-
trict, are already aware that from the
colliery sidings, depots and railway yards
in the Asansol-Raniganj coal a belt and
other collieries also, wagons are literally
looted and they are -unable to do any—
thing because the CISF personnel on duty
cannot take any action against such
pilferage of coal by the miscreants as the
Government have not given them powers?
Secondly, the Jocal youths and anti-social
elements of the area who gare taking
wagons from the coal-belts, load the coal
into the bullock-cart; ‘abody ~which the
hon, Minister has not replied. So, I
would like to know from the hon. Minis-
ter that sihce April, 1982 to January, 1983
how much coal has been looted by the
coal youths and anti-social elements
in this way and how much loss of revenue
Government is incurring daily?

SHRI DALBIR SINGH: Dhanbad is
a very vast area of 455 km Z There are
possibilities of pilferages because there are
open dumps’ near the railway station; in
some places the walls are also not there.
Varioug steps have been taken to safeguard
coal. Government have taken steps to
thave vigilance work in this area intensified.
Coa] companies have undertaken joint
patrolling by police and CRPF.

wtom  faem e gfee
W Fa wrzw & fqaa @ sfedag
g g7 fad wd & #N AgEm
AT Ag TE AW A WIfREE
& T A § AR ww
"'SHRI DALBIR SINGH: The Bihar
Government have taken a decision that

89 LS—2
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. they will not allow coal depots in those

areas where there is too much of pilfering
by anti-social elements. ‘They are came
celling them in those area, Whercver
there i$ a complaint or wherever anybody
is caught, FIR is lodged with the' coms
cerned police gtation.: 8 police stations
and 14 outposts have been opened in those
areas. During the year 1982-83, 1,962
metric tonnes of coal hasg beédi “pilfered.
The purchase centres and sale centres are
vulnerable points. So, we have transferred
them from there. We have ordered the
transfer of so many people. 154- people
have already been released. So, various
measures have ‘been taken. We are ‘taking
all possible steps to safeguard and check
the pilferage in these areas.

KUMARI PUSHPA DEVI SINGH: I
would like to know from the Minister
whether it is also a fact that similar
type of pilferage of coal is done by anti-
social elements in Madhya Pradesh and
cther States. Is it also a fact that the
local youths are collecting money  ille-
gally from the truck-owners to allow
them to go to the depots and are not
permitting the- normal operations of the
coal mines if such payments are not
made? Is it not a fact that the eastern
ccal belt is losing 2 million tonnes
of coal through such open looting, be-
cause of which we are very much behind
the target of production in the coun-
try? If so, what steps have been taken
by the Government to check this?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): I agree that pil-
ferage of coal has been taking place over
a wide range of area and Madhya Pra-
desh is no exception. With regard to
the steps that are sought to be taken
to - checkmate the pilferages, we have
mentioned them in the main part of the
answer itself. In the present circumstan-
ces, the fact remains that it is not pos-
sible to develop a foolproof measure.
None the less, to the extent possible, ac~
tion is being taken. In fact, the free sale
system has been introduced only to avoid
quite a lot of  pilferage, which was
otherwise taking place. I do mnot vouch-
safe that the measures that we are: tak-
ing are sufficient but, on our part, we -

! ‘ oI

4.



35 Oral Answers

are taking the measureg that could pos-
sibly be taken. This is all the submission
that I can make to the House at the
moment.

SHRI SHIVENDRA BAHADUR
SINGH: Your predecessor had made an-
nouncements  ON NuUMErous  occasions
about starting of satellite dumps in the
coal field areas.

Workers at present are being given
free supply of coal..

Now I would like to know whether
the pilferage is done by the transportsrs,
as you have not created these satellite
dumps or are the workers in connivance
with the local management and transpor-
fers cause of these pilferages.

SHRI P. SHIV SHANKAR: Satellite
dumps have been created at various pla-
ces. There are various processes through
which tahe coal is pilfered.

S A faene qEEE 2 2, 4
gl 1 97 fa9rr 5 g9
Fifa |

SHRI P. SHIV SHANKAR: I have
suspended.

SHRI KRISHNA = CHANDRA HAL-
DER: How many officers have been sus-
pended?

~ SHRI P. SHIV SHANKAR: I shall
be most grateful to the hon. Members,
if they are in the know of any specific
cases they may kindly pass on the ia-
formation to me. We have started taking
stringent measures. As I said we have
not been able to check it completely.
The position that has developed is that
this hag been going on for quite a long
time. The Mafia Gang has been operat-
ing. It is not possible to act in a short
time and checkmate the whole thing. The
system has got to be strengthened. We
are also strengthening the vigilance sys-
tem for the purpose of catching hold of
the culprits. All the measures would be
taken. T assure the House, on our part,
we will not lag behind in any way.
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SHRI NARAYAN CHOUBEY: A few
months earlier one auditor was sent from
Calcutta: for audit — to know as to
what has been happening in Dhanbad
Area. That gentleman was killed. T would
like to know not from the Home Minis-
ter but from the Minister Incharge of
this Department — why was this man
killed? What was the Audit Report beca-
use of which this man was killed? And
what is their stand on those reports?




37 Written Answers

SHRI P, SHIV SHANKAR: The whole
matter is under enquiry and investiga-
tion. I agree with him. But I will be
able to tell the House only after the
enquiry is completed,

WRITTEN ANSWER TO QUESTION
Foreign participation in power projects

*335. SHRI G. NARASIMHA RED-
DY: Will the Minister of ENERGY be
pleased to state.

(a) whether it is a fact that nearly
20 top power equipment generating firms
had nearly two years ago submitted pro-
posals for supply of equipment to India
at a concessional rate;

(b) whether 1t is aiso a fact that with
dwindling finances ana steep cost escala-
tion the power projects are moving slow=-
ly; and

(c) if so, whether Government propose
to reconsider the offers already made and
take a policy decision with regard to
foreign participation to accelerate power
generation in our country?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) Broad offzrs
have been received from foreign coun-
triesjcompanies, expressing their interest to
supply power equipment to India, Most
of these offers do not indicate that the
equipment would be supplied on conces-
sional terms.

(b) Constraint on resources and cost
escalation are among the factors affecting
the commissioning schedules of power
projects.

(¢) Two projects, namely, Rihand and
Vidhyachal thermal power projects have
been approved  utilising external assis-
tance, No decision has been taken in
other cases.

CHAITRA 1, 1905 (SAKA)
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. Expansion of 10C uni¢ at Haldia . _

*336. SHRI SATYAGOPAL MISRA:
SHRI ERA ANBARASU: .

Will the Minister of ENERGY~ be
pleased to state:

(a) what is the scbgme for the expan-
sion of Indian Oil Corporation unit of
Haldia;

(b) what are the details; and

(c) what is the programme of start~
ing, running and completing the .expan-
sion programme of the Haldia uait of
10C?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) to (¢) The
Indian Oil Corporation hag prepared a
feasibility report for the expansion of the
Haldia Refinery by three million tonnes
per annum crude oil throughout to meet
the country’s demand for petroleum pro-
ducts. This contains four different pro-
cessing schemes leading to four different
product patterns: the  alternatives com-
prise atmospheric residue fluid catalytle
cracking, distillate fluid catalytic crack-
ing distillate hydrocracking and expansion
of'lubricating oil base stock manufactur-
ing facilities. This feasibility report i8
already under examination in consultation
with the departments concerned.

The expansion project of the Haldia
Refinery has to be :synchronised with
the expansion of the oil jetties and hand-
ling facilities in the Haldia port, the
feasibility report for which is under pre-
paration by the Calcutta Port Commis-
sion|Ministry  of Shipping & Transport.
Both are scheduled for completion in the
Seventh Plan,
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Funds earmarked for power sector in
Orissa in Sixth Plan

*338. SHRI LAKSHMAN MALLICK:
Will the Minister of ENERGY., . be
pleased to lay a statement showing;

(a) the funds earmarked for power
sector in Orissa in the Sixth Plan period;

¢

(b) which projects have been taken up
or are proposed to be executed for po-
wer generation in Orissa in the above
Plan period; and

(c) the progress made so far in jm-
plementing those projects?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) The outlay
for power sector in Orissa in the  Sixth
Plan is Rs. 410 crores. ‘

(b) and (c) Details of power projects
under construction in Orissa and, the
progress on their execution are given in
the Statement -enclosed, '
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Power Projects under construction in Orissa

S.  Name of Project Installed Anticipated month  Present status of werk
No. capacity of commissioning
)
1 2 3 4 5
Thermal
1. Talcher Exiention Pro- 110 3/83} Itis scheduled to be commis-
ject (6th Unit) sioned in March, 1983.
Hyiro
. Upper Kolab ; . .3x%x80 Unit I 12/84 Dam foundation 'has been' ex-
= Yy » Unit IT  3/85 cavated "and the construce
Unit IIT 85-86 tion of masonry and conerete

blocks is in progress. Ex-
" cavation of head race tunnel
“ is in progress. Penstock tunnel
bhas been excavated and. its
lining is to be  taken up
alongwith the head race tun-
nel lining. Power bouse
has been nearly excavated
and concerting work is in
progress, Embedded parts
for Unit-T have been received

at the site.
3. Rengali . . . 2X50 Unit I 10/84 Dam works are in  progress.
Unit IT 3/85 Penstocks have been  erected

cnd welding is in - progress.
Power House has been nearly
excavated. The raising of
columns in unit bays are in
progress. - Draft tube for
Unit T has been erected.

4. Upper Indravati . . 4 X150 Units 1 & 2 88-89g  The infrastructural facilities
Units 3 & 4 89-g0 at the project site  are in
advanced stage of comple-
tion. + The work on four
m~sonry blockson the Indra-
vati Damhas been tzken” up
and is progressing.
excavation work on other dams
and dykes is in progress.

5. Hirakud Stage ITI . 1X37'5 9/85 - The order for generating unit
has been placed on Mfs
Hitachi, Japan, in Apri},
1982,




@e Poland mhew{ Thermal Plants
*339. SHRFP. M. SAYEED:
smu B. V. DESAL:

uWﬂl the Minister of ENERGY be
pleased to state:

(a) whether the Foreign Minister of
Polang during his visit to India in Nov-
ember 1982 had indicated that Poland
will be ready to help India in establish-
ing thermal power plants in India;

(b) if so, whether India has agreed
and approached Poland for details in this
regard;

(c) whether any Indian delegation vi-
sited Poland; and

(d) if so, whether any agreement has
been made; and if so, the details of ‘the
same?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) The Foreign
Minister of Poland, during the visit to
India, expressed Polish interest in the
installation of a super thermal power
station in India consisting of 4X210 MW
2% 540 MW units on a turn-key basis.

. (b) to (d). No, Sir.
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Use of solar energy in India

*341. SHRI SHANTUBHAI PATEL:

Will the Minister of ENERGY be pleas-
ed to state:

(a) in what fields the solar energy is
being used in India;

(b) what are the plans to diversify its
uses in other fields and to increase its
uses in the existing fields; and

(¢) whether there is any plan for har-
nessing the other non-conventional sour-
ces of energy also, such as wind power?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) to (c). Solar
energy ig beginning to be used in India
for a variety of applications. Among
the devices which have reached or are
nearing the stage of commercial scale uti-
lisation are solar cookers, solar water
heating systems and solar drying units.
Systems for other applications such as
water pumping, lighting, TV sets etc. are
presently being installed in various parts
of the country for demonstration and
field trial. Systems for other uses such
as refrigeration, steam generation for in-
dustrial applications, ~ power generation,
etc. are under development. Programmes
for the development and wtilisation of



other non-conventional energy sources are

also under implementation. These include

development and demonstration of water
pumping wind mills, small hydro techno-
logies, battery powered vehicles, ocean
and geothermal energy systems, etc. A
country wide project for the installation
of family type biogas plants is already in
progress. Community|institutional biogas
plants are being set up at various loca-
tions on experimental basis.

A number of fiscal incentives and pro-
motional measures have also, been taken
to accelerate the development and utili-
sation of renewable energy sources in the
country.

Poor performance of 210 MW BHEL gets

*342, SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister of
ENERGY be pleased to state:

(a) whether it is a fact that despite
the claims made by both the Industry
Ministry and Bharat Heavy Electricals
Limited, the performance of 210 MW sets
continued to be poor;

(b) whether of the 13 such sets com-
missioned between 1981-82, and 1982-83
the poor performance of such units has
caused the Centre and State Electrivity
Boards a loss of Rs. 44 crores;

(c) whether it ig also a fact that the
Energy Minister which is installing more
and more 210 MW sets is worried over
the performance of these units; and

(d) if so, what are the main reasons
for the poor performance of these units
and what remedial steps Union Govern-
ment propose to take?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) Not exactly,
Sir.

(b) It ig difficult to quantify the precise
loss of revenue, but it is roughly esti-
mated to have been of the order of Rs. 6
crores.

(c) No, Sir. Rather, the performance
of the 210 MW sets is steadily improving.

(d) There were initial difficulties om
account of deficiencies in the quality of
equipment and operation and maintenance,
As a result of steps taken to improve
the performance through constitution of
task forces visits of roving teams and
implementation of time-bound plant re-
novation programmes, the performanceé
of these sets has steadily improved.

Linking of all State Capitals with New
Delhi by Telex

*343, SHRI K. PRADHANI: Will the
Minister of COMMUNICATIONS be
pleased to lay a statement showing:

(a) whether it is a fact that a scheme
was framed by Government to link all
the State Capitals by telex with New
Delhi;

(b) if so, the number of district head-
quartrs, State-wise, which are linked by
telex with New Delhi; and

(c) the details regarding the progress
made and how far Government have
achieved success in their targets?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V. N. GADGIL): (a) No, Sir.

(b) Does
above.

not arise, in view of (a)

(¢) Does not arise, in view of (a)

above.

Hindustan Lever Limited

*344. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be

pleased to state:

(a) whether investigations are in pro-
gress under the Monopolies and Restrictive
Trade Practices Act against Hindustan
Lever Limited;

(b) if so, the number and details of
such investigations and the progress there-
of;

(c) whether it is a fact that responsible

agencies in the trade and other connected
public institutions have offered to assist.
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. 4n the matter of such inves-
tigations; and

e i (oL
(d) if s, to what use, if any, such as-
sistance has been put to? -

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JA-
GANNATH KAUSHAL): (a) and (b).
Yes, Sir. The investigations by the MRTP
Commission in the following cases against
M|s. Hindustan Lever Limited, are in pro-
gress: ;-

(1) A complaint received from M|s.
Cheap General Store, Rewari on
21-5-1982 alleging that M|s. Hindustan
Lever Limited have been indulging in
the restrictive trade practices of tie-up
safes by forcing the consumers to put-
chase the slow moving product of Life-
buoy soap with the fast moving pro-
duct of Lux soap.

(2). A complaint dated 21-5-1982 was

.. received from M]|s. Raichandsa Gulab-

chandsa Jain, Khandwa, M.P. alleging

tie-up sales by compelling retail dealers

to purchase detergent goods with bath-
ing soaps.

(3) Under a letter dated 13-11-1982
addressed to the Hon'ble Minister for
Law, Justice and Company Affairs, Shri
Inderjit Gupta, M.P. alleged that Mjs.
Hindustan Lever Limited are indulging
in full line forcing, tie-up sales and
uniformity of prices.

(4) The Commission has also insti-
tuted an investication on the basis of
Lok Sabha Unstarred Question No.
2674 answered on 19-10-1982 regarding
a News-item: “Spurious packets of
Nirma Washing Powder” published in
ithe -magazine ‘India Today’ (September
i 1-=15, 1982).

(c) and (d). No Sir except that Shri
Inderjit Gupta, M.P. in his letter dated
13-11-1982 addressed to the Law Minister,
has. inter-alia, stated that in case the
Commission finds that its investigations
are blocked for one reason or the other,
they may get in touch with him.  The
Commission i aware of this offer.
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Agreement with ‘Shell International for.
i Bombay High -

*345. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that Govern-
ment have signed a switch deal with the:
Shell International for one million ton-
nes of Bombay High crude;

(b) if so, the details of the terms there-
of; and

(c) how do they compare with the terms
of contracts made for exporting Bom-
bay High crude in 19827

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) to (c¢). The
Indian Oil Corporation has entered into a
term contract with Shell International
Trading Company, London, for exchange
of about 1 million tonnes of Bombay High
crude oil with Arab Light crude oil during
the period March 1983 to February 1984.
The terms of this contract compare fav-
ourably with the terms obtained under the
term contract entered into in 1982 for the
exchange of 1 million tonnes of Bombay
High crude oil with Arabian crude oil.

Conlirigency Plan of Oil India Ltd. for
Development of Mahanadi Basin

*346. SHRT CHINTAMANI PANI-
GRAHI: Will the Minister of ENERGY
be pleased to state:

(a) whether Oil India Ltd. has prepar-
ed a Rs. 1,000-crore contingency plan to
develop the Mahanadi basin offshore for
development of petroleum:

(b) if so, the details of the contingency
plan; and

(¢) whether Government have support-
ed this?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): = (a) to (c). Oil
India Limited has formulated a prespective
plan to explore for hydrocarbons in dif-
ferent areas allocate to them including
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the Mahanadl Oﬂ.'sbore anm A six-well
exploitation programme at a sanctioned
cost of Rs. 122 crores is at present in pro-
gress in the Mahanadi Offshore area.

¥ 'The ' perspective 'plan - for the period
1980-82 to 1989-90 covers exploration in
areas in Alsam, Arunachal Pradesh, Raj-
asthan, Mahanadi Onshore and Offshore
areas and an offshore area in the Bay of
Bengal as well as development of hydro-
carbons are actually found in exploration.
This perspective programme is under exa-
mination in the Government,
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Central Coalfields Limited.

*348, SHRI R. P. DAS: Wil lthe Min-
ister of ENERGY be pleased to state:

(a) whether the Central Coalfields Li-
mited has emerged second among the pro-
fit-earning public sector undertakings of
the Central Government;

(b) if so, what are the factors that
helped it in making profits; and

(c) the rate of profit after taxes?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) Central Coal-
fields Ltd. occupied third position among
profit-earning public  emterprises for the
year 1981-82.

(b) The profit in Central Coalfields Ltd.
is mostly due to the fact that the cost of
production in the mechanised open-cast
mines which contribute the major part of
production of coal in Central Coalfields
Ltd. is substantially lower tham the price
of coal which is determined on the basis
of the average cost of production in all
the coal mines of Coal India Ltd.

(c) Due to accumulated losses of pre-
vious years there was mno taxable profit
earned by Central Coalfields Ltd. during
the year 1981-82. The rate of profit earn-
ed by Central Coalfields Ltd. in 1981-82
works out to Rs. 40.35 per tonne of coal
produced.
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Vacancies of Judges in High Courts

3727. SHR1 R. P. YADAV:
DR. VASANT KUMAR PAN-
DIT:

Will the Mimister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

pending in
on 1st January,

(a) the number of cases
each High Court as
1983;

(b) whether the Union Law Minister
has declared in public that Government
intend to appoint “ad-hoc Judges” in the
various High Courts to clear-off the heavy
arrears a few months back; and

(¢) whether Govermment have appoint-
ed ad-hoc Judges in a few High Courts; if
so, the details thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) In-
formation as furnished by the Registries
of High Courts is given in the attached
statement.

(b) In a press interview some months
ago, 1 mentioned that the Government wa's
thinking of having ad-hoc Judges for
clearing arrears,

(c) Two ad-hoc Judges are working in
Patna High Court and one in Madras
High Court at present.
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Number of cases pending in various High Courts
as on 30-6-1982.

Name of the High Court Number
of cases
pending

1. Allahabad . . . 1,85,962
2. Andhra Pradesh . " 65,700
3. Bombay - . . . 78,742
4. Qalcutta . . . . 95,663
5. Delhi " ; . . 45,512
6. Guahati . " ; > 11,614
7. Gujarat . s s . 26,661
8. Himachal Pradesh . . 8,139
9. Jammu & Kashmir . v 15,193
10. Karnataka 1,10,701
11. Kerala . . v . 39,764
12. Madh_va Pradesh . . 40,652
13. Madras . . . . 81,528
14. Orissa : : o ; 13,306
15. Patna* . " " i 46,896
16. Punjab & Haryana . - 35,682
17 Rajasthan . . . % 36,102
18. Sikkim . . d s 101
Total _9‘3—;8—18—

'+4),*Main cases only.

Unemployed SC and ST Candidates in
: © States '

3728. SHRI BAJU BAN RIYAN:
Will the Minister of LABOUR AND RE-
" HABILITATION ‘be pleased to ' state
State-wise number of unemployed SC and
ST candidates, registered in different Em-
ployment Exchanges—pre-Matric, post-
Matric, Graduates, Master Degree and
others?

THE MINBTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
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Wrigen 4""4.‘3‘.!"1\1&: .56
BILITATION (SHRI DHARMAVIR):

: The relevant information, s furnished in

the Statement laid on the Table of the
House. '

[Placed in Library. See No. LT—
6199/83].

Crisis_in A!gohol,-huqd Industries

3729. SHRI ANANTHA RAMULU
MALLU: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased 10
state:

(a) whether it is a fact ihat alcohol-
based chemical industry is passing through
a crisis for the last three years;

(b) whether it is a fact that last year
shortage of alcabol and this year a scene
of scarcity amidst plenty are the main
problems being experienced by the indus-
try; and

(c) if so, whether Central Government
have found out the reasons for nom-avail-
ability of alcohol in surplus and deficit
States?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTH.IZERS (SHRI R. C. A RATH):
(a) The All India Alcohol Based Indus-
tries Development Association had rep-
resented mentioning the following prob-
lems:—

(i) Need for mationalisation of tax
structure to offset constraint in lifting
of alcohol by alcohol-based chemical
industries due to a multiplicity and
variety of levies on industrial alcohol
in different states;

(ii) Need to review imposition of
heavy excise duty on molasses which
leads to steep increase im alcohol price.

(iii) Building of  adequate storage

tanks for molasses.

{iv) -Storage of alcohol in a common
pool instead of exporting surplus avail-
able in some distilleries.

(v) Need for evolution of a “Na-
tional Alcohol Policy” of maximising
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and augmé:étfn; production and avail-
ability of alcohol and fostering the
grawth of’ a!cohol based chemnca} ndm-
TNCS

(b) and (c). The review made at the
time of last Central Mollases Board Meet-
ing on 19-1-1983 had revealed that during
the last alcohol year 1981-82 (December,
1981—November, 1982), the availability
of alcohol was more_than its demand in
the country by 452. 14 lakh litres. For the
current alcohol year 1982-83 estimated
availability and demand of alcohol had
indicated on overall deficit of alcohol in
the country.

In accordance with the decisions taken
by the (Zentral Molasses Board at its meet-
ing on 19-1-1983, the Government have
set up three working groups to look into
the problems of alcohol industry and
alcohol-based industries.

Cheating of Job seckers

3730. SHRIMATI JAYANTI PAT-
NAIK: Will the Mmister of LABOUR
AND REHABILITATION be pleased to
state:

(a) whether Government are aware
about the operation of visa racketeers at
Bombay in selling visas for Saudi Arabia
to Indiun job seekers;

(b) if so, what action has been initiat-
ed against such persons in last two years;
and

(¢) the details thereof?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL): (a) to (c). Information
is being collected.

Visit of Film Directors and Artists from
Tamil Nadu to Foreign Countries

3731. SHRI N. DENNIS: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the details of the film directors from
Tamil Nadu who have visited overseas
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during the last three years for film shoot<
ing;

.(b) the details of (1) female and (2)
male artists who had gone with them dur-
ing the period;

(c) the-details of other technicians who
had accompanied them durmg these visits
overseas; and

4d) the countries they have visited and
the duration of their stay in each country?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
to (d). Peérmission and release of foreign
exchange in connection with the Produc-
tion of films abroad was recommended
to the following Madras based film pro-
ducers by this Ministry during the last 3
years.

(1) M/s. Vijay Tara Movies for visit
to USA and Canada alongwith a shooting
team for 5 days consisting of T.V. Sasi,
Director and Cameraman, Rathish—Hero,
Chiranjeevi—Hero, Mamutty, Balan K,
Nair, Pratap Pothan, Laxmi—nheroine,
Seema—heroine.

(2) M/s. Rita International for shooting
in Maldives for 7 days along with a
shooting team consisting of the Director,
Cameraman, Producer, Camera Assistant
and the following  artists: Prem Nazir,
Mammootty, Janardhanan, Azeez, Renuka
and Miss Anitha.

(3) M/s. Shiv Shankar Creations were
granted permission for shooting in Malay-
sia (3 days) and Singapore (1 day) along
with a shooting team consisting of K.
Shankar—Director, S, Meenakshi Sun-
daram—Director of photography, S. Jaga-
deesh—Assistant  Director /Story-dialogue
writer and prompter. Sivakumar—artist,
M. N. Nambiyar—artist, Miss Radha-
artist.

(4) MJs. Centenary Productions gran-
ted permission in Sri Lanka for 2 days’
shooting accompanied by a group of 8
artists and technicans, ~ Joshi—Director,
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Prem Nazir—Artistes, Rajkumar, Ravin-
dran, Miss Swapna, Jaishankar, Tara-
Cameraman and Rohjs Mathew—Produ-
cer.

National Awards for Films

3732. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of INFORMA-
TION AND BROADCASTING be pleas-
ed to state:

(a) whether Government do ensure that
before awarding national awards to persons
that they have cleared their income-tax
dues particularly those in the field of
films; i

(b) in how many cases in the past has

cen seen that this was not insisted upon
.ad if so, the names; and

(c) whether this is proposed to be done
in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHR1 MALLIKARIJUN): (a)
and (b) The regulations for National
Film Awards does not contain any
provision stipulating clearance of
income-tax dues by the receipient
of the awards, as a pre-condition.

(c) There is no such proposal before
the Government.

Gobar Gas Plant set up in 1982

3733. SHRI CHINTAMANI JENA:
Will the Minister of ENERGY be pleased
to state what steps are being taken to
popularise gobar gas plants in rural areas
in the country where they have not been
installed yet?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): To provide an in-
centive to instal biogas plants, the Bene-
ficiaries are given Central subsidy and are
also provided loans for the balance of

1. Director-General Gouncil of Scientific & Industrial Research
2. A represcnative from Department of Economic Affiars

3. A representative from Department of Petroleum .
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the capital cost by the Banks, Village
functionaries who promote installation of
biogas plants are given promotional in-
ceative of Rs. 30/- per plant, State

Govts. and Khadi & Village Industries
Commission disseminate public informa=
tion and organise woman’s  Education

programmes for popularisation of Biogas
plants,

Setting up expert committee for conversiom
of Coal to Oil

3734, SHRI NAVIN RAVANIL
SHRI K, MALLANNA:

Will the Minister of ENERGY  be
pleased to state:

(a) whether Government have set up
an expert group to draw up an action
oriented Programme for introduction of an
appropriate technology for conversion of
coal to Oil;

(b) When the said group was constitu-
ted and its composition;

(¢c) whether it has concluded any ex-
periments to convert coal into Oil;

(d) if sc, the details of their findings;

(e) whether any foreign help has been
sought in this respect;

(d) if so, the details thereof; and

(g) the time by which its report is
likely to be submitted:

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) Government have set
up an Expert Group to report, inter-alia,
on technical and economic feasibility of
setting up a pilot plant or process demons-
tration unit for evaluating the most ap-
propriate process technology for conver-
sion of coal to oil.

(b) The Group was constituted on 23-2-
1983 and its composition is as follows:—

Chairman

. . Member

. »

A representative from Ministry of Ghemicals & Fertilizer (Fertilizer

Division) . >

. . »
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© @I oW

10. Adviser (Projects) Department of Coal

The concerned Ministries and Orga-
nisations have been asked to nomi-

nate their represetatives on the
Group,

(©) No, Sir.

(d) Does not arise,

(e) No, Sir.

(f) Does not arise.

(g) The Group has been asked to sub-
mit its first report within a period of six
months,

Requirement of crude and Petroleum
Products

3735, SHRI DAULATSINHII JADE-
JA: Will the Minister of ENERGY be
pleased to state:

(a) what is the estimated requirement
of petroleum crude and petroleum products
during the year 1983-84;

(b) how much of it is estignated to be
produced indigenously and the quanitty
likely to be imported to meet the demand;
and

(c) whether any target has been fixed
by when India will be self-sufficient in
petroleum and petroleum products?

THE MINISTER OF ENERGY (SHRI
P. SHIV SANNKAR): (a) The Oil Eco-
nomy Budget for 1983-84 s still
to be finanlised. ~As per tentatives
preliminary estimates, the requirements of
petroleum crude and petroleum products
during 1983-84 are estimated to be around
35 million tonnes and 37 million tonnes

respectively.
(b) The indigeous production of crude

atenakad ak alAnt ML R

anma Aa v
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A representative from Department of Power .
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A representative from Department of Heavy Industry
A representative from Coal India Limited
A representative from Bharat Heavy Electricals Limited .

A representative from Steel Authority of India Limited
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million tonnes and the net import of
crude oil is expected to be around 9 mi'-
lion tonnes. The domestic production of
petroleum products during 1983-84 is
about 31.5 million tonnes and net import
of petroleum products is estimated at 6
million tonnes.

(c) No, Sir, While a number of steps
have been taken to augment both indi-
genous crude  oil production and refining

capacity that will reduce the over-
all need to import crude oil as well as
petroleum  products, achievement, of self-

sufficiency in this
be dependant on the rate of increase
in demand for petroleum products as
well as the levels of production of indi-
genous crude oil actually achieved from
already discovered fields and from new
fields that may be discovered in the
future.

regard will

Amendment to apprenticeship Act sug-
gested by Tamil Nadu Government

3736. SHRI K. RAMAMURTHY: Wilk
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether the Tamil Nadu Govern-
ment has sought the amendment of the
Apprentices Act to provide for more op-
ortunities for diploma holders in engineer-
ing and other vocational studies; and

(b) if so, the action taken thereon? .

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR): (a)
No, Sir.

(h) Ouestion does not arise,
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Milmeruﬂw and power avail-
“ability in certain districts of Bihar

3737. SHRI BHOGENDRA JHA: Will
the Minister of ENERGY be pleased to
refer to the reply given on 22-2-83 to
U.S.Q. No. 359 regarding hydel power
from tube-wells, water falls and state:

(a) whether any of the new devices for
mini power utilisation by BHEL and other
agencies are being pushed up for
use on a large scale particularly, for
power crisis ridden States like Bihar; if
so, details thereof; and

(b) for how many hours per day power
has been available in Madhubani, Dar-
bhanga and other districts of North Bihar
for irrigation cottage and small scale in-
dustries during the last three years barring
the ‘days of strikes?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH): (a) The de-
vices that are being developed by BHEL
etc. have pot reacted the commercial stage
for affording possibility of wider applica-
tion. However, efforts for development of
the equipments are being encouraged. The
Commijpsion for Add.inionaq Sources of
Energy has set up an Alternate Hydro
Energy Centre at University of Roorkee
for research and development on small
scale low head hydroelectric systems.

(b) The information is bging collected
and would be laid on the Table of the
House,

Thermal power station in Khersol

3738. SHRI PIUS TIRKEY: Will the
'Minister of ENERGY be pleased to state:

(a) whether the Nataional Thermal
Corporation is considering setting up of
600 megawatt thermal power station in
Khersol area of Birbhum District, West
Bangal; and

(B)' if so, the time by which this thermal
power station will start power generataion
:and the amount allocated for same?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH): (a) and (b).
National Thermal Power Corporation are
investigating feasibility of setting up a
4x210 MW ' Thermal - Power Station im
District Birbhum of West Bengal. Further
action can' be taken only after the feasi-
bility of the project is established.

Office buildings for registrar of companies
in States

3739. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
1o state:

(a) whether it is a fact that Govern-
ment have decided to have their own
buildings for all the offices of the Regist-
rar of Companies in different States; and

(b) if so, what progress has been made
in this regard? y

THE MINISTER OF LAW, JUSTICE

AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) and
(b).No general policy decision as such

has been taken to construct buildings for
all the offices of = Registrars of Com-
panies in different States. However, in
places where the accommodation out of
General Pool has either not been made
available or is inadequate and the cir-
cumstances otherwise justify construction
of separate buildings, consultations have
been initiated with the concerned  State
Government to procure suitable plots of
Jand from them. However, no land has
been acquired so far at any of these
rlaces.
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Supply of good quality Coking Coal to
produce hard coke for Sindri Fertilizer
Plant.

3741. SHRI A. K. ROY: Will  the
Minister of ENERGY  be pleased to
slate:

(a) whether B. C. C. L. has been app-
roached for supply of good quality coking
coal to produce hard coke in the renova-
ted coke oven within the Sindri Fertilizer

89 LS—3
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Plant; if so, expected annual demand and
the names of the collieries from which
that would be given;

(b) whether it is a fact that uncer-
tainty to get sufficient quantity of good
coking coal has led Sindri Unit of the
F. C. I. to renovate half of its ovens;
and

(¢) if so. facts in details stating‘difﬁ~
culties, if there are. in supplying sufficient
quantity of coking coal to Sindri and the
steps taken thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) to (c). Necessary in-
formation is being collected and will be
laid on the Table of the House.

Revision of salaries of judges of High
Courts and Supreme Court

3742. SHRI =~ MOHANLAL PATEL:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) what is the detail of salaries being
paid to judges in the country in High
Courts and Supreme Court;

(b) since when these salaries are being
paid:

(¢c)w hether there is any proposal to
revise the salaries of Judges; and

(d) if so, the details thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) and
(b).The salaries of Judges of Supreme
Court and High Courts are prescribed by
Articles 125 and 221 of the Constitution,
read with Part D of the Second Schedule
to the Constitution. These provisions fix
the following salaries for Judges of the
Supreme Court and High Courts:—
Supreme Court
Chicf Justice . Rs. 5000/- p.m.

Any other Judge Rs. 4000/- p.m.
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High Courts

Cief Justice Rs. 4060/~ p.m.

Any other Judge Rs. 3500/ p.m

The above salaries are being paid since
1950. BRI

(¢) and (d). There is no proposal
undér the consideration of Government
for revising the salaries of Judges of the
Supreme Court and the High Courts.

Complaints regarding telephone service of
certain exchanges of Varanasi

3743. SHRI ZAINUL BASHER: Wiil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government are aware
that' the Telephone Exchange of 7 and §
Number of Varanasi have not been work-
ing properly and a large number of com-
plaints have been received; and

(b) if so, the remedial measures being
taken in regard thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Tele-
phone Exchanges of ‘7’ and ‘8 number
in Varanasi are working satisfactorily.
The complaints are  being attended .o
promptly as and when received.

(b) In order to further improve the
working of these telephone exchanges.
following steps are taken:—

1. Subscriber premises are being ins-
pected and faults noticed during inspec-
tions are rectified.

2. Subscriber overhead metallic wire
loops are replaced by insulated drop
wires wherever necessary.

3. Subscribers fittings with aluminium
wires are being replaced by copper
wires,

4. Important telephone connections
are being checked daily.
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Monthly rent of building having a sub-office
of provident fund organisation to
Ernakulam

3745. SHRI A.  NEELALOHITHA-
DASAN NADAR: Will the Minister of
LABOUR AND REHABILITATION be
pleased to state:

(a) what is the rent paid per month
for the building which is  housing the
Provident Fund Sub-office  at Ernakulam:

(b) is it not a fact that a private busi-

ness house M/s. Voltas Limited had
Jeft the same building due to exorbitant
rent: and

(¢) the consideration for  taking the

building when a business house had left
it on the ground of exorbitant rent?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL): The Employees Provident
Fund Authorities have stated as follows:

(a) Monthly rent paid for the building
occupied by the Sub-Regional Office at
Ernakulam is Rs. 23,525/- per month as
fixed by the C. P. W. D.

(b) M/s. Voltas Ltd., never occupied
the building.
in view of (b)

(¢) Does not arise

above.

Setting up western coalfields regional office
in M.P.

3746. SHRI B. R. NAHATA: Will the
Minister of ENERGY be pleased to state:

(a) whether a decision was taken to
set up Western Coalfields regional office
in Madhya Pradesh; and

fb) if so, the reasons why it has not
been iriplemented so far?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) and (b). A decision
to open a regional office of Western Coal-
fields Limited at Chhindwara in Madhya
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Pradesh to deal with the problems of
development, of coal as well as sales and’
marketing of coal in that region had been
taken by the Govt. in February, 1980.
The same has since been set up.’

Launching of Multi-access rural radio
Telephone System

3747. SHRI R. P. GAEKWAD: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that the pro-
gramme of multi-access rural radio tele-
phone system is to be launched in the
country for the development of hilly and
remote areas;

(b) if so, whether the machinery for
erecting such tele-communication system
i1s to be imported;

(¢) if yes, how many such multi-access
rural telephone systems are to be esta-
blished in the country and the foreign
exchange required for the purpose; and

© (d) details regarding the proposed plamn
for setting up such a telephone network
in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS.-
(SHRI VIJAY N. PATIL): (a) Yes,
Sir.

(b) Installation of these systems is be-
ing done by the department for which no»
imported machinery is required.

(c) 19 systems covering approximately
300 long distance public telephones are
being imported. These are to be installed
in 12 areas all over the country. The
foreign exchange requirement is of the
order of Rs. 1.5 crores.

(d) Action for indigenous manufacture
under collaboration, of thg multi-access
radio system has been initiated. Subject
to availability of financial and material
resources, it is proposed to open LDPTs
using the radio system in many places
where use of conventional openwire lines
will pose problems or is relatively more
costly.

\
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Newspapers .granted 15 per cent more
entitlement from Nepa mills

3748. SHRI D. S. A. SIVAPRAKA-
SHAM: Will the Minister of INFORMA-
TION AND BROADCASTING be pleas-
ed to state:

(a) what is the reasons for granting
15 per cent more entitlement for news-
papers from Nepa Mills; and

(b) the particulars of newspapers get-
ting such allotment from Nepa Mills?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
The grammage of newsprint produced by
the Nepa Mills is higher than that of
imported newsprint or newsprint produced
by other Indian Mills.

(b) According to the Newsprint Allo-
<ation Policy for 1982-83,  newspapers
with an annual entitlement of 300 MT
and above were to be given compulsorily
‘20 per cent of the entitlement in Nepa
“Newsprint. Due to less domestic produc-
/tion, the percentage was later reduced Lo
15 per cent. Newspapers with an entitle-
ment of less than 300 tonnes per annum
have the option to obtain either indigenous
mewsprint (including newsprint  produced
by Nepa Mills) or imported newsprint
#n part or in full, as they may prefer.
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Demand of newsprint in 1983-84

3750. SHRI HARIHAR SOREN:
SHRI CHINTAMANI JENA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that the Presi-
dent of the Indian and Eastern News-
papers Society has expressed that there is
a fear that there may be shortage of
newsprint in the country in the coming
months;

(b) if so, the decision taken by Gov-
ernment in this regard;

(c) what is the present
newsprint in the country; and

(d) what steps are being taken to
meet demand of newsprint in the coming
year 1983-847

position of

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a). Yes, Sir,

(b) The Government does not agree
with the assessment of the Indian and
Eastern Newspaper Society regarding
shortage of newsprint in the coming
months,

(c) Adequate newsprint is available to
meet the demand of newspaper industry
during the year 1982-83,
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(d) The requirement of newspapers in
1983-84 will be met partly by indigenous
production and partly by imported news-
print.

Villages with cent per cent electrification
in Rajasthan

3751. SHRI KRISHNA KUMAR

GOYAL: Will the Minister of ENERGY
be pleased to state:

(a) the number of villages, district-
wise, in Rajasthan  which had achieved
cent per cent electrification; and

(b) the time when the remaining dis-
trict villages would have cent per cent
electrification?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
Out of a total of 33,305 census inhabited’
villages in Rajasthan, 16,967 villages had:
been electrified till end of January, 1983.
District-wise details in respect of villages:
eléctrified are available only as at the
end of November, 1982 and a statement
containing the details is apnexed. Only
one district  viz. Sikar has achieved
cent per cent electrification of its villages.

(b) Cent per cent electrification of
villages in the State of Rajasthan is like-
ly to be achieved by 1991-92 subject to

the availability of requisite funds.

Statement

Statement containing District wise delails of villages electrified in the State of Rajasthan us on 30-11-1982

S1. No, N me of
District

1 2

1 Ajmer

2 Alwar

g Banswara . i . . .
4 Barmer

5 Bharatpur

6 Dholpur }

7 Bhilwara . . . 3 "
8 Bikaner ” : 4 ; "
9 Bunci . . . . .
10 Chittorgarh * " ¥

11 Churu

12 Dungarpur " . "

13 Jaipur

14 Jaizalmer

15 Jalor A . i : .
16 Jhunjhunu

Total number No. of villages Percetage of
of villages electrified  villages
clectrified.

3 4 5
954 560 58.7

1,869 1,155 61.8

1,439 451 31'3
837 113 13.5

1,868 6607 41.9

mz}

1,508 960 63.7
540 297 55.0
729 381 52.3

2,123 1,040 49.0
850 283 33.3
825 354 42.9

2,683 1,698 63.3
432 27 6.3
595 387 65.0

693 595 85.9
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15 Jhalawar

% 28 Jodhpur

39 Kota

20 Nagaur

21 Pali

22 Siwai-Madhopuar
23 Sikar

24 Sirohi

25 5.1 Ganganagar
1'6 'rl’llk

27 Udipur

Total :

Poor quality of coal responsible for low
generation in G.N.D. Thermal Plant,
Bhatinda

3752. SHRI R, L, BHATIA: Will the
Minister of ENERGY be pleased to state:

(a) whether he is aware that one of the
factors largely responsible for low output
of thermal power genration at the Guru
Nanak Dev Thermal Plan, Bhatinda is the
guality of coa) received at the plant;

(b) whether the supply too continues to
be erratic;

(c) whether the Chief Minister of the
State wrote to him as far back as May,
1982 in this behalf; and

(d) if so, action taken to set matters
right? .

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH): (a) to (d)
During the period April ‘82 to January,
K3, the calorific value of coal received al
Bhatinda Thermal Power Station has been
in the range of 4000-5500 K.Cal/Ke.
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2 3 4
Latt 565 39-2

702 356 50.7
1.905 915 48 0
1,216 667 54 9

824 688 83.5
1,531 739 48.3

810 8ro 100.0

423 400 94 6
2,386 866 36 .3
1,006 304 30.2

3.110 1.369 43.9
33,305 16,762 50.3

against design  parameters of the boilers
falling in the range of 4300-4700 K.Cal/
Kg. There have been some complaints of
supply of over-sized coal during the early
months of 1982-83, The position has im-
proved considerably, The main reasons for
poor output of the Bhatinda TPS have
been cquipment  deficiencies, low output
from coal mills, frequent outages and
over-loading of I.D. Fans.. etc. These de-
ficiencies have been largely rectified in
Unit-1 the performance of which has im-
proved considerably. Modification in res-
pect of the remaining three units are being
carried out,

The Chief Minister of Punjab has refer-
red to coal quality problems in his letter
of May 25. 1982, The coal supply both
in terms of quality and quantity (o the
various thermal power stations including
Bhatinda TPS is being constantly monito-
red by the Central Government and the
Central Government is in constant touch
with the State Government in that behalf.

The Plan Load Factor for the Bhatinda
TPS during the period April ‘82 to Janu-
ary 83 has been 49.4 per cent compared
to 41.3 per cent during the corresponding

S
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period of the ‘previous year. The coal sup-
ply position to the Bhatinda TPS has
generally been satisfactory since Septem-
ber, “1982. During Sept. '82—March, 83
(upto 14/3/83) the power station received
944000 Metric Tonnes against a consump-
‘tion of 929000 Metric Tonnes with a
stock equivalent to 4 days consumption on
I'Sth March, 1983.

The Government have recently constitu-
ted a Committee under the Chairmanship
of Shri Mohd. Fazal, Member, Planning
Commission to examine  inter-alia, the
requirements of coal for the thermal
power stataions in qualitative terms and re-
commend specific measures for  improve-
ment, wherever, necessary.

Request by Government of Assam for
Central  Assistance

3753. SHRI M.S.K. SATHIYENDRAN:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it is a fact that Govern-
ment of Assam has asked for Rs. 25 crore
Central assistance for relief and rehabili-
tation for those affected by the recent dis-
turbances; and

(b) if so. the details of the Central as-
sistance provided for the relief and reha-
bilitation?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILTTATION (SHRT DHARMAVIR): (a)
The Central Team visited Assam towards
the end of February, 1983 and after de-
tailed discussions with the officials of the
State Government assessed the require-

"' ments of funds for relief and rehabilitation

of persons affected by recent disturbances
(including repairs of bridges on national
highways. state roads and P.W.D. assets)
at Rs. 23.16 crores, This assessment was
based on the presumption that about 1.66
lakhs affected persons would require relief
and rehabilitation assistance. The figure of
affected persons as on 11th March, 1983
reported by the Government of Assam is
about 3.11 lakhs and the State Govern-
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ment have estimated thet requirement of
funds at Rs. 44.64 crores,

(b) The affected persons are being pro-
vided relief assistance in the form of rice,
pulses, salt, cooking oil, sugar, milk pow-
der/baby food, cash doles, utencils, blan-
kets and clothings. On return to their
homes they are also given assistance for
re-construction  of houses, purchase of
seeds, replacement of lost bullecks, & milch
cattle and maintenance help for a short
period.

Diploma in Craftsmanship and National
Trade Certificate

3754. SHRI NARSING SURYA WAN-
SHI: Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether i1t is a fact that the dip-
loma/certificate awarded by the Govern-
ment of India (Ministry of Labour) on
successful completion of training at Indus-
trial Training Institutes was known as
“Diploma in Craftsmanship” upto the vear
1959 and thereafter it was known as
‘National Trade Certificate’;

(b) if so, the reasons therefor: and

(c) are the two certificates equivalent or
there is any difference between the two
courses?.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR): (a)
Yes, Sir.

(b) Diplomas are awarded by the Minis-
try of Education for the courses of three
year’s duration being conducted in the
Polytechnics, while the courses run undet
the Craftsmen Training Scheme are of one
year and two year’s duration, The change
in nomenclature was made to establish a
clear-cut difference  between the two
types of courses.

(c) The two certificates called ‘Diploma
in  Craftsmanship’ & ‘National = Trade
Certificate’ are equivalent.
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Review of prices of Ethambutol

3755. SHRI N.E. HORO: Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether it is a fact that Govern-
ment are reviewing the prices of Etham-
butol and basic drugs from which the for-
mulation is manufactured;

(b) whether it is a fact that currently
drug units manufacturing Ethambutol are
losing in its production;

(¢) if so, to what extent; and

(d) the total assessment in this regard
as well as the total consumption of Etham-
butol in the country?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) Yes, Sir. Government is al-
ready reviewing the price of Ethambutol
and formulations based on this drug.

@) to (d) The production of Etham-
butol Hcl. based on the monitored data
which was 35.06 tonnes during the year
1980-81 increased to 78.3 tonnes during
the year 1981-82. The imports of the
drug also  declined from 29.15
tonnes during the year 1980-81 to
27 tonnes during the year 1981-82. The
Working Group on Drugs and Pharma-
ceutical Industry has estimated the demand
of the drug at 132 tonnes during the year
1982-83.

Befter utilisation of untapped energy re-
sources

3756. SHRI G, Y. KRISHNAN: Will
the Miinster of ENERGY be pleased to
state:

(a) whether Government is aware that
India had untapped reserves of energy
sources and considerable waste materials
are available in cities and countryside
which are being hardly used as energy
sources so far; and

(b) if so, what plans have been made by
Government regarding better utilisation of
energy resources so that country could be-
come self-reliant in respect of its energy
needs?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
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DRA SHEKHAR SINGH): (a) Yes, Sir.

(b) Government have been taking vigo-
rous steps for optimum utilisation of the
country’s energy resources. The 6th Plan
spells out the strategy being followed by the
Government in this regard. The main com-
ponents of the energy startegy are:—

(i) Accelerated exploitation of do-
mestic conventional energy sources.

(ii) Management of oil demand.
(iii) Promoting energy conservation.

(iv) Exploitation of renewable sources
of energy.

Government  have a programme for
accelerated exploitation of various energy
resources to meet the requirements of the
country. The target envisaged for coal
production is 165 million tonnes under the
Sixth Plan. Efforts are being made to
step up oil production to 29.5 million ton-
nes by 1984-85 as  compared to 11.8
million tonnes in 1979-80. The target for
addition to power generating capacity is
19666 MW during the Plan period,

A good quantity of waste material is
being dumped and wasted at present, In
order to covert this waste material into
energy by various methods, it is proposed
to instal incineration pilot plant in Delhi
consuming solid waste. A pilot plant utili-
sing the process of pyrolysis is being consi-
dered for Bombay by the Government of
Mabharashtra. The experience gained from
the operation of the proposed pilot plants
will help in determining the future course
of action in this area.

Oil Reserves in Country

3757. SHRT SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of

ENERGY be pleased to state:

(a) whether survey has revealed that
there are sufficient crude oil reserve in
the country;

(b) if so, whether Government propose
to arrange for exploring the same;

(¢) what are the mames of institutions

along with their locations engaged in re-
search and development in this regard; and
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(d) what expenditure is being incurred
on them?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) Prospective-
ness of an area|basin is determined not
only by seismic surveys but on the basis of
the results of drilling that may be carried
out subsequent to the identification of
possible structures by seismic surveys.

(b) ONGC, OIL are continuously mak-
ing efforts for drillinglexploring for oil|
gas in new areas after seismic surveys
have identified likely structures|traps for
hydrocarbons in the areas.

(¢) Research and development in regard
to exploration is being carried out in the
following institutions:

— Keshava Deva Malaviya Institute of
Petroleum Exploration, Dehra-
dun.

— Institute of Reservoir Studies, Ah-
medabad.

— Institute of Drilling Technology

Dehradun.

— Division of Ocean Technology Re-
search (This is being set up),
Bombay.

~— Oil India Limited with its field head-
quarters in Duliajan has also a
small research and d:>velopment
set up.

(d) During 1981-82 the actual expendi-
tare incurred on the first hour institutions
mentioned in (¢) was Rs, 2.63 crores, It
is estimated that this year the total plan
plus non plan expenditure on these 4 in-
stitutions would be Rs. 8.07 crores. The
estimated out-lay on R&D for Oil India
Limited’s small set up at its headquarters
is of the order of Rs. 1 crore during the
current plan period.

Opening of a Sub-regional offize of E.P.F.
Organisation at Jalpaiguri (West Bengal)

3759. SHRI SUBODH SEN: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether the Regional Committee,
Employees Provident Fund, West Bengal,
decidedsthat a Sub-Regional Office should
be opened at Jalpaiguri, West Bengal; and
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(b) if so, what progress has been made
in this direction?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR) :
The Employee’s Provident Fund Authori-
ties have stated as follows:—

(a) Yes, Sir.

(b) The proposal is being placed before
the Central Board of Trustee, Employees’
Provident Fund.

Induction of Ficld Exhibition Officers
Inspectors of Exhibition into C.I.S.

3760. SHRI K. LAKKAPPA: Will the
Minister  of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the case of Field Exhibi-
tion Officers, Inspectors of Exhibitions,
etc. is under the consideration of the Gov-
ernment for induction into Centra] Infor-
mation Service;

(b) whether this case has been cleared
by the UPSC, the Department of Person-
nel and the Ministry of Information and
Broadcasting; and

* (c) if o, when they are likely to be
inducted into the CIS?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
to (c). Yes, Sir. No final decision has
however, been taken.

Expenditure on Relaying Sports Commen-
taries

3761. SHRI C. PALANIAPPAN: Will

the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the expenditure involved in relay~
ing cricket commentary for one day, foot-
ball, hockey matches, and other func-
tions;

(b) how many of such commentaries

were relayed from each Station for the
past five years; and
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(¢) the expenditure for relaying cricket
Match (Test) in Television both from
inside and outside the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN)
{a) The expenditure involved in relaying
cricket commentary for one day, football
matches, hockey matches and other func-
tions cannot be quantified as the number
of employees and quantum of equipment
deployed depend on the nature of the event
and vary from place to place. Moreover,
the same group of employees and set of
equipment at various Doordarshan Ken-
dras are used for production of other pro-
grammes also and hence expenditure on
the coverage of gamels, matches, etc., can-
not be precisely apportioned.

(b) The information is being collected
and will be laid on the Table of the
House.

(¢) The expenditure involved in relay-
ing cricket matches (Test) inside the
country as well as outside also varies
from place to place. No fixed amount can
be indicated in the absence of reference
to any specific events.

DAVP Advertisements in  Daily Newspa-
pers printed published from Aligarh U.P.

3762. SHRI JAT NARAYAN ROAT:
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AND BROADCASTING be pleased to
state: g

(a) the names of the daily newspapers
printed and published from Aligarh city in
Uttar Pradesh;

(b) the daily circulation of these papers
for the year 1981;

(¢) the size and®the pages of each of
the newspapers;

(d) whether they have become entitled
to get the advertisements from the DAVP,
New Delhi; and

(e) if so, the details thereof and if not,
the reasons therefor and when they would
be entitled to get advertisemnt from the
DAVP, New Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) to (c).
The requisite information is given in the
Annexure,

(d) and (e). To become eligible for
Government advertisements a newspaper
has to fulfil the prescribed criteria of re-
gulating, circulation, print area, etc. and
has also to submit a formal application.
Of the nine papers listed in Annexure,
only two (S. Nos. 1 and 2) are currently
on the list of the Directorate of Advertis-
ing & Visual Publicity. The use of two
other dailies (S. Nos. 3 & 4) has been
discontinued on account of ‘unestablished’
or ‘inflated’ circulation. The remaining
papers have not formally applied to the
Directorate of  Advertising and  Visual

Will the Minister of INFORMATION Publicity for empanelment.
Statement
Dailty Newspapers published from Aligarh (Up)
S.No. Title of Newspaper Gircula-  Size (in  Average
tion (for  cms) pages
Wiy e U 1981) (1981)
S S 4 4 -
Hind - n g e
1 Janta Yug 20,582 2342 6
2 Yug Times 11,450%  50cm.* 4*
7 cols.
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1 2 3 4 5
3 Prakash 12,453 1935 NS
4 Pra\'m!a' 14,763 2296 4
5 Aligarh Mail 2,872 1935 4
6 Nav Saniichar Patrika 1,200 1935 4
7 Bhishma Pratigya NS NS NS
8 Desh Adesh NS NS NS

Urdu
0 Yug Siinik NS NS NS

Note : “NS” stands for ‘Not Sapplied by the publisher.

* in 1982.

Sanction of LPG  Conection on Priority
Basis in Banglore

3763. SHRI EBRAHIM SULTAIMAN
SAIT: Will the Minister of ENERGY be
pleased 10 state:

(a) whether it is a fact that a number
of LPG connections were sanctioned by
him on priority basis during the months
of November and December, 1982 and
January. 1983 for the families residing in
Bangalore:

(b) if so. the number of such persons
for whom LPG connections were sanc-
tioned;

(¢) whether Indian Oil failed to comply
with the Orders issued by him and if so,
the reasons for delay; and

(d) the time by which all such orders
will be complied with by the Indian Oil
Company? B

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) No, Sir. But
a few were sanctioned.

(b) Six, Sir.

(¢) and (d). The connection are injtal-
led immediately on receipt of advice by
the Indian Oil (‘orpor'alion Ltd. but due
to the fact' that advice is sent to the
Indian Oil Corporation Ltd., New Delhi,
.who in turn advise their Regional Ofices,

possibility of this taking a little time is not
ruled out.

Fall in demand of Caustic Soda and
Fertilizers

3764. SHRI RAIJINATH SONKAR
SHASTR]: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether some fall has been notic-
ed in the demand for caustic soda, soda
ash  and fertilizers in the country;

(b) if so, the causes thereof; and

(c) whether Government propose to
bring some change in its eeconomic and
financial policies so as to improve the
position of slump affected industries?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) No perceptible fall in
demand of caustic soda, soda ash and
fertilizers has been noticed.

(b) Does not arise.

(¢) The import policy for import  of
caustic soda and soda ash is constantly
under review and imports are regulated
taking into account indigenous availabi-
lity and demand,



87 Written Answers

Review exemptions to Multinational
companies under MRTP

3765. SHRI R. N. RAKESH: Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state
whether Government propose to review
recent policies and decisions aimed  at
giving unjustified exemptions to muitina-
tional Companies under MRTP which
have not been found to be justified (Eco-
nomic Times--5-2-83)?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHR1
JAGANNATH KAUSHAL): There is
no commonly accepted definition of the
term ‘multinational’,’ However, compa-
nies having more than 40 per cent of non-
resident equity are deemed to be foreign
companies and are subject to the provi-
sions contained in Foreign Exchange Re-
gulation Act, 1973 (F.E.R.A.). Such
foreign companies covered under F.E.R.A.
are not ipso jacto covered under the pro-
visions of the Monopolies and Restrictive
Trade Practices Act, 1969 (M.R.T.P. Act)
unless they also happen to be M.R.T.P.
companies as per the provisions contain-
ed in Section 20 of the latter Act.

There is no proposal for grant of any
exemption under the M.R.T.P. Act in
favour of foreign companies or multina-
tionals which might be covered under the
M.RT.P. Act. Besides, the news item
in the Economic Times of 5th February,
1983 under the caption “Burroughs Well-
come’s plea unacceptable—Pfizer. J & J
Cynamid & E. Merck escape dilution”,
which the Hon’ble Member presumably
has in mind, mentions only about exemp-
tion from dilution under F.ER.A,, but
not from the operation of the provisions
of the M.R.T.P. Act.

Labourers killed ip mine accidents during
1982-83

3766. SHRI JAGPAL SINGH:
SHRI MANGAL RAM PREMI:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) the number of labourers killed in
mine accidénts so far during the vear
1982-83; and
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(b) the nature of Government assis-
tance provided to their dependants?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR):

(a) The latest information . regarding
the number of workers killed in mine
accidents during the year 1982 and 1983
(upto January) are given below:—

Year No. of persons killed
*1982 253
*1983 22

(up to January)

*figures provisional,

(b) Compensation is payable to the
injured and legal heirs of deceased under
the workmen’s Compensation Act, 1923
which is administered by the State Gov-
ernment,

Rise in Capital cost of thermal power
station

3767. SHRI GHULAM

KOCHACK:
SHRI B. V. DESAI:

Will the Minister of ENERGY be plea-
sed to state:

RASOOL

(a) whether the capital costs of thermal
power stations in India have risen sharp-
ly in recent year; and

(b) what are the measures being taken
by Government t@ speed up completion
of the projects?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH): (a) Yes, Sir.

(b) Steps are being taken to ensure
expeditious completion of projects. Moni-
toring of the projects has been consider-
ably stepped up.  Construction Moni-
toring Directorates have beeg set up in
the Centra] Electricity Authority to close-
lv monitor the various activities of the.
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projects.  Coordination and review
meetings are regularly held in the CEA
with the project authorities, equipment
suppliers, manufacturers, construction
agencies, etc. A close watch is kept on
all constraints for corrective action.
CEA’s senior officers visit project sites
and take up the matter with the approp-
riate authorities for removing the bottle-
necks, Review meetings are also held in
the Department of Power to monitor clo-
sely the progress of projects in the State
as well as Central Sector. Meetings of
Power Ministers’ of States have also been
held in which the commissioning of on-
going power projects was reviewed. For
improving the management at the project
level, detailed guidelines were issued to
the State Electricity Boards in July, 1980.
These guidelines, inter alia, included va-
rious networks and formats for keeping
various activities of the projects under
close watch,

Export of molasses and alcohol

3768. SHRI M. M. LAWRENCE: Will
the Minister of CHEMICALS AND
FERTILIZERS be pleosed to state:

(a) whether any State Government has
approached the Government of India for
sanction to export molasses and alcohol:

(b) if so, the names of the State Gov-
ernments ang the quantity of molasses
and alcohol suggested for export; and

(c) the reaction of Government there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R. C. RATH).
(a) Yes, Sir,

(b) and (c). The States of Maha-
rashtra, Uttar Pradesh, Gujarat, Tamil
Nadu, Andhra Pradesh and Karnataka
sought permission for export of molasses
while only Maharashtra and Uttar Pra-
desh approached for export of alcohol.

The meeting of the Central Molasses
Board which was represented by all States
and Union Territories, held on 19-1-83
reviewed, inter-alia, the surplus quantity
of Molasses anj Alcohol likely to  be

-
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available for export in the current alco-
hol year 1982-83 (December-November).
Based on this, it was decided to allow ex-
port of 4.75 lakh tonnes of molasses at
present, No additional quantity of alco-
hol was allocated for export. However,
the permission given in the previous alco-
hol year for export of 100 lakh litres of
alcohol has been allowed to stand.

Amalgmation of Indian Aluminium with
Mohindra and Mohindra

3769. SHRI BHEEKHABHAI: Will
THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
1o state:

(a) whether it is a fact that amalga-
mation of Mohindra and Mohindra Limi-
ted with Indian Aluminium Company
Limited (INDL) was due to financial
constraints;

(b) the effect of amalgamation on lab-
our and employees;;

(¢c) how many more industries are
awaiting amalgamation; and

(d) total liabilities of the merged in-
dustry?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGANNATH KAUSHAL): (a) Amal-
gamation of Mahindra & Mahindra Ltd.
with M/s Indian Aluminium Ltd would
require  prior approval of the Cental
Government under Section 23 of the
MRTP Act, 1969. No such application
has however, been received so far,

(b) Does not arise in view of reply to
Part (a) of the Question,

(c) 13 proposals under section 23 of
of the MRTP Act, 1969 were under con-
sideration of the Central Government as
on 1-3-1983. k &

(d) Total liabilities, excluding paid up
share capital and reserves, of the merged
companies for which  approvals under
section 23 (2) of the MRTP Act, 1969
were granted during the year 1982, am-
ounted to Rs. 16504.92 lacs.
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General and Requirement of Power in
Bihar

3771. SHR1 KRISHNA PRATAP

SINGH: Will the Minister of ENERGY
be pleeased to state:

(a) the total generation and
ment of power in Bihar; and

require-

(b) the details of the programme chal-
ked out to increease the power production
in the State?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHR] CHAN-
DRA SHEKHAR SINGH): (a) The
present average power  requirement in
Bihar is about 11 MU /day. The average
availability is about 8§ MU|day,

(b) The following measures have been
taken to increase power production in
Bihar: —

(i) Renovation of thermal units at
Patratu & Barauni has been taken in
hand to improve the generation.

(ii) Commissioning of new capacity
is beeing expedited.

(iii) Assistance from Northern Grid
is being given depending upon system
conditions,

(iv) Bihar has share in Central
Generation Project at Farakka which
is being expedited.

(v) DVC has been asked to afford
maximum assistance.

Women’s employment and their economic
dependence on menfolk

3773. SHRIMATI MADHUR]I SINGH:
SHRI K. MALLANNA:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whethe; Government are aware of
concern expressed by the National Fede-
ration of Indian Women about the con-
sistent fall sin women’s employment and
their economic dependence on  menfolk;
and
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(b) if so, the measures being taken by
Government to provide more opportuni-
ties for job and better working condition
to women?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREND-
RA PATIL): (a) and (b). Government
is aware of press reports in the matter.
However, the available statistics  of
women employed in the organised sector
of industries from 1975 onwards shows
an upward trend, as indicated below:—

Year Number of womoen
employed 2s on the
31st March of the
year (in lakhs)

1975 22.3

1976 24.0

1977 : s . 24 5
1978 : ¢ ‘ 25.6
| 1979 . . . 26.1

1950 . . . 27.0

1981 ; s g 27.9

1982 ‘ ] g 29.0 (Provisional)

Votes secured by elected candidates in
Assam

3774. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it ijs a fact that few elec-
ted candidates in Assam have secured Iess
than 1000 votes;

(b) what is the number of elected can-
didates who have secured less than 1009,
less than five thousand and Jless t{han
10,000 votes; and

(c) what are the reasons for thesc can-
didates securing so few votes?
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) Yes,
Sir.

(b) The information furnished by the
Election Commission is as under:—

(i) No. of elected candidates who
secured less than 1000 votes — 11

(i) No. of elected candidates
who gecured less than 5000 votes,
but above 1000 — 23

(iii) No. of elected candiates
who secured less than 10,000
votes, but above 5,000 — 19

(¢c) The Commission has intimated
that the percentage of poll was low due to
the poor response from the electorate
caused by a large number of factors in-
cluding alleged intimidation of voters, boy-
cott of polls by certain political parties,
atmosphere  of violence created in the
State by interested parties.

Supply of Hybriq Telephone Exchanges
by French Company

3775. PROF. AJIT KUMAR MEHTA:
Will the Minister of COMUNICATIONS
be pleased to state:

(a) whether it is a fact that the C.I.T.
Elkatail Company of France, which has
entered into the contract been entrusted to
supply Hybrid Telephone Exchanges in
the country is charging Rs. 2,400 per line
while it is available in the international
market at the rate of Rs. 1,500 per line;

(b) is it also a fact that Hitachi and
Fusitsu Company of Japan had offered to
sell better and more modern telephone
system at much lower cost; and

(c) if so the reasong why we have en-
tered into a deal for a backward techno-
logy at much higher cost rejecting a more
modern technology available at much ko~
wer cost?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMUNICATIONS
(SHRI VIJAY N. PATIL): (a) and (b).
As per the agreement entered into with
M|s. CIT-ALCATEL, on the basis of
bilateral offey from the French Govéin-
ment, the average cost of digital electro-
nic exchange equipment including acces-
sories like power plant, Main Distribution
Frame, Maintenance equipment and Spare
parts is Rs. 2185 FOB per line, This
cost is lower than the cost of similar digi-
tal equipment quoted in international bids
received till the time the agreement was
signed. The cost of exchange equipment,
however, varies due to several compiex
parametres like, size of an exchange, traf-
fic carrying capacity facilities provided,
etc. No price offers for digital exchanges
have been opened since the agreement with
CIT-ALCATEL was entered into and as
such comparative prices from other sup-
pliers are not available.

(c) Does not arise.
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Excise and Customs duties locked up in
Litigation

3777. SHRI SUNIL MAITRA:
SHRIMATI KRISHNA SAHI:

Wiil the the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) what is the total amount of Excis2
and Customs duties that have been lock-
ed up in litigation;

(b) how much of these amounts are
locked up due to stay orders from High
Courts and Supreme Court;

{c) what measures have been taken by
Government to persuade the Courts to dis-
pose of at least the main cases that would
act as the guidelines in disponding of the
other cases; and

(d) what measures have been taken io
vacate the stay orders in High Courts and
Supreme Court?

THE MINISTER OF LAW JUSTICE
AND COMPANY AFFAIRS (SHRI JA-
GAN MNATH KAUSHAL): (a) to (d).
The requisite information is being collzc-
ted, and will be laid on the Table of the
House. -
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Petro-Chmical Complex, Tamil Nadu

3778. SHRI S.T.K. JAKKAYAN:
Will the Minister of ENERGY be pleased
to state:

(a) whetherf Government have receiv-
ed a proposal from the Government of
Tamil Nadu for establishing one Petro-
Chemical Complex in the public sector;
and

(b) if so, the action taken by Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) Yes,
Sir.

(b) There is no proposal to set up a
petrochemicals complex in the central
public sector in Tamil Nadu.

Harijan colonies electrified in nawada and
Gaya Districts

3779. SHRI KUNWAR RAM. Will
the Minister of ENERGY be pleased to
state:

(a) the number of Harijan Colonies
where electricity has been provide in
Bihar; and

(b) the position in Nawada and Gaya
districty of Bihar in thig regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
and (b), The information is being colle-
ted and wil] be laid on the Table of the
House.

Division of Delhi into judicial districts for
speedy justce.

3780. SHRI CHHOTEY SINGH
YADAV:

SHRI RAJESH KUMAR
SINGH:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government had prepared
a gcheme to divide the Union Territory
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of Delhi into certain judicial districts for

speedy justice; and

(b) if So, what are the details thereof
stating when the scheme wag finalised and
what are the reasons for delay in im-

plementation - of the scheme?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) and
(b) The Government of India in March
1982, accepted in principle the proposal
of the Delhi High Court seeking the
division of Delhi into 5 separate judicial
districts for the pirpose of more efficient
administration of justice., These districts
are to be known as East, West, South,
North and Central, and each is to be

headed by a District & Sessions Judge.

The Delhi Administration in consulta-
tion with Delhi High Court have sent
proposals or making amendments of a
forma] nature in the Code of Criminal
Procedure, 1973, the Delhi Rent Control
Act, 1958 and the Delhi Municipal Corpo-
ration Act, 1957, which are comsidered
necessary for introducing the scheme, The
Delhi Administration is being asked to
obtain the recommendation of the elhi
Metropolitan Council which has gince been

constituted.
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Floating wages system on pattern of
People’s Republic of China

3782, SHRI ARVIND NETAM: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether the People’s Republic of
China hag started the floating wage system
by which income of workers depends on
quality and quantity of their work; and

(b) has any study been made by the
Labour Ministry on the lines reported by
the World Economic Herald, Shanghai?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL): (a) According to a news iterfy
appearing in the ‘Economic Times’ of 29th
January, 1983 China is stated to be experi-
menting with a floating wage gsystem by
which income of workers depends om
quality and quantity of their work.

(b) No, Sir,



99  Written Answers MARCH 22, 1983 Written Answers 100
gtz gt form o g e g O A BEFT) | T e
aficiorsl & forg agman = : 500 WM ¥ wqw gfe &
"y 1987 & WY FA T FUHT § |

3783. et fewrdr fawg s
ot o9 =W @i o

T FW HAT I qAN A FAT
&1 fF : '

(%) =1 oz a9 ¢ f5 =i
. frw few & @ A @ faa
af@iomst @1 o & B 140
FAT ™A T IAT qgEA F -
g e an

(/) afk &, @ @ W F@EE
 F wfatFr § ;

(7) =1 S| fAm & R
1 qfasmAmet &1 qEr st sy o
qr ; #HIT

() afe &, av 37 afcemmE
T OET @Y ST F AT qogeHr
qui feraTor Far @ 7

ot Hatt § wew wer (s
T wex fag) : (F) ¥ ().
wer waw ¥ et e §  feeamaw
g q faga ofasmr & q0r—1
(1260 %o amo) 9T WL WIW A

gfedtsmr & swo—1 (1000%maETE)
W TR QO ErEfa 7 & W &)

2 T afeite & 210 -
R owaw IftE #1987 F AW
F A g 1 faw
faaa ofcsr & =
Aefed @R 1033 FAF
(7Frg  rEwr St &

3994413
Nﬁ?% 3’

@ W afvdommt & fr srifew
9 gw ¥ & frgoag &
1982-83 ¥ fa¥ wwifm wq-
el & s aw frem fo &
T AT gfEnsHT £ AraeawaTay At
T FW & fa¥ 140 FOT wWX

aeaf-grf 7 cATEH & (AR F (o
& wve srgfaw G5 wam g
ferar nar o

3784. ®io ARFAH FATHY :
o W fag
o\ wed+g T fag

grEfas 9 #mEn A
w0 9T far g 7

(@) afe &, @ & crewmt
& frafor & a@ 29 I S@EwE
% gfg o IamEw @ma § ey
T & T §; AR

(7) 78 =w frw ed/o
¥ oy T T @ a9r oEer O



101 Written Answers CHAITRA 1, 1905 (SAKA) ‘Written Answers 102

sl war (s do ferw wiww)
(®) & (7). o oF wpher @

Expenditure on Film “Gandhi”

3785. PROF. P. J. KURIEN: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the amount of funds invested by
various Governmental agencies in the film
“Gandhi”, giving details of varioug institu-
tioms and the amounts contributed by them;

(b) the actual cost of production of the
film “Gandhi”, as compiled by coacerned
agencies;

(¢) the earningg so far by this film;

(d) the details of foreign exchange e&j-
pended by Government on 'thig film; and

(e) details regarding outlines of costs of
production and actual income expected,
etc.?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) The National Film Develop-
ment Corporation which js co-producer
for the film “Gandhi” produced oy Sir
Richard Attenborough  investeq funds
amounting to Rs, 6.36 crores in this film.

(b) The total amount spent on the pro-
duction of the film 4as on date is Rs.
17.34 crores plus over cost contribution of

IFI|GFI which is under compilation -and
audit.

(c) No firm figureg of earnings from
this film are available,

(d) No foreign exchange has been gpent
by Government on this film, The forcign
exchange expenditure hag been met by
IFI/GFI, who are the foreign financers of
this film.

(e) The NFDC hag received only tenta=
tive statement of cost of production which
is under their scrutiny. It, is, therefore,
not possibly to give specific figures at
present.

~

Fow, foar @wT, OWTIW |/
FdwT ARl & g S
qeql &1 HITEA A

3786 ™ FWA VW TN {
;T HAT Fer A FA & AT
Far F

)

(%) =ar Hwe foaw & (Torean)
T ¥ 43 fFo Mo T wyfaeiiua
WX FEw § Fw Swwon, R,
T 7T g F T den Y e
¥ @y gu g & fEr §isT
SR AW AT 9T 43-44 fo e
F g 9T FOoET FTEE H oA

(@) afc g, av +a @& &R
afs @, @t Tox T FOr F ?

ot war (s 9o, fwa wiwT) ¢
(%) =7 (@) Frae &t aaw aua
T AN o A A e
frft & & a@@w o1 F8 wifae



103 “Written Answers

Development of Coal Projects by USSR,

3787. SHRI ANAND SINGH: Will the
Minister of ENERGY be pleased to state:

(a) whether it is a fact that the USSR
wil] help India in preparation of detailed
coal project reports;

(b) if o, the detaily of specialised
training to be imparted to Indian specia-
listg in the Soviet Union, duration thereof,
when it will be imparted and how many
persons will be under-going training at
one time;

(c) how many new washeries, directional
blasting for removing hillocks in various
coalfield will be identified in the project
reports;

(d) whether some shield equipment
will also be_supplied by the Soviet Union
for the purpose, if so, the details thereof
and when; and

(e) whether gimilar project reports have
also been gought from other developed
nationg viz., USA, UK, France, West Ger-
many and other Western countries and if
s0, the details thereof and if not, the
reasons wherefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH): (a) Yes, Sir.

(b) No contract for guch training has
been entered into as yet.

(c) Identification of washeries will be
only after finalisation of project, reports.
For Jhingurda mine of Singrauli Coalfield,
rémoved of hillock by directional blasting
has been identified,

(d) Mining equipment for ghield method
of mining which are not indigenously avai-
lable ig proposed to be gupplied by USSR.
Contract has not been finalised.

(e) Yes, Sir. UK, France, Canada and
West Genrmany are also rendering assis-
tance in preparation of project reports
and in supplying of equipment which are
not indigenously available. The details
are as follows:—
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U. K.

Preparation of [Feasibility report for
Ghusick and Asnapani underground mines
for introduction of mechanised longwall
technology.

France w¥

Preparation of Feasibility report for
Nandira, Pipradih, Ananta, Chora, Moira,
Prasia, East Katras and Kendwadih for
introduction of lotig wall sub-level caving
and blasting gallery méthod of mining.

Detailed engineering for degasification
scheme at Amlabad,

F.R.G. .

Preparation of Feasibility report for in-
troduction of Hydraulic mining at Gopali-
chak mine (BCCL) and design and mstal-
lation for degasification scheme at Ghusick.

Canada

Preparation of Feasibility report for in-
troduction of Hydraulié mining at Bara-

»golai and East Katras.

Non-Implementation of Agreements with
Jute Mill Workers in West Bengal

3788. SHRI NARAYAN CHOUBEY:
Will the Minister of LABOUR AND RE-
HABILITATION be pléased o state:

(a) whether Governmeni have taken
any stepg to discusg non-implementation of
agreements, awards in respect of workload
revision of grades and gcales of pay of
jute mill workers in West Bengal, closures
and lockouts in jute mills, violation of
section 2(k) of the Industrial Disputes
Act by jute mills and to realise Employees
Provident Fund dueg from the jute mills;
and

(b) if so, the details
thereof?

and the result

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL): (a) These issues were discussed
in the First Session of Reconstituted indus-
trial Committee on Jute held on 31st Jan-
uary, 1983,

(b) A statement indicating the decisions
in respect of items ig attached. /



105 Written Answers

CHAITRA 1, 1905 (SAKA)

Written Answers 106 '

Decision

1. Non-implementation of agreements awardsin res- The Committee decided thet the Govt.

pect of workload, revision of grad s and scales of

pay of Jute Mill workers in West Bengal.

of West Bengal should immediately
convene a Tripartite Meeting of Trade
Unions and Employers’ Organisations of
the Jute Industries to dicuss the charter
of demands, non-implementation of
agreement, awards in respect of works
load and revision of grades and scales
of pay cf Jute Mill workers given in
1979 by the State Labour Minister
and decide the matter within six months
The matter may be decided under the
Industrial Disputes Act if the proposed
Tripartite Mecting fails to come to any
decision. .

2. Closures and lockouts in Jute Mills, violation of The Committee decided that Labour

section 2(k) of Industrial Disputes Act by Jute

Mills.

Minister of West Bengal may convene a
mecting to solve the issue of closures,
lockouts and lay-offs of Jute Mills in
West Bengal and report the matter to
the Central Government.

3. Realisation of Employers’ Provident Fund from The Committec decided that all possible

Jute Mills

steps including setting up of a legal
cell under the Law Ministry in West
Bengal as well as adjustment of the
amount which is lying with the Chief
Controller of Imports and Exports for
payment of subsidy to the Jute Mills
against Provident E:’u.nd arrcars by the
defaulting mills, be taken.

Pretesy against National Programme by
Andhra Pradesh

3789. DR. KRUPASINDHU BHOI:
Will the Ministét of °~ INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Andhra Government has
formally protested to the Centre against
the format and content of the 90-Minutes
National Programme telecast from Delhi
every night; d

(b) if so, the nature of protest;

(c) whether some other States have also
protested against the National Telecast;
and

(d) if so, the reaction of Government
thereto and the steps proposed (o be
taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND

BROADCASTING AND IN THE DE-
PARTMENT ~OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): {a)
No, Sir, .

(b) Does not arise, e

(¢) and (d). No State Government has
protested against the continuance of the
National Programme. The State Govern-
ments of Tamil Nadu 'anq Wes¢ Bengal
had earlier made seme suggestions, A
number of adjustments were made in the
content as well as scheduling of the Na-
tiona] Programme Keeping in view of these
suggestions.  Recently, discussions have
been held with the State Government of
Maharashtra and suggestions have also
been received from the State Govt. of
Jammu and Kashmir, Suggestiong from
some other State Governments, who have
been requesteq in this regard, are awaited.
In telecasting the¢ National Programme
there is o intention either to curtail the
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regional programmeg produced at different
Doordarshan Kendrag or to impose any
centrally produced programmes on States,
Further changes in {he National Programme
will be considered” on receipt of sugges-
tions from remaining States and discussions
with them.
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Joint gsector company for utilising of
Bombay gas being flared up

3791. SHRI R. R. BHOLE: Will the
Minister of ENERGY be pleased to
state:

(a) whether Government of India (o
avoid the flarieg up of gas in Bombay
daily in large quantities intend to have a
joint sector company of Government of
India, Government of Maharashtra and
Bombay  Municipal Corporation;

(b) whether it will be possible for this
company to make avoidable the demand
of 32 million c. metres of gas and when;
and

(c) whether Government of India have
received gas utilisation programme of
SICOM, Bombay showing that ONGC
can produce 40 m. c. metres of gas for
Bombay?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) to (c). The
Government of Maharashtra had sent a
memorandum listing out the requirements
of various users of natural gas in Maha-
rashtra totalling to about 32 million
cubic metres per day. The requirement of
some of the customers listed by the
Maharashtra Government are already
being met.

The Government is considering the
question of supply of piped natural gas
to domestic consumers and-industrial units
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in Bombay. Thé agency through which
such distribution would be undertaken is
also under consideration. The maximum
quantities of gas that can be distributed
to various consumers in Greater Bombay
in the foreseable future is estimated to
be around 4 million cubic metres of gas
per day.
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Extension of service of employees of
H.P.C.L. after retirement age

3793, SHRI RASHEED MASOOD:
Will the Minister of ENERGY be pleased
to state:

(a) whether it is a fact that Hindustan
Petroleum  Corporation Limited are fre-
quently granting extension to their em-
ployees after the retirement age, is so,
the reasons therefor;

(b) details of all the employees in
Hindustan Petroleum Corporation Limit-
ed who are on extensions stating their
qualification, grades and positions; and

(c) how many employees are due - te
retire in H. P. C. L. by the end of April/
May, 1983 their particulars alongwith
the grade and positions?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) (a) No, Sir.

(b) As on March 1, 1983, only two
officers were re-employed by M|s. Hindy~
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stan Petroleum Corporation Limited and their particulars are given below:-

Name Qualification On Retirement  Fosition Dateof  Date of
(Pre-Revised retirement  expiry of
Salary Grade) re-<cmplo-
yment
Sh. R.G. Nayak . Matricula- Rs. 1450-60- Currently OSD  8-2-82  31-3-83
tion 1690-65-1950 assigned to Qil
Co-ordination
Committee.
Sh. R.S. Naidu . Middle Distribution Co- 81-12-82  31-3-83

School

ordinator

(¢) The required information is being
collected and will be laid on theTable of
the Sabha.

Mis Smith and Stanistreet Pharmaceuticals
Limited, Calcutta.

3794. SHRI MOTIBHAI R. CHAU-
DHARI: Will the Minister of
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that Workers
Union of M|s Smith Stanistreet Phar-
maceuticals Ltd., Calcutta have presented
to the management a memorandum about
the corruption in the administration of
the Company;

(b) if so, what are the details of the
illegalities and cases of corruption brought
to the notice of the management since
Avgust 1981;

(¢) whether Government have takem
any action on their complaints; and

(d) if not, the reasons therefor?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a( and (b). Smith Stainstreet
Workers’ Union had submitted memo-
randa to the management in the form of
fetters complaining about the administra-
tion of the company.

(c) and (d). The allegations were taken
up with the company. The company has
informed that an internal enquiry is
being held to ascertain all the facts.

International oil prices

3795. SHRI PRATAP BHANU
SHARMA: Will the Minister of ENERGY
be pleased to state:

(a) whether it is a fact that the inter-
national oil prices are coming down very
sharply;

(b) if so, in view of the declined oil
prices what our Government propose to
do for the future tie-up; and

(c) what is the cost of production and
selling cost per barrel of oil explored
from Bombay High?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) (a) As per press
reports, OPEC has reduced the official
crude oil price by about dollars five per
barral.

(b) It has been the policy of Govern-
ment to arrange imports of crude oil
mainly through term contracts with
national oil companies of oil exporting
countries at official prices in order to
ensure proper security of supplies even
when there is a scarcity of crude oil in
the world market as has been the case
on a number of occasions. Overall this
has proved advantageous also since
frequently spot market prices have been
higher than official selling prices. More-
over, such arrangements provide for
escalation|de-escalation  of prices  with
reference to the official selling prices.
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Thus, reduction in these prices become
applicable to the supplies obtained under
such arrangements.

(c) The sale price of crude oil from
Bombay High fields is Rs. 1390 per
metric tonne delivered at its tank farm
in Uran; this includes a cess (duty of
excise) of Rs. 300 per metric tonne and
a royalty of Rs. 61 per metric tonne.

The Bombay High area comprises
several fields. These fields are still under
development and in some exploration is
still in progress. Therefore, it is prema-
ture to work out the estimated costs of
production of crude oil.

Hydel Generation capacity

3796. SHRI CHITTA BASU: Will the
Minister of ENERGY be pleased to
state:

(a) whether the share of hydel capa-
city is decreasing in the country’s total
power generation system;

(b) if so, whether steps are being con-
templated to reduce the imbalance; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY  (SHRI
CHANDRA SHEKHAR SINGH): (a)
Yes, Sir.

(b) and (c). The Sixth Plan envisages
addition of 4768 MW of hydro capacity
from 43 hydro-electric schemes having
a total installed capacity of 5567 MW. In
addition, hydro-electric schemes with a
total installed generating capacity of
7313 MW are under -execution|sanctioned
by the Planning Commission. The Cen-
tral Electricity Authority have since
accorded techno-economic approval to
hydro-electric schemes having an installed
generating capacity of 3990 MW. Besides
this, there are a number of hydro-elec-
tric schemes under various stages of in-
vestigation|formulation by  State[Central
agencies. Further, emphasis is also being
laid on the development of hydro-electric
resources in the country as part of the
20-Point Programme of Prime Minister.
The State Governments|Electricity Orga-
nisatlons have been advised to draw up
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an organised plan to identify and to take
up the devglopment of small hydro-
electric propects, particularly in remote
and hilly locations keeping in view the
economic ecological and welfare angles.
The State Governments have taken up
the work for inentification|{formulation-
of project reports accordingly.

Coal Mines without dispensary hospital

3797. SHRI ATAL BIHARI VAJPA--

YEE
SHRI RAMPRASAD
AHIRWAR:

SHRI SURAJ BHAN:

Will the Minister of ENERGY be plea--
sed to state:

(a) what are the names of the coal
mines which were declared dangerous by
the Coal India Officers’ Association and

*in how many of them work still conti-

nues;

(b) what are the names of the coal
mines which do not have a dispensary|
hospital as required by the Mines Act;

(c) what are the names of coal mines,
where mines get from abandoned pits
unfiltered water which is likely to cause
diseases; and

(d) by when all the coal mines  will
have dispensaries|hospitals as required by
the Mines Act?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) A statement is atta-
ched.

(b) and (d). The Mines Act does not
require all coal mines to be provided
with a  dispensary|hospital. However
every coal mine has been covered by
dispensary|hospital run by coal companies
or Coal Mines Welfare Organisation.

(c) No unfiltered water from abandon-
ed pits which is likely to cause diseases,
is supplied to the miners.
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Statement

According to a Press release purported
to have been issued by the Coal Mines
Officers’ Association on 1st  September,
1982, 99 mines were declared unsafe by
them, of which 25 are in BCCL, 14 in
CCL, 44 in ECL, 13 in WCL, 2 in IISCO
and 1 in NEC. The names of the mines
mentioned in the press release are givén
below. As none of these mines are per-
manently unsafe, work continues in all
the 99 mines excepting for periods a
mine or part of a mine is considered
unsafe and prohibitory orders under Sec-
tion 22 (3) of Mines Act, 1952 is impos-
ed by Director General of Mines Safety.

Assam (Northern Coalfields)
1. Baragolai Colliery

Eastern Coalfields Limited

2. Chinakuri 1,2 & 3 pits.
3. Sitalpur Colliery

4. Sodepur Colliery

5. Parbelia Colliery

. Ranipur Colliery

. Dhemomain Colliery

. Patmohna Colliery

. Ghusick Colliery

10. Damra Colliery

11, Kalipahari Colliery

12. Tirat Colliery

13. Sripur Colliery

14, Sripur (Incline) Colliery
15. Ningah Colliery

16. Nimcha Colliery

17. Ratibati Colliery

18. Jaykay Nagar Colliery
19. New Satgram Colliery
20. Modern Satgram Colliery
21. Amritnagar Colliery
22. Kunustoria Colliery
23, Bansra Colliery

24, Parasea Colliery

25. New Kenda Colliery
26. Krishnanagar Colliery
27, Mahula Colliery

-2 I - Y
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28:

29.
30.
31.
32.

33.
34.
35.
36.
37.

38.
39.
40.

41.

42
43,
44,
45,
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Siduli Colliery
Parascole Colliery
Madhusudanpur Colliery
Madhujore Colliery
Jambad Colliery
Bankola Colliery
Khandra Colliery
Moira Colliery
Shyamsunderpur Colliery
Mandarboni Colliery
Nutandanga Colliery .
Pandaveswar Colliery
Darula Colliery
Kottadih Colliery
Badjna Colliery
Hariajam Colliery
Khoudia Colliery
Lakhimata Colliery

Bharat Coking Coal Limited

46.
47.

48.

49.
50.
51.
52
53.
54.

55.
56.

by
58.
59.

60.

61.
62.
63.
64.
65.
66.
67.
68.

Amlabad Colliery
Bhourah Colliery
Loyabad Colliery
Katras Colliery
Sudamdih Colliery
Moonidih Colliery
Ghanoodih Colliery
Patherdih Colliery
Industry Colliery
Bhurggatdih Colliery
Jealgora Colliery
Lodna Colliery
Barari Colliery
Pootkee Colliery
Begunia Colliery
Chanch Colliery
Victoria Colliery
Kassurgarh Colliery
Bhatdih Colliery
Kustore Colliery
Bera Colliery
Dhansar Colliery
Bastacolla Colliery

116
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Madhuban Colliery
Bhagaband Colliery

«Central Coalfields Limited

71.

72.
73.
74.
75.

76.

77.
78.
79.
80.
81.
82.
83.
84.

Bhurkunda Colliery
Argada Colliery
Gidi ‘C’ Colliery
Saunda Colliery
Sawang Colliery
Salubera Colliery
Topa Colliery
Laiyo Colliery
Dhori Colliery
Sayal Colliery
Sirka Colliery
Religara Colliery
Talchar Colliery
Orient Colliery

Western Coalfields Limited

85.
86.
87.
88.

River Colliery
Korba Colliery
Parasea Colliery
Chirimiri Colliery

89. Ballerpur Colliery
90. Majri Colliery

91
92
93

. Silwara Colliery
. Patherkhera Colliery
. Kotma Colliery

94, Umrer Colliery

95

. Chanda Metta Colliery

96. Churcha Colliery
97. Eklehra Colliery
Collieries of IISCO
98. Jitpur Colliery (Dhanbad)
99. Ramnagar Colliery (Burdwan)
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Heavy Water Project Associated with Thal ment f's in progress. Civil construction
Vaishe¢ Fertilizers Plant work is expected to start by June 1983.

3799. SHRI A. T. PATIL: Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) the progress of Heavy Water pro-
ject associated with Fertlilzers Project at
Thal-Vaishet with special reference to
acquisition of land and erection . of the
Plant; and

(b) what action has been taken by Go-
vernment (i) to avoid poliution hazards
and (ii) to shift and rehabilitate the pro-
ject-affected population?

THE MINISTER OF CHEMICHALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) The Heavy water Project
is being set up within the area acquired
for the Thal Fertilizer Project. Work on
design, engineering and equipment procure-

(b) (i) Adequate steps are being taken
as per the specification of Maharashtra
Prevention of Water Pollution Board for
the collection, treatment and disposal of
effluents; construction of sub-marine
pipeline so as not to affect marine life,
and air pollution limits of stack emission.

(ii) Government of Maharashtra has
provided land to re-settle the persons
affected by the project. funds
have been made available to provide the
necessary civic amenities including supply
of electrici‘ty to the re-settlement colony.
Apart -from the above, priority in emp-
loyment is given to atleast one eligible
member of each effected family. So far
240 persons have been given such
employment.

Adequate

Fa ¥
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Rehabilitation of erstwhile East Pakistan
into India

3800. SHRI SUDHIR KUMAR GIRI:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) the number of refugees who crossed
over East Pakistan to India during the pe-
riod from 1964 to 1970;

(b) whether those refugees have been
permanently settled in different parts of
the country;

(c) the number of the refugeese so set-
tled in different States (State-wise); and

(d) the reasons for the non-settlement of
the widow-refugees sent to the State of

Haryana?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHR DHARMAVIR): (a)
About 11.14 lakh persons migrated from
former East Pakistan durin® the period
from 1st January 1964 to 25th March
1971. Of these, about 11.06 lakh persons
came during the periog from 1st January
1964 to 31st December 1970.

(b) The migrants who sought admission
into relief camps were given necessary re-
lief and rehabilitation assistance. All, ex-
cepting about 774 families who are await-
ing resettlement in  Karmshibirs|P.L.
Homes in various States, have been resett-
led.

(c) A statement is laid on the Table of
the Sabha.

(d) The Mahila Ashram at Karnal
(Haryana) which accommodates P.L.
families from Pakistan and erstwhile East
Pakistan, is being run and managed by
the State Government. A.|P.L. family in
a Home becomes rehabilitable when an
able-bodied male child attains the age of
16 years. The Haryana Government has
been asked to formulate scheme for the
resettlement of P.L. families from former
East Pakistan in the Ashram who have
become rehabilitable.
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Statement

(Position as on g1-12-

198e)

S1. No. Name of the State No. of

displace

families

settled.
1 Andhra Pradesh . . 3 1,921
2. Arunachal Pradesh . . 2,902
3 Assam ’ : . " 15,498
4. Bihar ¢ 3 » g 2,508
5. Karnataka ; . > 707
6 Maharashtra . o s 6,179
7. Madhya Pradesh . . 6,898
8 Manipur . 3 . i 145
9 Meghalaya . . " 2,150
10 Orissa . . . . 259
11 Punjab . . ; ‘ 3
12 Tripura . s . F 6,374
13 Uttar Pradesh . . . . 1,045
14 Rajasthan . 3 . " 908
15 Andamans . . . . 805
16 Dandakaranya . . é 19,187
Total : 68,389

High level committee to examine function-
ing of State Electricity Boards

3801. DR. A. U, AZMI: Will the
Minister of ENERGY be pleased to state:

(a) whether it is a fact that a high-
leve] committee was set up to examine the
functioning of State Electricity Boards and
Central Organisations engageq in electri-
city gemeration transmission and distribu-
tion; and

(b) if so, what are the salient recom-
mendation thereof and the improvements

effected? : A
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH): (a) Yes,
Sir. 'Government of India constituted a
high level ‘Committee on Power’ under the
Chairmanship of Shri V. G. Rajadhyaksha
to examine all aspects of the functioning
of State Electricity Boards and Central
Organisations engaged in Electricity gene-
ration, transmission and distribution in-
cluding organisational structure, manage-
ment practices, planning of power systems,
efficiency of operations, financial perform-
ance, tariff-structure and legislative frame-
work and to make recommendations for
improving them,

(b) The Committee made several re-
commendations in regard to power sector
planning, Project Formulation and Imple-
mentation, Operation and maintenance of
generation, transmission and distributon
facilities, rural electrication, the financial
performance of SEBs, the organisation and
management of the power supply industry
“and research and development efforts need-
ed for the power sector. The Committes
has also made several recommendations
for improving the overall operational per-
formance of the power supply industry.
Many of these recommendations are with-
in the competence of the States and suit-
able guidelines have alreaedy been issued
to them for implementing these recommen-
dations. In view of the long range tech-
nical and administrative measures involv-
ed, implementation of these recommnda-
tions will take some time before they can
become effective. The Committee has
made some major recommendations re-
garding the mneed to enlarge the
role of the Centre in generation and
EHV transmission, the need to strengthen
the organisation of the power supply indus-
try at the regional level through creation
of Regional FElectricity Authorities as sta-
tutory bodies and the need to improve the
overall management of the State Electri-
city Boards through introduction of more
objective procedures of recruitment, tenure
and removal of the top personnel of the
SEBs. The Committee has also made cer-
tain recommendations regarding rationali-
sation of tariff struucture and higherfinan-
cial rates of return to be earned by the
Boards.
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In regard to the major recommendations

" of the Committee on Power, several roun-

ds of discussions have been held with the
States. The States have expressed their
reservation against implementing the
structural changes recommended by the
Committee. It is considered desirable to

.continue consultations with the States for

evolving a consensus among them before
any further action can be initiated for
implementing these recommendations.
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Allocation of funds for mini power pro-
jects

3803. SHR1 GHIRANIJI LAL

SHARMA:

SHRI VIJAY KUMAR YADAYV:

SHRI RAMAVTAR SHASTRI:

SHRI M. V. CHANDRASHE-
KARA MURTHY:

SHRI K. A. RAJAN:

SHR1I MOHAN LAL PATEL;

" Will the Minister of ENERGY be pleas-
ed to state:

(a) whether it is a fact that Energy
Ministry has submitted a proposal to the
Planning Commission for allocation of
Rs. 100 crores towards the development
of mini power projects in the country;

(b) if so, whether the proposal has been
approved and the amount has been allo-
cated; and
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(c) if not, the reasons. thereof? . .

THE MINISTER OF STATE IN TH
MINISTRY OF ENERGY (SHRI CHA
DRA SHEKHAR SINGH); (a) Yes, Sir.

(b) and (c). The matter is under consi=
deration of the Planning Commission,

Expenditure for setting up colour T.V.
Station

3804. SHRI AMAL DATTA: Will the
Minister of INFORMATION  AND
BROADCASTING be pleased to state:

(a) what is the estimated expenditure for
setting up colour T. V. Stations in India,
with centre wise details; and

(b) what was the amount spent on ace
quiring and installing the colour T:V, Qut-
side Broadcast Vans for Doordarshan for
the Asian Games?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
The estimated cost of setting up a colour
TV station with one studio and a 10 KW
transmitter is about Rs. 9 crores. Centre-
wise details of T.V. centres included im
VI Plan have yet to be worked out and
sanctioned.

(b) The expenditure on procurement of
four colour outside broadcast vans for
Asian Games was about Rs, 8 crores.

Installation of T.V. relay transmitter a¢
Vishakhapatnam

3805. SHRI K. A. SWAMI: Will the
Ministey of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether there is any proposal for
installing a T.V, Relay Transmittey at
Visakhapatnam;

(b) if so, the stage of the progress; and
(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRIES OF INFORMATION AND!
BROADCASTING AND IN THE - DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
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to (c). Due to constraint of resources, it
has not been possible- to include any pro

posal for setting up a T.V. relay centre at
Visakhapatnam in the approved  Sixth
Plan projecets of Doordarshan.
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R.E.C. Suggests Method for Development
of Alternative Sources of Energy

3807. SHR] SKARIAH THOMAS:
Will the Minister of ENERGY be pleased
to state:

(a) whether a recently held meeting of
the Rural Electrification Corporation has
suggested methods for developing alter-
nate sources of energy such as solar
energy, mini|microhydel projects etc; and

(b) if so, the details. about the plan in
this direction?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH): (a) and (b)
In the Conference of the Chairman of
State Electricity Boards convened by REC
on February 24-25, 1983, the need for
developing non-conventional energy sources
including mini/micro hydels was consider~
ed. REC mentioned in the Conference
that no specific fund has been allotted for
financing such schemes though a case for
allotting some money for developing
micro hydel sources was under considera-
tion of Government. It was also mention-
ed that pilot projects for areas identified
for this purpose were already being finan-
ced by the Commission for Additional
Sources of Energy.
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Power projects to be taken up 1983-84

3808. SHRI A. C. DAS: Will the
Minister of ENERGY be pleased to state:

(a) how many new power projects are
proposed to be taken up in 1983-84;

(b) their names and number (State-

wise ) ;

(c) the financial outlay involved in
each of these power projects; and

(d) the details of their generation ca-
pacity?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH): (a) to (d).
The tentative outlay for power sector in
1983-84 is Rs 4546 crores. This also
includes a lumpsum tentative provision
of approximately Rs. 81 crores for work
on new projects in States. All the new
projects in the States have not yet been
identified.

Import and display of blue films

3809. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of INFOR.-
MATION AND BROADCASTING be
pleased to state:

(a) whether the attention of Govern:
ment has been drawn to a news-item
mnder the Caption “two held for lending
blue film” appearing in the English daily,
Indian Express, dated 28-1-1983, if so,
full details of the incident, material re-
covered and persong arrested; and

(b) whether Government have evolved
any plan to ban import manufacture and
display of blue films in the country to
save the nation from the immoral influ-
ence of such films if so, the details there-
of and if not, reasons therefor?

THE DEPUTY MINISTER IN THZ
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
Government have seen the news-item.
The Crime Branch of Delhi Police got
information about the running of a blue
89 LS—5
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video cassette library by one Shri Devi-
nder Kumar Kohli in Karal Bagh. Mem-
bership of the said library was gained by
a decoy on 2-1-83 on payment of secu-
rity of Rs. 400/-. The decoy got a normal
Hindi film video cassette on hire basis
@ Rs 10 per day from Shri Devinder
Kumar Kohli in order to gain his confi-
dence. On 23-1-83 the decoy obtained a
blue cassette on hire basis @ Rs 30 per
day. The cassette was found to be ob-
scene. On 25-1-83 a raid was organised
and the decoy was given Rs. 100|1 for ob-
taining a blue cassette. A blue film
cassette was given to the decoy by one
Shri Ajay Kumar Kohli and a hundred:
rupee currency note and previous cas-
sette were received by Shri Devinder
Kumar Kohli. A raid was conducted and
two more blue film cassettes were re-
covered from S|Shri  Devinder Kumar
Kohli and Ajay Kumar Kohli. Out of
the three cassettes, two were found to
be obscene. Both S|Shri Devinder Kumar
Kohli and Ajay Kumar Kohli have been
arrested on charges under section 292
IPC. The case 'is pending in Court.

(b) Import into India of any obscene
material js prohibited in terms of notifi-
cation issued under the Customs Act,
1962. Under section 292 IPC, it is also
a cognizable offence to sell, let to hire,
distribute, publicly exhibit or in any man-
ner put into circulation or for purposes
of sale hire, distribution, public exhibi-
produce, make or
have in possession any obscene object
whatsoever or to import any obscene ob-
ject for any of the purposes aforesaid.

Tenders for Erection of 500 MW Units for
Chandrapur Thermal Station

3810. SHRI SUSHIL BHATTACHAR-
YA: Will the Minister of ENERGY be
pleased to state:

'(a) whether global tenders were o
vited for the erection of 500 MW units
for Chandrapur Thermal Station; and

(b) if go, how many firms have ies-
ponded to the tender?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH): (a) No, Sir.

(b) Does not arise.

Report of Second Press Commission
Bifurcation of DAVP

3811. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INFORMA-
TION AND BROADCASTING be pleas-
ed to state:

(a) whether the Report of Second
Press Commission has been received by
Government; if so, when;

(b) whether the said Report has sug-
gested bifurcation of the Directorate of
Advertising and Visual Publicity for effi-
cient and effective functioning;

(c) whether the Report has recom-
mended the establishment of an indepen-
dant autonomous corporation in  public
sector for dealing with Government ad-
vertisements ang those from public sec-
tor undertakings both at the Centre and
State levels;

(d) whether there is a recommenda-
fion to establish a Newspaper Develop-
ment Commission to aid small; and

(e) what decisions Government have
taken on these sgpecific recommendations
if not, the reasons for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) The Second Press Commission sub-
mitted its report to the Government on
the 3rd April, 1982.

(b) and (c). Yes, Sir.

(d) The Second Press Commission has
recommended  the establishment of a
Newspaper Development Commission for
promoting the development of the Press
as a whole.

(¢) The recommendations of the Press
Commission are under. consideration,
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Pending applications for LPG connec-
tions in Orissa

3813. SHRI ARJUN SETHI: Will the
Minister of ENERGY be pleased to state:

(a) the total number of applications
for cooking gas connections pending in
the State of Orissa as on 31st March,
1982;

(b) the time by when at least fifty per
cent of the applicants are expected to
receive their connections; and

(c) whether it has come to Govern-
ment’s notice that cooking gas is Bnot
available even to the bona fide users i
that State?
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THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) The total
number of applications for cooking gas
connections pending in the State of
Orissa as on 31st March, 1982 was 26,291.

(b) It is expected that by September,
1983 more than 50 per cent of the wait-
ing list in Orissa will be wiped off.

(c) There has been some backlog in
Orissa in the past few weeks during the
period of shut-down of Vizag refinery. It
The back-

log is coming down which is expected

to become normal soon.

az gu e faw
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New arrangements for sorting/delivery of
mails

3815. PROF. NARAIN CHAND PA-
RASHAR: .Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether any new arrangement for
sorting|delivery of mail of rationalisatio»
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of the RMS system has been undertaken
by the Postal Authorities during the past
3 years, including the current financial
year;

(b) if so, the broad outlines of the
new arrangements|rationalisation and the
date w.e.f. which jt has been effected;

(c) whether any sorting sections have
since been abolished and converted into
transit sections;

(d) if go, the dates on which each of
the sorting sections was abolished|con-
verted into transit sectiong alongwith their
names;

(e) whether any complaints about the
delay in the delivery of Dak have been re-
ceived after the introduction of new arran-
gement; and

(f) if so, the number ang nature there-
of alongwith steps taken to redress them?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIIYA N. PATIL): (a) Yes, Sir.
The department has taken steps to Str-
eamline the working in the RMS in view
of the increase in Postal traffic and in-

MARCH 22, 1983

Written Answers 136

adequate accommodation in the trains for
the carriage of mails.

(b) The sorting of mails in the runn-
ing traing has been abolished on selected
routes and some  sorting sections have,
been converted into transit sections. The
work withdrawn from the sorting sections
has been concentrated in the respective
Stationary Mail Offices where better ac-
commodation, Supervision and working
conditions exist. These changes have been
made on different dates during the last
2-1|2 years throughout the country which
are not readily available.

(¢) Yes, Sir.
(d) A list ig enclosed.
(e) Yes, Sir.

(f) Onmly 419 complaintg were receiv-
ed, from all over the country. Instruc-
tions have been iS8ued to improve super-
vision over the arrangemeéni (& as to
avoid missendings and dumping of mails

to other offices and “Secfiofiy,” =™

Statement

Particular of sorting section converted|abolished

Sr.No. Name of S=ction Date of Remarks
effect
1 2 3 4
_ Andhra Circle -
1 TP-2 8-4-82 ¥is \
2 Z-8 . " " . 7-11-81
3 Y-17 : : . . 15-12-82 Abolished
4 Y-18 s e W w s Do. Abolished :
5 Z-3 10-1-83
6 TP-11 Do.
7 AG-10 . ; : . Do.
8 AG-15 . g " . Do. Abolished
9 AG-3 . : N . 17-1-83
10 AG6 + . . . . . Do.  Abolished W
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/
1 2 3 4
Bihar Circle
11 NB-2 . . g " o . 5 " . 15-4-82
12 PT-11 s " " . . . . " . 10-2-82 .
13 U-4 ‘ : . a . . . . . 25-2-82 .
14 PT-6 . . i s . . . . . 1-10-82 o

15 G-17 . 2 5 . . . . : . 16-10-82 .

16 P-18 . . . s . . . ’ . 31-12-82

17 P 3 ‘ ‘ " N . ‘ " . 10-1-83 i
Gujarat Circle

18 SR-12 . i " i 5 . . . . 9-9-82

: 19 RJ-13 . . 5 . . . . . . 16-12-82

20 AM-4 . s " ¥ . . . . . 9-12-82

21 AM-6 . ; . . . . . . . 23-12-82

22 AM-1 . : | : . . . . . 20-1-83
Kerala Circle

23 CT-4 . " . . . . . s . 30-3-82 o

24 TV-17 . " . . . . ' " . 13-5-82

25 TV-7 . @ . . > . . . . 21-5-82 Tempor:rily ccr ver-
ted.

26 EK-5 8 . . . " 4 v . . 5-5-82 Do.

27 CUT-6 . § . s g . N . . 4-5-82 Do.

28 TV-8 . . . . . . . . . 20-12-82 Do.

29 EK-1 " % . " . " . n . Do.§ Do.

30 CT-2 . " @ s . . . . . 23-1-83 Do.

Karnataka Circle
31 HB-2 . . . . . . . . . 1-4-82
32 HB-3 . . . . . . . . . 1-4-82

33 Q-4 . . . . . . . . . Do. 75
34 HB-Q . . . . . . . . .« 18-12-82

35 HB-8 . . . . . . . . » 24-1-83

36 MP-18 . . " . . . . . . 1-6-82

37 JN-10 . . . . . . . . . Do.




139 Written Answers MARCH 22, 1983 Written Answers

)

38 RP-2 . ’ 3 a . . g . . 1-6-82
39 ID-14 . ; ; ¢ g 8 . § . 16-8-82 o
40 JB-4 § 4 : . . B . . . '20-9-82
41 RP-1 a : s ’ . . . . ‘ . '22-9-82

42 MP4 . . . . . . . . . 25-9-82 .
43 MP-5 . 5 . ‘ . » . ‘ ' . 15-12-82 Abolished
44 MP-20 . i ‘ R ; g N . . ’ Do. Do.
N.E. Cin'ie
45 S-2 ’ . . . . o . . .25-12-82 Abolished
46 GH-4 . i . . . § § @ . 15-1-81
47 S-10 8 ’ ; . 4 . . . . 16-11-82
48 GH-2 . . 20-11-82 Abolished
49 GH-1 . . . . . 5 " . . 13-11-82 Abolished
50 GH-3 . ; : § ; 5 . . . 10-1-83 Do.
51 S-8 . 5 . 8 ' " . . . 24-1-83

N.W. Circle
52 LD-2 . . . . . . . . . 1-4-82 Abolished
53 LD-4 . " % . . 5 P g . 1-10-82
54 LD-5 . ; . . . . . . . 15-9-82

55 LD-1 g " " . " . . . . 15-12-82
56 1I-3 . g . | 9 : g . . 1-4-82
57 I-5 ¥ . s " . . 2" ¥ . 15-12-82

58 1-6 . . . . ; o e . . 1-9-82

59 1-7 . 8 . . . & . . . Do.

60 D-4 . . s " " . . . . 15-9-82

61 HR-1 . . . . : " " ’ . 15-10-82

62 HR-3 . . . N T . . . 1-10-02
Orissa Circle - . .

63 K-2 . . . . . . e et Lt 14-11-81 -

64 BG-3 : 5 . s TR . L.+ 1-9-82

65 N-5 . . . . y . . . . 24-1-83

Rajasthan Circle
66 J-5 . . . . o ® @ . .+ .t 1-10+82




CHATTRA 1, 1905 (SAKA)

141 Written Answers Written Answers 142
1 2 3 4
67 J-21 20-11-82
68 J-10 27-12-82
Tamilnadu Circle
69 T-1 1-4-82
20 T-3 Do.
21 T-14 Do.
72 MA-13 15-3-81
73 CB-3 4-12-82 Abolished
74 T-6 27-11-82 Abolisl.ed
75 M-1 4-12-82 Do.
U. p. Circle
76 A-8 27-4-82
77 A9 Do.
78 A-1y Do.
79 X-2 15-12-82 Abolished
8o G-5 1-1-83
81 G-4 Do.
82 SH-2 Do.
83 LW-2 10-1-83
84 O-8 Do.
85 O-12 17-1-83
86 X-4 Do.
West Bengal Circle
87 H-5 1-4-82
88 SG-6 6-12-82
Mg AT fagd &t § @ aww F R AR faed dai F faaw A6
A" ® wHS ITAET FfeATTAT FT OAHAT FT @
3816. it ¥IWE <T@ Tt L
AT FA AT Tg AT AT TN FAT (@) afz g, ar FHr & FTO0
fr T § WAt T gL WA § 4
(%) =1 78 79 g f& @mn ATE AT AR FAgwd &3 A de
TR A dw A e FT A FC IA & AR IugE & 7 dw
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No new projects to be taken up in Central
sector due to financial constraints

3817. SHRI DEEN BANDHU
VERMA:

SHRI B. V. DESAI:

Will the Minister of ENERGY  be .
pleased to state:

(a) whether it is a fact that Govern-
ment have decided that no new power
projects will be taken up for execution
in the Central Sector during the next
financial year due to resources constraints;
and

(b) if so, what are the reasons for
neglecting this vital sector when indus-
tries are affected by power shortage?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH): (a) and (0).
As a result of resource constraints, the
budgetary allocations made in respect of
the Central Sector falls short of the re-
quirements. In the outlay for Central
Sector for 1983-84, there is no provision
for major new starts ‘as the ongoing pro-
jects have been accorded relatively higher
priority .

Development of small hydel stations

3818. SHRI JAGDISH TYTLER:
Will the Minister of ENERGY be pleas-
ed to state:

(a) whether Government are consider-
ing the need for a national policy on
the development of small hydel stations
especially keeping in view the needs of
people in pemote areas of the country;
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(b) whether the Central Board of Irri-
gation and Power has made any study on
the standardisation- of specifications in-
cluding equipment required for the small
hydel stations;

(c) where these hydel gtations are pro-
posed to be built in this country; and

(d) details of the steps taken by the
Govertment to speed up the construc
tion of small hydel stations?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN.
DRA SHEKHAR SINGH): (a) Having
regard to considerations like high costs of
extension of existing transmission n3-
works to feed smal] power requirements
of isolated areas, cost of maintenance
of transmission lines in tortuous and in-
hospitable terraing to provide reliable so-
urce of power and prohibitive cost of
other alternative modes of generation, the
Government have already recognised the
need for developing micro, mini and
small hydroelectric schemes. Accordingly,
Government is laying emphasis on the
development of small hydro-electric re-
sources in the country as part of the 20-
Point Programme of the Prime Minister.

(b) In the seminar on Small Hydro
stations organised by the Central Elec-
tricity Authority and Central Board of
Irrigation and Power in January 1983 it
was, inter alia, recommended that a Com-
mittee may be formed under the auspices
of Central Board of Irrigation and Power
consisting of representatives from the
Central Electricity Authority, Central Wa-
ter Commission —gtate Electricity Boards
and manufacturers to standardise the spe-
cifications as well as the equipments re-
quired for the gmall hdyel stations. Ac-
tion has already been initiated by the
CBIP for consisting such a Committee.

(c) and (d). At present, there are 77
small hydroelectric power stations  with
an aggregate installed capacity of 135 mw
under operation in the country. In addi-
tion, 54 projects with an aggregate in-
stalled capacity of 125 MW are  under
construction, including extension as well
as partially commissioned projects. The
Projects are generally located either in
the isolated areas making use of the water
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available in the perennial hill streamg or
in the irrigation canas developing small
drops available in the canals for powe:
generation. Close monitoring at the ‘Cen-
tral Level is carried out with a view to
ensure speedy implementation of these
schemes.
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Strikes in coal mines

3820. SHRI HANAN MOLLAH:
SHRI MOOL CHAND DAGA:

Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that coal mi-
ners were on strike last year and thi3
year;

(b) how many workers parlicipated in
the strikes:

(c) what is the daily production capa-
city of coal mines in the country; and

(d) what was the quantum of produc-
tion of those days of strike, day-wise?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTFY OF ENERGY (SHRI DAL-
BIR SINGH): (a) Yes, Sir, there were
two strike, one on 8th November, 1982
and the other from 17th to 19th January,
1983.

(b) The information is being collected
and will be laid on the Table of the
House.

(c) Average normal daily producing in
the Coal Companies under Coal India
Limited for the period 17th to 19th Jan-
uary, 1983 is about 3,37,156 tonnes.

(d) The quantum of p_roduclion on
the days of strike are given below:—

8-11-82 2,56,900 “jonnes
17-1-83 2,47,030 tonnes
18-1-83 2,46,630 tonnes
19-1-83 368,404 tonnes

Manufacture of Foot and Mouth Vaccine

3821. SHRI VISHWANATH SHAR-
MA: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether IRVI, BAIF and Hoechst
have been manufacturing foot and mouth
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vaccine and if so, their production ca-
pacities and actual sales of doses for the
last 5 years along with estimate of in-
vestments;

(b) whether NDDB|IDC has also em-
barked upon a similar Foot and Mouth
Vaccine project involving Rs 25 crores
and if so their installed capacity and
actual sales of doses;

(c) whether Government are aware that
O.F. 1T due to end in 1975 ended in
1981 ang O.F. IT is due to end in 1985
and if so the consideration for setting
up a fourth factory even though the
three existing factories have failed to
utilise their installed capacities for want
of demand; and

(d) whether Government propose to
set up a panel to look into the mal-
functioning of NDDB|IDC in Foot &
Mouth Project involving huge public
funds?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) Yes, Sir. Production ca-
pacity and details of sales are being col-
lected and will be placed on the Table
of the House.

(b) Indian Dairy Corporation has been
licensed a capacity of 25 million Quadri-
valent doses per annum for the manufac-
ture of Foot and Mouth Vaccine. They
are in the process of installation of the
capacity. The total project cost approved
is Rg 18.1 crores.

(¢) and (d). Information is being
collected and will be placed on the Table
of the House.
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Promotion of officers in P & T Directorate
and tele_eommnﬂeaﬂon research Centre

3823. SHRI CHANDRA PAL SHAII
LANI: Will the Minister of COMMUNI-
CATIONS be pleased to refer to  the
reply given to Unstarred Question No

3610 and 2-11-82 regarding promotion of -

TES Group ‘B’ officers and state:

(a) the reasons why the requisite in-
formation has not yet been placed on
the Table of the House as not much in-
formation as to be collected and that
too from a single section of P&T Direc-
torate; and

(b) how much more time will be re-
quired to collect the requisite informa-
tion and what is the anticipated date on
which requisite information will be placed
on the Table of House?

THE DEPUTY MINISTER IN THL
MINISTRY OF COMMUNICATIONS
(SHRI VIJYA N. PATIL): (a) Some of
the records from which the requisite in-
formation was to be compiled were no!
readily available which resulted in some
ielay in compilaticn of the said inforwva-
tion. Department of Parliamentary Af-
fairs bave, therefore, been requested to
see extemsion for a period of three mon-
ths upto 2-5-83.

(b) Efforts are being made to fulfil
the assurance within the stipulated ex-
tended period of three months upto
2-5-83.

Benches of Supreme Court for labour,
Rent Control Cases etc.

3824. SHRI R. PRABHU: Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

'Ta) whether Government  have under
consideration a proposal to set up Ben-
ches of Supreme Court to deal With spe-
cialised subjects guch ag labour legisla-
tion, rent control, etc.; and

(b) if so, the details thereof?
THE MINISTER OF LAW, JUSTICE

AND COMPANY  AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) and
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. (b) No, Sir, The question of constitut-
ing such Benches falls within the purview
of the Chief Justice of India.

Cost escalation of super thermal power
Projects

3825 SHRI B. D. SINGH:
SHRI RASHEED MASOOD.

Will the Minister of ENERGY be pleas-
ed to state:

(a) whether it is a fact that all the
five Super Thermal Power Projects have
been facing the problem of cost escala-
tion;

(b) if so, what are the details thereof
stating the estimated cost escalation as
against the original estimates in respect
of each of the five Super Thermal Power
Projects and the reasons therefor; and

(c) to what extent the commissioning
schedule of these projects is likely to be
revised and the ‘steps contemplated by
Government to check further cost escala-
tion and to ensure completion of these
projects within a time bound schedule?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH): (a) to (c).
Besides Vindhyachal and Rihand Power
Projects which are in an early stage of
construction, National Thermal Power
Corporation  is  constructing Sinrauli
(2000 MW), Korba (2100 MW), Rama-
gundam (2100 MW) and Farakka (600
MW in Stage-I) Super Thermal Power
Projects, along with the associated trans-
mission lines. There are cost escalations
in these projects vide details in Annexurc

The increase in the project costg has
arisen mainly on account of increase in
prices of equipment and construction
materials as also in the level of wages.
Other contributory factors have been cha-
nge in scope based on detailed engineer-
ing and inclusion of sub-stations in the
400 KV transmission system and inci-
dence of Customs Duty on imported £g-
uipment.
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The progress of implementation of these
projects is being monitored intensively in
regard to both costs and construction sc-
hedules. All the units projected for com-
pletion in the Sixth Plan will be commis-
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sion according to schedule. Every effort
is being made within the availability of
resources, to maintain maximum tempo on

the other units.

Statement

— . -

Project (Including Associated Transmission Lines)

Capacity  Costs (Rs. crores) Latest
(MW)  Original Approved  Estimated
Cost/Revised Appro- Cost (Nov-

1. Singrauli

IS

. Korba

oW

[~ ]

ved Cost. ember,
1982)

' - e e e et o s s e o e
600 28000/341. 39 362. 17
. Singrauli Expansion 1400 150,78 99464
1100 551.70/632. 72 879.57
. Korba Expansion 1000 505.72 756.28
. Ramagundam 1100 575.28 1167.54
. Ramagundam Expansion 1000 549.98 73294
600 320.80 636.85

7. Farakka
Pilferage of Official Documents in Ministry

3826. SHRI RAM  PRASAD AHIR-
WAR: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) number of cases of pilferage|leak-
age of official documents relating to his
Ministry and also the number of persons
involved during the last one year;

(b) whether replies from all the charge-
sheeted employees involved in guch cases
have been received and cases handed
over to the Vigilance for final disposal;
and

(c) steps being taken to ensure finali-
sation of such cases within reasonable
time after receiving the replies of the
charge-sheets from the involved employ-
ees?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) to (c). During the last one
year, there is ome such case relating to
this Ministry. Two officials are involved
in this case. Both of them have been
placed under suspension. Replies to the
Charge-sheets given to these officials un-
der the provisions of CCS (CCA) Rules,

1965 have been received and the case is
under active consideration for final dis-

posal.

Waiting list for new telephone connections
under Delhi  cantonment exchange

3827. SHRI MANOHAR LAL SAINI:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) how many people are on the wait-
ing list for the telephones in the coun-
try and the Union Territories, State and
Union Territory-wise and since when;

(b) by when are the lists likely to
be exhausted; and

(¢) how many people are waiting for
the telephone under the Delhi Canton-
ment Exchange; since when and by when
are they likely to be given telephone con-
nections?

THE DEPUTY MINISTER IN THRE
MINISTRY OF COMMUNICATIONS
(SHRI VIDYA N. PATIL): (a) A state-
ment giving the number of applications
on the waiting list gtate-wise as on
1-2-1983 in various Telecom. Administ-
rative Units is annexed. The dates from
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which these applications are on waiting
list vary with individual exchange areas.

(b) It is expected that majority of the
applicants registered upto 1-2:1983 are
likely to be provided telephone connec-
tions progressively by the early 7th Five
Year Plan, except for few non-feasible
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cases and some applications in General
category.

(c) 64 applicants are on the wa;i"tl;g
list in Delhi Cap#. exchange as on
1-3-1983. They are likely to be given
telephone connections during 1983-84.

Statement

SL.No. State/Union Territories I";\;?i;sh:)gn
1-2-1983

1 Andhra Pradesh 37,235
2 Bihar 7,508
3 Gujarat (Daman Diu and Salvasa Union Territories) . 57,968
4 J&K 4,422
5 Karnataka 23,572
6 Kerala (Mahe and Lakshdweep Union Territories) 36,436
7 Maharashtra, Goa (Union Territory). 2,02,150
8 Madhya Pradesh 17,867

9 North East States, Assam, Manipur, Tripura, Mizoram, \agaland Mehgala\a
and Arunachal Pradesh (North East Telecom. Circle.). 5,430

10 North West States, Punjab, Han;am Hlmachal P:adcsh andChandlgarh (North
‘West Telecom. Clrclc) 40,726
31 Orissa 4,148
12 Rajasthan 16,523
313 Tamil Nadu, Pondicherry (Union Territory). 49,266
14 Uttar Pradesh 27,277
35 West Bengal, Sikkim and Andman Nicobar (Union Territories). 33,022
16 Delhi (Union Tzrritory) . 1,02,715
Total: _é,éé,e;;

Expenditure on film “Gandhi”
3828. SHRI SANAT KUMAR MAN-
) DAL:

SHRI RAJNATH SONKAR
SHASTRI:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

_{8a) the total expenditure incurred by
G_overnmunt—-,both in India and abroad (in

foreign exchange) on the production of
the film ‘Gandhi’ by Sir Richard Atten-

borough (separately for English and Hindi
versions);

(b) the ‘manner in which the release in
India of this film has been made and
through which agency and what are the
terms and conditions regulating that; and

(c) through which agency this film is
being exhibited in foreign countries and
whether that earning will be remitted to
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India and if so, Government’s share in
it?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
" PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) The total expenditf€ on the film
‘Gandhi’ hy sir Richard Attenborough is
of the order of Rs 17.34 crores plus over
cost contribution of IFI|GFI. The figures
are under compilation and audit. The cx-
penditure on dubbing of the film is not
separately available.

(b) The distribution rights of  this
film in India have been given to M|s. Col-
umbia Pictures, which ig distributing this
film through M|s. Music India Ltd. Mis.
Columbia Pictures has to pay an advance

o £ 2075 million,  The National Film
Development Corporation’s share out of
this amount is 36.64 per cent. The dis-
tributor’s Commission ~ will ~ not exceed
22.50 per cent.

(¢c) The distribution of the film in for-
eign countries excluding NFDC territories
will be done by M]s. Columbia Pictures.
NEDC's pari passu share out of fhese ear-
nings will be remitted to India.

Amendment of Electricity supply Act 1948

3829. SHRI GHULAM MOl-_lM.
KHAN: Will the Minister of ENERGY
be pleased to state:

(a) whether there is a proposal under
Government’s consideration to bring sta-
tutory changes in the Central Electrici:y
Supply Act, 1948 to reorganise and
strengthen the power supply system in the
country;

(b) whether the Centre has directed
the States to review the organisational set
up of power industry; and

(c) if so, what extent it will affect
the working of the Regional Electric'ty
Boards in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH): (a) Certain
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statutory changes in the Electricity (Sup-
ply) Act, 1948 have been considered by
the Government in copnsultation with the
States, regarding minimum rate of return
to be earned by the SEBs and introduc-
tion of a uniform commercial accounting
system for them. These are being pro-
cessed for further action.

(b) and (c). At the annual Powsr
Ministers’ Conference held on August 26-
27 1982 discussions were held, inter-alia.
with the States regarding the need to
provide greater powers to the Centre for
ensuring integrated operation of the regio-
nal power systems, need to strengthen the
organisational set up of the power gsupply
industry at tbe  regional level through
creation of Regional Electricity Authori-
ties (REAs) with statutory powers and
the need to strengthen the overall mana-
gement including the financial perform-
ance of the SEBs. The implementation
of these proposals will involve statutory
changes. Many States have expressed their
reservationg in this regard. It is consi-
dered necessary to consult and evolve a
consensus among the States, before any
action can be taken on this proposal.

Suggestions made at National seminar on
Small Hydro stations

3830. SHRI S. A. DORAI SEBA-
STIAN: Will the Minister of ENERGY
be pleased to state:

(a) the principal suggestions {hat ema-
nated from the National Seminar on
Small Hydro Stations in the country held
in January, 1983; and

(b) the action proposed to be taken to
implement them?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH): (a) The
principal suggestions made in the Seminar
on Small Hydro Stations organised by the
Central Electricity Authority and Central
Board of Trrigation & Power in January
1983 are given below:—

(i) Priority should be given by all
_ States for assessment of small  hydros
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potential in their States and highest

priority should be given for identifica-

tion of very small schemes, i.e, micro

schemes, which can be developed to
benefit remote villages.

(ii) Priority should be given for
identifying and execution of very small
independent schemes, particularly micro
schemes, by the States by involving all
organisations in the State.

(iii) Specific importance should be
given by the State authorities for cor-
rect formulation of the project reports
for small hydel schemes, for which
guidelines have already been issued.

(iv) Development of small hydel
power may be treated as a national
measure to provide electricity to people
residing in remote areas on the lines of
rural electrification  programme  and
should be considered in the same class
as an atlernative source of energy by
according necessary  concessions  for
development of small hydro projects.

(v) Funds should be
earmarked for development of small
hydro power by taking a wider and
liberal view as regard to the economic
viability of each scheme.

specifically

(b) The above recommendations have
been forwarded to all the State Electri-
city Boards/State  Governments|Project
authorities who are primarily concerned
with the matter for appropriate action,

Basin-wise Planning for exploration of

3831. SHRI K. T. KOSALRAM: Will
the Minister of ENERGY be pleased to
state:

(a) the details of the new concept of
basin-wise planning based on geological
considerations in the matter of explora-
tion being implemented by the ONGC;

(b) the total number of sick wells and
the steps being taken to activise them;
and

(c) the steps being taken to push the
indigenous development of technolgy and
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avoid imports in the long run so far as
exploration and exploitation of oil is con-
cerned?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) The present
day coast-line has no relevance for the
geological events that may have taken
place in the past. A geological basin is a
site of deposition of sediments which had
been continuous in many of them. A par-
ticular basin which may extend from on-
shore to offshore has a lot in common
in the type of sediments deposited, their
geological age, environments, etc. In the
new concept, ONGC plants to treat a
basin as a composite unit for exploration
and exploitation. This  would ensure a
more uniform approach in strategy for
exploration.

(b) There are 457 sick wells as on
1-3-1983. The following steps are being
taken to repair and activise the sick
wells:—

1. Increasing the number of work-
over cum jack up and onshore
workover rigs and operating all
these rigs round the clock.

(]

. Obtaining  foreign expertise for
repair of sick wells.

3. Stimulation of sick wells.

4. Putting wells on artificial lift pfo-
gressively.

(¢) The Government in July, 1981 se¢
up a Study Group for the indigenous
development of oil equipment and ser-
vices. This group has set up various sub-
Committees where there is participation
by other Public Sector Undertakings, e.g.,
Bharat Heavy Electricals Ltd., Bharat
Pumps & Compressors Ltd.,, Mazagon
Dock Ltd., etc. Some of the items being
considered for indigenisation by the Sub-
Committees are casing and production
tubings, offshore paltforms including top
deck equipment, oil well cement, oil well
chemicals, etc. Recently the Government
have also set up an Empowered Commit-
tee of Secretaries to evolve long term
strategy regarding indigenous develop-
ment of technology and production of
oil field equipment and services.
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Regional Chitrahar not telecast from
Delhi Doordarshan

3832. SHRI C. CHINNASWAMY :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that Regional
Chitrahar has been stopped for ever by
Delhi ‘Doordarshan;

(b) what is the reason;

(c) is there any proposal te restart the
Regional Chitrahar;

(d) when will it re-start;

(e) the reasons why OIld Songs are re-
peated again and again in Hindi Chitra-
har; and

(f) also the reasons behind telecasting
very old pictures/films?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS  (SHRI MALLIKARJUN):
(a) and (b). Regional Chitrahar could
not be telecast by Doordarshan Kendra,
Delhi for about two monthrs pending fina-
lisation of contract modalities for securing
film somg sequences from regional feature
films.

(¢) and (d). Doordarshan
Delhi has resumed telecast of
Chitrahar from March 18, 1983.

Kendra,
regional

(e) OIld song sequences which are rich
in music and visuals are re-telecast.

(f) Old feature films of exceptional
merit are telecast only once in a month
©on a Saturday.

Cameramen’s Promotion Policy

3833. SHRI BASUDEV ACHARYA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the reasons why Cameramen of
Doordarshan are not being taken in the
Indian Broadcasting Service (I. B. S.)
which is going to be formed;

89 Ls—6
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(b) whether the Cameramen’s promo-
tion policy, selection grade policy and
transfer policy and recruitment policy
will be done at par with Films Division,
with details thereof; and .

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) No decision has yet been taken by
the Government regarding the constitutiom
of an All-India Broadcasting (Programme)
Service.

(b) and (c). Policy regarding promo-
tion, transfer, recruitment, etc. of Came~
raman in Doordarshan is based on Door=
darshan’s functional requirements  which
differ from those of Films Division,

News-item “Talks for Sovieg Aid Begin—
Bihar Thermal Unit”

3834. SHRI N. K. SHEJWALKAR:
Will the Minister of ENERGY be pleased
to state:

(a) whether Government have seen a
news item appearing in the “Financial
Express”  dated 29th December, 1982
under the caption “Talks for Soviet aid
begin—Bihar Thermal unit”;

(b) if so, the names and status of the
leaders and other Members of Soviet
delegation who visited India, names of the
Indian counter parts and their status withy
whom the delegates held discussions and
outcome thereof;

(¢) the details of assistance to be pro-
vided by the Soviet Union and in what

capacity;

(d) the details of production capacity
of the plant after its completion and when
it is expected to be completed and start
production; and

(e) whether feasibility report have beem
received by Government of India, if so,
the details thereof and if not, when these
are expected to be received?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
Yes, Sir.

(b) The composition of the Soviet and
Indian teams who attended the second
meeting of the Indo-Soviet Working
Group on Power held in New Delhi from
9th to 14th December, 1982, is given in
the Annexure. A protocol and a working
programme of cooperation between India
and USSR for 1981—85 were signed at
the end of the meeting. There is provi-
sion in the Protocol, inter-alia, for the
deputation of Indian engineers and ex-
perts to USSR to help them to improve
their skills and capability in certain spe-
cialised areas. There is also a provision
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to depute Soviet Express to India to advise
Indian organisations on specific problems.

(c) to (e). Stage I of the Vindhyachal
Super Thermal Power Station consisting
of six units of 210 MW is presently
under construction with Soviet coopera-
tion and is being financed under the So-
viet Credit of Roubles 520 million dated
10-12-1980. The first unit of the project
is expected to be commissioned by June,
1987.

There was preliminary discussion in the
second meeting of the Working Group on
Power about the possibilities of coopera-
tion between USSR and India about a new
thermal project. The two sides agreed (o
exchange preliminary views and: informa-
tion in this regard.

Working Group on Power heldin New Delhifrom gth to 14th December, 1982 is as under:

Statement

Clomposition of the Sovict and Indian teams who attended the second meeting of the Indo-Scviet

SOVIET TEAM

©

8.

. Mr. N.A. Lopatin
. Mr. A.F. Sheikin

. Mr. L. V. Sheremeticv

. Mr. B.A. Katchigin
. Mr. EY. Dementiev
. Mr. LLA. Nizhnik

. Mr. A.V. Bryzgalov

Mr. E.A. Latkin

EMBASSY OF USSR

1.

2.

Mr. N.D. Rodionov
Mr. G.V. Dmitrenko

3. Mr. N.N. Mayorenko

4. Mr. V.N. Voronov

INDIAN TEAM

1. Shri T. R. Satish Ghandran

2. ShriS.N. Roy

. —Deputy Minister of Power and Electrifica-
tion, USSR.

. — Chief Engincer, V/o “Zagaranencrgostro-
ymontazh’

. —Viee President, V/o “Technopromexport’™

. = Dy. Head of Sub-Department, State Plan-
ning Committee of the USSR

— Senior Export, State Committee of the USSR
for Foreign Economic Relations.

. —Director, Institute “Teploekekireprockt”
LVOV.

. — Chief of Department V/o “Glavazagrane-
nergo”

. —Expert, V/o ‘“Technopromexport™.

. — Gounscllor for Economic Affairs.
. —Dy. Counscllor for Economic Affairs.
. —Head  of Department.

. —-Senior Economist.

. —Sccretary, Ministry of Energy, Dcpart-
ment of Power.

. — Chairman. Central Electricity Authority

Teseas

Leader
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3. Shri A.K. Sah
4. ShriB.S. Kochar
5. Shri A.N. Singh
6. Shri L.C. Jain

. Shri B.N. Bose

~1

8. Shri Kamalakar Mishra .

9. ShriM.C. Gupta

10. Shri V.P. Bhatia
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. —-Ghainnaxg, National Thermal Power Cor-
poration,

. —Chairman, National Hydroclectric Power
Corporation.

. —Me:=mber (Hydroclectric) Gentral Elec-
tricity  Authority.

. —Member (Power Systems) Gentral Elec-
tricity Authority.

. —Member (Operation). Gentral Electricity
Authority.

. — JointSecretary, Ministry of Energy, Depari-
ment of Power.

. —Joint Secretary, Department of Heavy
* Industry.

. —Senior General Manager, Bharat Heavy
Electricals Ltd.,
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Junction box of Telephones stolen in
Malviya Nagar (Delhi)

3836. SHRI K. A. RAJAN: Will the
Minister of COMMUNICATIONS be

pleased to state:

(a) whether a junction box of tele-
phone in Malviya Nagar (Dclhi) was sto-
len some time in January, 83;

(b). if so, when it was discovered that
the junction box was stolen;

(c) whether it is a fact that prior ‘o
discovery of missing junction box, resi-
dents of Malviya Nagar had repeatedly
complained regard ing non-functioning of
their telephones and were told that there
is cable fault; and

(d) if so, those responsible for not
giving the correct information to the
effect that junction box was stolen?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Yes,
Sir,

(b) It was discovered at about 1240
hours on 31-1-1983.

(c) There were only three complaints
received on 198" in the area served by
this D. P. (Junction Box) on 31-1-83
and the subscribers were told that it is

due to the cable fault.

(d) This type of fault is also classified
as a ‘cable fault’ to be attended to by
the cable staff. Hence, the information
given was as per the normal practice.

Constitution of Selection Boards for selec-
tion.of dealers for petroleum products

3837. SHRIMATI USHA PRAKASH
CHOUDHARI:  Will the Minister of
ENERGY be pleased to state:

(a) whether it is"a fact that oil com-
panies have constituted selection boards
for selection of dealers for liquified petro-
leum gas, petrol, diesel and kerosene;

(b) whether new guidelines have been is-
sued for the selection of dealers, if so,
the details thereof; and

(c) mames of various places in #he coun-
try for which selection of dealers has yet
to be done, district-wise in each State and
Union Territory?
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THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) Yes, Sir.

(b). A copy of new guidelines for the
selection of dealers/distributors of petro-
leam products is laid on the Table of the
House. [Placed in Library See. No, LT—
6201/83].

(c) As on 31-12-1982, 292 petrol/dicsel
retail outlet dealerships, 62 LPG distribu-
torships and 87 SKO/LDO  dealerships
were pending to be finalised all over the
country by the Oil Companies against their
1980-81 and 1981-82 plans.  Details re-
garding locations and districts are not re-
adily available.

Canalised drugs

3838. SHRI XAVIER ARAKAL: Will
the Minister of CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) which are the drugs canalised and
banned imports; what is the cost of import
and selling price of these drugs in India;
and

(b) whether it has come to the notice
of Government that in the fiekd of phar-
maceutical, we are no where and no com-
petition in the field, what are the reasons
for it and the steps being taken?
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THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) A statement showing the
average landed cost of canalised bulk drugs
which have been imported by the State
Trading Corporation, year of last import,
STC’s sale price in respect. of canalised
bulk drugs is attached.

(b) Tt has generaly been found thag cost
of production of a large number of drugs
produced in the country is higher than
their international prices. The main re-
asons are as follows:—

(i) The level of production undertaken
in the country in most of the cases is
very small. On account of the une-
conomic size of the plants, in large num-
ber of cases the cost of production is
high. .

(i) The prices of most of the chemi-
cals required for the production of
drugs which are produced indigenously
are also high.

(iii) The technologies available for the

production of drugs in the country in
most of the cases are not efficient and
appropriate.

Statement

S.No.  Name of the Bulk Drugs

(A) Servicing ex-imports|indicenous Manufac urers

1 Amoxicillin Trihydrate

»

Ampicilline Anhydrous
Ampicilline Trihydrate . " .
Chloramphenicol Palmitate

Chloramphenicol Powder .

[=2 IS | B N )

Ghloroquine Phosphate

Govt, Average landed Yera of
fixed price cost/Kg.where lastimport
for sale of STC is hoding by STC

the Drug  stock (in Rs.)  (in Rs.)
(in Rs.)
8 4 5
1909.55 1899 37  1982-83
« 1953.00 1533.33  1979-80
1475.00 1406.30  1982-83
806.00 674.85  1980-81
622.00 687.97 1980-81
476.00 488.70 1982-83




171 Written Answers MARCH 22, 1983 Writien Answers 172
1 2 3 4 5
7 Dapsone . 5 s ’ s . . . £50.00 408.75 1982-83
Doxycycline HCL and itsintermediates 4000.00 2411.01  1981-82
9 Ethambutol HCL 837.00 842.50 1982-83
10 Indomethacin . . . 918.70 530.00  1982-83
11 Methyl Dopa . 1345.00 996.08  1932-83
12 Piperazine Anhydrous . 137.52 Nostock  1979-80
13 Piperazine Hexahydrate 61.00 39.45 1932-83
14 Streptomycin Sulphate 847.42 No stock 1981-82
15 Tetracycline Base 746.36 No stock 1981-82
16 Tetracycline Hcl 8o1.49 640. 40 1981-82
17 Vitamin A-— 716. 00% 921.26
Palmitate- . 1982-83
Acetate 730.00% ] per 1000 MIU
18 Vitamin B1 (Hcl) Ampule 858.99 No stock 1961-82
Oral « . . . 816. 73 No stock -
19 Vitamin B1 (Mono) . 845.03 No stock 1978-79
20 Vitamin B2 (Ribo) 1100.00 725 . 32 1982-83
21 6-APA Canalised
sinee
3-1-1983. -
STG has

not yet made
any imports,
nor selling
price* fixed
by  Govern-
ment.

(* per 1000 MIU)

Target of energy Production during current
Financial Year

3839. SHRI UTTAM RATHOD: Will
the Minister of ENERGY be pleased to
state:

(a) what is the target of production of
energy from all sources during the current
financial year;

(b) whether that target is likely to be
fulfilled; .and

(c) if not, the reasons for the shortfall?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
SHEKHAR SINGH): (a) (i) The 1982-

83 target for power generation from all
sources, including hydro, thermal and nuc-
lear, is 132 billion units.

(ii)) The 1982-83 target for crude oil
production is 21.4 million tonnes,

(iii) The 1982-83 target for coal pro-
duction js 133 million tonnes,

(b) and (c). (i) The target for power
generation is more or less likely to  be
fulfilled, except for a marginal shortage
resulting from inadequate production fromy
nuclear units.

(ii) The target for crude oil production
is likely to be fulfilled,
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(iii) The assessment of likely achieve-
ment for coal production has not yet been
made.

Oil Exploration in West Bengal

3840. SHRI NIREN GHOSH: Will the
Minister of ENERGY be pleased to state:

(a) whether the oil exploration in West
Bengal would carry on; and

(b) if so, number and names of those
places where the oil exploration would be
taken up and the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTER OF ENERGY  (SHRI
GARGI SHANKAR MISHRA): (a) Yes,
Sir. The oil exploration work in West
Bengal is being continued by the ONGC.

(b) Currently Bodra-2 well is under dril-
ling. Eight more locations have been
identified for drilling in Howrah, Nadia
and 24 Parganas districts.

s, fgarew wam § gEww o
3z

3841. ®{ FW TW FEATAIL
T gEAT W TARN HAT qZ FAE
N gur w9 & feama w3w 7
FA § TR FOA (TF FE A

AT R FAT FTHATEY AY ST WY 27

FEAT AT A warwE #
dudm wra fawnr W 9w e (AR
wfewaTSe ) EL I o
TR 7 geanw f7d FF W AT
& arm warfya foar st wWr g
zq gawAT & faa, #afaa w0
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% fad waa feaqrmr 1 =w faa-
qrE FT UEH Yo Yo TMHET AT
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T A F 1984-85 A% AT &
I A AR &

Setting up of a Bench of Supreme Court in
South

3842. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether a final decision has been
taken on setting up a permanent Bench
of the Supreme Court in the South; and

(b) if not, the time by which a decision
is likely (o be taken?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRIL
JAGAN NATH KAUSHAL): (a) and (b).
Article 130 of the Constitution of India
provides that “the Supreme Court shall
sit in Delhi or in such other place or
places, as the Chief Justice of India may,
with the approval of the President, from
time to time, appoint.” No proposal for
establishing a Bench in the South has been
received from the Chief Justice of India.

T 3T AEred § faorardta was
w1 frqam

3843. it €v3 wig wifwa :
i Ao 91 TAFATE :

a1 fafa, =@ AT ®FaAT FT
A4 gg a e @ FO w4 fE o

(F) T IS [E@EGT 7
1982 & #A aF FA fHaF wma
faamendm @ we @ wama fF gFwe
F 9 qay qcEadr = ;g

(@) 3a9 & 1 & 5 39,59
10 9 4% 10 & 15 F9 g

fead wma & aar 15 av § wfgw
9T Rl FY g fHmaq g A%

(w) fodr Fro & F  "AmaA
dfaq & Fav 3¢ Fa  ax fAger
faar w@ET W wAT T AW
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CgEw F A Im s dwie A
g AR afz g, a7 qeEd s
3

fafy, = st g4t #19 wat
(5 waTa Few) o (F) w7 (@)
TEIE SR AETEE #v WSSy g
CEi TE SHF N gaw @@ o
I & & wf g [eavem & < w0
@y Fo LT-6202/s 3]

() wwal & faggd 7 famsa
o Fwgr 7RG F §FG EW &
F wiew 7w &1 I9F fAemT &
fad #1€ gwgsdmr forifa adr 3
ST HHRAY | GIENTE: 9uF GG(ear
7 dfaq WAl &Y g\ w1 FF
F foF st wraE @ 7§ o=
gaiw fager 5o | # @wrs af )
[ofsz & v mar o 3f@l geEdr
LT-6202/: 3]

fagwo

MARCH 22, 1983

Written Answers 176

TG 1982 WT FAFTN 1983 ¥ A
fafera ok wfafea adewm
far @ Trsn

3844. sy wagatw fag wvew
T wW W gAAts  AE ag Far A
gar ¥ &

(F) a9 1982 TaF A4,
1983 % %W aF faq fofwda
o7 wfwfeq FOsTE # DA
fer ™ § ;

(@) =8 @wg 3w ® f¥aq
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(=t %)
faerg € Aiwfat 1 wen wafy & wed 71 e a7 genr
1 2 3 4 5 6 7
a . ffem s 3w fafbw mhw g

(ifw  (wfw (3fw  (afm

HT ¥ A =T a

Ty =T =y AT

) wfwrferd) Fmx)  miwfeag)
1981 . . 1.72  3.32 5.4 90.18 88.20 178.38
1982
(FFEd—s7) . 0.79 '1.60 2.39 90.40 92.95 '183.36
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1 2 3 4 5 6 7
1982
(emé-feara)  STwew Swesy 2.34 ITAEY  ITEH 197.53
T Gl T il
1983 .
(1-1-83 & IqAY I 0.34 J9A39  ITAE  198.69

31-1-83 %) Ll LELl
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FI AA T | AAAGH ITAST AT 9, 1982 FI AATT gE wAM

& fao 21

2. UM FATEET §OIF AW ARG AGA AT AAAT: USRI

T E
Earnings from ASIAD 82 Recording

3845. SHRI BALKRISHNA WASNIK:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

" (a) what is the total earnings and
break-up from the Asiad 82 recordings to
various television systems outside the
country; and

(b) if any more earnings of royalties are
expected in the near future from the

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION ANP
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY"
AFFAIRS (SHRI MALLIKARJUN): (a)
The total earnings from technical facilities
provided by Doordarshan to various foreign
TV organisations during Asiad, 82 are US
$ 85,920. The break-up is given in the
Annexure.

(b) No more earnings are expected. How-
ever, some amounts are yet to be realised
out of US $§ 85920 as given in the

source in (a)? Annexure.
Statement
Delails of foreign exchange eornings country-wise for technical facilities provided by Doordarshan during
Asiad, 82
S.No. TV Organisation and Gountry Amount Amount Bzlence
dite in pridin duein
US § US § US §
1 2 3 4 5
1, Japan . . 5 . . ’ . . 6345 6345 Nil
2. HK TVB Hong Kong . 3725 3725 Nil’
3. ATV Hong Kong . . g & 900 900 Nil!
4. TV RI Indonesia . 4575 4575 Nili
5. KBS Korea 9300 ' 9300 Nil
6. PBS Phillipines 450 450 Nik
7. AS.B.U. 23575 23575 Ni




179 Written Answers

MARCH 22, 1983 Written Answers 180
1 2 3 4 5
——————
8. GChina 4800 4800 Nil
9. RTM Malaysia 4000 4000 Nil
10, Pakistan 3325 Nil 3325
11, Iran 10250 10250 Nil
12, Thailand 900 900 Nil
13. Bangladesh 1775 Nil 1775
14. Sydney 4000 Nil 4000
15, Sri Lanka 4000 4000 Nil
16, QCangada 4000 Nil 4000
Total 85,920 72,820 13,100

Power Project at Mejia

3846. SHRI SATYASADHAN
CHAKRABORTY:

SHRI CHITTA BASU:

Will the Minister of ENERGY be pleas-
.ed to state what steps have been taken for
immediate seting up Thermal Power Pro-
ject at Mejia in Bankura in West Bengal?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH): The Mejia
Thermal Power Project was cleared from
techno-economic angle by the Central Elec-
tricity Authority in April, 1982 subject to
certain conditions such as coal linkage,
availability of funds etc. being confirmed.
Dialogues are  going on to tie up the
various inputs. ‘

‘Bonded labour in Village Banda, District
in Samastipur, Bihar

3847. SHRI HARISH KUMAR
“GANGWAR: Will the Minister of
LABOUR AND REHABILITATION be
pleased to state:

(a) whether it is a fact that there are
about four thousand bonded labourers
around Banda Village in Samstipur
@District in Bihar; ;

(b) if so, whether it is also a fact that
they have not been freed even after (heir
detection long time back; and

(c) if so, the reasons why they have not
yet been freed and rehabilitated?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR):
(a) Attention of the Government had been
drawn to the reports in the press alleging
existence of about 4,000 bonded labourers
in Banda Village in Samstipur District in
Bihar. The matter was taken up with the
Government of Bihar who have reported
that the matter was got investigated by
the District Magistrate, Samastipur and, as
per his report, there are no bonded, labou-
rers in Banda Village in Samastipur Dis-
trict,

(b) and (c). Do not arise.

Power Needs of Capital During summer
months

3848. SHRI BHIKU RAM JAIN: will
the Minister of ENERGY be pleased to
state the estimated requirements and the
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steps taken to meet power needs of the
<apital during summer monthg

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH): The estimated
requirements of power in the Capital during
summer months is anticipated to be 700—
725 MW. This is proposed to be met
from DESU’s own generating stations at
LP. Station and Rajgat Power House,
Badarpur Thermal Power Station and by
import of power from Central Projects at
aira Siul Hydel Power Station and  Si-
ngrauli Super Thermal Power Station.

Additional Transformation has been
created at Various voltage levels.  Streng-
thening of Transmission and Distribution
System is also being completed before
coming summer to meet the increased load
requirement.

Demands of R.M.S. Employees

3849. SHRI G, M. BANATWALLA:
‘Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government are considering
any proposal to abolish or modify the
Railway Mail Services (RMS);

(b) the features of the proposal and
reasons necessitating the action;

(c) whether any consultation has been
held with the employees of the RMS;

(d) the demands and the views of the
employees; and

(e) steps being taken to accommodate
the said demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATION
(SHRI VIJYA N. PATIL): (a) and (b). No
proposal to abolish the RMS is under con-
sideration. The Department has taken
some steps to streamline the working of
RMS in view of increase in postal traffic
and inadequate accommodation in the
trains for the carriage of mails. The
sorting in trains has been abolished on
certain routes and some sorting sections
have been converted into transit sections
for the carriage of closed bags. The sort-
ing work has been concentrated in statio-
nary mail office where better accommoda-
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tion, supervision and working conditions
exist.

(©) Yes.

(d) A section of the employees  have
opposed the changes.

(e) Instructions have been issued to the
!-{eads of circles to protect the legitimate
mtm:csls of the Staff regarding their pro-
motion and emoluments and not to dis-

turb them from their present headquarters
as far as possible.

P&T Officials punished in connection with
January 19 worker’s action in Kerala

3850. SHRI E. BALANANDAN: Will

the Minister of COMMUNICATIONS be
pleased to state:

(a) how many P&T officials have been
pum'shed by way of transfer, break-in-
service etc. in conection with January 19,
1982, workers’ action in the State of
Kerala; and

(b) do Government feel that transfer of
employees as a punishment is justified?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N, PATIL): (a) The number
of P&T officials punished by way of break-
in-service etc. due to 19th January, 1982

workers’ action in the State of Kerala, is
as follows:—

(i) Break-in-service —513
(i) Dies-non —290

(b) Transfers are not punishment and
are made in the interest of service.

Setting up of wind mill in coast areas

3851. PROF MADHU DANDAVATE:
Will the Minister of ENERGY be pleased
to state:

(a) whether there is any move to go in
for setting up a wind mill in coast areas;
and

(b) if so, whether the claim of the coas-
tal belt of the Konkan region of Maha-
rashtra for setting up of such a wind mill
will be considered? :
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“THE MINISTER OF ENERGY (SHRI

P. SHIV SHANKAR) (a) and (b). Field

trial/demonstration water pumping wind
mills are beirg set up in various parts of
the country, including the coastal areas
of Maherashtra; a few units have already
been set up in the coastal belt of the
Konkan region of the State; further sites
are being finalised in consultation with the

State Government.
Ban on Import of caustic soda

3852. SHRI K, MALLANNA. Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether it is a fact that caustic soda
manufacturers have called for an imme-
diate ban on the import of the chemical
allowed to some consuming units for ex-
port production;

(b) if so, the details regarding the argu-
ments placed by them in this regard; and

(c) the reaction of Government in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R. C. RATH): (a)
Yes, Sir.

(b) The manufacturers are of the view
that the indigenous capacity and produc-
tion can take care of the demand in future,
They have also mentioned that as a
result of global recession, foreign sup-
pliers are making thig item avaita¥le to
others at a price much bleow the cost of

production.
(¢) The import policy is constanfiy under

review and imports are regulated taking
into account .the indigenous availability,
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and demand, Government are yet to take
a view on the future import policy of
caustic soda.

Village without post office facility

3853. SHRI NAVIN PAVANI: Will
the Minister of COMMUNICATIONS.
be pleased to state:

(a) the State-wise number of villages
without Post Office facilities in the coun-
try as on 31st March, 1982;

(b) the number of new Post Offices
opened during the year 1982-83  State-
wise and particularly in Gujarat; and

(¢) the number of such villages likely
to be covered during the mext year i.c.
1983-84?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIIAYA N. PATIL): (a) The
number of villages without post offices as
on 31-3-82 was 4,62,271. (Details given.
in Annexure-I. However, barring excep-
tions in the very remote areas, such vil-
lages are ualso visited by village postmen/
extra departmental delivery agents who
deliver postal articles, pay money orders,
sell postage stamps and stationery and
accept articles for dispatch. In addition,
there is also a scheme under which
branch postmasters  visit ¢pecified vill-
ages to provide postal facilities.

(b) State-wise figures of new post offi-
ces opened during 1982-83 (including
those opened in Gujarat are given in An-
nexure IT).

(c) 2,500 additional post offices are
proposed {o be opened in the rural areas
of the country during 1983-84.

Statement—J

State-wise figures of villages without post offices 25 on g1-3-1982.

No. of No. of
villages . villnges
States without States withont
posts  offi- post offi-
ces, ces.
1 2 1 2
1. Andhra Pradesh . . .. 12,781 2. Assam . : ; s 19,055
. 10,1684

3. Bihar 57,703 4. Gujerat
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2 3 1 ‘2 3
5. H rycna 4,628 6. Himachal Pradesh 14,633
7. Jammu & K~shmir 5,257 8. Kornefaka 18,663
9. Kerzla . . 2 10. Madhya Pradesh 67,380
11. M harashtra . . " 25,595 12. Manipur 1,453
13. Meghalaya . . . . 4,188  14. Nagaland 760
15. Orissa . . . . 40,299  16. Punjab . . 8,025
17. Rejasthan . . . . 26,526  18. Sikkim 100
19. Tamil Nadu . . 7,348  20. Tripura . . . 4,167
21. Utter Pradesh . Y 06,745 22. West Bengal . . 31,188
11. UNION TERRITORIES
1. A& NIs'ands . . . 325 2. Arunachal Pradesh . 2,782
9. Ghndigarh ‘s 19 4. Dadra & Nazuwr H wili. 43
*5. Delhi . . . o 11 6. Goa, Daman & Diu . . 194
7. Lakshadweep . . . 8. Mizoram 498
9. Pondicherry. . . . 269
Total 4,62,271
e ‘ . Statement.I1 .
S:t-wise figar s of new post-gffices, opened in India during 1982-83
SL.No. State/Union Territory . ! ' Post offices Post offices
. opened in opened in
l'l[l'?‘.l areas nrban areas
under the under the
plan for the Non-Plan head
. . ‘year '1982-83.
1 2 ! : 3 4
I. 1 Andhra Pradesh 8 . 19 16
2 Assam . . . . X4 .
3 Bihar . . . 121 12
4 Gujarat . . 45 12
5 Haryana . . . 3 . 13 11
6 Himachal Pradesh . . . g g ; 22 I
7 Jammu & Kashmir . . 12 2
8 Karnataka . . . . 45 16
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1 2 3 4
9 Kerala 15 14
10 Madhya Pradesh 100 5
11 Maharashtra 78 18
12 Manipur . 29
13 Meghalaya 6

14 Nagaland . 6
15 Orissa . 45 28
16 Punjab . 13 6
17 Rajasthan . 55 9
18 Sikkim . 1
19 Tamil Nadu . . . 39 30
20 Tripura . . . 5 .
21  Uttar Pradesh . 161 2
22  West Bengal . . 56 26

11. UNION TERRITORIES

1 A & NIslands

2  Arunachal Pradesh . . & ® 9

g Chandigarh . . . . . . . .

4 Dadra and Nagar Haveli . . . e

5 Delhi I i & 3 I

6 Goa, D:man and Diu .

7 Lakshadweep

8 Mizoram . . . . . . . . 6

9 Pondicherry . . . . 1

Identification and rehabilitation of bonded
Labour in Bihar

3854. SHRI KRISHNA PRATAP
SINGH: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) the number of bonded Ilabour
identified in Bihar so far; and :

(b) the number of bonded labour out
of them rehabilitated?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL): (a) and (b). As per the
latest report available from the Govern-
ment of Bihar, the total number of bond-
ed labourers identified and freed in the
States as on 15th February, 1983 was
7823 out of which 559 bonded labourers
belong to other States. Of the remaining
7264 bonded labourers identified and
freed in Bihar, 3671 have been rehabilita-
ted upto 15th February, 1983 and reha-
bilitation schemes in respect of 1398
bonded labourers are under execution.
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Ficrease in capacity by drug mamufactor

ing compaines
3855. PROF. MADHU DANDA-
VATE: Will thé Minister of CHEMI-
CALS & FERTILIZERS be pleased to

state;

(a) whether it is a fact that some of
the big drug manufacturing companics
had illegally increased their capacities
and got them legalised at a later stage;
and

‘(b) if so, are Government aware that
this practice defeats the very purpose of
Monopolies and Restrictive Trade Prac-
tices Act and harm small enterprises in
the drug industry?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) Government's Policy  re-
garding regularisation of excess/installed
capacity is contained in the Drug Policy
of 1978, Ministry of Industry’s Press
Note of August, 1980 as modified by
this  Ministry’s  Press  Note dated
17-10-1941. Subsequently, Government
also announced in April, 1982 a more
liberal Policy regarding  re-endorsement
of capacities,

(b) The applications of the MRTP
companies (including FERA-cum-MRTP?
are finalised in consultation with the De-
partment of Company Affairs as also
keeping in view the interest of the Small
Scale Sector,

Teecast of Programme “Tribute to Shri
Pioo Mody”

3856. PROF. MADHU DANDA-
VATE: Will the Minister of INFOMA-
TION AND BROADCASTING be pleas-
ed to state:

(a) whether a programme “Tribute (o
Shri Piloo Mody” was shown on the
Doordarshan on 29 January, 1983 to
offer tribute to the memory of late Shri
Pilo Mody, Leader of the Janata Party
in Rajya Sabhas

(b) if so, who were the persons whose
tributes were recorded for this program-
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me and to which political parties they
belonged;

(c) whether it is a fact that in this.
programme of tributes to the Leéader of
the Janata Party in Rajya Sabha, no re-
presentative of the Janata Party was in-
cluded; and

(d) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND-
BROADCASTING AND IN THE DE-

PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) Yes, Sir.

(b) The tributes of the following per-
sons were recorded for telecast on Door~
darshan:

1. Shri M. Hidayatullah, Vice-President
of India and Chairman, Rajya Sabha.

2. Shri Pranab Mukherjee, Finance -
Minister

3. Shri Afal Bihari Vajpayee, M. P.
(BJP)

4. Shri Jagjivan Ram, M. P. (Cong.-J)
5. Shri L. K. Advani, M. P. (BJP)
6. Shri C. S. Pandit, Journalist.

(¢) and (d). Doordarshan had con-
tacted the office of Janata Party at Delhj
to record a tribute from Shri Chandra
Shekhar, President of Janata Party. He
could not be contacted nor could the
Janata Party office confirm his participa=
tion in the programme of tributes. The
time available for recording the tributes
of various leaders was very short as the
programme had to be recorded and tele-
cast the same evening.

Representation for establishing gas based
power station near Surat

3857. SHRI DAULAT SINHIJI
JADEJA:

SHRI NAVIN RAVANTI:

Will the Minister of ENERGY be
pleased to state:

(a) whether Gujarat State has repre-
sented to the Government of India ~ for
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utilisation of natural gas for establishing
.gas based power station mear Surat;

(b) whether it is a fact that the State
“Government has submitted a proposal to
the Centre in this respect;

(c) if so, the action taken by Govern-
-ment in this regard;

(d) whether it is also a fact that the
“Government of India have agreed to
give natural gas for power generation in
"Maharashtra near Uran; and

(e) whether in view of the fact that
‘Maharashtra’s request in this respect has
"been accepted Government will consider
Gujarat’s proposal for setting up a gas-

based Power Plant in Gujarat?
~

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHEKI
"CHANDRA SHEKHAR SINGH): (a)
to (e). According to the piesent policy
of the Government, gas, as far as practi-
cable, is to be utilised as feed stock for
the production of fertilisers, petro-chemi-
cals, etc. To the extent gas can not be
used immediately for these purposes, it
can be diverted for other purposes such
as power generation purely as a fall back
arrangement on a temporarly basis till
the fertiliser and petro-chemical plants
are ready to utilise it fully.

A gas turbine power station of the
capacity of 4x60 MW in Uran in Maha-
rashtra is already under  operation on
base load utilising the gas from Bombay
high. An additional 4x60 MW Gas tur-
bine project has been techno-economically
cleared by Central Electricity Authority
and is awaiting investment appraisal. The
gas turbines are capable of burning both
LSHS and associated gas fiom Bombay
High. The ggs has been made available
to Uran Gas turbines only as fall-back
arrangement till it is diverted to other
users like fertilizers and  petro-chemical
complex: Thereafter, the gas turbines
could be operated on LSHS for peaking
“purposes.

The Gujarat SEB have submitted a pro-
‘ject report for installation of 3x130 MW
<combined cycle package plant near Kawas
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in Surat District utilising off-shore . gas
from Bombay High. The necessary inputs
such as availabifity of gas, environmental
clearance, etc. have to be tied-up before
the scheme can be appraised for techno-

economic_ clearance by Central Electri-
city Authority.
feesit ¥ weitfeaa #t afw sk

qETAT QT wAlaEa e
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Number of labourers sent to Iraq by
various companies and compensation paid
to deceased workers

3859. SHRI CHINTAMANI JENA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) number of persons (labourers)
sent to Iraq during the financial year
1982-83 through various companies func-
tioning in the capital; and

(b) how many of them died in Iraq
and the quantum of compensation paid
to each bereved family?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL): (a) and (b). Information
is being collected.

Registration for L.P.G. connections with
M/s, Alka Flames, Anand Niketan, New
Delhi

3860. SHRI CHINTAMANI JENA:
Will the Minister of ENERGY be pleas-
ed to refer to the reply given to Un-
starred Question No. 234 on 22nd Feb-
ruary, 1983 regarding appointment of
LPG distributors and state:

(a) what would be the fate of persons
registered with Alka Flames, Anand
Niketan, New Delhi as far back as Feb-
ruary, 1979, who are having transferable
jobs, for non-allotment due to this agency

being already overbooked, in case they

are transferred within the next 5/6 months
as it would take time to appoint. a new
distributor to take over the pending 3285
registrations made at this agency;

(b) whether Government propose to
permit them the benefit of more than 3
year wait and sanction them a connec-
tion at their new place of posting parti-
cularly when persons registered before

89 LS—7
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: in the
capital have alrcady been given LPG
connection; and

(¢) if not, thz reasons therefor?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) Till the com-
missioning of Indian Oil Corporation’s
new distributors in the area which is like-
ly to come up by June, 1983, it has been
decided to transfer some waiting  lists
from M/s. Aika Flames to the Hindu-
stan Petroleum Corporation Limited’s dis-
tributor, namely, M/s. Anand Store,
Netaji Nagar, New Delhi.

(b) and (c). Government employees /
Defence Personnel in the event of their
transfer can avail of the gas connections
at their new place of posting provided
their booking at the earlier location has
matured.

Deficient telecommunication

Bihar

3861. SHRT BHOGENDRA JHA: Will
the Minister of COMMUNICATIONS be
pleased to state:

service im

(a) what are the specific causes for
deficient telecommunication service in
Bihar and the specific steps to remove
the same;

(b) whether lack of adequate number
of hands, leave reserves, sub-standard
instruments and spare parts or appliances,
power failure etc. are also responsible for
such deficiencies;

(¢) if so, the remedial measures; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS

(SHRF VIJAY N. PATIL). (a) Tele-
communication services sometimes get
affected due to frequent and prolonged

failures of power supply and shortage of
spare parts and staff.

To overcome the problem of frequent
failure of power supply, engine alterna-
tors are being installed. Efforts are also
being made to arrange the spares and
to recruit and train the staff in adequate

numbers.
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(b) Yes, Sir.

(¢) Efforts are being made to procure
the materials and spares and also to re-
cruit and train the staff in adequate num-

bers.

" (d) Does not arise in view of the re-
ply at (c) above.

Countries/ Companies assisting ONGC in
0il Production

3862. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
ENERGY be pleased to state:

(a) what are the names of the coun-
tries and companies which are giving as-
sistance to Oil and Natural Gas Commis-
sion in the production of crude oil; and

(b.) the nature of assistance and since
when assisting?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) and (b). 1In
the production of crude oil, the Oil and
Natural Gas Commission (ONGC) has
been availing assistance in areas like
consultancy, contracting, servicing, equip-
ment supply, etc., from a number of
‘companies and organisations of various
countries like Germany, Italy, Japan,
South Korea, Romania, France, USA,
U.K,, etc., on an as required basis after
paying where requisite technology is not
payipg for it. Generally, such assistance
is availed of in areas where requisite tec-
hnology is not available indigenously or
because ONGC do no have sufficient man
power available to carry out the work.
Some of the areas, where such consul-
tancy has been obtained by ONGC are as
follows:—

1. M/s. CEP, France for the deve-
lopment and exploration of Hy-
drocarbon  reserves of Bombay

High and Satellite fields.

2. M/s. D. R. Mc Cord and Earl &
Wright for the development of
South Bassein and Panna Oil and
Gas Fields.

3. M/s. Devy Mckee, U. K. for set-
ting up water injection facilities

in Bombay High.
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4. M/s. King Wilkinson for project
management for engineering , and
construction activities in Bombay

5. M/s. NOWSCO Well Services of
Canada for well stimulatien ser-
vice in the onshore Western Re-
gion.

Besides this, assistance is also  being
taken from USSR in accordance with
various protocols signed from time to
time between the two countries. Some of
the major areas where assistance has been
availed of from USSR in the field of Oil
Production are:—

i. Preparation of the final develop-
ment plan of, Ankleshwar Oil
Field.

ii. Contract for the repair
wells in Gujarat.

of sick

iii. Installation and maintenance of
sucker rod pumping units in
Gujarat.

Power shortage due to unsatisfactory
functioning of power generating machi-
nery

3863. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
ENERGY be pleased to state:

(a) whether it is a fact that most of
the States are facing acute shortage of
electricity because of unsatisfactory func-
tioning of the power generation machi-
nery; ;

(b) whether it is also a fact that some
State Governments have requested the
Union Government to allow them import
of power generating sets; and

(c) if so, what is the reaction of the
Union Government in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
The power supply position in the country
has improved considerably, reducing the
power shortage during the period April
1982—January 1983 to 8.6 per cent, as
compared to 10.1 per cent in 1979-80;
12.6 per cent in 1980-81 and 10.9 per
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cent in 1981-82. The existing  shortage
can be attributed to a number of causes,
such a failure .of monsoons, increase of
pumping load, unsatisfactory performnnoe
of some thermal generatmg stauons etc.

(b) Yes, Sir.

(c) A number of offers have been made
by foreign companies for the supply of
power equipment. Sufficient indigenous
capacity is available in the country (o
meet the requirement. However, final view
has not yet been taken on these offers.

New concept of basin for the purpose of
Exploration

3864. SHRI ANANTHA RAMULU
MALLU: Will the Minister of ENERGY
be pleased to state:

(a) whether it is a fact that the Oil

, and Natural Gas Commission has re-

cently adopted a new concept of basin on

geological considerations in the  matters
of exploration; and

(b) if so, the details regarding this new
concept, together with norms thereunder
(new features)?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) Yes, Sir.

(b) The present day coast-line has no
relevance for the geological events that
may have taken place in the past. A
geological basin is a site of deposition of
sediments which had been continuous in
many of them. A particular basin which
may extend from onshore to offshore has
a lot in common in the type of sediments
deposited, their geological age, environ-
ments, etc. In the new concept, ONGC
plans to treat a basin as a composite unit
for exploration and exploitation.  This
would ensure a more uniform approach
in strategy for exploration. '

Payment of higher rent for office in Bihar
by Registrar of companies

3865. SHRI RAMAVTAR SHASTRI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that Govern-
Mment are paying rent for the office of the
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Registrar 6f Companies, ‘Bihar triple the
amount- than the. earlier rent;. and. S

(b) if so, what are the reasons and the
justification of it?

‘THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS ) (S_HRI
JAGAN NATH KAUSHAL): (a) Yes,
Sir. g

(b) Due to non-availability of accom-
modation from General Pool, a private
building comprising an area of 4,908 sq.
ft. was taken on rent at the rate of Rs.
2,700 per month with effect from 14th
October, 1974, for the offices of Registrar
of Companies and Official Liquidator,
Bihar| Patna, The earlier premises had to
be glven up in pursuance of eviction no-
tice served by the landlord on the ground
of his urgent personal requirement and
another private building had to be taken
on rent with effect from 9th  October,
1982. The pew premises comprise an
area of 4,400 sq. ft. for which a monthly

rent of Rs. 8,800 is being paid. This
rent has been certified to be reasonable

by the local CPWD.
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Non-payment of wages to the labour
working in lime-stone, asbestos and

iron ore mineg in Distt. Singhbhum
(Bihar)

3867. SHRI A. K. ROY: Will the
Minister of LABOUR AND REHABILI-
TATION lie pleased to state:

(a) whefher he is aware that even mini-
mum wagy is not paid to the mine workers

by the private mine owners and contrace
tors operating various mines of lime stone,
asbestos and iron ore in Singhbhum dis-
trict of Bihar, if so, fact in details;

(b) whether it is a fact that no genuine
record, payment registers are kept and a
small percentage of the workers are the
members of provident fuand, if so, fact in
details;

(c) whether it is a fact that no medical
facilities are available to the workers;

(d) whether it is a fact that most of
the workers are tribals who are employed
in their own land creating great resent-
ment in the area;

(e) whether Government have made a
thorough survey of the working condition
in this area; and

(f) if so, that in details and the steph
taken thereon ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL): (a) to (f) The required
information is being collected and it will
be laid on the Table of the Houuse as §
soon as possible. :
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Giant Thermal Power Projects

3869. SHR1 SHANTUBHAI PATEL:
Will the Minister of ENERGY be pleased
to state:

(a) the number of giant thermal power
projects being set up im the country, the
places where they are being set up, the
capacity of each of them and the time by
which they are expected to be completed;

(b) the cost of each of these projects
and names of the countries that are assist-
ing in setting them up; and

(¢) whether these countries are also
giving any financial hclp and the extent
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHA-
NDRA SHEKHAR SINGH): (a) to (¢).
Reference si perhaps to the Six  Super
Thermal Power Projects being se; up in
the Central sector, The details asked for
in respect of the Super Thermal Power
Stations being set up in the Central Sec-
tor are biven in the enclosed Annexure.

Expansion of Telephone Capacities in
Baroda

3870. SHRI R, P. GAEKWAD: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether »n new telephone exchange
with an initial capacity of 1200 lines at
Fatehganj’and the installation of an addi-
tional 2000 lines in the cross bar exchange
at Baroda in Gujarat is under considera-
tion of the Department in view of interim
expansion plan during the years 1982-83
and 1983-84;

(b) whether building for a new tele-
phone exchange in Alkapuri area, Baroda
is under construction and machinery for
the same is beimg installed at preseent;
and ’
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(¢) if so, the details of the latést posi-

tion of expansion of telephone capacities
in Baroda?

THE DEPUTY MINISTER IN TME
MINISTRY OF COMMUNICATIONS

(SHRI VIJYA N. PATIL). (a) Yes, Sir.

1. Baroda city

Fatehganj

1

3. Alkapuri
4. Gorwa

5. Nakarpuri
6. Koyali

Supply of quality coal for wuse at
giniri fertilizer plant

3871. SHRI A. K. ROY: Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether it is a fact that non- -avail-
ability of sufficient quantity of good
variety coking coal is one of the reasons
to renovate only SO per cent of the coke
ovens in the Sindri Unit of the F. C. L
(Fertilizer Corporation of India); if so,
facts in details;

(b) whether the F. C. I. manageement
has ever taken up this issue of getting
sufficient quantity of good quality of
coking coal with the management of the
B, C. C: L3 and

(c).if so, the result thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) (a) Yes, Sir. Alongwith other
const.rmms, the non availability of sufficient
quantity of god variety coking coal is
one of the reasons for removating only
50 per cent of the coke oven battery.

(b) and (c). Yes, Sir. The B. C. C. L.
has assured the Fertilizer Corporation of
India management to supply the required
quantity of good coking coal to operate
50 per cent of the ovens after remova-
tion.
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(b) The building is under construction
and installation of equipment is likely to
commence during 1983.

(¢) Thee following expansions are
planned for Baroda Teelephone system
for which installations are yet to com-
mence.

2000 lines extension

1200 lines new

7000 lines new

400 lines extension

200 lines extension

100 lines extension
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Percentage of Hydel to Thermal and
Nuclear power in India

3873, SHRI B, P. NAHATA: Wiil the
Minister of ENERGY be pleased to state:

(a) what 1is the percentage of hydel
power to thermal, super thermal and nu-
clear power in different Stateg as on 31
December, 1982 with total genmeration of
all types and capacity (installed);

(b) how many and which projects of
hydel power have been cleared by the
Central Electricity Authority for each
State, how many of them been commis-
sioned and how many of them are under
process of construction, how many mnot
commenced construction, how many not
cleared out of the proposals submitted
and for which no provision made and
since when; and
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(¢) which are the States which have
the lowest percentage of hydel power in
proportion to others; what steps have
been taken to improve the hydel propor-
fion in those States?

THE MINISTER OF STATE IN FHE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
and (c) Installed genmerating capacity
(State-wise) in hyderoelectric projects in
the country as on 31st December 1982
and the percentage of hydro capacity to
the total capacity are given in the caate-
ment, The development of hydel capacity
will depend on the availability of water
resources,

(b) Information is being collected and
will be laid on the Table of the House.

Statement

Installed Capacity in various States as on 31-12-1982

Name of the State

Hydro Installed 9 of Hy-

capacity  del of the
(MW) Total
Thermal, -
Nuclear
& other
1 2 3 4

NORTHERN REGION
Haryana . . . . . .

Him1chnl Pradesh

Jammu & Kashmir .
Punjab
Rajasthan
Uttar Pradesh
Chandigarh
Delhi
‘Central Sector
Total:
WESTERN REGION
‘Gujarat .

Madbya Pradesh

669° 11 48142 58+16
126:02 2'51 98
176° 92 646 96° 30
1156+ 26 454'08 71+ 80
684°73 161° 49 80° go

1219°04  2501°72 3810
2
27580
180 1370 11° 60
4212°98 534578 44
300 210666 12° 50

193  1437°50 11' 80




209 Written Answers CHAITRA 1, 1905 (SAKA) Written Answers 210
1 2 3 4
~ Mabharashtra 1317° 30 3335 28 30
Central Sector . . 516 A
Total: 1810°30  7395°' 16 19 70
SOUTHERN REGION
Andhra Pradesh 129793  1262° 50 50°* 70
" Karnataka ‘ 1739 80 100
Kerala 1011°50 100
Tamil Nadu 1369 1170 53°90
Central Sector & U. T. . . 6o1.58
Total: . . . . 5418'23 3034'08 64 10
EASRERN REGION
Bihar 150 791°45 15°90
Orissas 664 42 368 50 64
~ West Bengal 3851 195747 2
D. V.. . 104 1527°50 640
Sikkim 2'95 0°37 88+ 8o
Central Sector & U. T. 12 6:93 63 40
Total : 971-88  4652°22 17°20
NORTH EASTERN REGION
Assam . . . 1 332°78..
Manipur o' 6o 14* 40 4
Meghalaya 126 71 4' 45 966
Nagaland 1'50 362 36° 40
Tripura 10 598 6250
Arunachal Pradesh 862 210 8o° 40
Mizoram . . 4'39
Total : N. E. R. . . . 147 43 367+ 72 2560
All India 1256082  20794° 96 37'6

Coal Needed by Singpauli and Obra

3874. SHRI B, P. NAHATA: Will the
Minister of ENERGY be pleased to state:

(a) whether the Coal for Singrauli and

Obra ig obtained
Madhya Pradesh,

from collieries of

’

(b) if so, what is the quantity neceded
by these power projects per annum and
how much ig being supllied and by which
collieries of which State every year; and

(c) whether any share of power is be-
ing allotted to Madhya Pradesh from
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these National Thermal Power Corpora-
tion projects, if so, what extent and if
not for what reasons?

THE MINISTER OF STATE IN THE.

MINISTRY OF  ENERGY (SHRI

CHANDRA SHEKHAR SINGH): (a)°
The coal for he Singrauli Super Thermal

Power Station and obra Thermal Power
Station is obtained from the Singrauli
Coal fields which are partly located in
Madhya Pradesh and partly in U.P.
Some linked quantities of coal are also
being supplied to the Obra Power Station

from the North Karanpura Coalfields in-

Bibar,

_(b) Two Units of 210 MW each of
Singraulj Super Thermal Power Station

were commissioned on 14-2-82 and-

25-11-82 respectively. The consumption
requirements of this power - station for
the period April, '82 to February, '83
were 5.61 lakh Metric Tonnes. The power
s‘ation is likely to consume 6.30 lakh

Metric tonnes during 1982-83. The Obra,

TPS consumed 38.7 lakh Metric tomnnes
during the period April, '82-Feb., '83. The
power station ig likely to consume 42.23
lakh Metric  tonnes during the period
1982-83. The information relating to the
coal received from various mines is being
collected and will be laid on the Table
of the House.

(¢c) M.P. hag been allotted 610 MW
out of the total capacity of 2100 MW of
Korba STPS located in M.P. Allocation
of power from stage-I (1260 MW) of
Vindhyachal STPS in M.P. has not been
decided.

Practice of diverting lines tt give S.T.D.

facility to another telephone in Metropoli-
tan Cities

3875. SHRI K. PRADHANI:
SHRT AMAL DATTA:
Will the Minister of COMMUNICA-
TIONS be pleaesed to state:
(a) whether it is a fact that diverting
the lines to give STD facility to another

telephone has.become a common practice
in al] metropolitan cities;

. (b) whether any allegatlon/complamt
“has been received by the Departmem in
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this respect in any of the metropolitan
cities and has any enquiry been made;

(c) if so, what action has been taken:

(d) whether it is also a fact that this
abuse of STD system can be prevented by
installation of automatic message account-
ing system; and

(e) if so, the reasons why it is not be-
ing installed? -

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIAYA N. PATIL): (a) No, Sir.

(b) and (¢) Very few complaints have

. been received .in this resepect in Delhi,

Bombay and Calcutta, The  vigilance
squads in metropolitan cities investigate
such complaints promptly and redress the
grievances.

(d) Automatic Mesesage Acoountfng
system keepes a record of the details of
the telephone calls made by the subscrib-
ers. This will help in settling the billing
complaints,

(¢) The prototype unit of the auto-
matic message accounting equipment was
tried in Bangalore Telephone District.
Action is being taken to conduct wider
fielde trials at ten more places in the

country.

Number of SC/ST employees in
undertakings '

3876. SHRI RAM VILAS PASWAN:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) total number of employees, cate-
gory-wise, in each of the Undertakings
under the control of the Ministry;

(b) the number of Scheduled Caste
and Scheduled Tribe emeployees out of
them, category-wise;

(¢) whether orders for reservation for
Scheduled Castes and  Scheduled Tribes
have been issued to each of the Under-
takings, both for initial appomtment and
promotion; and

(d) whether  the tjuota reserved for

SCs/STs has been completed, if not what
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steps are being taken to fill the quota gt
the earliest and by what time the quota is
expected to be completed? :

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) and (b) The information
is being collected and will be placed on
the Table of the House.

(c) Yes, Sir.

(d) The information is being collected
ang will be placed on the Table of the

House,

Petroj pump in Mahnar in Vaishali
district Bihar

3877. SHRI RAM VILAS PASWAN:
Will the Minister of ENERGY be pleased
te state:

(a) whether it is a fact that the Munici-
pal town of Mahnar in Vaishali district of
Bihar State has no petrol pump anywhere
in its vicinity; and

(b) if so, what steps Government have
taken to set up petrol pumps there?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) Yes, Sir.

(b) Based on the potential of Mahnar,
the Oil Companies have a proposal to set
up a retatil outlet against their 1983-84
plan.

Actue power shortage in UP

3878. SHRI ZAINUL BASHER: Will
the Minister of ENERGY be pleased to
state:

(a)whether his  Ministry is aware of
the actue power shortage in Uttar Pra-
desh;

(b) if so, whether it is inefficiency of
the Power Board or Centre’s unwilling-
ness to provide more power from  the
Central grid; and

(c) what action is being proposed by
Governement to bail out U.P. from the
severe crisis? y
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH): (a) Though
power generation has substantially in-
creased, some power shortage conditions
are still prevailing in Uttar Pradesh.

(b) and (c¢) Power shortages in U.P.
are due to poor performance of thermal
unitg in the State. To improve the power
position in U.P., following actions have
been taken:—

(i) Maximum assistance from the
Central stations of Badarpur and Sing=
rauli is being given.

(ii) Plant betterment programmes have
been initiatey to improve performance
of thermal units.

(iii) Commissioning of new projeqts
is being expedited.

Provision of consumption loans to
released bonded labourers

3879. SHRI K. PRADHANI: Wil the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether Government are consider-
ing to make a provision for consumption
loan or a subsistence allowance to a relea-
sed bonded labourer for some time to
prevent him from relapsing into bondage;

(b) whether Government propose to
use objective methods to identify areas
where there was high concentration of
bonded labour so that special schemes
could be undertaken for that area; and - *

(c) if so, the details regarding the plan
of Government in this regard?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL): (a) Suggestions to this effect
were made at a National Seminaron
Bonded Labour which was jointly orgami-
sed by the Ministry of Labour Institute
in New Delhi from 7th to 8th February,
1983. The suggestions have been noted
for examination in consultation with the
concerned authorities,

(b) and (c) Under the Bonded Labour
System (Abolitiony Act, 1976, the res-
ponsibility for idengification of bonded:
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labourers rests entirely with the State Go-
vernments concerned, As conditions vary
from State to State and even within the
State, no uniform methods can be laid
down for identification of bonded labourers.
The State Governments have been request-
ed from time to time to conduct intensive
surveys im susceptible areas and isolated
pockets through their existing agencies
for identification of bonded labourers
and to take urgent and effective steps to
secure early release and rehabilitation of
bonded labourers wherever found existing.
The State Governments have also been
requested to undertake pilot studies and
surveys in  Brick Kilns and Stone
Quarries to ascerfain the extent of bon-
dage in the employments in these indus-
tries as also to give due cognizance to the
newspaper reports highlighting the exis-
tence and problems of bonded labourers
an dtake appropriate remedial action.

T. V. Centre for Bhubneswar

3880. SHRI K. PRADHAN. Will the
Minister of INFORMATION  AND
BORADCASTING be pleased to state:

(a) whether the site for full fledged
Television Centre at Bhuneswar has been
selected and he visited it; and

(b) if so, the detatils regarding the
progress in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTNG AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
and (b) A site measuring 5.75 acres at
Bhubansewar has been selected by Door-
darshan. Minister of State for Information
and Broadcasting has not visited the place.
The land is expected to be made available
by the State Government shortly,

Ongoing  projects for non-conventional

energy sources

3881. SHR] R.P. GAEKWAD: Will the
Minister of ENERGY be pleased to state:

(a) the details of omgoing projects for
utilising non-conventional energy sources
in the country;
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(b) whether any constraints have been
found‘ out for large scale utilisataion of
wind and solar enmergy programme; and

(c) the steps proposed to remove the
constraints and intensify such units in ap-
propriate areas the details in this regard?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) A large num-
ber of R&D and demonstration projects
are being taken up for utilising non-con-
ventional energy sources in the country.
These include development of various
types of systems based on solar energy,
wing energy, bio-energy, geo-thermal
energy ocean energy, chemical sources of
energy, magneto hydro dynamics (MHD)
etc. Under the field trial/demonstration
programme solar water heating systems,
solar timber Kkilns, solar cookers, solar
distillation units, solar crop drying sys-
tems, photovoltaics pumps other appli-
cations of photovoltaics (lighting, com-
municataion etc.), community/institutio-
nal biogas plant, sewage gas plants, wind
pumps, wind generators etc. are being in-
stalled in different parts of the country.
Subsidy schemes have been introduced
for family size biogas units @amnd solar
cookers.

(b) The main  constraints for Jarge
scale utilisation of wind and solar energy
programmes are higher initial  (captial)
cost, the newness of the technologies and
socio-cultural factors.

(c) Major steps being taken by the
Government include: intensification of
research ang development; demonstration
and field installation of mature technolo-
gies; fiscal and promotional measures to
accelerate industrial production and use,
consultations with State Governments and
other agencies in order to establish ade-
quate infrasructure; and public informa-
tion programmes.
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Utilisation of wind and solar energy

3882. SHRI KRISHNA KUMAR
GOYAL:

SHRI VIRDHI CHANDER
JAIN:

SHRI TARIQ ANWAR:

Will the Minister of ENERGY be plea-
ed to state:

(a) the steps being taken for large
scale utilisation of wind and solar energy,
with the aid of science and technology
and establish units in suitable areas of the
country:

(b) the details in regarq thereto; and

(c) the extent to which utilisation of
family bio-gas plants has been increased
during the last two years?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) and (b) Major
steps being taken by the Government in-
clude: intensificataion of research and
development; demonstration and field ins-
tallation of mature technologies; fiscal and
promotiona] measures to accelerate indus-
trial production and use; setting up of
specialised centres  for  time-bound,
mission-oriented  research and develop-
ment and product/prototype  develop-
ment; and, public information pro-
grammes for creating awareness about
these technologies.

(c) Under the National
Biogas Development approximately
55,000 family size Biogas Plants have
been constructed during 1981-82 and
1982-83 (till the beginning of March,
1983).

Projecet for

Loss on National Resources due to fires in
Bihar Coal Mines

3883. SHRT A. NEELALOHITHADA-
SAN NADAR: Will the Minister of
ENERGY be pleased to state:

(a) whether it is a fact that immense
national resources are being lost due
to failure to control underground fires in
Bihar coal mines (Business standard dt.
15-2-1983);
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(b) if so, the. full detatils of losses
suffered and estimatéd; and

(c) what has been the achievements in:
this regard of the Coal Board since 1952
which is responsible for coal conservation:
and what further steps Government have
in mind?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) No, Sir. In fact
speecial and commendable efforts taken:
by Coa] India Limited made it possible to-
control the fires which could not be con~
trolled during pre-nationalisation days.

(b) The loss on account of oly fires is
37 million tonnes of coal.

(c) Information is being collected and’
will be laid on the Table of the House re~
garding achievement by Coal Board. 12
Projects have been taken up for control
of old fires at a cost of Rs. 62 crores,

Criminal Cases against personnel of
CISF deputed in BCCL

3884, SHRI AK. ROY: Will the
Minister of ENERGY be pleased to state:

(a) number of ariminal cases institu-
ted against the C.I.S.F. personnel deputed
in the B.C.C.L. in Dhanbad; facts in de=-
tails for the last three years;

(b) whether such cases are affecting

credibility of the force;

(¢) whether indiscipline and the crimi-
nal acts are on the increase within the
Force; and

(d) if so, steps taken thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL~
BIR SINGH): (a) to (d). Information is.
being collected and will be laid on the
Table of the House,
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Contract for supply of er to gulf

. 3885. SHRI RAM VILAS PASWAN:
"Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

“(a) whether Government of India pro-
‘pose t0 make an agreement|pact with tbe
~Gulf countries for supply of manpower;
and

(b) if not, the reasons thereof?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL): (a) There is no such pro-
posal at present.

(b) The need has not been felt so fai.
Production and import of bulk drugs

3886. SHRI B. V. DESAI: Will the
Minister of CHEMICALS. & FERTILI-
-ZERS be pleased to state:

(a) whether it is a fact that although
the pharmaceutical industry in India pro-
dues a very large range of bulk drugs
and intermediaries, the country had, to
import bulk drugs and intermediaries worth
"Rs. 112.80 crores in 1980-81;

(b) whether a report on the drugs and
pharmaceutical industry in India was pre-
pared by the Industrial Extension Bureau,
Government of Gujarat Undertakings in
which it has been gtated that the produc-
tion of bulk drug and intermediaries in
the country in 1980-81 were of the order
of Rs. 240 crores and Rs. 1,200 crores
respectively;

(c) whether according to the report, the
per capita consumption of drug in India is
only Rs. 14 per annum, one of the lowest
in the world; and

(d) to what extent Government is re-
ducing the import of bulk drug in the co-
untry?

THE MINISTER
AND FERTILIZERS
SATHE): (a) Yes, Sir.

(b) and (c) Although my Ministry has
no information about the report mention-
ed in the Question, it can be confirmed

OF CHEMICALS
(SHR1 VASANT
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that during 1980-81, the production of
bulk drugs in the country was of the or-
der of Rs. 240 crores. The production
of formulations was of the order of Rs.
1200 crores. The production figure of
intermediates is not available. The per
capita consumption (of formulations) on
this basis would work out to about Rs, 18.

(d) Government constantly reviews the
indigenous production and domestic de-
mand of various bulk drugs in the coun-
try. To encourage domestic production,
suitable measures to restrict imports are
taken.

In the case of canalised drugs the im-
ports are made by the Canalising Agency
as per the Import Plan fixed by the Gov-
ernment. While framing the Import Plan
into consideration the availability of the
drug from indigenous source. Imports
are made only to the extent of filling in
the gap between the estimated domestic
demand angq anticipated indigenous sup-
ply of the drug. Even after an import
Plan is fixed, if it is found that domestic
supply of any drug has increased, the op-
eration of the Import Plan is modified ap-
propriately.

Proposal of Japan to set up Annapara
Phase 11

3887. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of ENERGY
be pleased to state:

(a) whether Government have  given
second thought to the proposal of Japan
to set up Annapara phase IT in UP;

(b) if go, the considerations for given
second thought to the said Japanese pro-
posal; and

(c¢) what arrangement is proposed to
be made to implement Annapara Phase
IT expansion scheme in the Sixth Plan
period?
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THE MINISTER OF STATE IN THE
MINISTRY OF FNERGY (SHRI CHAN.
DRA SHEKHAR SINGH): (a) to ().
The Government of Japan have agreed
to extend aid for the Annapara ‘B’ Ther-
‘mal Power Project proposed to be set up
by Uttar Pradesh State Electricity Board
and have intially pledged an amount Of
YEN 24.1 billion. A number of inputs
including adequate finances for the pro-
ject are to be tied up before the project
can be taken up for implementation.
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Manufacture of LPG Cylinder regulators

3889. SHRI INDRAJIT GUPTA: will
the Minister of ENERGY be pleased to
state:

(a) whether several licences given for
manufacture of LPG cylinder regulators
have not been allowed to be implemented;

(b) wehther the leading manufacturer
— Mijs. Venez Engincering Pvt. Ltd.
wished to expand, but Government have
Withheld permission, including not allow-
ing MJ|s. Indo Burmah Petroleum Co. to
start production with technical know-how
from Banez; and

(c) whether this 'is due to Governe
ment’s sudden decision to import 5 million
regulators from abroad?
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THE MINISTER OF ENERGY (SHRI
P._SHIV SHANKAR): (a) A Jarge num-
ber of new firms have been registered
since August '81 with the Directorate
General of Technical . Developmeat
(DGTD) for manufacture of LPG Valves
and Pressure Regulators but so far none
of these have implemented the projects.

(b) M/s. Vanaz  Engineers Private
Limited had applied for expansion of
their capacity which has been granted by
the DGTD. M]|s. Indo-Burma Petroleum
Company Ltd. had been issued letter of
Intent by the DGTD for manufacture of
LPG Valves and Regulators for an ann-
ual capacity of 10 lakhs numbers and 8
lakhs numbers respectively. The company
has since entered into an agreement with
Mls. Vanaz Engineers Private Ltd. But
in view of the industry’s need to standar-
dise the design of Valves and Pressure
Regulators, production hag not yet com-’
menced.

(c) Permission was  granted in 1981
from the indigenous angle to import 17
lakhs numbers of Valves and Regulators
to meet the requirements of the oil in-
dustry. Further, oil industry has recently
submitteq a proposal to import 3.5 lakhs
numbers of ‘self-closing’ Valves and 6.9
lakhs numbers of ‘click-on-type’ pressur2
regulators. No decision has yet been taken
on this proposal by the Government.

Drilling at Bodra in West Bengal

3890. SHRI INDRAIJIT GUPTA:
Will the Minister of ENERGY be pleas-
ed to state:

(a) whether drilling for oil at No. 2
well at Bodra in West Bengal has com-
menced;

(b) how deep it is proposed to drill
with the help of new sophisticated rigs:

(c) whether drilling up to 5,655 met-
res has been completed at Jaguli, and
up to the target depth of 3,500 metres
at Naldaha, both in Nadia gistrict; and

(d) if so, whether any oil has been
found?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) Yes,
Sir.

(b) The projected depth of Bodra-2
well is 5550 metres.

(¢) Yes, Sir.

(d) Both Jaguli and Naldaha wells are
currently under production testing,

Workers rendered jobless due to closure
of Bhatti mines in South Delhi

3891. SHRI INDRAJIT GUPTA:
SHRI ARVIND NETAM:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it is a fact that Bhatti
mines off Mehrauli in Delhi have been
closed since 28 January, 1983 following
a series of accidents throwing about
15,000 workers out of employment; and

(b) if so, the details and what mea-
sures are being taken to open new sate
mines to provide employment to these
workers?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR):
(a) and (b). Delhi Administration jati-
mated that since 28th January ’'83 min-
ing operationg have been closed in Bhatti
and other mines which have been dec-
lared dangerous by the Directorate Gene-
ral of Mines Safety (DGMS). As a result
of the closure of unsafe mines, about
5000 workers have been affected. In
order to provide employment to those who
have lost their employment as a resuit
of closure of such mines, Delhi State
Industrial Development Corporation have
identified virgin areas to commence min-
ing operationg in a systematic and scien-
tific manner.
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Reduction in quantity of kerosene in Delhi
for card holders

3892. SHRI INDRAJIT GUPTA: will
the Minister of ENERGY be pleased to
state:

(a) whether the quantity of kerosene
to the card holders of Delhi has been
reduced considerably recently;

(b) if so, the details thereof; and

(c) whether Government are aware
that the quantity of kerosene being givem
at present to card holders is insufficicat?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) (a) No, Sir.

(b) Does not arise.

(c) The quantity of kerosene oil being
given to the ration card holders in Delhi
is considered sufficient.

Percentage of Voting in Assam Elections

3893. SHRI AMAR ROYPRADHAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state: ]

(a) what was the percentage of voting
in recent elections held in Assam for
Assam Assembly and the Lok Sabha;

(b) the nameg of the Constituencies in
which high and low percentage of voting
was found in that State; and

(¢) the reaction of Government there-
to?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) Ac-
cording to the information furnished by
the Chief Electoral Officer of Assam to
the Election Commission, the percentage
of voting in recent election to Assam Le-
gislative Assembly is 32.76.

(b) The names of the constituencies in
which high and low percentage of voting
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was found in that gtate, as intimated by
the Commission is as follows:—

Neume ofconstituency Percent-
age of poll

21-Mankachar assembly constit-

uency 79°43
61-Dharamputr assembly constit-

uency o-38

4-Dhubri Parliamentary constit-

uency 56° 72
12-Jorhat Purlizmentary constit-

uency 695

(c) Govenment  agrees  with the

assessment  of the Election Commission
that the low percentage of poll was due
to the poor response from the electorate
caused by various factors including alleged
intimidation of voters, boycott of polls by
certain political  parties, atmosphere of
violence created in the State by interested
parties.

Amendment of ecixsting film censorship
policy

3894. SHRI AMAR ROYPRADHAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that Govern-
ment are considering to amend the existing
film censorship policy in view of acute
criticism by  the public against the film
censorship; and

(b) if so, the details thereof and the
reaction of film industry thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
and (b) All films are censored by the
Board of Film Censors in accordance
with the provisions of the Cinematograph
Act, 1952 and the guidelines issued there-
under. = Government are examining
a proposal from the Central Board of Film

89 L.S.—8
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Censors to include a provision in the
guidelines so as to discourage depiction of
Indian women in ignoble gervility to man
in films. The Cinematograph (Amends
ment) Act, 1981 which was passed by
Parliament in December 1981 inter alia
provides for

(i) introduction of two more cate-
gories of certificates in addition to the
existing ‘U’ and ‘A’ certificates, viz.,
‘UA’ for unrestricated public exhibition
subject to parental guidance for childrer
below the age of 12 years and ‘S’ for
public exhibition restricted to specialisea
audiences such ag doctors etc.

(ii) setting up of an Appellate Tri-
bunal to hear appeals against the deci-
sions of the Board of Film Censors;

(iii) making all offences involving
violation of the provisions relating to
certification of films in the Act as cog-
nizable and enhancing the penal provi-
sion; and

(iv) suspension or revocation of a
censor certificate in case of censorship
violations.

The Amendment Act is expected to be
enforced shortly. There are no definite
reactions from the film industry available
as yet.

High frequency radio communication sets
lying Idle with DESU

3895. SHRI CHITTA MAHATA:
SHRI HARISH RAWAT:
SHRI SUSHIL BHATTACHA:
RYA: ’
SHRI D. M. PUTTE GOWDA:
SHRI H. N. NANJE GOWDA:

Will the Minister of ENERGY be pleas-
ed to state:

(a) whether it is a fact that imported
very high frequency radio communication
sets are lying idle with the Delhi Electric
Supply Undertaking; and

(b) if so, the details thereof and what
would be the cost of these equipments
and if not, where these sets are being used
since purchase of these equipments?
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“THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN.
DRA SHEKHAR SINGH): (a) and (b)
40 VHF scts were imported by DESU at
CIF value of Rs. 10,01,280.50 Cus-
tom duty of Rs. 5.00,640.25. Out of
these 40 sets, 19 gets have already been
installed and the remaining sets are in
¢he process of being installed. The 19
sets have been installed at the following
places:—

1. System Operation, Shakti
Sadan 2 Nos,

2. All Indi~ Institute of Medical
Sciences Grid Sub Stition. 1 No.

3. Lodhi Rozad Grid SubStztion 1 No.

4. Siri Fort Road Grid Sub Sta-
tion 1 No.

5. Kilokri Grid Sub Stztion’ 1 No.
6. Ridge V:lley Grid Sub Station 1 No.
7. M-sjid Moth Grid Sub Sta-

tion 1 No.
8. Tughlekabad Grid Sub Sta-
tion 1 No.

9. Tilek M-rg Grid Sub Stztion 1 No.

10. Nizammudin Grid Sub Station 1 No.

11. Jaw bhar Lal Nehru Univer-
sity Grid Sub Stztion. 1 No.

12. Gonnaught Place Grid Sub Sta-
tion 1 No.

13. Ram-krishnapuram Grid Sub
Station 1 No.

14. Baird Road Grid Sub Sta-
tion 1 No.

15. Northern Regional Electri-
city Board Grid Sub Station 1 No.

16. Sewa Bhawen (Member P.S.)-
CEA Office 1 No.

17. Shram Shakti Bhawan (Min.
of Energy) 1 No.

18, Nehru Plzce Grid Sub Station 1 No.

Puplkaﬂon of Oriya language papers
and magazines

 3896. SHRI GIRIDHAR GOMANGO:
Will the Minister of INFORMATION
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AND BROADCASI’ING be pleased to
state: :

(a)whether the Oriya language papers
and magazines are very few in number
and their publication much less compared
to other language papers in India;

(b) total number of Indian language
papers and magazines published, state-wise
and their circulation;

(c) whether his Ministry has surveyed
and studied the reasons for less publica-
tion of Indian language papers and maga-
zines, particularly the Oriya language pa-
pers;

(d) if so, the details thereof and the
steps taken by the Government of Orissa
and his Ministry for increase of publica-
tion and circulation of Oriya papers and
magazines so far; and

(e) the initiative taken by the Govern-
ment of Orissa for publication of Oriya
language dailies and incentives provided
by his Ministry for their survival and cir-
culation?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
No, Sir.

(b) Two statements are laid on the
Table of the House. [Placed in Library
See. No. LT—6203|83].

(c) No, Sir.

(d) Does not arise.

(e) As in the case of newspapers pub-
lished in other languages, Oriya newspa-
pers are also given newsprint, advertise-
ments, Press material, etc. by the Minis-
try of I & B. Information about initia-
tive, if any, taken by the Government of
Orissa is not available with this Ministry.
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Ngmjuna Fertilizer Project

3897. SHRI G. NARSIMHA REDDY:
Will the Minister of CHEMICALS AND

FERTILIZERS be .pleased to state:

(a) whether it is a fact that the Nagar-
juna Fertilizer Project is eluding decision
as some of the foreign participants have
been imposing  unreasonable conditions
for their participation in this project;

(b) if so, what is the present position;
and

(c) by what time a final decision will be
itaken in thig regard?

THE MINISTER OF CHEMICALS
AND FERTILIZERS - (SHRI VASANT
SATHE): (a) to (¢) The Government of
Andhra Pradesh who are the promoters of
the company had received certain offers
from possible co-promoters which, how-
ever, were not found acceptable. The
State Government in the circumstances are
exploring possibilities of finding a suitable
co-promoter for the project.

Tmprovement in communication system of
Haldia

3898. SHRI SATYAGOPAL MISHRA:
Will the  Minister of COMMUNICA-
TIONS be pleased to state:

(a) what is the programme of Govern-
ment to improve the communication sys-
tem of Haldia in the years 1983-84 and
1984-85; and

(b) what are the details?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS

(SHRI VIDYA N. PATIL): (a) The
following programme has been drawn to

improve the telephone service further in
Haldia: —

.(i) During 1983-84 replacement of
existing UHF  Calcutta~Haldia system

has been programmed by narrow band
microwave system,

(ii) Durgachak exchange has been
programmed for STD service through
mew channels.
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(iii) STD junctions from Haldia Ex~
changes have been programmed for
connection o Calcutta Electronic TAX
with new channels.

(iv) During 1984-85,  expansion o(
20 lines Telex to 40 lings at Haldia
have been tentatively programmed.

(b) Installation of narrow band micro~
wave system to replace UHF system bet-
ween Calcutta-Haldia is in progress. Pro-
ject for expansion of Haldia Telex from
20 lines to 40 lines js under examina-
tion.

Captive Power Plant at Haldia

3899. SHRI SATYAGOPAL MISRA :
Will the Minister of CHEMICALS AND

FERTILIZERS be pleased to state:

(a) what is the present position in re-
gard to setting up a 30 MW captive po-
wer plant at the Hindustan Fertilizer Cor-
poration Unit of Haldia;

(b) whether the plant will be commis-
sioned by the original target date, viz.,
May, 1985; and

(c) what are the details of (a) and
(b)?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI RAMA CHADRA
RATH): (a) and (c). The 30 MW Cap-
tive Power Plant for Haldia Unit of
Mls. Hindustan Fertilizer  Corporation
Limited was approved by the Government
in November, 1981. The comsultant for
the project has been appointed. Bids for
the boiler and turbo-generator set are
expected from M]|s. Bharat Heavy Elec-
tricals Limited by the end of March,
1983. Soil investigation job has also been
awarded and the job is expected to start
soon.

(b) Yes, Sir.

Shifting of HFC Headquarters from
Delhi to Calcutta,

3900. SHRI SATYAGOPAL MISRA :

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that Govern
ment took the decision to shift the Head
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Office of Hindustan Fertilizer Corpora-
tion from Delhi to Calcutta;

. (b) whether it is also a fact that the
State Government of West Bengal tried
their best to help the Central Govern-
ment in shifting the office to. Calcutta;

(c) if so, what are the reasons for not
taking the decision of shifting the said
office for a long period of three years in
spite of a Government decision takem by
the previous Government; and

(d) when Government will be able to
take the final decision in this respect?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R. C. RATH)
(a) to (d). It was tentatively decided in
March, 1979 that the headquarter of the
Hindustan Fertilizer Corporation (HFC)
should be shifted to Calcutta. Subse-
quently, certain representations from em-
ployees against the shifting were re-
ceived by the Government. Meanwhile, on
the basis of the availability of large
quantities of gas, it has been decided to
build one fertilizer plant in Rajasthan,
one ia Madhya Pradesh and 4 in Uttar
Pradesh. The ownership of these plamts
has yet to be decided. Since the decisions
on the locations and ownership would
have a bearing on the question of head-
quarters of some of the existing compa-
niés, no final view in regard to the shift-
ing of the headquarter of the HFC could
be taken. Since them, it has also been
felt that due to heavy losses incurred by
the Hindustan Fertilizer Corporation Li-
mited and Fertilizer Corporation of India
Limited some remedial measures includ-
ing restructuring, are required to be taken
with a view to bring about improvement
in the working of these companies, The
shifting of the headquarter has been kept
in abeyance due to consideration of the
various suggestions for improvement in
the functioning of these companies on
which a lnal view is yet to be taken.
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3902. SHRI LAKSHMAN MALLICK:
‘Will the Minister of ENERGY be pleas-

ed to state:

(a) whether Government are aware of
the severe scarcity of kerosene in Orissa;

(b) if (50, the steps taken by Govern-
ment to supply adequate quantity of
kerosene to Orissa; and

‘(c) the details thereof?

THE MINISTER OF ENERGY (SHRI
'P. SHIV SHANKAR): (a) No report
regarding severe scarcit y of kerosene in
Orissa has been received.

(b) and (c¢). Do not arise.

Companies producing bulk drugs

3903. SHRI LAKSHMAN MALLICK:
“Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the mameis of the companies (In-
dian and Foreign) producing bulk drugs)

(b) the production statistics of each of
those companies in the last three years
(item-wise); and

(c) the details thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) The names of the compa-
nies manufacturing bulk drugs in the or-
ganised sector is given in the statement
laid on the Table of the House. [Placed
in Library. See No. LT—6204[83]

(b) and (c¢). The production of 86 es-
sential bulk drugs is monitored in this
Ministry. Details of their company-wise
production during the last 3 years are
given in the statement laid on the Table
of the House. (Placed in Library. See

.. No. LT—6204 /83).
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Appointment of Clﬂ Justices of ﬂﬂ

3904. SHRI P. M. SAYEED: Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to Astéte:

(a) whether Chief Justice of High
Courts met 3 to 5 February, 1983 im
Delhi to discuss the policy announced by
the Union Government regarding the
appointment of Chief Justice and one:
third of the Judges in each High Court
from an outside State;

this meeting was
the Chief Justice of

(b) if so, whether
presided over by
India;

(c) what were the subjects discussed
and recommendations forwarded to the
Union Government for implementation;
and

(d) the details of the same?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) to
(d). According to the information re-
ceived from the Supreme Court Regis-
try, a Conferemce of the Chief Justices of
the High Courts presided over by the
Chief Justice of India was held in Delhi
from February 3—5, 1983. The Registry
has also intimated that the proceedings of
the Conference are of a confidential na-
ture. The proceedings have not yet beem
received by the Government.

Second Press Commission’s Distress over
Instances of Extra Legal Methods of

Coercion
3905. SHRI P. M. SAYEED: Will the
Minister of INFORMATION AND

BROADCASTING be pleased to state:

(a) whether the Second Press Commis-
sion has expressed its distress’ over in-
stances of extra-legal methods = of coer-
cion by Governments to silence or tame
unfrieplly sections of the media;

(b) whether the Commission has call-
ed for iesulating. editorial functioning
from them, irrespective of whether. they
were exerted on behalf of private business
interest or on behalf of Government au-
thorities;
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(c) whether the Commission identified
various kinds of pressures from different
sources;

(d) whether Commission has also
pointed out various measures which can
be taken by Government to stop inter-
ference by political parties and private
business persons; and

(e) if so, to what extent Government
have agreed with these suggestions made
by the Press Commission?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
to (d). Yes, Sir.

(¢) These recommendation have been
considered in detail, but no fimal decision
has yet been taken.
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Export of Crude oil

3908. SHRI SHANTUBHAI PATEL :
Will the Minister ow ENERGY be pleas-
ed to state:

(a) whether India proposes to export

5 million tonnes of crude oil this year;
and

(b) if so, the reasons why India pro-
poses to export her crude while she is
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short of oil and has to import oil in large
quantities?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRNA): (a)
and (b). As per present estimates about
4.8 million tonnes of Bombay High crude
oil is likely to be exported in 1983. The
reasons for not processing|refining this
crude oil are two fold: (i) Bombay High
crude oil cannot inherently yield certain
products of the kind required in the coun-
try; (ii) with the existing processing fa-
cilities available in some of the refineries
im the country, it is not possible at pre-
sent to process the entire Bombay High
crude oil being produced so as to meet
the present pattern of demand for petro-
leum products. However, steps have al-
ready been initiated for the expansion
and modernisation of the refineries at
Cochin, Madras, Vizag and the Bharat
Petroleum Refinery at Bombay so as to
augment the processing, by the end of
1984-85, of the Bombay High crude oil
produced at that time.

Re-organisation of FCI and HEC

3909. SHRI M. V. CHANDRA
SHEKARA MURTHY:

SHRT MADHAVRAO SCINDIA:
SHRI CHINTAMANI PANI-

GRAHI:
SHRI VIRDHI CHANDER
JAIN:
Will the Minister of CHEMICALS

AND FERTILIZERS be pleased to state:

(a) whether two heavily losing public
sector companies, the Fertilizer Corpora-
tion of India and Hindustan Fertilizer
Corporation are being restructured;

(b) if so, whether the Secretaries Com-
mittee has finalised modalities of the
scheme;’

(c) whether Union Government are
keen jn implementing these changes in
view of the malisive losses incurred by
Fertilizer Corporation of India and Hin-
dustan Fertilizer Corporation; and
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(d) to what extent these steps have
helped these corporatioms? :

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) to (d). With a view to
bring about improvement in the Perform-
ance of the public sector fertilizer com-
panies Government is examining various
proposals including restructuring of the-
companies.

Women Employment

3910. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of LABOUR AND
REHABILITATION be pleased to refer
to the reply given to Unstarred Question
No. 3487 on 2 November, 1982 regarding
women’s employment in organised indus-
try, Central and State Government jobs,
jobs in Public Undertakings and employ-
ment in rural areas and state:

(a) whether the requisite information
has since been collected on all or any of
the aspects; and

(b) if so, whether a copy of the same
Will be laid on the Table of the House?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREND-
RA PATIL): (a) No, Sir. ’

(b) Complete information, when col-
lected, would be laid on the Table of the
Houjse.

Export of Crude oil

'3911. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of ENERGY be
pleased to state:

(a) the quantum of crude petroleum
exported during 1982-83 so far and the
cost and foreign exchange earning obtain-
ed thereby; and

(b) the quantum of crude proposed to
be exported during the year and the count-
ries to which the same is proposed to be
exported?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM 1IN
THE MINISTRY OF ENERGY (SHRI
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GARGI SHANKAR MISHRA): (a)
and (b). During the period April, 1982
to February, 1983, abowt 3.8 million ton-
nes of Bombay High crude oil valued at
about Rs. 900 crores has been exported.
It is estimated that another 0.75 million
tonnes of Bombay High crude oil will be
exported in March, 1983, )

Exports of crude oil are finalised after
inviting tenders. During the period April
1982 to February 1983, Bombay High
crude oil has been exported to France,
USA, Spain, Australia and Singapore.
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Remittances by Drugs Units having foreign
Equity

3913. SHRI R. P. DAS: Will the Min-
ister of CHEMICALS AND FERTILI-
ZERS be pleased to state the growth of
assets and remittances of important drug
units having foreign equity in terms of
original equity, foreign equity after dilu-
tion, present total paid up capital of In-
dian jsubsidy, paid up capital held by
foreign share holders, reserves and remit-
tances abroad during the last three years?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): The relevant information to
the extent available in respect of foreign
drug companies (companies with direct
foreign equity exceeding 40 per cent) is
furnished the statements laid on the
Table of the House. [Placed in Library.
See No. LT—6205[183].
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Opening of new post offices

3915. SHRI ARVIND NETAM: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) the norms laid down by Government °

for opening a new post office;
(b) the number of places in the country

where new post offices have not been open-
ed even after fulfilling by them all the
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terms and conditions laid down for open-

ing of post offices and the full details
thereof;

(¢) the number of new post offices open-
ed by Government during the current fin-
ancial year and the details thereof;

(d) the number of new post.offices pro-
posed to b opened by Government dur-
ing 1983-84 and the full details thereof;
and

(e) in case no new post offices are
proposed to be opened in the near future,

..th: reasons therefor?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF COMMUNICATIONS
(SHRT VIJAY N. PATIL): (a) Norma
laid down for opening new post offices in
rural and urban areas are given in state-
ment-1.

(b) In the case of rural areas the num-
ber of post-offices to be opened in a parti-
cular year is determined in advance and
provided for in the Annual Plan. During
1982-83 the number of post offices to be
opened in rural areas is 1,000. In addi-
tiom, in respect of 973 villages proposals for
opening of post offices have been examined
and found to be eligible. Circle-wise break-
up of this figure is furnished in statemnt IL
In the case of urban areas, post offices
are required to be self-supporting and are
opened outside the Plan. No target is
fixed on a year to year basis. In the case
of proposals which, on examination are
found to be eligible, post offices are open-
ed subject to availability of funds.

(c) The required information is given in
Statement I1I,

(d) 2500 new post offices are proposed
to be opened in the rural areas of the
country under the Annual Plan for 1983-
84. Circlewise targets are under finali-
zation. No targets are fixed in respeet
of urban areas since opening of urban
pest offices is outside the Plan.

(e) Does not arise,
STATEMENT-I

1. Norms for opening of post offices in
rural areas:
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Post offices to be opened in rural areas
have now been classified into the main
categories:—

1. Post offices in normal rural areas;
and

2. Post offices in tribal or backward
areas,

(1) Post offices in normal rural areas:

(i) Post offices in gram-panchayat vil-
lages may be opened subject to  the
Following conditions.

(a) There is no other Post office
within the radius of 3 Kms from the
proposed post office; and

(b) The proposed post office is ex-

pected to yield income to the extent

of atleast 25 per cent of its estimated
cost.

(ii) Post offices in non-gram pancha-
yat villages may be opened subject to
the following conditions:—

(a) The population of the Village
should be 2,000 or more;

(b) There is no other post office
within the radius of 3 Kms. from the
proposed office; and

(c) The post office is expected to
yield income to the extent of atleast
25 per cent of its estimated cost.

(2) Post offices in tribal and backward
areas:—

(i) Post offices in gram-panchayat vil-
lages may be opened subject to the
following conditions:—

(a) There is no other post office
within the radius of 3 Kms. from the
proposed post office; and

(b) The proposed post office is ex-

ar pected 1o yield income to the extent of
atleast 10 per cent of its gstimated
cost,

(ii) Post offices in non gram-pancha-
yat villages may be opened subject to
the following conditions:—

(a) The village (or an integrated
cluster of villages within a radius of
1.5 Kms.) should have a population of

! 1,000 or more.
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(b) There should not be amother
post office within the radius of 3 Kms.
from the proposed post office; and

(c) The proposed post office is ex-
pected to yield income to the extent
of atleast 10 per cent of its estimated
cost.

3. Notwithstanding the above, the Post-
masters General are hereby empowered to
relax (in consulation with the Internal
Financial Adviser) any of the above cited
norms in 10 per cent of the cases in
opening of post offices every year.

II. Norms for opening of post offices im
urban areas.

Post offices in urban areas may be open-
ed subject to the following conditions:—

1. The post office should be self sup-
porting.

2. The minimum distance between two
post offices should be 1 Km. in cities
with a population of 20 lakhs and above,
Tn other urban areas, the minimum dis-
tance between two post offices should
1.5 Kms.

3. PMG can relax the distance con-
dition in 10 per cent of the cases every
year.

4. EDBO’s can be opened in urban
areas only in exceptional cases like slumy
areas where suitable Departmental buil-
dings on reasonable rent are not availa-
ble.

Statement IT

Circle wise figures of viilages in India pres-
ently fulfilling norms for opening post offices

1. Andhra Pradesh s : 112
2. Bihar X . . . 107
3. Delhi

4. Gijerat . ; : ; 8
5. Jammu & Kashmir

6. Karnateka.

7. Kerala . . . : 129
8. Madhyz Pradesh " . 114
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, 9. North Eastern . A : 42 14. U.P. . « . . 231
10. North Western . . . 66 15. West Bengal . . . 50
11. Orissa : . . ) 45 16. Maharashtra
12. Rajasthan . 3 & % 58
13. Tamil Nadu . . . 17 i

Statement IIT

State-wise figures of new post offices opened in Fndia during 1982-83.

S.N. State/Union Territory Post offices opened  Post offices opened:
in rural areas un-  inurban areas un--
der the plan fcr der the Non-Plan

the year 1982-83  Head.

T 2 8 4
1 Andhra Pradesh . " . . . . : 49 16
2 Assam . . . . " § R o 17
3 Bihar . . ‘ ‘ 5 . & : 121 12
4 Gujarat . . . . @ 45 12
5 Haryana . " . . . . . . 13 Ir
6 Himachal Pradesh . F : 5 ; . 22 1
7 Jammu & Kashmir . s i . : . 12 2
8 Karnataka . . . o . 5 . 5 45 16
9 Kerala . . . . . . . . 15 14
10 Madhya Pradesh . . g . . . 100 5
11 h{:;llarashtra " 3 " i @ s v 78 18
12 Manipur . . ¢ . . . . . 29
13 Meghalaya " . . ) . " . 6
14 Nagaland . 5 ) . g 5 . . 6
15 Orissa g . " ‘ . s § ‘ 45 ) 28
16 Punjab . : . : . g . . 13 6’
17 Rajasthan . . . . . . . . 55 9
18 Sikkim g ¢ :. . . . A o 1
19 Tamil Nadu . 5 " . . % . 39 30
20 Tripura . . : ; ; v R . 5 s
21 Uttar Prodesh . . . . . ) g 161 2

22 West Bengal . s e . " . 5 56 26
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1 2

Union Teritories
1 A & NIsland
2 Arunchal Pradesh
g Ghandigarh
4 Dadra and Nagar Haveli
5 Delhi
6 Goa Daman and Diu .
7 Lakshadweep
8 Mizoram .

9 Pondicherry
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Rotation of Reserved Assembly seats

3919. PROF. P. J. KURIEN: Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether Government have recevied
representations on the continued reservation
of Assembly seats in various States;

(b) the specific legal problem in rectify-
ing this situation which prevents the
Election Commission rotation various seats
which have been continuously reserved in
the various State Assemblies; and

(c) the number of Assembly seats which
have been continuously reserved for more
than ten years in the States of Kerala,
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Andhra Pradesh and  Karnataka, giving
names and periods for which they have
been reserved?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) Yes, Sir.

(b) Existing law, does not provide for
such rotation, .

(c) The Election Commission has stat-
ted that it is not possible for it to list
out the exact number of constituencies
which continue to be reserved for more
than 10 years as even though the names
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and the characters of constituencies as
comtained in the Delimitation Orders, 1966
and 1976 continue to be the same, There
might be wide variation in the actual ex-
tent of constituencies as described in the
said Delimitation Orders. The Commis-
sion has, however, furnished a statement
showing the list of Assembly constituen-
cies reserved for Scheduled Castes and
Scheduled Tribes in the Delimitation of
Parliamentary and ~Assembly Constituen-
cies Orders, 1966 and which continue to
be reserved according to the Delimitation
of Parliamentary and Assembly Constitu-
encies Order, 1976, and the same is attach-
ed.

Statement

List of Assembly Constituencies reserved for SCs. and STs. in the D:limitation of Parliamentary and Ass-
embly Constituencies Order, 1966 and still continue to be so reserved in the Delimitation Qrder, 1976.

Nameofthe State

Constituencies Reserved for SGs.  Constituencies Reserved for STs.

1. Andhra Pradesh 14-Palekonda

35-Payakaraopeta

54-Allavaram
57-Nagaram
61-Achanta

71-Gopzlapuram

81-Tiruvur
go-Nidumlou

102-Santhanuthalapadu (116)
130-Sullurpet (133)
133-Satyavedu (136)
136-Vepanjeri (139)
147-Kodur (150)

7-Kothunur

8-Naguru
10-Salur
29-Paderut
37-Chintapalli
38-Yzllovaram
73-Polavaram
237-Boath (241)
268-Bhadrzchalam (274)
269-Durgompahzd (275)

Total— 10

164-Kalyanding (167)

172=-Alur (175)

175-Kodumur (178)

187-Achampet (188)
190-Shadnogar (191)
201-Vicarabad (202)

215-Secunderabad Cantt (211)

219-Gzjwel (222)
222-Andole (229)
239-Arifavad (244)
242-Chinnur (247)
245-Mydaram (250)
255-Narella (260)
273-Palar (279)
279-Suryapet (284)

Total— 28

2. Karnataka 3-Hulsur

16-Gurmitkal

120-Virajpet (126)
192-Gokak (200) H

37-Harpana-halli (39)

40-Bharmasagara (43)
45-Hiriyur (48)

Total — 2
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48-Povagad: (51)
68-Koler Gold Fields (71)
95-Anekal (100)
99-Mzlavalli (104)
105-Kollegal (111)
1 13-S*nthemarahalli (119)
-Heggadadevanokote (122)
123-Belur (129)
131-Sulia (137)
146-Mudigere (153)
160-Sirsi (168)
198-Chikkodi (206)
214-Ballolli (222)

Total — 18

3. Kerzla .

36-Trithala (43) 14-North Wynad (16)
48-Kuzhalmannam (*52)
49-Chelakera (54)
77-Devicalam (83)
104-Pandalam (110)
112-Kunnathur (120)
122-Kilim=noor (129)

Total — 1

Total — 7

*This Assembly constituency is described as ““32-Coyalmannam’ in Delimitation Order,

1976

NOTE:— The numbers indicated before the Assembly constituency are the numbeis 28 shcwn
in 1966 and the bracketed numbers are as shown in Delimitation Order, 1656.
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Export of Oil by Iran

3921. SHRI K. LAKKAPPA: Will the
Minister of ENERGY be pleased to state:

(a) whether Iran has resumed its ex-
ports of oil to India;
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t

(b) if so, how much quantity of oil has
been imported from that country during
this financial year; and

(c) ‘if not, whether it is proposed to hold
discussions with Iran on the subject?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) to (¢c). Iran is a
regular supplier ‘of crude oil to India
under term contracts. :

For the period April 1982 to February
1983 about 2.9 million tonnes of crude
oil have been imported from Iran under
term contracts.

Proposal to set up Helicopter Corporation
for ONGC

3922. SHRI K. LAKKAPPA: Will the
Minister of ENERGY be pleased to state:

(a) whether it is proposed to set up a
Helicopter Corporation for acquiring and
operating some helicopters for the use of
ONGC in different areas: and

(b) if so, what are the plans drawn up
in the mattter?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) The Deparfment
of Petroleum has no proposal under con-
sideration to set up such a corporation.

(b) Does not arise.

Delay in Delivery of Mail

3923. SHRI K. LAKKAPPA:
SHR1 GULSHER AHMED:
SHRI DOONGAR SINGH:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government are aware of
the inefficiency prevailing in the postal de-
livery services and the delay caused in the
delivery of mail throughout the country,
particularly the abnormal delays recently
caused in the delivery of mail and New
Year greeting cards;

(b) if so, the reasons therefor and the
remedial measure proposed; and
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(c) whether the newly introduced Pin
Code scheme has proved a success; if not,

what measures are proposed to make the
scheme a success?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Some
cases of delay in delivery of mails and
greeting cards have comes to notice,

(b) Such delays are caused due to war-
ious causes like late running of mail
carrying trains, air services or buses, heavy
mail receipts, go slow agitation by staff,
etc. The remedial measures being taken
include alternate arrangement for disposal
of mails, improved supervision over staff,
recruitment of reserved pool trained staff
to meet shortages.

(©) Yes, Sir.
M/s. Mackinon Meckenzie and Co. Ltd.

3924. SHRI K. LAKKAPPA:
SHRI GULSHER AHMED:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
refer to the reply given to Starred Question
No, 443 on 22nd December, 1981 regard-
ing M/s Mackinon Meckenzie and state:

(a) whether the report of inspection of
accounts of Mackinon Meckenzie and Co.
Limited Stands examined by the Depart-
ment;

(b) if so, when and the details of ad-
verse findings of the Inspecting Officer;

(c) action taken on the adverse findings;

(d) if no action has been taken, reasons
thereof;

(e) what is the present state of  the
Company’s affairs and what action is
proposed to safeguard the interests of the
employees, creditors and shareholders of
the Company; and

(f) do Government propose to appoint
apex committee of experts to which the
performance of large public companies in
national interest?
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: MINISTER QF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) to (c). A
statement is enclosed.

(d) Does not arise.

(¢) As per the Company’s latest audited
balance sheet as at 31st December, 1981
the Company had a net accumulated loss
of Rs. 719 lakhs against the paid up capi-
tal of Rs. 249 lakhs.

It is essentially an internal function and
responsibility of the management of  the

Statement
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Company to improve the financial position
of the Company.

(f) There is no provision in the Com-
panies Act for appointment of apex Com-
mittees of experts to watch the perfor-
mance of companies. However, the over-
all functioning of the corporate sector is
watched within the frame-work of Com-
pany Law which also provides for special
provisions for handling situations where
Govt. must act in over-all ‘public in-

)
terest. R

The Inspection Report drawn up under section 209-A of the Companies Act was examired curirg Decen by,
1981/7anuary 1982. The main points are detailed belows:—

1. Payment ofremuneration to Managing/whole time di- Tke matter wes pursucd with ke

rectors in excess of the limits prescribed urder cccticn

198/309 ofthe Companies Act.

cnyiryird be excess i me-
unt has since been recevered.

2. Gharging the interest and guarantee commissicy yzy- Tlomattearis bargoximredin
able on longterm loan obtained for purchases of ships consultaticn with otker Gev-
over the workinglife ofthe shipsinstead ofthe pericd  ernment Departments,
of loan-non-ccmplizr ce of Secticn 211 of the Act,

3. Retention of residential r cccmmedation previded bytte  The metter wespumsped with 1he

company to two officers : fter their resigraticr [ieiie-

ment.

ccmpirny whko have reperted
that the company has since got
back the possession of tke
premises.

Inaddition, theinspectior repe rt 2lso pointed cut ¢riga
JSacienon-compliance of Sections 143, 193, 212,297
and go1 of the Companics Act and non-obtaining of
quotations/tenders for fixetion of rates payable to the
lorry contractors. These matters were pursueds with
the company and after considering its reply, these

were dropped.
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i 2 3 4 5
HqTH, 1980 217 101 124 87
e 165 65 136 119
g 150 57 133 127
9w . 131 52 132 120
JATE 110 34 127 121
T 130 25 115 112
faaea< 100 23 123 104
TRAT 122 38 111 113
FAFAT 155 57 137 125
fagmaz 195 80 175 170
wqaq, 1981 195 81 200 155
Gl 206 110 198 158
a4 167 125 164 146
e 210 50 185 80
w . 185 70 175 70
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1 2 3 4 5

gl 175 73 150 92
EGLES 175 68 145 70
T . . . 175 65 160 70
faavaz ’ . . 180 68 165 70
TAEL 185 75 173 118
FaTaT 196 87 190 175
famrat 200 101 190 79
SN, 1982 . i 210 107 186 83

206 105 177 133
209 81 160 . 173
185 96 170 162
194 71 185 110
200 80 180 140

200 72 165 85

. ' N 220 70 180 150
225 90 180 150
218 90 192 162
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Villages Electrified in =~ Andhra Pradesh

3926. SHR1 SUBHASH CHANDRA
‘BOSE ALLURI: Will the Minister of
ENERGY be pleased to state:

(a) what is the percentage of villages
electrified in Andhra Pradesh and the num-
ber of Harijan villages electrified in the
State so far;

(b) whether Government have given any
concession foi grant of electric connection
to Harijan houses; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHR1
CHANDRA SHEKHAR SINGH): (a)
There are in all 27,221 inhabited villages
as per 1971 census in the State of Andhra
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have been electrified as on 31-12-1982
which constitute 73.4 per cent of the total
villages. The number of villages where
street lighting  has been extended to
localities inhabited by Harijan and other
backward communities is 15,344 as on
30.6.1982.

(b) and (c). Rural Electrification Sche-
mes are formulated and implemented by
the State Electricity Boards and  Rural
Electric Cooperatives and by the respective
Electricity Departments of the State Gov-
ernments, where there are no Electricity
Board.  The Rural Electrification Corpor-
ation provides financial assistance for Hari-
jan Basti Electrification Schemes on con-
cessional terms and conditions compared to
other schemes. Some State Electricity
Boards provide concessions for grant of
electric connections to the Harijan houses
and available details of the same are an-
nexed.

Pradesh, Out of these, 19.970 villages

1. Andhra Pradesh:

2, Assam :

3. Bihar :

4. Gujarat:

5. Haryana :

Statement

Therc is no scheme in Andhra Pradesh to provide free electricity to

Harijan Houses. No concessions in tariff are also provided to
Horijan Houses. However,in the Houses built by Government
of Andhra Pradesh for the benefit of Scheduled castes f;milt'.cs,
the internal wiring is done by Andhra Pradesh State Electricity
Board free of costin a phased manner and a 40 watt bulb fitted
freein each House. Necessary lines to these houses frem the  main
lines are also laid and supply given. This facility has been  exten-
ded to 30,526 Houses so far, The monthly consumption charges
are collected as per tariff.

There isnosuch scheme in Assam at presentin opcration ncrery
such scheme is under consideration.

There is no scheme o provide free electricity to Harijan Houses
in Bihar. However, some concessions are given to elcetricity
Horijan Houses like no realisation of security deposit previding
service connection free of cost, monthly energy consumption to
be realised at flat rate basis at the rate of Rs. 3/—(including
Electricity Duty) per point of40 W per month upto a meximum
of two points perservice connection, and wiring ins'de houses
upto two points is to be provided at Boa:d’s cost. Number of
beneficiaries under this is not readily available. However, 5505
Harijan Bastis have been electrified till gi1st March, 1682.

There is no scheme introduced by the Gujarat State Electricity
Board to provide free electricity to Harijen Houses cr to give
any concessions. .

There is no scheme to provide free electricity to Harijan Houses
or to give any concession in the energy charges in Heryena.
To help the weaker sections ofsociety a scheme has been started
for giving single point connection-in Harijan dwellings. Ag per
this scheme, the g)tzte Electricity Board, on deposit of Rs. 50/-,
provides on light pointand one plug pointin the Harijen dwell-
ing along with the meter and connection. Out of Rs.50/-, Rs.15/-
is charged as the security for meter and Rs. §5/- as the actual
charges for providing the wiring and board for single light point
and plug point on no profit no loss basis. The normal meter se-
curity in Haryana is Rs. 30/- for domestic connection. Thus the
concession of Rs.15/-is given to Harijans for metersecurity charges.
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6. Him=chzal Pradesh :

<. Karnataka : .

8. Kerzla :

9. M~dhya Pradesh :

50. M~harashtra:

11. Meghalaya:

12. Orissa:™

43. Punjab:

14. Rajasthan: .

15. Tamil Nadu:

#6. Uttar Pradesh:
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About 9860 such single point domestic jons Bave been
given to Harijan dwellings upto May, 1982.

There is no scheme to provide free electricity to Harijan Houses

but some concessions are being given. For the electrification of
Harijan Houses Himachal Pradesh Government is giving sub-
sidy and agazinst this subsidy 2268 and 5147 Harijan Houses
had been electrified during 1980-81 and 1981-82 respectively.

. There is no proposal to provide free electricity t¢ Herijer Houses

There is no proposal to give free electricity to Harijan Houses.

There is no scheme to provide free electricity to Harijan Houscs.
However, thereisa scheme by which 2 singlelight pointnumetercd
connection is given by the Board to Scheduled Caste 2nd Tribe
persons living in rural areas. The Harijan or tribal single
light point consumer isnot required to payin advance anyservice
connection and security deposit amount. Further during first 12
months of not availing supply such consumers zre rcquired to pzy
Rs. 1+ 65 per month towarptg providing internal wiring for single
light point connection. In addition such consumers are require
to pay afixed nominal amount of Rs. 1* 35 per month towards
energy consumption excluding electricity duty amounting to 26
paise per month as per present tariff. About 25075 such conn ec-
tions have been given to Harijans till Mzy, 1982.

There is noscheme for free electricity to the Harijan Houses. Sche-

duled CGzstes and Navbudhas are exempted from payment of
service connection charges for power supply to their domestic
connections. About 1,58,231 such connections have been released
upto the end of March, 1982.

There is no scheme for free electricity to the Harijan Houses nor
to give any concessions.

There isnoscheme for free electricity to Harijan Houses.

There isnoscheme in Punjab State Electricity Board to provide free

electricity to Harijan Houses. However, scme concessicrs 11¢
being given like security deposit at half the existing rates and met-
ers secrity only Rs.2/-insteadsof Rs. 20/-. Further Harijans are
exempted from the payment ofservice connection chargesendezn
pt to pay rentals nstead ofservices connection charges. Domestic
connections to Members of Schedyled Castes zie relezsed «n
priority. There are 1,46,336 Harijan Houses to whem electrict
connections have been released.

Thereisno proposal to provide free electricity to the Herijen Hepees.

There is a scheme for all weaker sections of society, from July, 1959
to give power connection to huts in rural areas at a flatrate tariff
ofRs.2* 50 per month perlamp of40 W. For the purpose of this
scheme 2 hutis a living place with mud walls and thatched roof

and ireas not exceeding 200 sq. ft. Upto d]uly, 1982, more then
4* 57 l:khs of huts have been electrified under this scheme.

There is no scheme to provide free electricity to Harijan Houses.
A scheme known os Janata Service connection Scheme under exi-
stence since 1976 to provide electricity at  cionncessional rate to.
Harijans landless labourers and farmers whose holding is one
acre or less. Under ‘Janata Service Connection Scheme’ 28009
connections havebzen provided upto March, 1982,
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Hike in Postal Rates

3928. SHRI KRISHAN KUMAR
GOYAL:

SHRIMATI MADHURI SINGH:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the incidence of hike in postal
rates on periodicals and book packets;

(b) whether the Indian and  Eastern
Newspaper Society had urged  Govera-
ment to. exempt all periodicals from the

" hike in postal rates since it would adver-

sely affect the circulation of periodicals
specially in rural and semi-urban areas;

~and

(c) if so, the decision taken by Gov-
ernment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) The in-
crease in postal rates on  book packets

* containing periodicals is 10 paise on the

first 100 grams and for each additional
50 grams or fraction thereof exceeding
100 grams also there is a similar increase

. of 10 paise.

(b) Yes, Sir.
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(c) The rates had to be increase to
neutralise, to some extent, the increase
in the operating cost ‘of Postal Services.
It has’ therefore, not been possible to
exempt periodicals from the increase in
Postal Rates,

Recommendations of  commiftees on

Alchol-based industries

3929. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) what were the recommendations of
Shri A. Swaminathan Committee and
Shri S. P. Bhattacharya Committee on
the " Alcohol-Based Industries; and

(b) the action taken by Government of
India on the recommendation of the said
Committees, with details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R. C. RATH):
(a) Swaminathan Committee has made
recommendations separately for alcohol-
Based Industries ,as indicated below:—

(1) The alcohol-based industries must
be assured of their full requirements of
alcohol before new units are licensed.
In the case of alcohol deficit States, the
surplus States that are required to release
alcohol should be clearly’ ' marked and ex-
cessive .distance for transport of alcohol
be eliminated.

(2) The supply of alcohol to the in-
dustries should be regular and the proce-
dure of submitting returns  month by
month and getting fresh quota should be
done away with. Annual quota should be
released. It should be appreciated that all
alcohol-based industries are  continuous
industriés ‘and if shut down for any rea-
son result into loss of efficiency and loss
of alcohol in start-up and shut down.
This is a national waste.

(3) It is better to allocate the total
production of individual distilleries to in-
dividual alcoho-based industries for a
minimum period of one year from time
to time so that other formalities like de-
naturants, transport permit and release
order are planned.
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(4) Industries which require relatively
more alcohol per tonne of product should
be given lower priority. However, the pre-
sent units may be allowed to have a 3 to
4 per cent amnual growth rate. In remote
places where petrobased ethylene. is not
available, alcohol-based ethylene units
may be permitted.

(5) Apart from extensive Research and
Development work for finding out alter-
nate sources of alcohol and maximising
production of alcohol from existing con-
ventional sources, research and develop-
ment work must be undertaken in the
new avenues of fermentation technology
in selective fermentation processes using
revolutionary new technique of immobo-
lised enzymes. Alcohol can be directly
converted into chemicals like Butanol and
Acetone. The low energy technology is
much more appropriate to India than the
utilisation of conventional technologies.

The recommendations made by  Dr.
Bhattacharya Committee are as follows:

1. Sugar factories and distilleries should
be ~compelled to~ provide adequate pucca
covered storages for molasses, at least (o
store four months production at the sugar
factory end and to hold four months con- _‘
sumption at the distillery end, '

i3
2. To increase the production of alco-

hol, it is essential to take the following

steps: T3

(a) Alcohol industry should be given
a priority status.

(b) Control price of alcohol should"
be revised and built-in escalation
should be provided in the price
formula to keep it remunerative.

(c) Investment and other fiscal in-
centives should be given for the
distilleries to enable add new
equipment and machinery and
to permit induction of new tech-
nology to improve efficiency of
production. In case the new
technology has to be imported,
it should be done on a centra- .
lised basis, ¢ .
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(d) Khandsari molasses should also
be diverted in all States for alco-
hol production to augment the
total availability of molasses for
meeting increasing needs of al-
cohol.

3. Alcohol should preferentially be
used for making high value added chemi-
cal products and its use as an automotive
fuel should not be considered.

4, Raw materials other than molasses
being more expensive for production of
alcohol should be considered only if ade-
quate quantity of molasses are not avail-
able.

5. Detailed economic evaluation of the
various effluent treatment methods by a
competent engineering firm is suggested.
The fixed and variable costs of effluent
treatment should be taken into account
while fixing the revised price of alcohol.

6. The suggested perspective .plan for
the production of alcohol based chemi-
cals over the next ten year period calls
for an increase in alcohol production from
the present level to 900 mililon litres by
1985-86 and 1400 million litres by 1990-
91. This can be achieved only by drawing
out a time-bound national alcohol pro-
gramme laying down long term policies,
priorities and incentives needed to exe-

- cute it. w09

(b) The recommendations of the Swa-
minathan Comittee and Dr. Bhattacharya
Committee have already been brought (o
the notice of all the State Governments
for appropriate action.

Radio and T.V. Network in Cuttack, Orissa

3930. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of INFORMA-
TION AND BROADCASTING be pleas-
ed to state:

(a) whether Government have a pro-
posal to provide adequate Radio and
Television network to Cuttack and some
other cities and towns of Orissa in Sixth
Plan period;

(b) if so, the T. V. and Radio network
proposed to be undertaken in Orissa dur-
ing the above Plan period; and
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(c) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS  (SHRI MALLIKARJUN):

(a) Yes, Sir.
DOORDARSHAN

(b) and (c). A 10 kw TV Transmitter is
proposed to be set up at Cuttack & during
the 6th Plan period (1980—85). A pro-
gramme Production  Centre is also pro-
posed to be set up at Bhubaneshwar, for
which site has been selected. Low power
Transmitter has been commissioned  at
Bhubaneshwar in November, 1982 as an
interim measure.

Under the INSAT Scheme, the Pro-
gramme Production Centre at Cuttack is
being augmented for production of Field
based TV programmes,

400 Direct Reception Community View-
ing Sets which will receive programme
through INSAT-IB, are proposed to be
provided in the districts of Bolangir,
Dhenkanal and  Sambalpur after the
INSAT-IB becomes operational.

ALL INDIA RADIO

In Orissa, 3 AIR stations are already
working, covering 83 per cent of the
population. The transmitter at Cuttack is
a high power one of 100 kw mw. It is
operating on a directional aerial system te
maximise the coverage. A new station ot
1 kw mw capacity has also been sanc-
tioned for installation at Keonjhar. This
is expected to be completed by 1985,

External Assistance for power section

3913. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of ENERGY be
pleased to state:

(a) whether Government have a pro-
posal to invite external assistance for the
power sector;

(b) if so, whether negotiations have
been initiated with some countries for this
purpose;
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(c) whether some countries have offer-
ed their services to invest finance in the
country for the development of power;
and

(d) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY  (SHRI
CHANDRA SHEKHAR SINGH): (a)
There is no specific proposal for inviting
external assistance for the power sector
as such. However, specific projects from
various sectors including power sector are
posed from time to time to the World
Bank and other external agencies for
funding and for  assistance on bilateral
basis.

(b) Projects posed to the World Bank
_for assistance are currently under apprais-
al by the Bank. In this context, as a part
of the appraisal process, discussions are
on with the Bank officials.

Preliminary  discussions have taken
place with the USSR about the possibility
of cooperation between USSR and India
about a new thermal project.

Japan has pledged a loan assistance of
Yen 26.1 Billion for the year 1982-83 for
Anpara ‘B’ Thermal Power Project and
Micro Hydel Project in Tamil Nadu.
Negotiations with Japan have been initia-
ted,

(¢c) & (d). Various offers have been
received from foreign  countries|overseas
companies for supply of equipment for
power projects. No decision has  been
taken by Government on these proposals.

Setting up of a Drug Unit in Orissa

3932. SHRIMATI JAYANTI PAT-
NAIK:
SHRI CHINTAMANI PANI-
GRAHI:

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether Government have a pro-
posal to set up a basic drug unit in Orissa;

(b) if so, the site selected for this pur-
pose; and
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(c) when the above proposal is going
to be implemented?
THE MINISTER OF CHEMICALS

AND FERTILIZERS (SHRI VASANT
SATHE): (a) No, Sir.

(b) and (c). Does not arise,

Requirement of offshore vessels by ONGC

3933, SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of ENERGY
be pleased to state:

(a) the total number of offshore ves-
sels required by Oil and Natural Gas
Commission for exploration of its pro-
jects in the country; )

(b) the sieps taken by ONGC to pro-
cure those vessels; and

(¢) the details threeof?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) The require-
ment of OSVs at any time depends on
the number of offshore rigs and platforms
operating and therefore varies from time
to time. It has been decided that ONGC
should acquire OSVs for its owned rigs
and platforms.

(b) and (c). ONGC at present owns 1
OSV and orders for construction of an-
other 8 OSVs have been placed on M]s,
Mazagaon Dock Ltd. For one- type of
OSVs bids have been received which are
being evaluated and for the other type
the last date of receipt of bids is 29-4-83.

Construction of offshore rigs with foreign
Collaboration

3934, DR. KRUPASINDHU BHOI:
Will the Minister of ENERGY be pleased
to state:

(a) whether the proposal for foreign
collaboration for construction of offshore
rigs has been finalised;: and

(b) if so, the outcome thereof with
terms and conditions of the agreement
reached, if any?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM “IN
THE MINISTRY OF ENERGY (SHRI
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GARGI SHANKAR MISHRA); (a) No,

(b) Does not arise,

Lathi charge on procession of Bhatti Mine
workers at Andherja Crossing near
Chlptnrpur, South Delhi.

3935. DR. KRUPASINDHU BHOI:

SHRI RAINATH SONKAR
SHASTRI:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether the police lathi-charged a
procession of Bhatti mine workers at
Andheria crossing near Chhatarpur, South
Delhi recently;

(b) if so, the number of people who
received injuries;

(¢) the demands of the workers of the
Bhatti mines; and

(d) the steps taken to look into them
and to ensure safety measures at the
mines to save the workers from the risks
involved?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL): (a) No, Sir.

(b) Does not arise.

(¢) A memorandum was submitted by
the Chairman, Rashtriya Khan Majdoor
Union. The memorandum inter-alia de-
manded judicial enquiry into the causes
of accidents at Bhatti Mines, . enforce-
ment of provisions of the Mines Act,
Payment of Compensation, etc. etc.

(d) A Court of Enquiry headed by
Justice V. S. Deshpande, former Chief
Justice of the Delhi High Court has been
appointed inter-alta to go into the cause/
causes of accidents in the mines and to
suggest corrective measures.

In the meantime, after series of meet-
ings at official and ministerial levels,
Delhi Administration has been asked to
take the following steps:—

1. Mining operations should be stop-
ped, where conditions are found
to be dangerous,
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2. Police pickets should be posted
and the areas where prohibitory |
orders are enforced should be
combed to stop and prevent min-
ing operations,

3. In order to provide employment
to those who have lost their em-
loyment as a result of closure of
some mines, new mining areas
should be identified and the Delhi
State Industrial Development Cor-
poration should undertake mining
operations in a systematic and
scientific manner in these areas
directly without intermediaries.

4. The Delhi Administration should
take immediate steps to improve
the working conditions in the
mines particularly to remove over
burden|over hangings where they
are dangerous and to make ade-
quate  provisions for  drinking
water and other essential ameni-
ties.

5. The Delhi Administration should
arrange expeditiously for the pay-
ment of compensation as per the*
law.

In addition, the Chief Labour Commis-
sioner (Central) and the Director Gene-
ral of Mines Safety have been directed -
to intensify- their inspections and to ini-
tiate legal action against all those responsi-
ble for violation of the labour laws. -

Monitoring directorate in Central Electri-
city Authority

3936. SHRI HARISH RAWAT: Will
the Minister of ENERGY be pleased to
state:

(a) whether his ministry has set up
any Monitoring Directorate in the Central
Electricity Authority consisting of various
disciplines /departments concerned;

(b) if so what shall be the main acti-
vities of the Directorate; and

(c) whether  this newly-constituted
directorate will also monitor the function-
ing of those projects which are directly
controlled by the State Electricity Boards?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a) A
Construction  Monitoring = Organisation
consisting of two Directorates each for
Hydro, Thermal & Transmission Systems
has been set up in the Central Electricity
Authority,

(b) The broad functions of the Orga-
nisation will be:—

(i) to help completion and commis-
sioning of all power projects on sche-
dule;

(ii) obtain timely and relevant in-
formation on actual or anticipated slip-
pages from time and cost schedules;

(iii) highlight evemts or changed
conditions and agencies responsible for
such slippages for initiating corrective

action at appropriate management _

levels;

(iv) ensure appointment, training
and positioning of Operation and Main-
tenance staff before pre-commissioning
tests; and

(v) to establish a central data bank
on time duration and resource estima-
tes for different construction activitics
and operations. This data base could
be used for effective future planning of
new projects and sharing of experience.

(c) Yes, Sir.
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Import Duty on Soda Ash

3940. PROF. AJIT KUMAR MEHTA:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

What were the compelling reasons for
increasing the import duty on soda ash on
6-1-81, 13.1.82 and 28,282 when
Government had assured that the price
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would be fixed in consultation with Consu-
mers’ Associations after receiving cost
study report from Bureau of Industrial
Cost and Prices to whom a reference had
already been made for cost study?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER.
TILIZERS (SHRI R. C. RATH) The rate
of import duty on soda asn has been
revised- from time to time keep~
ing in view the ruling interna-
tional and indigenous prices and the availa-
bility of the item to meet the demand. The
statement of the Minister was that the
consumers’ associations would also be con-
sulted before a decision about the fixation
of price was taken, This was in respect of
the prices of indigenous manufacturers.
The Bureau of Industrial Costs and Pri-
ces (BICP) report ‘nas been made availa-
ble to the Government and the various
issues involved are under consideration.

News item ‘Tamil Nadu against transfer
of Chief Justices'

3941. PROF, AJIT KUMAR MEHTA:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) has the attention of Government
been drawn to the news item published in
Bangalore issue of Hindu on 12th Feb-
ruary, 1983 regarding Tamil Nadu being
against transfer of Chief Justices; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) Govern-
ment has seen press report in this regard.

(b) Government adhere to the policy of
having Chief Justices of all the High
Courts from outside,

Payment of D.A. to HPCL Employees

3942. SHRI RASHEED MASOOD:
Will the Minister of ENERGY be pleased
to state:

(a) whether Hindustan Petroleum Cor-
poration Limited are paying an additional
dearness allwance of Rs. 40/- p.m. to the
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employees who were on the rolls of the
Corporation in June, 1980 and depriving
those employees of the same benefit who
joined Hindustan Petroleum Corporation
Limited after June, 1980; and

(b) if so, the reasons therefor?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) and (b). The
information is being collected and will be
laid on the Table of the House.

Annual Returns by Food Corporation of
India Employees Union

3943. SHR1 BHEEKHABHAI: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to refer to the reply
given to Unstarred Question No. 3608 on
2nd November, 1982 regarding annual re-
turns by Food Corporation of India Eme
ployees Union (Regd. No. 2237/New
Delhi) and state:

(a) the number of members of Food
Corporation of India Employees Union as
on 31st December, 1980; and

(b) the action being taken for not filing
the Annual Returns by this union for the
year ending on 31st December, 19817

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL): (a) and (b). The required
information which is being collected from
the concerned authorities will be placed
on the Table of the House in due course.

Replacement of Old Equipment of
Telephone Exchanges in
Andhra Pradesh

3944, SHRIMATI VIDYA CHENNU-
PATI. Will the Minister of COMMUNI-
CATIONS be pleaseq to state:

(a) how old is the equipment of the
telephone exchanges and the connected
machinery in Andhra Pradesh;

(b) whether it is a fact that the com-
plaints of faulty working of the telephone
system in that State are due to the out-
moded equipment in the exchanges;
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(c) whether it is proposed to replace the
old equipment; and

(d) details of plans drawn up in the
matter? ﬂ,

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) About
half of the telephone exchanges out of
total 1500 telephone exchanges in Andhra
Pradesh have been installed during the
last five years. The oldest exchange is at
Visakhapatnam which was installeg in
1965.

(b) No, Sir.

(¢) No Sir. None of the exchange 1is
due for replacement as the normal life
of Telephone Exchange equipment is 25
years.

(d) Plans have been drawn up for re-
placement of manual exchanges at Nizama-
bad, Eluru and Kurnool by Automatic
Exchanges.

Wrong Billing of Telephone Calls

A
3945. SHRI GULSHER AHMED: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that there are
complaints about wrong billing of tele-
phone calls, trunk calls and phono-
grams; and

(b) if so, what measures are proposed
to improve the standard of efficiency?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL). (a) Yes,
Sir. We do receive a few complaints from
subscribers.

(b) As regards wrong billing arising out
of clerical errors in transcription, meter
readings etc., suitable instructions have
been 1ssued to all the Units to exercise
greater vigilance in this work. In Metro-
politan Districts, the work of telephone
billing has been computerised to elimina¥e
arithmetical  inaccuracies, Several stops
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thave also been taken to reduce the inci-
dence of wrong/excess billing due to
technical faults, such as

(i) Introduction of positive battery
metering in cross-bar exchanges.

(ii) Provision of automatic switch
over of day and night tariffs.

(iii) Reduction of forced released
period on called subscriber held condi-
tions from 1 to 2 minutes to 10 to 20
seconds in case of subscriber dialled
trunk calls,

(iv) Introduction of 500 milli seconds
delay in trunk automatic exchanges for
recognition of called subscriber answer
condition.

(v) Routine testing of subscribers’

meters. .

Following steps have also been taken to
-prevent malpractices that may lead to ex-
cess metering complaints as—

(a) sealing of meters.
(b) locking of Meter Rooms.

(c) Restriction of entry into MDF
Room (Main distribution frame room)

(d)- Raising of Distribution points,
(e) Locking of Distribution points

Further steps as indicated below are
proposed to be taken to reduce the inci-
dence of excess metering and also help in
settling billing complaints:— -

(i) Provision of charge analysing

equipments.

(ii) Revision of Telegraphs Act to
" 'make diversion of lines a cognisable
offenece. ‘

(iii) Provision of special number in
the Exchange to which complaints re-
garding held up cases on STD Calls
can be made.

(iv) Provision of automatic message
accounting facility to enable issue of

detailed bills to telephone subscribers.

(v) Single-line observation equipment
and multi-line observation * equipment

CHAITRA 1, 1905 (SAKA)

Written Ahers 286
are being procured {0 monitor the cally
made by subscribers.
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Price for Soda Ash

3947. SHRI RATANSINH RAJDA:

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) is it a fact that he has stated at the
recently held annual meeting of the Indian
Chemical Manufacturers  Association on
3rd February, 1983 that Government was
concerned about allowing a reasonable
price to the manufacturers of soda ash;

(b) is it a fact that Consumer Associa-
tions have been pleading with Govern-
ment for the reduction of the prices of soda
ash;

(c) is it a fact that he has admitted that
some of the manufacturers are making
“abnormal profits”; and

(d) what steps Government proposes to
take for reduction of prices of soda ash in
the light of Ministry’s admission on profi-
teering by the producers?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRT RAMA CHANDRA
RATH): <) to (d) The consumers’ as-
sociations have been, representing to the
Government for reduction in the prices of
soda ash of indigenous manufacturers. The
relevant paragraphs dealing with soda ash,
from the speech, are quoted hereunder:

“As regard soda ash, the indigenous
productions is of the order of 6 lakh
tonnes as against the demand of about 7
lakh tonnes. There have also been some
cut backs on production by some of the
manufacturers on the ground of lack of
demand and accumulated stocks. However,
it is heartening to note thaf the produc-
tion during the last quarter of 1982 has
picked up. In the case of soda ash also,
the total quantum of import duties comes
to more than 100 per cent. There is no
proposal at the present to revise the duties
or to restrict imports, particularly conside-
ring the existing demand and indigenous
production. Apart from manufacturers of
glass and sodium silicate, soda ash is an
item of mass consumption. It ig used by
dhobies and in house-holds as a washing
material, The price charged by the indi-
genous maufacturers is also a relevant

MARCH 22, 1983

Written Answers 288

factor. In view of these, Government would
like to have a cautious approach in regard
to revision of duties and restriction of
imports. They would not like shortages to
occur, as had happened in the year 1978.

Government are equally concerned aboug
allowing a reasonable price to the indige-
nous producers of soda ash, The Bureau
of Industrial Costs and Prices (BICP)
have gone into the matter and have sub-
mitted their report to Government. | assure
you that Government will take a decision
in the matter as early as possible.

Non-Materialisation of Calls at 266
P.C.Os

3948, SHRI BHOGENDRA JHA: Will
the Minister of COMMUNICATIONS be
pleased to refer to the reply given to
U.S.Q. No. 4.76I dated 10 August, 1982
regarding opening of New Public Call
Offices in districts of Bihar and the state-
ment in implementation of the Assurance
given in the reply laid on the Table on
22-2-83 and to state:

(a) the specific reasons for non-mate-
rialisation of any call during 1981-82 at
266 Public Call Offices and what specific
steps are being taken to remedy the same;
and

(b) what has been their performance
during 19827

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHR VIJAY N. PATIL): (a) and (b).
The Information is being collected and
will be placed on the table of the House
later.

Failure report under section 12 of Indus-
trial disputes Act

3949, SHRI A. K. ROY: Will the Minis-
ter of LABOUR AND REHABILITATION
be pleased to state: €

(a) whether the attention of the Minis-
try has been drawn to the order of Ranchi
Bench, Patna High Court dated 2-7-1982
in C.W.J.C. No. 103 of 1982 (R) Shri
Durga Prasad V/s. Union of India and
others directing Asstt. Labour Commis-
sioner (C) Dhanbad to submit the failure
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Report to the Appropriate Government in
terms of Section 12 of I.D. Act;

(b) if so, the directives givem by the
Ministry to A.L.C. (C) Dhanbad to send
the failure Reports of other cases closed
by A.L.C. (C) Dhanbad on the same
ground as that of the case of Shri Durga
Prasad; and

(c) reasons for not advising R.L.C. (C)
Dhanbad and other to deal with the Rail-
way disputes under I.D. Act as per afore-
said order of the High Court?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRT DHARMA VIR)
(a) Yes, Sir.

(b) The orders of the Patna High
Court (Ranchi Bench) dated 2-7-1982 ap-
plied specifically to the case of Shri
Durga Prasad only, Accordingly, instruc-
tions were issucd to the Assistant Labour
Commissioner  (Central), Dhanbad for
suitable action in the industrial dispute in
respect of Shri Durga Prasad and conse-
quent upon submission of Failure of Con-
ciliation Report by the Assistant Labour
Commissioner (Central), Dhanbfad, the
case of Shri Durga Prasad was examined
and referred by the Ceentral Government
to the Industrial Tribunal-cum-Labour
Court No. II, Dhanbad on 2-12-1982.
Since the Patna High Court (Ranchi Bench)
did not give any general directions, there-
fore no general instructions were conside-
red neceessary.

(¢c) Workmen in the Railways are
covered by the provisions of Tndustrial
Disputes Act, 1947. Railway employees
also have the benefit of a three-tier Per-
manent Negotiating Machinery set up by
the Ministry of Railways for dealing with
the disputes between the Railway workers
and the Railway management, The All
India Railwaymen's Federation and the
National Federation of Indian Railway-
men are represented on the Permanent
Negotiating Machinery. Besides, the Rail-
waymen are also participating in the JCM
Machinery to have their disputes settled.
When the Department Machinery is mnot
successful, the Central Tndustrial Relations
Machinery under the Ministry of Labour
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intervenes in the disputes concerning
Railway workmen.

Technical Collaboration and know-how
for Manufactoring of Photo-voltaic Plates
based on Solar Enmergy

3950. SHRTI PRATAP BHANU SHAR-
MA: Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that Governmeng
are actively considering to have the tech-
nical collaboration and know-how for ma-
nufacturing of solar Energy based on
photo-voltaic  Plates on commercial
basis in India;

(b) if so, the detail thereof; and

(c) what are the propesed end-uses of
above system?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) (a) to (c) Solar
Photovoltaic cells, panels and systems are
currently being made in India at a pilot
plant level by the Central Electronics
Ltd. under a programme sponsoreq by the
Commission for  Additional Sources of
Energy. A number of Photovoltaic systems
for lighting, water pumping, telecommuni-
cation, radio and T.V, sets, etc. have been
set up in various parts of the country for
purposes of demonstration and field trial.
The production of the Panels and systems
is progressively increasing. From time to
time, Government receives suggestions/
proposals involving technical cooperation
from other countries. These are considered
by Government taking into account cost,
demand, level of technology and other
factors.  Government are also keeping
aware of developments in other countries.

Cost of Electronic Voting Machine

3951. SHRIMATI JAYANTI
PATNAIK:

SHRI CHIRANIJI LAL
SHARMA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) what is the programme for greater
coverage of elections by Electronic voting
machine;
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(b ) what is the cost per constituency
of new .ystem compamd to the tradi-
tional method, and

(\c) by what time it will bg pow‘ble
to introduce the system in  the entire
country?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI1
JAGAN NATH KAUSHAL): (a) and
(b) The Election Commission has pro-
posals for introducing the use of  the
electronic  voting machines gradually
in all the constituencies and for procuring
about 3 lakh machines for that purpose
in course of time. This is, however,
subject to availability of machines in

- adequate numbers and the requisite funds
for purchasing them. In the meantime,
the Commission proposes to try the
machines in  convenient  bye-elections
both to the State Assemblies as wel] as
to the Lok Sabha. It may be difficult to
indicate clearly any time limit by which
it will be possible to introduce the elec-
tronic voting machines throughout the
country.

(b) The Election Commission has not
worked out the cost of the election with
the electronic voting machines for each
constituency, It is difficult to work out,
at this stage, the actual details as to
relative savings as compared to  the
traditional method of vofing.  According
to the Election Commission, if the elec-
tronic voting machines are used at our
elections there will be considerable sav-
ing of expenditure, both tangible and
intangible.

Regulating Recruitment of Labour by
Foreign Countries

3952. PROF. AT KUMAR MEHTA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) are Gevernment aware that an
Arab Delegation visited the country to
recruit technical skilled and  unskilled
persons in the country utilizing he ser-
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vices of the agencies which claim to ex-
port man power;

(b) are Government also aware that
questionable methods were ndoptcd in
the recruitment involving ulcgal transac-
tion of a large amount and humxllaung
behaviour towards- Indian Nationals; and

(c) if so, what steps Government con-
sider to regulate such recruitments and
prevent  insulting incidents before - these
agencies?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREND-
RA PATIL): (a) Yes, Sir. An Arab
Delegation consisting of Senior officials
from the Ministry of Health, Saudi
Arabia arrived in Delhi in  December,
1982 for the purpose of conducting inter-
views and recruiting personnel for emp-
loyment in the Health Department of the
Government of Saudi Arabia. To the
Government’s knowledge, the official
delegation carried out interviews them-
selves, Certain local recruiting  agents
had been given Power of Attorney by
the Delegation to assist in the comple-
tion of emigration formalities. However,
on the intervention of the Ministry of
Labour, the Power of Attorney given to
Recruiting Agents was withdrawn and the
individuals approached the Protector of
Emigrants directly for emxgatxon clear-
ance. v

(b) A report regarding illegal transac-
tions in the recruitment involving three
emigrants and two agents was Teceived
by the Government and this was referred
to the Police Authorities for investiga-
tion, There were no reports of any
humiliating behaviour  towards Indian
Nationals. '

(c) All complaints of exploitation and
illegal transactions in recruitment  of
Indians for emplayment abroxid are
promptly investigated by the Ministry of
Labour, in consultation with the Police
Authoruus in India and our Missions
abroad. A proposal to mtroducé a new
l.ex:slauon on Emigration is alsp under
consideration, S
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Payment of shares of dues by Govern-
ment tyg. Workers’ Welfare Fund Scheme

3953. SHRI B. V, DESAI:
SHRI P, M. SAYEED:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it is a fact that  Union
“Government is one among the defaulters
who have not paid their share of dues
10 the Workers’ Welfare Fund™ Schemes;

(b) is it also a fact that according to
the report of 1981-82 of the Employees’
Provident Fund  Organisation, 1,11,301
establishments are covered under  the
‘Welfare Scheme of which the total subs-
cribers under the Employees  Provident
Fund are 11.56 million;

(c) What are the other points made in
“the report; and

(d) by what time the full payment is
"being made?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREND-
RA PATIL): (a) The Government has
been paying its share of contributions
‘to the Family Pension Scheme, 1971 and
the Employees’ Deposit-linked Insurance
Scheme, 1976 on a provisiona] basis,
pending audit of the accounts of the
two schemes. The accounts of both the
Schemes upto 1981-82 have since been

audited and the Employees’ Provident
Fund authorities have since  preferred
claims for the payment of the balance

amount due from the Government,

(b) Yes, Sir.

(c) The Annual Report of the Emp-
loyees’ Provident Fund Organisation for
the year 1981-82 was laid on the Table
-of the Sabha on 22-2-1983. It gives
brief particulars of the various activities
of the Organisation during the year.

(d) It is proposed to pay the balance
amount on account of Government’s
share of contribution to the Employees’
Family Pension Scheme and the Emp-
loyees’ Deposit Linked Insurance Scheme
in suitable mstalments from the mnext
“financial year. L
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Fixation of Price of Soda Ash

3954. PROF, AJIT KUMAR MEHTA:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the reasons why Government have
been constantly giving price support to
soda ash by increasing import duty on it
when some producers are making abnor-
mal profits as stated by the Minister im
Parliament and how Government are
proposing to check this phenomenon; and

(b) when is the proposed meeting with
the consumers Association going to take
place to fix the price of soda ash as
assured by the Minister?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI RAMA CHAN-
DRA RATH). (a) The rate of import
duty on soda ash has been revised from
time to time keeping in view the ruling
intcrnational and indigenous prices and
the availability of the item to meet the
demand. There is no statutory control
on price of soda ash. Hence, the questiom
of price support to the manufacturers of
soda ash dees not arise,

(b) The report of Bureau of Industrial
Costs and Prices (BICP) on the cost of
production of soda ash has been made
available to the Government, The Gov-
ernment are yet to take a view on the
various issues involved. Before gz final
view is taken the consumers’ association
also would be invited to make their
suggestions.

Loss Suffered by Public Sector Fertilizer
Plants

3955. SHRI G. NARASIMHA REDDY:

Will the Minister of CHEMICALS AND
FERTILIZERS bg pleased to gfate:

(a) whether Government have been

able to reduce the recurring losses suffered
by some of the fertiliser units undéer Gov-
ernment control with position uptill 1982;

(b) if o, the units which—are thus
suffering and whether over these years the
losses have mounted or they are showmg
a decline and with reasons; and
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(c) whag particular gteps are being
taken to ensure that losses are cut dowh
substantially?

Written Answers 206-

curring losses. The detailg are given im
the Annexure attached. The losses are-
due to low capacity utilisation which is
because of equipment and power pro-
THE MINISTER OF CHEMICALS blems,

AND FERTILIZERS (SHRI VASANT

SATHE). (a) and (b): National Ferti- (c) Various remedial steps like
lizers Ltd., Madras Fertilizery Ltd, and modification/replacement of  equipment,
Rashtriya Chemicalg and Fertilizers Ltd. installation of captive power generation
are profit making companies. Fertilizer facilities etc. are being taken on a con-
Corporation of India Ltd., Hindustan tinuous basis to jmprove the production
Fertilizer Corporation Ltd. and Fertilizer performance to achieve better financial
And Chemicalg Travancore Ltd. are in- results of the Public Sector Plants,

Statement

(Rupces in lakhs
Name of the Gompzany 1978-79 1979-80 19€0-81 1981-82
1. Fertilizer Gorpn. of India Ltd. : (—)2184 (—)4867 (—)1ccog (—)12€570
2. National Fertilizers Ltd. . . : (+)o4 (—)1432 (—)4213 (4)5975
3. Hindustan Fertilizer Gorpn. Ltd. . (—)2252 (—)3623 (—)5406 (—)4813
4. Rashtriya Chemicals and Fertilizer Ltd. (+)814 (4)r1104 (+)1853 (+)2126

5. Fertilizer And (‘hcmlc:*ls Travancore
Ltd. . - (—)554 (+)65 (+)160 (—)1egg
6. Mazadras Fertilizers Ltd. (+)1815 (—)881 (-+)693 (4)465

ETETEET WY FEATAL & HT0 WrATE
ez w0 gifa ir HAATA:

3956. = g wam fag:

T oW W gAAte WA A7 aaw quwﬁm.

Y OFAT FO Fo—

(%) foear a9 3w H gEa=t
TAT  qEmEET & FTOT AR
e #r feadt g gf; W

(@) =fwi qar wavg sttt
& @19 FgaT Hew w@rfyd w9 F
faw #qr qu #w SIw qw § 7

=W W gFats waem § Ty waEr
(s ewER) (F) ;oW T
H 19-2-1983 TF W@ AT &
TP, A 1982 F INW ge-

vafog g F@, ST 14-10-1982
TF FANEQ: 750 FUAT &TC 9T |

(@) @ 3w # HEfE
gag feafs o SR AwR @
W g wrEfE d@€9g &d, wEae-
FAMEL A0 AEEF  TEEET
o wfset FEeaml & ww,
frars  wegedarn @xgq,  AE-fAoge
HIT 99 ®HA & HEAH § FTHATEAT
I IATEA T O A FH OF
& fou wam F@T @A & | FF
qgr weEt F HOEE w5 -
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dat # gz fear o @ &) wfa-
faa & swfag onfm #9,
afafem @& &1 o= @ Hw fao-
T & @Y ¥ Ifed wmwm ] U
awEl & fagem ® ast &% 2
amEet &1 fraifa @ & fag o
FHAE F ST W OF )

Policies Regarding Rates and Distribution
of Kerosene to Weaker Sections

3957. SHRI UTTAMBHAI H. PATEL:
Will the Minister of ENERGY be pleased
to state:

(a) whether Government have anno-
unced new formulae and  policies for
kerosene rateg and distribution for weaker
sections;

(b) how many persons in Delhi and
Gujarat have been covered wunder this
policy and under 20-Point Programme;
and

(c) the steps taken to impTemfent the
above policy ang formutlae?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR}: Ta) The new
scheme of distribution and pricing of
kerosene introduced from 15th Tebruary,
1983 hag * been withdtawn from 18th
March, 1983,

(b) All ration card holders in Delhi
and Gujarat were covered under the new
scheme.

(c) Does not arise, as the new scheme
for kerosene hag since been withdrawn.

12 hrs.

PROF. K, K. TEWARY (Buxar): Sir,
I have given a call-attention notice. An
attempt ig being made by certain Chief
Ministers in South India ang certain other
leaders to bring about/dismemberment of
India,

MR. SPEAKER: You give me notice of
some motion, You give me a notice.

PROF. K. K, TEWARY: This matter
should be discussed.  (Interuptions).
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MR. SPEAKER: Let me have notice
of some motion. i i

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Let it be onm
record tha; we congratulate those Chief
Ministers (Interruptions).

PROF. K. K, TEWARY: 1 have given
a notice. What is the position?

MR. SPEAKER: 1 will consider it.

PROF, MADHU DANDAVATE
(Rajapur): Let the House congratuate
them,

s wEaR we  (§397) ¢
feett # ft o 2w F F% gl §,
TEAT  HAG AT TTEed

MR. SPEAKER: Thig is not the way.
a7 Ffaw weaw few )
st TRIFAR WREAY 0 A §, AT
@y TE &
HEAE WEITT
g gFar g7

uF fam W&
S IwEAR weEt o Hifas
qAHAT & |

WEUE MEET | g TeT FaaT &
f& amen wEw @few 2

Y TARAT {AHT e’ (A7)
T A AHA 9 F |

Reud Wgrem - At gAAAr g |

ot UWNE wEE q@E (A1)
g fo wmar & f gfmt & aame
FN OATE ¥ HX G AN FT AR
¥ g & @ 8 fewwwa v @,
dfee ST FT TH 9T FTEATET FEAT
a1few |
MR, SPEAKER: Nbt allowed.

(Interruptions)
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MR. SPEAKER: I is all right.

SHRI NARAYAN CHOUBEY
(Midnapore): Sir, while I was just
‘coming, I received a telephone call from
Banarag that 7,000 employees of the
University are on strike since yesterday.

MR. SPEAKER:
different,

That is something

SHRI NARAYAN CHOUBEY: This
should be discussed.

MR. SPEAKER: We will consider it
if you give me notice of some motion.

SHRI HARIKESH BAHADUR
(Gorakhpur) : Sir Banarag  Hindu
University is a Central University, We
have already given notices regarding BHU
and JNU and therefore we want that
there should be a discussion. We have
already given notices for a discussion.
All employees are on strike,

weqw wgew ¢ gA feran, & gwm

st T famm qmam (ZE97):
Y gy 9wax § fawwe o mme
fear 9t & gEEr 1000 wqET
[ frmmar & s g@T@ 500, 700 ®WY
F1 fawelt &1 famw wmEw @,

WEqE VRN : WA ST, Tg FATL
I #1 fosma 2, ™ o e
g

it wawmigam  (fFeansr)
@ga @A wwen 20 gH aWr AE
fm @ &)

(ewum)

weqet WgWEA ) § AE a1a FT @T
g7 wma S & 78 wr § & g
fugma @ & = fawsr
W gt 1 a6 W oeEm

9y, &
-Ej
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st T fawm QA : gw w@T
F2
WETL NEWT: W5 AT FTET SqTEAT
7T F

Stw faewe qiwaw 9@ oo
wEr gnm !

WEH WERE . H W AT % 7

it v fawm qmaw ;@i
U9 g | TEEd #r gE o R
Wi omw. @, & qfew @ fEEr
F1 wE #1 faw SF W w@r 27
S THo o W AT FZ FAT T
o #T oA gnr ?

(e
708 ®u FT fawer @v famw F 7
WeGe MR ¢ WA WA 43 Wl
FL?

st ;o UFo TidW (Fw) : fax

AT W G W E

weqeA WP : 3qS fog g fafa-
fafredr & @i o @ g, Suw
fergoa &%
(zmaam)

MR. SPEAKER:
is not the way,

Not allowed, This.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): I must congratulate.
the four Chief Ministers of South India
on their demanding more powers.. ..

MR. SPEAKER: Give

me some:
motion, £

(Interruptions).
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MR, SPEAKER: Not allowed.
(Interruptiong) **
MR. SPEAKER: Nothing goes on
record,
(Interruptions)**
MR. SPEAKER: Don't record. Not
allowed,
(Interruptions)**
MR. SPEAKER: Mr.

down,

Halder, sit

(Interruptions)

TEqW WEEE W A &, WO
oo qE Fom oAfEr

()

| URATT AT WEA WA
wgea, A feg afvafedr #
13 g9 ie-foes FHETD gwATe
T &3 g¥ € |

G wgEE ;. W faEsc
a & g

| UHATT FATT WeA © qg Tg
difcgw amar g

SEgE ARIEA 0§ FfAST FEAT|

=} FEN TR MAT © TeqH AFIT,
# fam wdt o #1 qurd TW o awEar
g am ¥ fau & womir & Sy
TR MY 9 I @@l w0
TEHEA A1 age & fAU FEEw
RN wE § AP wr T oW
TEHAT FT G 2 |

%G REET . I aW A g,
F U AT F@ AT | AT OIS
(zw=mriw)

WA KA . WL FUARET TG
FW A1 A@n F7 ogE g
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SHRIMATI GEETA MUKHERJEE
(Panskura): There have been mysterious
deaths due to malnutrition in JYodhpuf, in
Rajasthan. . .. (Interruptions),

MR. SPEAKER: Not allowed; this is
not the way to raise it.

SHRIMATI GEETA MUKHERJEE:
1 have given a Calling Attenfidh,

SHRI RAJESH PILOT (Bharatpur):
About the paypments to farmers by the
sugar mills, you had assured that there
would be a discussion on that.

wegn TERd 0 F oFEw | T
g wheewr # fafaedt w @
2

DR. KRUPASINDHU BHOI (Sambal-
pur): The Orient Paper Mills and
V.T.M. have closed down for 3 months
and about 10,000 workers are out of
jobs. ...

e e
gifem

DR. KRUPASINDHU" BHOI: Secondly,
the four Chief Ministers of south Indian
States are conspiring against the unity of
the country. ... (Interruptions)**

SHRI K. LAKAAPPA (Tumkur):
1 conclave** of four Chief Ministers of
southern Stateg has been formed.... (In-
terruptions) Are you going to allow a
discussion? You give an assurance....
(Interruptions).

MR. SPEAKER! It is under my con-
sideration. I do not assure anything.

Shri P. Shiv

g faass

Papers to be laid.
Shankar,

DR. SUBRAMANIAM SWAMY
(Bombay North East): 1 have a point
of order regarding the Order Paper. You
read the Order Paper. There is item
No. 24; that is a resolution to be moved
on Non-Aligned Summit Conference. It
is contingent upon the Motion at item
No. 16 being passed. It is a gross im-
propriety.

MR. SPEAKER: You raise the point
when we reach that,

**Not recorded.
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DR. SUBRAMANIAM SWAMY: But
the question is that this has already
appeared in the Order Paper, How can
you have it?

SHRI SATYASADHAN CHAKRA-
BORTY: On a point of order, Sir. The

hon. Member Mr, Lakkappa, while
speaking, used the expression*** . . . ...

(Interruptions). He may politically
oppose it. But he cannot use that ex-
pression,
MR. SPEAKER: I have no; allowed
anything to go on record. (Interruptions).
SHRI SATYASADHAN CHAKRA-
BORTY: Not only you expunge it, but

he should withdraw it and apologise.
(Interruptions).

SHRI K. LAKKAPPA: I did not say

MR. SPEAKER: He hag not saidg it.
That is what he s saying

“'SHRI K. LAKKAPPA: T never said
that. "

MR. SPEAKER: Papers to be laid.
Shri P. Shiv Shankar.

12.06 hrs.

PAPERS LAID ON THE TABLE

ANNUAL REPORT OF AND REVIEW  ON
THE WORKING OF BRIDGE AND ROOF
CoMPANY (INDIA) LTD., CALCUTTA  FOR
1980-81, PETROFILS CO-OPERATIVE  LTD.

BARODA FOR 1981-82 AND A STATEMENT
FOR DELAY.

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): I beg to lay on
the Table:—

(1) A copy each of the following
papers (Hindi and English  versions)
sub-section (1) of section 619A of the
Companies Act, 1956:—

(i) Review by the Government on
the working of the Bridge and Roof
Company (India) Limited, Calcutta,
for the year 1980-81.

(ii) Annual Report of the Bridge
and Roof Company (India) Limited,
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Calcutta, for the year 1980-81 along
with Auditor Accounts and the com-
ments of the Comptroller and Audi-
tor General thereon.

(2) A statement (Hindi and English
versions) showing reasons for delay in

laying the papers mentioned at (1)
above.

[Placed in Library. See No. LT-
6147/83].

(3) (i) A copy of the Annual Re-
port (Hindi and English versions) of
the Petrofils Cooperative Limited, Ba-
roda, for the year 1981-82 along with
Auditer Accounts,

(ii) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the Petrofis
Cooperative Limited, Baroda, for the
year 1981-82.

[Placed in Library. See No. LT—
6148/ 83].

ANNUAL REPORT ON THE WORKING AND
ADMINISTRATION OF THE COMPANY ACT,
1956.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): I beg to lay
on the Table a copy of the Annual Report
(Hindi and English versions) for the year
1981-82 on the working and administra-
tion of the Companies Act, 1956, under

section 638 of the said Act.

[Placed in Library. See No. LT—
6149/83].

PAYMENT OF WAGES (MINES) AMEND-
MENT RULES, 1983, ANNUAL REPORT OF
AND REVIEW ON THE WORKING OF THE
REHAB|LITAION INDUSTRIEs CORPORATION
Ltp., CALCUTTA, ANNUAL REPORT AND
AUDITED ACCOUNTS OF THE REPATRIATES
Co-OPERATIVE  FINANCE AND DEVELOpP-
MENT BANK LTD.,, MADRAS FOR 1981-82
AND A STATEMENT FOR DELAY

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI VEEREND-
RA PATIL): I beg to lay on the
Table:—

(1) A copy of the Payment of
Wages Mines) Amendment Rules, 1983
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(Hindi and English versions) published
in Notification No. G.S.R. 99(E) in
Gazette of India dated the 3rd Feb-
ruary, 1983, under sub-section (6) of
section 26 of the Payment of Wages
Act, 1936. -

[Placed in Library. See No. LT—
6150/83].

(2) A copy each of the following
papers (Hindi and  English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956:—

(i) Review by the Government on
the working of the Rehabilitation In-
dustries Corporation  Limited, Cal-
cutta, for the year 1981-82.

(ii) Annual Report of the Rehabi-
litation Industrjes Corporation Limi-
ted, Calcutta, for the year 1981-82
along with Audited Accounts and the
Comments of the Comptroler and
Auditor General thereon.

(3) A statement (Hindi and English
versions) showing reasons for delay in
laying the papers mentioned at (2)
above.

[Placed in Library. See No. LT—
©6151/83].

(4) A copy of the Annual Report
(Hindi and English versions) of the
Repartriates Cooperative Finance and
Development Bank  Limited, Madras,
for the year 1981-82 along with Audited
Accounts.

[Placed in Library. See No. LT—
6152/83).

DEMANDS FOR GRANTS OF MINISTRY OF
Foop anp CiviL SuppLIES For 1983-84.

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD): 1 beg to lay on the Table a
copy of the Detailed Demands for Grants
(Hindi and English versions) of Ministry
of Food and Civil Supplies for 1983-84.

[Placed in Library. See No. LT—
- 6153]83].
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ANNUAL REPORT OF AND REVIEW ON THE

WORKING OF TELECOMMUNICATIONs CoON-

SULTANTS INDIA LTD.,, NEW DELHI AND A
STATEMENT FOR DELAY

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): I beg to lay
on the Table:—

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956:—

(i) Review by the Government on
the working of the Telecommunica-
tions Consultants India Limited, New
Delhi, for the year 1981-82.

(i) Annual Report of the Tele-
communications  Consultants  India
Limited, New Delhi, for the year
1981-82 along with Audited Accounts
and the comments of the Comptroller
and Auditor General thereon,

(2) A statement (Hindi and English
versions) showing reasons for delay in
laying the papers mentioned at (1)
above.

[Placed in Library. See No. LT—
6154/83].

ANNUAL REPORT OF AND REVIEW ON THE
WORKING OF NATIONAL  HYDRO-ELECTRIC
POWER CORPORATION  Ltp., NEw DELHI
FOR 1981-82 AND A STATEMENT FOR DELAY.

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH): I beg to lay
on the Table:—

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619A

of the Companies Act, 1956:—

(i) Review by the Government om
the work'ing of the National Hydro-
electric Power Corporation Limited,
New Delhi, for the year 1981-82.

(ii) Annual Report of the Natio-
nal Hydro-electric Power Corporation
Limited, New Delhi, for the y?ar



f

307 Mess. from R. §.

1981-82 along with Audited Acco-
unts and the comments of the Com-
ptroller and Auditor General thereon,

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers mentioned
a t(1) above.

[Placed See No. LT—
6155|83].

in Library.

NOTIFICATION UNDER COMPANIES ACT,
1956.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD): I beg to lay on the
Table under section 620A(3) of the Com-
panies Act, 1956 a copy of Notification
No. G.S.R. 164 dated the 10th February,
83 (Hindi and English versions) publish-
ed in Gazette of India Part II, section 3,
Sub-section (i) dated the 26th February,
1983 declaring Messrs Chromepet Saswa-
tha Nidhi Limited to be a ‘Nidhi’ under
section 620A (1) of the said Act, 1956,

[Placed See No. LT—
6156|83].

in Library.

ANNUAL REPORT OF AND REVIEW ON THE

WORKING OF INDIAN  TELEPHONE INDUS-

TRIEs LTD., BANGALORE, FOR 1981-82 AND
A STATEMENT FOR DELAY.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIUAY N. PATIL): I beg to lay
on the Table:—

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 169A
of the Companies Act, 1956:—

(i) Review by the Government on
the working of the Indian Telephone
Industries Limited, Bangalore, for
the year 1981-82.

(ii) Annual Report of the Indian
Telephone Industries Limited, Banga-
lore, for the year 1981-82 along with

Audited Accounts and the comments
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of the Comptroller and Auditor Ge-
neral thereon.

(2) A statement (Hindi and English
versions) showing reasons for delay in
laying the papérs mentioned at (1)
above.

[Placed in Library. See No. LT—
6157/83].
NOTIFICATION  UNDER CENTRAL  EXCISE

RULES, 1944,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): I beg to lay
on the Table a copy of the Notification
No. G.S.R. 272(E) (Hindi and English
versions) published in Gazette of India
dated the 16th March, 1983 together with:
an explanatory note making certain am-
endment to Notification No. 63|83-Central
Excises dated the 1st March, 1983 so as
o restore status-quo for grant of ex-
emption to diesel engines of engine capa-
city 100 cubic centimetre (Instead of 10
HP) from excise duty, issued under the
Central Excise Rules, 1944.

[Placed in Library.
6158/83].

See No. LT-—

12.10 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from the.
Secretary-General of Rajya Sabha:—

‘I am directeq to inform the Lok
Sabha that the Rajya Sabha, at its sit-
ting held today the 2Ist March 1983,
adopted the following motion in regard
to the presentation of the Report of the
Joint Committee of the Houses on the
Indian Veterinary Council Bill, 1981:—

“That the time appointed for the
presentation of the Report of the
Joint Committee of the House on the
Indian Veterinary Council Bill, 1981,

be further extended upto the first day
of the last week of the Hundred and
Twenty-seventh Session of the Rajya
Sabha.”.’
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'ME. SPEAKER: Shrimati Kishori
Sinha.

PROF. MADHU DANDAVATE (Ra-
japur): Are you giving your ruling to-
morrow?

MR, SPEAKER: Yes, tomorrow.

ot sew fagrd awadr (A€
fesd,) & o v agt @ G

SSUH WEvew . AIST AT FTET AT |
FA FT M
Tomorrow definitely.

oY At g AN we ?

o wew fagrdt oy ¢ # Fa
fFioge 5= ST

WG WEWEW . HSITHeT |
fFX aw@l #T 37 | q@rT & 1 ArEw
AT arEr 4r |

I have given the final touches.

FE FH T4 11 a5 JF F4T |

it wEw fagrdh arsday oy @g-
#1939 qIE; HETEU | m SuTaT
Eie eV A

TTH HEIA
o

SHRI ATAL BIHARI

Don’t allow them to take shelter behind
technicalities.

¥ AT Har

MR. SPEAKER: No technicalities, I
dp not go by technicalities. I shall satisly
myself .

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
He should also stick to his ground.

SHRI INDRAJIT GUPTA (Basirhat):
In the List of Business, there are two

VAJPAYEE: *

items both listed at 4 P.M. One is the:
statement by the Home Minister on Assam:
at 4 P.M. and the other is discussion.
re. Non- aligned Conference also at
4 P.M. What is it?

WWA WY . TgA LeHe FAT
ol :

it TrTEATT wea! (qEAr) ¢ g9H
TEW qA@T T |

DR. SUBRAMANIAM SWAMY (Bom-
bay North East): I think the Secretariat
is over-worked. They should be givem
some respite.

MR. SPEAKER: You should give some
respite as you take yourself respite by
not coming on all these days.

DR. SUBRAMANIAM SYAMY: After
lunch, T always sleep.

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD). You are a wise man!

12.13 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

HEAVY STRAIN ON PUBLIC DISTRIBUTION

SYSTEM ON ACCOUNTS OF SCARCITY OF .

ESSENTIAL COMMODITIES AND NON-AVAIL=
ABILITY OF KEROSENE

SHRIMATI KISHORI SINHA (Vai-
shali): Sir, I call the attention of the
Hon. Minister of Food and Civil Sup-
plies to the following matter of urgent
public importance and I request that he
may make a statement thercon:—

“the reported heavy strain on the
Public Distribution System on account
of scarcity of essential commodities and'
non-availability of kerosene.”
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THE MINISTER OF STATE OF THE

" "MINISTRY OF FOOD AND CIVIL-
“SUPPLIES

(SHRI BHAGWAT JHA
AZAD): As the House is already aware,
the Public Distribution System is operating
in various parts of the country. Its basic
objective is to supplement the free mar-
ket mechanism in meeting the require-
ments of the consumers for essential com-
modities, The commodities which have
been recommended by the Central Govern-
ment to the States for issue through the
Public Distribution System are wheat, rice,
sugar, imported edible oils and kerosene,
apart from soft coke and controlled cloth.
The State Governments have been given
the option to add such other items of
general consumption as they deem fit, by
arranging for supplies of such items on
‘their own.

2. Of the seven commodities which
have been recommended to the States for
issue through the Public Distribution sys-
tem, the allocations and supplies are made
to the State Govt. by the Central Govern-
ment through certain designated public-
sector agencies. The Public Distribution
System, in its present concept, cannot
realistically be expected to meet the entire
consumption requirements of the States.
The allotment of these seven commodities
is made by the Central Government keep-
ing in view the overall availability of
stocks in the Central Pool, the relative
needs of the various States, market avail-
bility and other related factors. It is, how-
ever, not correct to gtate that there is an
overall scarcity of essential commodities
in the country. Central Government under-
takes advance planning and action in the
matter of supply-management of these es-
sential commodities, In a system of this
magnitude, certain temporary and locali-
sed shortages cannot, at times, be ruled
out. However, in such cases, appropriate
Temedial action is taken by the concerned
State Governments in  consultation with
the Central Government. I would like
to emphasise that the administration and
supervision of the Public Distribution
System within their territories, is primarily’
the responsibility of the concerned State
Governments, They have {o see that the

MARCH 22, 1983

ang Kerosone etc. (C.A.) 312

supplies allocated, reach the fair-price
shops for distribution to the consumers,
and also generally to review the function-
ing of the Public Distribution Systerh from
time to time.

3. As per the reports reaching the Cen-
tral Government, the position both regard-
ing the availability and price trends of
these essential ~commodities, has been
under control, Adequate quantities of
these commodities, including kerosene, are
being allocated and released for issue-
through the Public Distribution System in
recent months, With the withdrawal of the
Dual Pricing Policy on  kerosene, there
should be no difficulty to the consumers
in getting their entitlement of kerosene.

4. In the end T would like to assure
the House that the Government is keeping
a constant and careful watch over the posi-
tion in regard to the availability and pri-
ces of essential commodities, and would
continue to take appropriate measures
from time to time to see that this position
remains satisfactory.

SHRIMATI KISHORI SINHA: The
hon. Minister has stated that the Central
Government is not expected to meet the
entire consumption  requirements of
the States and that the allotment is made
keeping in view its own stocks, the rela-
tive needs of various States as well as
the market availability. The hon. Minis-
ter being from Bihar knows the extent
and intensity of drought in Bihar. Bihar,
unfortunately, almost regularly, except
in 1972, suffers from drought and floods
with the result that the availability of
grains like wheat and rice is very limi-
ted and the State Government or even

 the private trade is not able to supple-

ment the requirements. That is why tho
Supply Minister of Bihar has informed
the Members of Parliament from Bihar
about the requirements and allotments.
It appears that, as against demand of one
lakh tonnes of wheat, 50,000 tonnes of
rice and 40,000 tonnes of sugar per
month, the allotment has been only
50,000 tonnes of wheat, 15,000 tonnes of
rice and 29,000 tonnes of sugar per
month, Likewise, in regard to kerosene
oil, as against the requirement of 30,000
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tonnes, the allotment has been only 23,000
tonnes, The same must be the case with
the other States also like Tamil Nadu,
etc., which gsuftered from drought. May,
1, therefore, know whether Government
propose to igcrease the allotment to such
States so as to match their requirements?

Secondly, I would like to say, the
Delhi Administration has laid down that
there would be no flour mills in the pre-
mises in which fair price shops have been
opened. But in many cases the order has
been violated and flour mills are work-
ing along with fair price shops in the
same building. The result is that good
quality of wheat intended for card-holders
is used in the flour mills and inferior
quality of wheat just like this sample
which I have got in my hand is supplied
to the card-holders. Has this come to the
notice of the Government and do Govern-
ment propose to take necessary penal ac-
tion to stop such malpractices?

Thirdly, T would like to say, if you
allow me, Mr. Deputy-Speaker, that it
has been our experience in Delhi that
many a time due to non-arrival of wheat
and rice in ration shops, we have to
return disappointed and have to buy in
open market at higher prices. Will Gov-
ernment ensure timely supply of these
commodities.

AN HON. MEMBER: Hand over the
sample to the Minister or lay it on the
Table.

MR. DEPUTY-SPEAKER: If it is
placed on the Table of the House, it will
be scrutinised.

DR. SUBRAMANIAM SWAMY
(Bombay North East): This is the com-
plaint all over Delhi. But Government is
totally intensitive to it.

SHRI BHAGWAT JHA AZAD: It is
true, as the hon. lady Member has said,
there is widespread drought in many Sta-
tes in the country, for example, as she
has said, in Bihar, in Tamil Nadu and
also in other States. It is due to this fact
that this year drought is widespread that
we could not be as liberal as during those

years when we had the drought localised
in one part, I would like the hon. Mem-
ber to appreciate two important things.
One, the production in the country, whe-
ther of rice or of wheat is the amount
from which we draw as our procurement
for the Central Pool and the
States  also draw from the same..
It should be emphasized that we are pro-
curing only about 12-1/2 per cent of the
total production in the country....

DR. SUBRAMANIAM
Why?

SWAMY :

SHRI BHAGWAT JHA AZAD: ....
because if you want the total take-over
of the trade which many friends want, I
would straightaway say that it may satis-
fy some hon. Members but it has also got
the other side of the picture. Therefore,
what we are procuring to-day is only
12-1/2 per cent and it has been seen
from experience in the past years that we.
have been able to manage from the Cen-
tral pool to supply foodgrains to the dif-
ferent States in difficulties and in times-
of need, whether in drought, floods or
otherwise .

DR. SUBRAMANIAM SWAMY: You.
can offer a higher price and they will sell
you more,

SHRI BHAGWAT JHA AZAD: A
higher price is not the only panacea for
procuring more wheat. It is a question:
of the total availability in the market.
Even if T give more and take in the Cen-
tral pool more, ultimately that 87-1/2:
per cent that is left in the market to-
day will be reduced. Either way—if 1
procure more the total availability in the
market will be less. Hon. Members who
know economics can understand this.
Only when we find that the total availabi-
lity both in" the Central pool and in the
market is so much less that sometimes
Government try to manage the food man-
agement by importing from outside.
Therefore, I would say that whereas I
apprecaite and realise the difficulty of
the State Governments like Bihar who
has asked for 1 lakh tonnes, I am nok
able to give that much; and also Tamil
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Nedu and Orissa; but within the avail-
ability in the Central pool, I am trying
my best to give them as much as possi-
ble during the lean periods. 1 would do
my best—again 1 am saying—for Bihar,
for Tamil Nadu and for Orissa who are
telling me all the time. Only one thing I
must say to my friends and that is about
rice. . .. (Interruptions) ~ You  are also
rice-eaters. The time has come where you
have to change your taste a little, both
toward;; rice and wheat. There was a time
when Biharis had rice in both the meals.
Now they take wheat in one meal. From
Tamil Nadu, West Bengal, Kerala and
‘QOrissa 1 have got the strongest pressure
for rice and also they want rice from a
-particular State. It could not be possible.
‘They have to take to what is grown in
the country and cultivate a taste for
wheat also. Therefore, I would try my
“best.

About rice, there is another difficulty.
The rice crop this year has suffered in
the drought very much and I hope I will
be able to compensate that by the wheat
crop that is to come in the market from
‘1st of April.

Therefore, T would say that we have
to keep these points into consideration.
At is not a question of the State demand-
ing and the Centre supplying. It is a
question of the States and the Centre try-
ing to procure as much as they can and
in times of difficulties allocate the avail-
able foodgrain; as judiciously as possible.
“This should be kept in mind. Members
have said, ‘The States have demanded so
much, why don’t you give so much?
My reply is that the food management
of demand and supply is a joint res-
ponsibility of the State and the Centre in
procuring and then distributing judicious-
ly. This should be kept in mind. Then
there will be o difficulty and the hon.
Member will here appreciate the diffi-
culty of the Central Government and also
of the State Government.

The second point the hon.lady Member
has raised’ is about the fair price shops in
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Delhi. I would say that we hayve not
given permission to fair price shops is
to be opened in the vicinity or in the
premises of the flour mills, If there are
some, they are in breach of the law and
we would like to take action if we are
informed about it as to who are doing it.
I will not permit such things to happen.
I appreciate the hon. Member's sugges-
tion. )f there is a flour mill in the same
premises, there is the likelihood of com-
plaints coming that good wheat goes
there. Therefore, we would like to take
action if such things are brought to our
notice. . . .

DR. SUBRAMANIAM SWAMY :
Have you got a machinery of your own?

SHRI BHAGWAT JHA AZAD: Point
No. 3 of the hon. Member is about
timely supplies in the Delhi FPSs. Sir,
in Delhi I must say there is much better
facility as compared to other parts of
the coantry. Here we straight give cereals
from the FCI to the retail shops. There-
fore, they should reach in time. If there
is specific complaint T must draw the
attention of the Delhi Administration to
such things because any person who is a
card holder must get timely supply.
Therefore, 1 have to. ...

SHRI N. K. SHEJWALKAR: The
sample is from Shahdara and not from
Bihar.

MR. DEPUTY-SPEAKER: What about
kerosene?

SHRI BHAGWAT JHA AZAD: Sir, 1
have replied to both that in case of
wheat, rice or kerosene it is all a question
of judicious distribution aceording to

availability.
MR. DEPUTY SPEAKER: Shri
Shakya.

(Interruptions)

ot Ty fag mrew (3zra0) : AWAE
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s\ WmIa ®WU WA : AEAE
FrodY S, g A1d areare e
1 78 2199 8 € f& W H
Mg 9@ g, g &, J9 g AT A
tafoaer FREES g 9 AW AR
AT H FA qIAT | ST WE
HIT FMEd A T8aT & | FH ST Fr

F¥ ewar 9 AT F@T far )
ar foadr ggt G #% W aET ¥
HT FA § SEF AIE dAieq g0
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FAET =Mz fFeawr & & faaoor
#X fr% 35 7 F9 @@ W
FFEAT 21 WU FE G FE AE-
FE O A1 IEEr I@AT AMEW AR
geET  FAT ATMEY

E T 99 AT g3 q
fFr o)

i W fmg  (@AmA) WA,
# W ST F w@IHe FT AR @AM
gy FEm foad s faar

“The allotment of these seven com-
modities is made by the Central Gov-
ernment keeping in view the overall
availability of stocks in the Central
Pool, the relative needs of the various
States.”

o & s o e W@
fordardr s 1t & @ ?

foemer & a1 9T & aqraT JEar

foTg § AT UW ATA & 35
Fifa TmEHt FT AF gE, guw A8

A 3
|
2
%ﬂ%i

a9

TATST SAT AT, TZT T TGAT Fa 5 et
A1 sfedza fiad Fgr @ mv ?

gy T A AT FATT &
TETT gl @ a1 WIT FT AR AFdT
F@ &7 wwe fedw & wAvEr SH-
FEO  FTT F A TEAN F 20
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TAATA LIIT F T T & FAqT-
T H aga w4 g - A W
StoWT TR O} T oW ¥ A
WA, WA ¥ NFC A qF T
WX WA AEGECH WA, S9ET
w9 W wEqae & faawme w0
SY qI @I A SERET § IEar
TEa g gw wifww w7 § fr wfuw
g wfas F@F aF Trva g 9F g
g #R wEw faawed 1wk
g9 Frww F13 2% wgr aw awa
DAk gy €T 1 T

g AW T AT B HrSFE Iy

Fa 2, W wamEs awi TE g
TR AR dF @ oar A &
FT ST g ) gfEmm # aw
oA FE A g F fAr gAr o
from 2 fr fem owde a8 &w
q AT FAES g grar & e
g 1 FAw @wE TG 2, fad
FuT arer W & fawer @ odk Sy
frrm & swwr it g @Y
CCICIE S I G )
T T A W OIWAT T AT § L

sto wfwa g Agar (aqedtgy):
AR WAIW, FEAT  HET S
fagr & g & W F o fagw
g omar g 1 fage A swas @
faqar av7 w=ft f A & waw &
a8 A &) wwL Faw A & ]
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[site wfsta gare Aa]
fe ag =@ nhiw‘rt#mxﬁtg 1

MR. DEPUTY SPEAKER: He mot
only belongs to Bihar but to the whole

of India.

sto wfslm gwe Agar: G
fegm # SR W= T &1 g
€| ST U @™ W 9% ER |

& ¥z @ a1 5 i 7 wEET
¥ oy starg § @@ fF fresht gwr
oF AT oo g Ggmm oA
g WS § AE, @E-aE Sl
T 9 | T 9 WWET 9%
AT I W, gd T H, TEE
SIRFTaE Fw faar, «wfsg gad
QEET Ay FE aT gFa & | H
ot ae feweem 1 faEw 0w
qar U &, WET ¥ AT HIL WY
N afst 9ard ¥ WrEwEAT #v qf
Y ST 1 owfAw & & FW

AT FT GAETT FA A qIT
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#ﬂ'@mmwﬁvmm.
¥ forg gwg ® oOAT  FEWR
w9 F T feun, W EHT FIE IEE-

s g fagwt & smw FL
T3 §, q ATET AT @F AT A
qfear R 1w 77 g 5125
sfewra wiq =g 539 §, VAT 579
§ o< 87.5 Sfrwa fash &4 A 91
27 § o mfus fiage #59 & faoht
fdl 7 1B FA FTA |

MR. DEPUTY-SPEAKER: Have you
got the figure as to how much they are

giving to the central pool, as far as
Bihar Government is concerned?

PROF. AJIT KUMAR MEHTA: We
do not know the exact figure. but there
was some contribution from Bihar also.

MR. DEPUTY-SPEAKER: He care-
fully avoids that. What is your contribu-
tion to the central pool?

o wfwar A Agar : § I
g5 feax ¢ wiz Far g f&
gaFsr fagdl  A@@TFAT E 1 3@
ar arg Ag g fw fagre ® &
g ww @ g ar wad fradr
FeasquA fwar, a8 1€ g Ad
@A, £ %A 4@ AT WMRA FT |
ad g vaar g fF oww feaarn
FEEwT 2 T E A ag  wF
w ar f& 12,5 wfawd A
aw afaF #& T wry 2 A
gfez % zg fasre ma 2 1 7€
gaamEy ¥ f5 w3 w=aefEd g
aa sy ged i Fr AET 7 )
ar qft w77 & gHg ¥ A 7@
grqr =fgr f& 87.5 sftwa
fafedz w7 mm e &t
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# BT X R E AT IR AMAT
AEREAFAT F1 qha A e & TIA
havfady af wd 31 gaF FrEo
AT AT ¥ [LAS T T & |
gafau niq gqar fafeeq sm «ifaw
fragga qfr § =mmw & | AT
afg® T Fifag 1 87,5 9@T
fasfr &g ¥ @Y MG ATHITFAI
AT adi w2 qd § 1 "wwA FE
g fr g7 afgs saqe 3T A
fas @ ® oAy w7 I8 w5
gaT EN——8a Tig w1 F Ag
AEAg 1 wEl af Tmafad @
T 2, agl 97 ATAERT L F Q
nERIAGl & qa Fear ifgr
IR erm H chaefad 1 A997 98
A 97 AW g0 awrasar 1 90T
w7 AT THIfGE TEE ARred A
Ao T 27 9T FA-qfzq, AT
AEfer #1 ST gERqr g, 93 A4
LA AT =AW g7 9 fram 73

A FB FEAT A Fxfadr F
F H w9t 1 91 §F g A8
A WMAT WRAT §—AaT AW F
qF FITIF WL AR@EE F A
AG! suaear 27 # Ay g _AFT0
F—dfs aw F 9@ T F
WERA WY JEAE@H RIS
SIFEAT T @A F FIT HULTIT HIT
g@mER #) sEmHE &gy w0 AW
QGIF AT, QAT § AT S
{ FTAR® A SAET F AT A W
1 Agfy  EAT-ArER-wreE & grer
FT A A 2, f9a & s T
F g g faaar & 0 v
AM T 97 fqare &7 gg  STqEqr
F gEET FAA FT TA@ FA ?

A F ag W Fyr g fF wsAl
FT RIAT @ACH FIF TIT FIA FRO
R I} q¢ qy@Er Far qifw)
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A warg § farq 36 wwi W,
TATFAT F A(Z, AT TAH F9 §C
W fagre ¥ #1§ faqi§ a7 4zaT
s7geqr F8% aqr g &1 omwr
BAXT AT, BART &F §B, AAIA
F g a7 fqa'c & afz g
F TG ZIT FI7 E AT g @
9z & A &1 AW Tw FaEqr
FT FATAAIA FT 4 18 92 T2 TFQ
g 5 g4 =37 garzd FA0 gm0 )
g7 a1t 2@T & f5 am gd fa=ad
F| AT 379EAT 3T, I4TH K1 ATYRA
3F A FTF, qT A TAL A F
AT 47 50 TET, TAT AGAT IHET
A7 | fagm w1 ImA aga
I441% § afs 79 I3 1 =Ta€dqr
g 9@ T 2T AT ST AN @AW
#1 qfF w7 569 E1 TH w1 A
A Fi fqvarm framr g 1w 4fa
TREZAFT AT a8 A F—
AT, IJETe wgred, fage # faad
A1 ¥2z 2q7 97 § 97 ® faas
F awra F w0 afastw qq7 7
T Faq F—aT Ak 7l foxc§
F s7aeqr 7 2N, I47F 7 fao, §iw
1 Argfs aqg ¥ am H—frgd
qdFr 9% wAFew7 fafreze A =@
ger ar f& @ # agly A agg
q¢ gl & qr @ §, o4 feafy
¥ 3¢a 78 98! gM—afe Fag
g @13 faa A ar Taq agear w5
qargrA fada atgar | aqr gAY
A% A § F® qH-faarr &7

afeqd gam, agr 9v aa fasr
F AR H waigd @ M7 A fga-
fax % ag #grwar & f5  ;wre &
Afr & f5 a0 a9 AT GrEw
g7 Ml & agda oF & Sfgwer
¥, 2140 #1 Tz uF & Sfaaw W,
g Afer ZErag mmr g f5
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[ste mfwa ga1z #gar)

fadt wa & s d (A AR
o g Sfada &, oF & s ¥

st WrTaY AT }TOE ¢ &1 A
agEy ?

Yo wfm gATe Agaw : FIAA
o granw ¥ | o@ 11 AT ¥
f& s =0 arggs s & qEOT
¥ g ar wiwA F1§ 9T FraAre
st &3 . wife & S 2,
offw areafas gurt &1 @ 741
faar s 2 f& fQdE% F1 w=F
aurer g owar, zafew gawsy
¥ 1 T g A1 HagfEw
wadt §1 #0 WG F amwA faeen
ofen & T oave ) gwEmr @i
T 2? oW naT A W g A

oo se § & fem § e
& & 26 foaw & o s v o
¥ gfm & Fowd g faem oy
gfmfom & v & f9  E—ae,
sogR, @, AR, e
ATEVET, TATET, HAT, {FHIYL, WA=
97, dwreft, dramey, f= swTo,
36 TR, WEAHN, TTHAT, WY
g%, MW, dEm, MereEs, &P

and Kerosene etc. (C.A.) 332

aw, aufan, gfan, sfegr, a1y,
W9 1w fore § s Y o
) owoAm oW R oA A
fadiy =7 & = @ #, W e
F @UETH WY FA FT ATETEA
fige 9 =1 3 Fmd fF @
foret #r @ Y w4 R g ER?

- 4
]
¢!
£
1
E-d
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awam § 1 wfao = 26 fal
# st ft waw 26 foryr @ 9@
g

A
)
3
]

3

3

RELSEIE
1ia3ls
EPE L

:

~3

¥ ot ag wg faenfem,
graaT 71 WY {WS
it R A A,
agi aEarte a9 8413 |
9T ®fzars ag § fF—

qz A% ¥ 7 gfe a= qr,
# ot & gfe g,

Y Feqar faedr s,
Y farreet oY & s

gafe & wgar @ g fF &
FEAT AV E I AEA  ATAE IAA
@ ¥ S WA #Xd § 913
T T 9 WAL A @
ag faar ST g W war R OA
g 12 T & wr § 1 W
7z w7 & fF few ad @@ 12
qdz fear mar @ TEET wd ag A
g oaa oft T & FT  wfaw
Wt #T @wq § afF7 ag ardr am
foiz ot & 5 iz feaar

:
3
|
:

434

g

3

]

Ef
3%23_8 3

3
11313
g
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=t wraas & wng)

200 9T@ T Fr FAr ArE | fEarAl
T AT TATET qET |

it T fawmw qgam (giR) ¢
fely & wFaf & 4 forar

st WREA W AW@ & g2 I
wro ¥ 2 R owwm famam St o+
wq WA T YA AA A T

e =Eaa Sfram ® Oy wr
qd & Fwwifer @@ ¥

FoT
g
gufa

MY |ET A WERT WK
qEAE F oA W wg | § oISy
g wgar § i owweror §  afg
F aRT Y TR ew wWF H
172 &T@ T HATST WI | 186
TG A FATST @7 AR TH T WY
oft % 125 @ A HERA
g ot fafew oot & 9@ g,
T aa &1 qaE g F gardy wwer
gAAT 9 WY & | WWA IEEE
F A H O FF 21 HY oggw @
Famr af fF gar a4z SAE@ FI
I ¥ X gwq fwar s@r 20

1978 ® A4 96 w@r@ A
%3 a9 ¥ foar af #1982 #
54 @@ e fwar | R wiwe
T g F gdvw g fFer  ewrEm,
AR IT FEEAE F | gl
S fe e g9y § W wTE i
foar &, ww o ¥ afg g
W ARy § 7 oerd e
g | omd faars, EgEaw
fawrsft oz wex fwar &1 #w fa+
2w ywm #  dafum
& e & gfeT | @ 1 wF A
F gAgeFAMEar qE € |
¥ aar gvar g, Afwq ag &=
g ?
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F ogaq A B qd AR WE q
frvreFe 33 & W W AR &
fau @ &% & Wi seEe
R THT TWIF AT &Y AEEE 8 |
Y ATEA H w9 ¥ w9 @A 2
W T WME T § AT W
gt o\ g

AR FAET Jq B oA H
T E | UF IFA H o@ravd q4qv
AR S F @A § A FeAT
gt & wfea wody foema 4
fr @ 78 3y & afmw wiw W
Cw¥ F @A g FE SfEm
T AF9 A F1E AT wEAE AG
g1 @Y am Ama w B faw
S § AR faw & @@ o e
b\ E B R e o
fasgsr mwa & | gWA 1 AEA
oai 78 fear 2 waw oy fEdy
qE@ A WX FART AWM AFE

CHAITRA 1, 190e (SAKA)
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w1 & agl Far awar & et
wd F gy feaar @ @A g
TEH AR wmA fqaeo & @6y ¥
g8t § | gAY ST BWT IEE AT
g 9% "= @1 Ar@ 81 K §
faam & 62 TR FFdEw  wEd
g F AR & W@ 19 g
39 RFET # | ITT TAW M F
wRT FEEa F Ffow F@ §,
g FATU TAS @Al g |

13.10 hrs.

COMMITTEE ON SUBORDINATE
LEGISLATION

SEVENTEENTH REPORT

SHRI MOOL CHAND DAGA (Pali):
1 beg to present the Scventeenth Report
(Hindi and English versions) of the
Committee on Subordinate Legislation.

VISHWA BHARATI (AMENDMENT)
BILL

CONCURRENCE IN RAJYA SABHA RECOM-
MENDATION TO APPOINT A  MEMBER TO
JoINT COMMITTEE

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K, THUNGON): 1 beg to
move:

“That this House concurs in the re-
commendation, of Rajya Sabha that
Lok Sabha do appoint a member to the
Joint Committee of the Houses on the
Visva-Bharati (Amendment) Bill, 1978,
in the vacancy caused by the resigna~
tion of Shri A. A. Rahim and resolves
that Shri Ahmed Mohammed Pate] be
nominated to the said Joint Committee
to fill the vacancy.” g

MR. DEPUTY-SPEAKER: The ques- -
tion is:
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[Mr. Deputy-Speaker] mgg fie ot Fraai # m
“That this House concurs in the V@ zfiqor wredhr &5 fore R

recommendation of Rajya Sabha that ¥ IUC AT ¥ ATIGET FT °A
Lok Sabha do appoint a member to 3 .

the Joint Committee of the Houses on LAl % ok AL a' Tga I
the Visva-Bharati (Amendment) Bill, TawdHe g Aea # g €
1978, in the vacancy caused by the Tt FAT Y IHT WLT W 9 2
resignation of Shri A. A. Rahim and e "

resolves that Shri Ahmed Mohammed g ST W ? ‘W R
Patel be nominated to the (said Joint FT ITAWM THT FA 3 ST oA
Committee to fill the vacancy.” fggiat # !‘ﬁﬁj‘ % |

The motion was adopted.

BUSINESS ADVISORY COMMITTEE

FORTY-THIRD REPORT

" oo # D 9EEr mawde  Iw}
THE MINISTER OF PARLIAMEN- oY g A
TARY AFFAIRS, SPORTS AND WORKS AT & _@ a-m\ TEH & AR HT
AND HOUSING (SHRI BUTA SINGH): oY fgar s@ o

I beg to move:

(ii) HEADQUARTERS OF THE GANDHAMAR-

“That this House do agree with the
DAN BAUXITE PROJECT

Forty-third Report of the Business Ad-
visory Committee presemted to the

House on the 21st March, 1983.” SHRI RASABEHARI BEHRA (Kala-
handi): Under Rule 377 I make the fol-
MR. DEPUTY-SPEAKER: The ques- lowing statement:
tion is:

“That this House do agree with the Government of India has taken up the

b Business Ad- programme_for the exploitation of the
F.ony i R(::port ok v huge deposits of bauxite from the Gan-
visory Committee  presented  to the ] om
H on the 215t March, 1983.” dhamardan hills of Bolangir in Western

Ouse ! Orissa. Public sector units like NALCO
The motion was adopted. and BALCO are preparing schemes to
undertake the exploitation programme. It
is revealed from a survey made by Gov-

. A ernment of India that a large mumber of
13.15 b X mineral based industries will come up if
MATTERS UNDER RULE 377 those bauxite mines are exploited. Whole
of Orissa can be benefited on implemen-

(i) Low INVESTMENT IN THE NORTHERN tation of the above programme.

REGION BY ANDHRA AND CANARA

BANKS But it is a matter of surprise that
efforts are being made to establish the
u"u:mmﬁm‘ﬁ (Eq[gta’]z): headquarters of the above Gandhamardan

- i bauxite project at Raipur in Madhya Pra-
ATE, El 3T a. desh. There will be many irregularities in
wOE &F qar d9q 4% # 0F regard to recruitment and day to day offi-

s zferor WreArw  AFT &Y cial business if the head office is situated

in a different state. Proper justice cannot

AT
l"'” g I ™ l. AR % - be given to the employees who will un-
feii w1 T T o @ fee dertake different assignments in those
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mines. The workers will also face a lot
of problems.

In view of this, I urge the Government
of India to open the headquarters of the
Gandhamardan bauxite project at Hari-
shankar or Paikmal in Orissa.

(iii) NEED TO TAKE EFFECTIVE MEASURES
AGAINST LOOTING OF BANKS

it fo gRo Ay (frgdt mgam)
AT, AWE 4 F1 FT AT A ASAT-
FIO EAT & T A FE  FifeAv,
ghfwat oF Sz & ATAer ATl
I qRIE H FIFC T OHWA AT &
afew a8 3@ % 719 FaT 9T QT
2 f& #1€ o FrorT w57 qFE F
aft aF agr wirar g 1 fewd aw
HTHTO dH FT 70 wraArHi ¥ T
T8 #iT THT 3i-faT AA F ATHER
8T FUT &GO HIT A qZ F T |
g 9 d % A fam oF Mt aga
Harwd &1 57 qg 44 7w faar
ay fr 951 7 sHfat e ¥ fAo
@R HaFaT 975 TWog | v
RHTTHT FAE FIH AR @ (AT
g avyE w3l ¢ 5 oy "y faaw
arr gotAl FHartoen ) gl &
"4 UF & sawr wwr & fag
mEt ) W faafes 3k 7 ag FwET
arfgd | 5 %1 § =7 faar o 9@
g =8 werr smar 2 5 4F saafat
FAMT G AN TeALT AT YU W
& FT FETEAT | AgT FE ArEH
ST HEl AFAT AT ARSI THE XA
qgH FT THAT TA FT W AT 2 |
T 3¢ IHa o4 aug Ay § 99
d% W argw @ QT ¥

ESAUC G I I
qE AT W g AT FIedi ¥ I A
FOR sl &1 war fear ar @
21 Tl 1Y I 0F mwE Al A

# grar A AEwEwar g S
T YR AW g W ouw &%
¥ 2 FUT W F FUBY FT T
war g fawlt % & o afasrd s
A9 # | T AT ALE FT OATHAT
% IW 9T ATFR AT qT FEATE
FIA A FATHT AE =R

(iv) ACCIDENTS IN SAUNDA COLLIERY IN'

BIHAR AND COMPENSATION TO HEIRS
OF THE DECEASED.

it T fawmm qwET (Freige):
Ty wErRd fage &  gardamr
faamma afer Fifagtr % sfes
qMEE & AU AFERA  FIA &
arasg off AN g ETH-gRer
F1 ;T FE earH WY femr ar wr @
FATHEY G ATA-FHZAT HE T
g A AR AT TE &)

UF HIHT 16-7-82 &I I
faw¥t oF woge AR wr Qg fw
YT TEAT ¥ A & 12-7-82 ¥
AAZLN A TIWH FE @A GIAT )
qiw & AT | FATT @A FIEAT 4T
B AW dAwde 7 gfean ¥
afva #t frafma 77 far | g
16—-8-82 FI TAL HeAT W Tf
AT gy ff 79T /Y

R w1 & W@ WY wagdl ¥
faas fear a1 fF gear v wat
2| IR R g g wd fayd
TF AL AT WY | ANT Tl F2T
18-3-83 F1 vy foad ow wogw
w7 T A/ AW THT € { "1qm
gar gExr |t grad  fuwirsAe
&1 # 19-3-83 F H@ T
a1 | JEgL § q4F qovar fw § &
ary & feafe 1 Fwwc w97
AW A TR FT fl 7 affm -
¥ ¥ el T WAt Awmgdh
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[ =t e s qrEaT )

A FA Y< FAT WL g0 T
AW AAZA H T 9L U gear
AR TR AT |

AT FFR A 7iq g 5 [amw
T FAT 3 FEATE F4 IS5
78 q4U F G q I F ws A
L0 HAFAT 2 F4r A9 AfgERQ
& faae w3 sFaE #3

13.22 hrs.

STATUTORY RESOLUTION RE: DIS-
APPROVAL OF @ DELHI ADMINIS-
TRATION  (AMENDMENT) ORDI-
NANCE, DELHI ADMINISTRATION
(AMENDMET) BILL, AND DELHI
MUNICIPAL CORPORATION (AM-
ENDMENT) BILL—Contd.

MR. DEPUTY-SPEAKER: Next item.
Shri G. L. Vyas, you have already taken
5 minuteis yesterday. The time left is only
20 minutes You have to conclude within
5 minutes now.

SHRI GIRDHARI LAL VYAS (Bhil-
wara): Sir, 10 minutes.

MR. DEPUTY-SPEAKER: Then, you
must come here and I will go there.

N fazardl |@ @m0 SyTsTe
werzg, § foFoflo ¥ TR H fa%
T TQT AT | RANT F747 9@ F
wa@ & fag =3r g1 wwEr fr
feet & wam adl FA, FAT F
/W T E | 9T AR FIE A9T
@t ®o Fo flo FTAAT FA FAI, I
Wt Tgi 9T E~-TF ¥ dlo Fo o
FT T q-E AT T Y

=it o VY iR (wEwgR) ¢ #
qgt 31 gur g do Ff o fo I AH
8

o frard am o wER
WINAT <@ g 71 97 a0y @
& Fiw AR fadg § 1§ qeq A
21 A FAaF@F A ¥ fadw FQ@
g1 #¢i g 5 faar sr-fafadow fad
TAT q4F A @i qAA w0 fzan
I4 7 H U ARTT qAT TG
F fasga aw xgr 8 f5 afqara
AHgHe arfesa 42, fags afeq am
F1owE 2, g2 it wIm ¥ fAw g,
2000 & g9 fpar w1 :1g
fe-fafagwa adt w371 av 3q1 faeent
fgegearm @ maw g feaa fF fe-
fafagwta w7 fzar 9w ? THfg fe-
fafazwa 78Y frqrar | gas a0 &
TATE FT 4T ASE[ A wFE| AR
FAT T4 E

Tt @Wo dro ATEo, Hro Fro TR0,
Ared afg wa i Famasgr
&9 qifedl & AAT-RAT TFS &1 AW
g a2 3 @[m f9a7 §ft aAT-maT
g ot fF Rqq aAnFr Fw@z Ay
q, FAZIN T ALG F A ATAS
¥, 9g ¥ UFYZ IFT 9T |§ A,
AT 7 W 03 Ied ga fF oA
TAFT AMH oA FET 718 7@ 20
faedft AmfAza TigFaa M faedt
Frorwd § ur o gfafia g
& a1 ¥ F0F A gWMT XA
yadAfas arfedi &1 &

ad) Haeqr H gl qET A
W 9 W FIT I5F §, A FAT
& faa H& 9517 § 1 WATT AT SARI
3 sy gfafafaes . ST IAR
arstgmt #1 gfa F fag ag fean
g

§ mada A4 NEFIT F1 38 AT
a1 wizgq g v fasell ®§ dlo oo
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# A a8, Tok Pow aat
# e w17 A Fiw fopar 2, 94 a%
fadte s1a 35 A ATEIEEA )

Eto o To 7 Y FTSFET TR
ag & o W ogew gf ¥ !
Ay Y 1 3w avs faiw s W
N FEATIEFAT & | FATL GIHTC FY
FIAH FIA a1 ¥ AfawTd AT OSY

ATZL AT AW | WA W
FEAAEST H q @y F 1 gE-AT
Fwy &l gn & a9 K

FEEAT EMT AMET | 7% a=A1 & (A7
foreror &7 egFEer @A =iz gwrd
& gaear |7 F1 ST gy | afe w
I @l & fAu qu gEemw @
O a1 g faw-fawer & fAemem
G2 gRft | d g FEww X qer
B ¥ TRl AW AT A FIA HIC
TEATGAT 3T FT 1T FEr TS & | A
X FT AFIT AT cleyE 37 AT 3gFeqr

346

# n€ | ¥ v o v A §
T fovare e § I fg o A

T TIH WA A AEEERAT |
o gam g%, FmFw & S
T T T W AAT T WS AATHT
T AW | WU T qas @
3'57\'(1'%: | "o dTo UHo F
ff g 9% wWH FT wwEd g |
Wt W H fAaen &1 g9 w99 §
HIT AU FT ATHFA & | FAH OH
ot fagmm &1 afy &1 @w F@ &
AT WL FE FEFA A & |
wF wefoe § W gEy afes g0
FET ¥ & gEEE @A A AEW
g | % faaTs aga qadar W FY,
qq AL FATH TIEAT AAET FAT |

W oy §,

**Expunged as ordered by the Chair.
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= freandi wrer s

g7 wesl % §ig # 3 fasi &
AT FL@T E |

ot TArEAR Wt (9EAr)
gareger o, faeelt are-famw Foaw
faga®, 1983 < faeelt worrrT -
g fadas, 1983—z7 a1 fadgai
9 g9 @ uF a1 e #TRE )
# g At Frfadg FaTE )

fatta w4 Fear g, WAk H #
qAT aw fadzw FTA SRar )
TmE a1 g T | fedy o A F fad
Frex faee a1 sreT € Sy g, TrEey
ar g & A 1 g e e faw ®
HoneT 7 1 &, Faw faedty & &
& R fggeam ¥ oW @ fad
FEHEIT AT FATET a9 g4 § AR
agr it A g7 &) @ F fax
ar age fedt & smamw @ @ A,
aam faefy z@ £ @ W FT @
¥\ 99 w94 1980 ¥ qATA  FIM@AT
o9 qWg W A FT W@ T W) SHD
arr Wit FmEAR AW FQ@ oW

@& W wAy ¥, fedy T fedy
fed wmw FAE wTET AT 0
T F 9@ FEe & yadaw e
fae #1 gwew g owfgy v,
ag agigur | I IH AE ¥ 99
aEE ¥ qftasw v &, A9 "W
K ag @ g F o g @
oA SR g A 8 W FE
@A A wradr s @ 9 R,
TW AT F AT W @ FT qAE
gt v @\ any wer 2 Sud
FEIT qTA T g IgT T € g,
gad wqglad sfa f @ § a’q
2 F o gaq # de #1 qraver
e § 7T 2 1 7H wHQ
gatw &, fogsd fad ag sféss sl
far war ar | wifERg f gaF 5=
gz o1 fqgas F37 & gmA 9O
fog ™ &1 ™ fadas # T
foaar &:

“The figures of 1981 Census being
available, it is necessary to delimit the
wards om the basis of 1981  Census,
but the proces: of delimitation of the
wards being time-consuming and the
holding of elections to the Municipal
Corporation of Delhi immediately hav-
ing become urgently necessary, the
Delhi Municipal Corporation (Amend-
ment) Ordinance, 1983 was promui-
gated to facilitate the electioms.....”

&F g, adram gy fagmai d o
FE wi & fEdy W 2w F faR,
FgT qAqT 2, 9 WEAWF T g |
HIFF T AT AT TG W
gry &1 wEdy fusamaaz, Saa
FTAAT F ATIRT QI FIAT AT |
g AT gIAT § IATE W AR
W4T FAT @A E, TAG WY A
A &, @ ww fow a@ ¥ aF ?
w® & & @ Q49 asl 1 T g4
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g wum & wa & g —fefafmem
# o gug v /T 9 e am
# ot gwa wawm o fedy o
Fogw T A A A owm F
for aregar &1 Sfeq zady Tw
w9 ¥ =W AE frar) wEEr WA
g¢fF oo 7 am & wqaifaEw
AfeFTd T W #Y &, ™ aw w0
afaFr o &1 a1 fFd o @R
1 7g fzar o7 gFar fF ag I@q
FT oA T owg ¥ X zEw
fata 7 zgr g1 waw & aga
9T, 1980 & T WX 1981 & 17
# 997 aga 91 | 1983 F WA F
qA1 FAE, T oW d9 7 fefA-
faewa agi & a®war ar ! FhEF
oY TAY G AEA T T AT H
o9 A AT OAWT A, ;IO A a4
FE FETAT, FT FRIT 9T ¢ =T
Fet &R 91 5 w7 Wiy =mEm o oSy
q % foar a1 & sqar @ F 20
qw & gag ggr  fzar, @ faa
gt fdar ? mazoav 4r A oEe-
QUEAERAEE H FgAT ATed 97 |
gar AT 7 e fwar @ =@ Ay
gq SFar sma 2 fefafmdww
G FUA FT RT FIE W FLOT 4T
qr ITEW HAET AT IF9g & AL fFam,
e forez ®1 Fwgw #4798 frar ?
grer faee &1 #uem & 5 @
SET AT 91 A AT 593§ FIET
ar | faegw uawifma @ @x, a2
I 9T UT-9T @ FT A% aET
faee sy =ifgr o wie sd A
afra® 9x IAE gEAT AlET 9T, T
e o qAEEl § w9 aeE w9 g,
ag 9gfT T TH R AG HIATE TE |
THd 9YS T TS 4T, w7 FiSATE
f—z AT FIET F A F A AT
qRAT § | T AT amar & A H
T WO OFY OVE WTeAEH H 5w

¥ g @) wwiwd S awr
wAgw W favarq % AW E oA
g T A fagas @1 Qe wE
# faar ggu. wrf T AW

oY Jg 9T FEP-,, 4 @&
gu & W dgmwitma oy @ gw F—
i 7! HGT ASNNAET Friewd F AW
q% AR &, SATET qAT GIUH &, SqTAT
ATACIATT AN 2, TWiMy IAF AT
TAT ¥ F|ITqT FEAY § AT FO-
T F wae Thg aear, e qaw
ad, FM WA A, qE ¥ W
e, TRt H 7@ g, A8 §
JET AA—F AW A §, wr
IAT ATET TEA FAITAT T@AT- AEA
g1 mm A Fr fgamr mawaEy
FY TAYAT FAT AET FF F 7T oT@AT
T FT AT dfwa | FET
aTrET & wfuw Afwa, fmer d3-
qifqzs ®ifFga & AW Sy IO
FT GF AT FEIAETA & HRL EA
ae WY 0F @ & He 6|
gaT-wad faqe @ F =T AE-
WFAT 2 | g8 Tiaa o gead fF
faeefy gamdy TovaveAY 2, W W}
fo foeelt game I A TSANAT F,
AT qLEY g =fed, TG A
They  faedr  =fEd, Y-S
art # gRegry Y gaadr =ifEd,
FFE A TeAr ey, wATS q4r
w g a=qu faadr =fed =
UF HEW WET FAHT N ATH TR
AIFLT AT TAT & gl wET W
F GF | AW wewq g fr faeey
F1 gaad fawm &1, ™ 3fe gasd
¢ & ggr wasely (fauve &) aarg
| frest ®1 wsw &1 Twi faar
S owT oI ¥ W owaqq @ g7
oY 39 1 woq fawarg § #frfoqo-
wT oA g & oaw oav adi o #T
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'[!ﬂ‘"'f ]
@& wEr TSy ot # T
a@E? :

it G0 o Hisraww): (warfaaT)

7T @ AG T F oW AR,
g fema & 2

St T WAt © FrE fEwwa
T O} T A agEd g

T 7 7@ EN @ T g9 TR

MR. DEPUTY-SPEAKER: Even if feeeft & fawm  &om T A

Statehood is given, the Delhi Corpora- feedt & AR | TEER ¥ T2

tion will have to exist. You are opposing g #Fr o o feeey ® faar
that also? b A o

TAT a99 & a1 | a9 o faarar

9T U8 FE T H W T faedl §

o TRlaaly wleal : # a7
Fg @ § fF 2z #dwer w®
F0 ag siew g fF @ v faer
FL M T wHEAT  FART |
navEE! & fod ST An "G9S A E

/29 W 9 I 9 AT A3l e
# faenft ot & @ owow 9w &
g § @ WO

Th 9T gg AT gFwa @ fw
S 1980 W gATL qEf AT A
s, SH% arg ¥ faedr &1 T
g agw mar F ) 3Es A & faes
F1 a1 g faamw fFar o g
IEET A Faw faeelr AT oWT IW
FT FAGT A Er WWAT I, qow L
faeg & qami & 3T FS-IT AAAT
7 ot st fF faz awew & g
g fowelt oA, faeelt & FmomHeT AT
ag T IA%( TWAT | |

g ft ghwa & 5 owhar A/
gaTar 9 #f ARE &y | ST "R
THET ° ZHTN qEr #T AT, ITHT T
Froor qg ot & fF 1976 &, v &WT
dofedt § wy 4, W afar &
® g, T* fod g g A
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T FAgT FarE off, @t v
ger § g% fod #FmrEl g dW
wsfsem wom g #2 fad 90 =
IFX ¥ IAF! UF TEES  qEr
e fdar gr #wiw g fod faosh,
qIY, A, FATT FAE FT AAEAT
FY 4% | W U @R A FEW A
a1 F¥ fatg s=T fFn, &ff o
99 FT IeA HOAT Aol w1 OAEHH
foar |z w1 ofoom 91 fF oA
FI AT IglA AATE F OFATL GTES
F1 Fgwa wem fwar

Tegfree qEf & gwi o Y
F ot faur = &9, SA9 @
g 53 faawm =afaw 3 faeer &
Frafaee qrEt #1 uF ot die 78 A
(sazama) =T ST F® dd g IAH
¥® W TG 2 |

A ggt 9¥ faee F1 am| #v )
wlqg  q9 AT qiE F1 fgem
s Z W€, agt 9T AWy & a9
qg fowe #1 @@ T 1 HT HGHT

T qAET & faiw & A% gwEr
TRW ;T AT qg T g
TF ATE q AATE FT AT FE B
o WO T F AT v faow
FW | A UG wWA A @ o
f& ww T@gi g wv fadw
FW@ W ? WY wAET # A 9%
froig & afvd, afcads &9 afvd
A SR LA UL L

®W AR T grwEras @ | e
AN T AW AT E |

oF T AHEET a9 T 1 30
FAGL FT AT ST FT gwTE 9%
WA SFar 9l F dArew o
M F O W@ T St & amy

ol qTRETET AqT @19 W )
AIEqFE T qAT T o HEF 0
g ar w7 9 ArT G@r g1 ™
g 39 =ffa § @=@g =
f& =7 3w & Awge, e ARk fied
T F1 afx w1 war FT qHAT § av
st gfaer et & w7 gwAEr 2
TE FTO0 ¢ R g @ & A qw
F SarT A &F faar & dAar Er
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[sr=nd wararT 23]

s fast 21 @ffw § S &)
g w1 § AR A @ W W FQ
21 IWaT TR Y ot A A 3
FFHAT |

mis faeelt 1 g fawr gwn
21 T 9 a9 £, T =feaw ad
2 w09 wwar @w fEAr w@v g
TR TAE § qg qIE @St fwar
g 7 TH AT F YT 7 6 1980-
1981 %X 1982 ¥ faeelt w1 &Y
Ty frar g seE @ aw A
WA ET 80 AT AN FT UL
@t felt &1 @1 # flo g &
ANt F WG T oa€d gf € )

adf # S #r oo & @ R
wife feesft & T AR @

w & Wl Jar s A
q 1 &1 A T At F aEE
frae & o foeelt & fawm

oLl

off arod T 7 7 9T Sftaw # ot
& fFar grm o

faesit #71 Fafoior fawm gATer
qrét Fiww ‘wrd’ T s g
T T AqA § IAF A gAT FA-
9 F AHT fFar 3 et faie
qiEf F @ @TEaT 0 TdE auir
T WET ATHAT AT ST Y H AT
Fg W g 7 ow fafew &
TUT WEAT 2 | 49 & gL AR AL
g A F WIEH FT G AR
AT, I g@ad & g F AT
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& gt Az faar 9T Agr 9T AUAT &
az & &g F q0 A ft Al e

5
fe T o awr 7 A &) TET AW
@ o fF 7w fgas = oA
afr Teufr & wfvwem o St
AR NEE EWT 8, 9§ 9T A
REIF AT & wedl & A0
ST AT AT | FETHE WTH ATaA-
wq e fom F aR & wg
wEaT g | 8 1981 ¥ ¥ &
o AR ot 39 wER TEw &
feeelt & fiFeft waX SATE T T
oft s A fF v e &
T FTT I | AR IQqTET F BT,
I qEl F AACHRS FF qGT
qT 7T TR FT A8 ASAT QT
W& °g Zar 6 s @ s Ay
SegaTSt § AWM FTAT 69 @A
w7 famr foftm fem o w7 m=
Faar fa@ 1 . (s7EUTe)

wgt ot TT g F A I
T T HWIfAE  TEAEr wA A
#fem Y & 1 qqwrfas ar wpr
S ot &Y, SEETw R far S wmamv
¥ gon | agt & faq d@fram & "wi-
g7 1 FFAT 97 qET IAH FEW
F A ATEEEAT  AE GEEr T
R IF 9gH @ qAE A S
w7 d q, Jq W A FT
qW Y A%AT ¢ A¥ FE I WS
qT T I @ & | I 1981
¥ ¥=ww @ mar Oy o wW &Y
wfe @t fr -fafidwm w1 F
€Y S FHAT 9T | g FHAT 4T HFEA
IJEF FE W g F§  Sfvagar
@ A7 | WR T FG ar 9EF
TR aFa 9| ;rq v amar g R A
e o AT § R o ww few
FHIT OFT Y qIg ¥ qgrET T R
o ST du ¥ feafs ag @@
fom qifer v ox U IwiEER

358

sear g & Afefadmm a1 F9
srraw ¥ A4 fear war wiK ARl
foez #7 fodroa W &% v & &
gUT | WgT ¥ A% dAed T StwAr

¥ ore for W St ™ @I
T F amEE A

*

St weges Fwew & for dew

forg Y oy E......

MR. DEPUTY-SPEAKER: He said

some words. I will go through that.

SHRI HARIKESH BAHADUR:

Sir,

he used the word**. But let it remain.

MR. DEPUTY-SPEAKER: It cannot

remain as you desire.

stgfdmagrge - @ & W@
g ar fr st fordew wie  dew

F1 Amrem & ag o S 1971

¥

**Expunged as ordered by the Chair.
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[i efemm azig7]

q A A1 T W Y FieE
wr g, o7 fF 1981 ¥ F=wa F
et o3¢ dfafadve & F IEH
Wt afeads fFar o g@ar av foad
Aeqee FEEH & AWl F1 WL FA(TH
fogsewm fasr g@ar ar | A
ag FIA FT TR @R FT T L,
Faw wET W & 2 fF oaw A
v & fay sw T@ 1 afsw
arafasar a8 2 fF swae T &
FIGET I FT FIE IRT AG B,
Fqq AT T FT I | Tl
™ F@ W Ffww A@ F} oA
oy wearew oy &7 & feeet #
WA g 4T A UF A&
IIAT T 2, WK OFT HeRW
S AL FIAT AEA AT | T
fatrs w7 meame &1 FrEEr =W
™ & for smar mar 2, wmfer &
e & fedy FTw AT oS
s faady sk wafga & afdw 2
o g@rR # fafga =9 &1 s
qgam Fren g, o fedy o s
o fagas w1 & faog wwar g0

sam == Itm (qrs) ¢
YRS oY, T W g IAT &Y

2
ill
¢
= 4
|
Al
4
]

@ fear | =mF A FEy A FW
THEW WA § | A9T &g qaEv ar
fe zfar &Y ot gar T® W 2w
wEE SEX # S omr Srad wk
oA WETS A 47, fEEr § s
&l foar 3@ 9@ #7 1 g UF Qg
frst @, s owe “sfear @7 F
FEY F@ 1T F GIe AT 0F
:!'&!'fﬁm L

“The eyes of the world are watched
what happens in Delhi; a wave has
been created from the Krihsna and the
Cauvery and Delhi has been given a
hance to push this wave forward or
push it back.”

1.58 hrs,

(SHRI F. H. MOHSIN in the chair)

¥ gR F QU A S AT w9en,
wgT ¥ gwre @avafa S, N gC
F Fom o FEAY § A FET WA,
™ o§F ¥ v f&ogw s om0

WA WA 7 ;oA o #
T |

oft & ¥ I A AT g
Fgm, Afwq zaar F3ar g & fawm
FT I AT B AW A | AT AT
FgAT WA &, F woEr a@rs fF
25 TS TEME dw FT & )
36 9@ g T are femr | S
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fageama & 7 e A
awfarat # goras grer wreA e

AT, A% FW AT G & | FAA

¥ ofigds g afer & womes
F T WTEA AE gAT ATed |

fom woe arferamie aady 8 o9
T & Frfrm wfe geaeat A
.4 AT Jifed | AFLEE FT 5T
AR BRI et R AL A AR AL
# wrgar g f& @wr ag, ag gwTU
gfgwr & | fow 7 forg #1 =y
a7 faar |\ 97 FHw A} @ A
aﬁtm%'ﬂatz& ara a‘ra@
TE 9 AOBANT FL W E | ATF
wegaT AEd ¥ ag %@ & fF &
BT FT @ & ogAard g #F
Fq1 FROT 7 g frawe ad &
g

Wt gFe Fo FWATT : Y
AT AT 7

»ft AN W TEM ;A HAT AT

Téf%l oY §TA a9 TS £ |
I Fg ¢ f5 gw @A owwdw
FLWRE |

Y wWewew WY mfaw @
™o UF "W 9C Fgas

o & v fay | 99 7w Y @
TE A T A A ARSI BE
droer frgdmw gae ¥ d¥ 100
¥ ouw e 2 f& ww dHwm F)
A TR & | Tg q@ WUF FET
g g & ag ag sgn &
s gg ¥ fear, ag w1 famr o
5 TR A1 fergeam & W SEt ¥
#t 99F T W T ) g T E®
faeelt #Y & am @ A= 4

fresft & ofware = gw 1 9ux
W AE 3 gl A AE F IR0

fa<rg . frar | ufaare ww & e
WM FT AW A A gt 8, W@
g § Jm@T & 1 AW FT AR
agr g, MALA FT greAr Tgr
Ftpm = @ ¥ fat fwar o
Wil ¥ gon wifeke fear @ fF
X T w1 F frewr B ogmr @ )
AT 7 #4778 Fg7 & % T FA
¥ FET GG FOU [T FEL FY
AT T HIE AT 7EF gAT

feselt SwroF ATaAlT TIET ¥ FI
ar fr fadr wreer 1 Towr ME a€
Fatar g fu oz orfeat oF @
A ar a9 Fraw 1 efa gfra wE
gAY 1 AT wEA w, 4g  q
fafrrs g2 2 1 =7 7 98 sifuw
F0, QL A ANE, wlEw sEF ar
it ofrore faws €, v waw  w@A
g

¥ amar wwar g f& s
TRFNT FAGA & AT TR HIE
fowa w1 R agi qom &1 R &
a% wgae gf &7 Imq wAwA
& ama w1 ArA famr gwe &
fawras 0 f5 1981 & T8 T
FO% &7 #7T AN A AT AT
agt & ? Ay drer qr 7 odfa
fafees & 1 vTeam o AW =T T
g ag WA @ fe sta gardr
fafma &1 Sfa faeat § s gardh
qEf ® s gf & ameam W &
g ©T gATIAT STA WAL AT AT
¥% qg FAT AT @/l & |

=t T o qremeq @ &g ar
agrer 2 faar

W "mser AT gy mwEr
arA Aar el fu s Fami ¥
oF WW 4T @@ I, qFaa,
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[=r g7 w7x i)

SATr 9t ag ¥ wraor fzy, Afea
ax aifer are & w€

WA Aq40 qef Fa@ s
wfaw &, W, R qwr A/
fotal w@m Far a1 af 3@ q@
T A EAT? q7 ogAR AW ®
¥ T | THG T qg wgAT fw
Ri-Aizgi ¥ wgag v 4L IR A3
ndeHz 42 Fr a7 fasga
2w IR frar g

ARSHZ 42 & F2 ST gAA
qATT ROE AT F owogA Angw g
fr famx wma & w44 ag Fwcfaam
RAT-RAT ARNTEr 770 FAr Hfegqy
TF I FEAT A AT AT AR
FANA F AF 51F T | AZ TAW
feeza a1 w2 wr ¥ 7@ aw
adf &

AG aF qAF@ w0 gIM B,
JATT A BT 7T, FEANE A &Y vE ;T
TE F AT g w7 w0 4FF FE
&\ AT T IR F4T aqqar Ay
g¥e far 8, g @ A4 ww g1
A@ A FGT 1 TA wF W omAL
farar zai ¥ g ama A48 frar
A AR TG YET 4T ATRET
TIRATA qC U FT AT AT X 7
f& ane feear % #1€ meas g€ =
ANT A F4F ¥ oavgar agam
A8 fRac A vawr mwr fasram

I 9T OO0

qt wana T (sader) -
wargfe @g=a, s [/sIRT  AQrar
aqr 30 K fadg wr F fao
QIEATE | F 33 wgar  <rgar
g & 1971 & S @3 qAT™
ar & fag w1 1981 ' SwroTT

9 0T WATHFT FEA ST a@ N @
2 amEt ArAqE A TF @ A
% & afgsr T g 7 9AR
Fad nfgrr A 7fag w7 fear mar
Tg A AT FAT, IHHT  qg@r W

gl AT /HAT |

I A ag & v gmiew &
oF quaT g g1 s fAaw oW
FAE FAG! &, ABART TR fRU
A § FeERTET q@d A 8,
WYYEE FLH, WIAE T, W
1T FT AFT IFIT qSAT & | A
3T JIFR T J@ FT IAT QWY
fr otar feer & fFar a1 @ 2, .
IqF TP A AR W F EAC 9T
QIATHFT FTAM | TT ATHIAT &
730 T A@ Frmafg @@ g
g1 afk W A AEd A}
A 98 ¥ 9 F7T I T wWfH
TAHT FIA ST A4 9BX  HATT AT
2, fafew oifeat & s da9 &,
TR oTA oTH o THo G HIT AHT qIETT F 1
T A Ardr  TAfAT #AT FIEET
1981 F JATFMUAI & AETT 9T AR
wafag FaaFTwE &7

oA T g & 7 feem W
sgafeaiamgam @ e 5 If+
Tgr S R wwmw g oag  feer
a® A 315 At & Tafau feear &
ST FT FAT fRAT 9@ W Agr 9%
faars gar 741§ QT | W AET A
i A& " fRar smr ? oA
woifaz #ifim, fasar are fraw
o THAoTH fag  THTC wT qEAqr
HIT T39E A T § A% dvaeq H
& 35 Fgar @l wAgar «qhFw &
g 5 2w A grer ® oagA *
fag agt 9% fagry awr w1 fawio
fmar smg
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gt ¥ qAM B oA W A
S g TE THR TR AT 7 HAW
fam f& «1€ sga asr & WX
fagr 1+ an zfawr 3 g T A
7 OWT AR 9T N AN HAWA &
fegr a7 A gA ammy ¥ fF
A4 AT | AfFw q@ FE oar a@
AE B, qA @ W E W AW
a0 g 1 AfEw AT wEIRW AT
Mar g, va%r & fa0g wwar g

SHRI XAVIER ARAKAL (Ernaku-
lam): Economic, social and other argu-
ments were put forward by the opposi-
tion. The opposition is estopped in plead-
ing any of the irregularities, as far as
voters’ list or the de-limitation is con-
cerned because of their vigorous cam-
paign and participation in election. I am
here to plead for another aspect of this
Bill. T would like to know from the hon.
Minister what are the criteria for declar-
ing a certain area as a Union Territory.
I would like to get a specific answer on
this issue. I emphasise that Bombay and
‘Calcutta, both these two cities, should be
declared as Union Territories. If we con-
sider the ethnic composition, vast popu-
lation, nature and other considerations,
these two cities should also deserve to
be declared as Union Territories.

st qrerge W ;. Kk gy

SHRI XAVIER ARAKAL: I am con-
vinced of that argument.

SHRI NARAYAN CHOUBEY: **
MR. CHAIRMAN: Don’t say that.

SHRI XAVIER ARAKAL: Why is he
afraid of that? Let the government come
forward and say about it.

SHRI NARAYAN CHOUBEY: What
for?

MR. CHAIRMAN: You may not say
all that for a member. You may differ

from his views but why are you sending
him there?

(Interruptians)
SHRI XAVIER ARAKAL: **

MR. CHAIRMAN: That 1s also not a
good one. You should at least desist from
making such allegations again each other.

SHRI NARAYAN CHOUBEY: Tais
is a very old demand of the big powers
of India and big powers of the world.

SHRI XAVIER ARAKAL: No, no, 1t
am not aware of it. Am I not entitled to
air my views on this aspect? (Inferrup-
tions). How can you prevent me from
raising that issue here?

SHRI NARAYAN CHOUBEY: I can-
not prevent you, but simply I want to
put it on record.

MR. CHAIRMAN: You had your views
on this also.

(Interruptions)

SHRI XAVIER ARAKAL: 1 will con-
fine myself to this aspect because legal
and political answers were given from
both sides. I would like to suggest that
Bombay and Calcutta both, considering
their nature, composition and importance,
should be declared as Union Territories
and have a proper administration there.
Thank you.

MR. CHAIRMAN: Now the Minister
will reply to all the three.

SHRI N. K. SHEJWALKAR: You al-
low me to speak on the third item later
on because there is a difference between
the Corporation Act and the Delhi Ad-
ministration Act.

MR. CHAIRMAN: I will
that.

consider

SHRI N. K. SHEJWALKAR: Regard-
ing Corporation, I can say there and then
also. If you will permit me, then I am
prepared to sit. My charge will nor be
lost on that point. .

**Expunged as ordered by the Chair,



867 Disapp. of Delhi Admn. MARCH 22, 1983

(Amdt.) Ord. Delhi 368

Admn, (Amdt.) Bill & D.MC. (Amdt.) Bil—St. Res.

-MR. CHAIRMAN: That is all right.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): 1 thank all
the hon. members who have participated
in this discussion, more so my good friend
Shri Shejwalkar who had moved a motion
disapproving of this ordinance. Yesterday,
] made it very clear that these are sim-
ple Bills which are going to replace Or-
dinances that were promulgated. These
Bills are here for the approval of this
House. Even in the Statements of Objects
and Reasons, it is clearly stated about the
intention of moving these two Bills in
this House, I am really amuzed by certain
comments made by some of the opposi-
tion members some opposition parties have
developed a sort of fear  psychosis, a
tendency for fear; are obsessed with two
.things: if so, why so; if not, why not?
If elections are going to be held, why
are they going to be held; if elections are
not going to be held; why are they not
going to be held. This is the attitude that
some of the opposition parties are adopt-
ing. I would like to make the position of
the government very clear. The Govern-
ment have been very consistent to hold
clections, whether it is Delhi, or Assam
or any other places and adhere to the ob-
jectives of the Constitution. There are
some friends who did not want elections
to be held in Assam, you know. We have
been consistent, whether it is Assam or
Delhi.

Secondly, hon. Members have raised
certain points with regard to the voters’
lists not being revised. I want to correct
the misapprehension among the Members
who have participated in this debate.
This Bill seeks only to freeze the delimi-
tation of the constituencies on the basis
of the population ascertained in the 1971
Census. It has been done in consonance
with the Forty-second Amendment of the
Constitution that we have passed in this
House, that up to 2000 AD the popula-
tion as ascertained in the 1971 census
will form the basis of delimitation of
constituencies and further  de-limitation
deferred to that date. Anyway, we have
said that the voters’ lists will not be re-
vised. And, for the information of the
hon. Members, Shri Shejwalkar and other

hon. Members who have raised this point.
I would like to point out one thing. They
said that the new voters who have come
of age or those who have settled in Delhj
since 1971, will not be able to get them-
selves enrolled through the operation of
these Bills. I would like to inform the
Hon'ble Members -that the voters’ list is

. revised from time to time. Intensive re-

vision of the voters list in Delhi took
place in 1979 and thereafter summary re-
visions . have been made in 1980, 1981
and 1983, taking the 1st January of each
year as the reference date for the purpos-
es of registration of voters. Therefore,
the question of eligible voters being left
out of the electoral rolls does not arise.

Shri Shastriji has raised the point about
1st January 1983, which I mentioned. Be-
cause of the persistent demand made in
this House by hon. Members and also
outside, that the elections to these two
bodies are being indefinitely  postponed
and the Government was not prepared
to hold elections for the fear that their
Party may be defeated. We said that in
deference to the wishes of these people
elections should be held as immediately
as possible. That is the reason why this
list revision could not take place because
of want of time. So, there was no inten-
tion on the part of the Government to
deny the frenchise to any eligible voter
in Delhi. I would like to make it quite
clear that we have taken all precautions
to see that all the eligible voters are in-
cluded in the voters’ list and the revision
has taken place.

In 1977, the total number of voters in
Delhi was 27.41 lakhs. Through intensive
revision in 1979 the number went up to
30.95 lakhs. As a result of summary re-
visions in 1980, 1981 and 1982 the vo-
ters’ strength increased to 32.44 lakhs,
30.55 lakhs and 33.59 lakhs respectively.

So, as far as practicable, the adminis-
tration hag not denied the voting right
to any eligible voter. That is the point
which I would like to make very clear.

I will deal with the other points which
the other hon. Members have raised,
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about providing statehood or a Legisla-
tive Assembly to Delhi. Some Members
have also questioned the wisdom of the
Government in not providing statehood
or Legislative Assembly to the Union
Territory of Delhi.

I would like to say in this connection
that others have even asked why there
should be two bodies,—the Metropolitan
Council and the Corporation. Perhaps, the
hon. Members are not aware about the
different functions and responsibilites of
these two bodies. The Metropolitan Coun-
cil is discharging more or less, the duties
and responsibilities of an Assembly. 1
can read the functions of the Metropoli-
tan Council:

“Subject to the provisions of this
Act, the Metropolitan Council  shall
have the right to discuss, and make re-
commendations with  respect to the
following matters in so far as they re-
late to Delhi, namely:—

(a) proposals for undertaking legis-
lation with respect to any of
the matters enumerated in the
State List or the Concurrent List
in the Seventh Schedule to the
Constitution in so far as any
such matter is applicable in re-
lation to Union territories;

(b

~

proposals for extension to Delhi
of any enactment in force in a
state relatable to any  matter
enumerated in the State List or
the Concurrent List;

(c) proposals for legisiation refer-
red to it by the Administrator
with respect to any of the mat-
ters enumerated in the State List
or the Concurrent List;

(d) the estimated receipts and ex-
penditure pertaining to  Delhi
to be credited to and to be made
from the Consolidated Fund of
India: and notwithstanding any-
thing contained in the Delhi
Development, Act 1957, the es-
timated receipts and expenditure
of the Delhi' Development Au-
thority;

(e) matters of administration invol-
ving general policy and schemes
of development in so far as they
relate to matters enumerated in
the State List or the Concurrent
List;

(f) any other matter referred to it by
the Administrator.”

These are the functions. Because of
certain historical reasons the Metropoli-
tan Council has been constituted to dis-
charge the functions of the Assembly.
But there are certain limitations also.
The Municipal Corporation is a civic
body. It discharges all those duties which
any other corporation in any State dis-
charges. So, the functions and responsi-
bilities of these two bodies are different.

So far as the demand of statehood to
Delhi is concerned, I have already replied
to a question in this House that such a
demand requires further study in all its
implications. I can only say at this junc-
ture that the Government is studying
further in depth the matter in all its impli-
cations with regard to  providing state-
hood or Assembly to Delhi.

Union territories have been constituted
under certain historical reasons. My hon.
friend from West Bengal got excited
when Mr. Arakal had said that tomorrow
Calcutta would be taken as union terri-
tory. T may assure my hon. friend that
providing the status of Union territories
to Bombay and Calcutta does not come
into the picture at all. For certain reason
he have provided the status of Union
Territory to other territories like Goa,
Daman and Diu and Chandigarh. There
is also a historical background to continu-
te these territories as Union Territories.
The Government also takes into account
the public opinion there.

Some Members have expressed their
apprehension that there is some deterio-
ration in the law and order situation and
that the crime rate is increasing. The
Government is taking ‘all possible steps to
control crime and law and order, It does
not mean that we are satisfied with that.
We also feel that we must make more
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vigorous efforts to bring down the crime
rate and muintain law and order.

About the regularisation of new colo-
nies and providing ~ amenities to those
colonies, supply of ration card to the
labour working in brick kilns, enquiry
into the functioning of the DDA, all these
matters do not come under my Ministry.
But I assure the hon. Members that their
feelings would be conveyed to the con-
cerned Minister for proper action, We are
also conscious of the fact. Vyas Ji has
said, that there are ten thousand Sche-
duled Castes of Rajasthan in Delhi and
I am making it once more clear that the
Government’s intention is that wherever
these people are, these under-privileged
and oppressed ‘and suppressed, the slum
dwellers, the jhuggi jhonpari dwellers, they
will receive the first priority of Govern-
ment of India. Every effort will be made,
and we have also been pursuing with the
various State Governments, to vigorously
implement the 20-Point Economic Pro-
gramme. The 20-Point Economic Pro-
gramme is not a party programme, it has
become a national programme. It has been
accepted. In this connection, 1 may re-
call that the Prime Minister visited various
States and held discussions with the State
Governments to see whether this 20-Point
Programme is properly implemented or
not, We are conscious of the fact that
these people who have been neglected for
years, they must get their due share and
their socio-economic development should
be the first priority of the Government of
India.

Sir, Delhi is a miniature India. Here
people from all parts of the country live.
It reflects the synthesis, the unity in
diversity of India as a whole. Delhi Met-
ropolitan Council elections have attrac-
ted the country’s attention notwithstanding
the fact that the Opposition parties have
made several attempts to get elected in
these elections Sir, the defeat and victory
are just like two sides of a coin and my
friends BJP people’s attitude before the
eledtions and their  attitude after the
election are, is different. This is a politi-
cal game that goes on but the fact remains
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that the miniature India, that is Delhi, has
affirmed its confidence in the leadership
of Shrimati Indira Gandhi and in the pro-
grammes of the Congress party, that we
should not lose sight of. I would only say
that we should not minimise, but under:
score the importance of these elections
though these may be Metropolitan Coun-
cil elections. This is election that reflects
the aspirations and sentiments of the
people of India in an abbreviated form
and they have affirmed their confidence
in the leadership of  Shrimati Tndira
Gandhi. With these words 1 again say
that these are only two Bills that are going
to replace the Ordinance and I hope the
hon, Members will give their support to
these two Bills,

MR. CHAIRMAN: Mr. Shejwalkar,
your Resolution is only for Delhi Ad-
ministration. So, you have to confine your-
self to that only.

SHRI N.K. SHEJWALKAR: T 'aope
only one point regarding the other matter.
Actually both the points are common, If
you allow me at this moment, It will be
all right or otherwise also I can take a
chance.

T am very much thankful to you and
to the hon. Minister and other hon. Mem-
bers who have taken part. I brought two
points yesterday, particularly regarding
the reasons which have been given for
time consumed, according to them, 'in
delimitation ‘and secondly the urgency of
elections. These are the two points on the
basis of which they say they have brought
this Ordinance 1 have said that the time
required is only 40 or 45 days. The hon.
Minister says no, it is not like that, it is
six months Or something beyond that.
Even taking what he says, the Corporation
ag well as the Metropolitan Council were
dissolved in the month of March, 1980, if
I am correct. Right from that time upto
the second January 1983, there were
roughly little less than two years in bet-
ween. Forget the NAM, forget the ASIAD
in November, 1982. What was the Gov-
ernment doing right from 1981, the date
of dissolution, to say October, 1982?
They had a lot of time. I they actually
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wanted, they couki have dome It. But they
did aot do it. 3

Why did they not bring the Bill in the
last session, in November? After all,
NAM not a new thing. They knew more
than a year ago when the Conference is
going to be held. It was not an accidental
thing, So, why was the Ordinance brought
in at all? This Bill, which they have
brought now to replace the Ordinance,
could have been brought in last session,
explaining the position and taking Parlia-
ment into confidence. But you did not
choose to adopt that course.

Coming to urgency, why did you wait
till March at all? Why did you not hold
the elections in the first two or three
months of 19827 It could have been done.
In fact, when everybody was demanding
it, why was it not done?

Then, coming to population, in 1901
the population of Delhi was 2,36,000. This
increased by 17 times by 1971. If you
peruse the census report of 1981, the
opening sentence says that Delhi city had
the largest proportion of increase in
population. In 1981 the population is
61,96,414. The increase is mostly in the
labour class, a larger share of which
comes from the Scheduled Castes. So,
by avoiding this delimitation you have dep-
rived correct representation to the people
belonging to Scheduled Castes. In 1961
the percentages of Scheduled Castes in
Delhi was 22.92 or 23. It rose to 32.45
in 1971. So, naturally it must have in-
creased to at least 42 per cent in 1981.
But this increaesa population of Sched-
uled Castes has been deprived of addition-
al representation. That is why I say that
you have deprived quite a few people of
their right of representation, particularly
people belonging to the Scheduled Castes.

MR, CHAIRMAN. Do you mean to
say, that the. General seat should have
gone to Reserved?

SHRI N. K. SHEJWALKAR: Yes. The
Minister said that according to the Forty-
second Amendment, the number of cons-
tituencies has increased. That is all
right. When he was replying to  the
-debate yesterday, I intervened to clarify

that my contention is not that you have
not increased the number of constituen-
cies, according to the increase in popul-
ation, but you have not given more cons-
tituencies to the Scheduled Castes, accor-
ding to the increase in their population .
You have to give them more constituen-
cies, according to the increase in their
number, which you have not done. The
Constitution provides that you have to
provide seats in proportion to the popula-
tion, So, y6u have deprived them of
their constitutional right. I am not ag-
ainst the Constitution (Fortysecond) Am-
endment; I agree that you cannot indefi-
nitely go on increasing the number. But
this does not apply to the Delhi Corpor-
ation.  You cannot put a limit to the cor-
poration constituencies. If more areas
are included in the Corporation, you have
to give them more seats, because the For-
ty second Amendment does not come into
the picture, so far as the Corporation is
concerned. So, this argument does not
apply in the present case. For the Cor-
poration, you did not have re-distribution
and have more seats.

Coming to the lists, you prepared them,
in 1980. But three years have passed
since 1980. In three years there is a lot
of percentage of voters who would have
become major. Those who were eight-
een years old are by now twentyone.
They have the right to vote. Unfortuna-
tely, some persons must have died too in
these three years. List remaining the
same, some sort of bogus voting  must
have been there.

Why did you not get the list checked
up and brought up-to-date? This could
have been done within fifteen days or a
month. The list could have been got
published again. But this has not been
done,

Shri Daga is not here. I must thank
him for rightly pointing out that there is
some sort of thinking of the Government.
I opposed right from the Vem:;ing
their thinking. In the State nts
also there is disregard of the provisions.
There should be provision that they should
not be that kind of administration at all.
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If ‘for certain reasons it is necessary, the
administration should be only for the
purpose of having election of a fresh
body. In no case it should exceed six
months. Within six months they must
start the proceedings for the next election.
This should be applicable to Delhi too.

President has got power to take over
and have Presidential rule. This has
been done more than two dozen times.

'lt‘ is said, if we do something, people
ask. why are you doing that and if wc
do not do, they say why do you not do
that? It is said that we will do anything
at any time, for any reason as is conve-
nient to us. Therefore, please do not ask.
That seems to be your policy. They do
not have any regard to the conventions,
to the norms. After all you are going
to lay down certain norms for the future
also.

The way in which the State Assemblies
are disolved is not correct. What Janata
did in 1977 was also not good. But a
precedent to dissolve Parliament was there
in 1971. So many times Assemblies have
been dissolved. Whenever it suits the
party in power, they dissolve or make use
of the provisions of the Constitution. In
the same set of circumstances they go on
extending life of the Assembly irrespective
of the fact that they could not get confid-
ence of the House. It is the history.

In Madhya Pradesh there was Mugeli
Municipal Committee. It was supersed-
ed. A writ in the High Court was filed
The High Court set aside the decision of
the Government. It was  re-instated.
After the decision of the High Court it
was again dissolved. The Members of
the Municipal Committee again went to
the High Court. Again the decision was
set aside, In.this way three or four
years were wasted. They could not have
charge. ‘They could not work. Is it
fair? I ‘what is needed? Is there any
norm? enever you desire, at any time
for no reason you may do all these
things! This cannot go on. I do not find
any proper justification so far as the first

point is concerned. You could not given
any convincing  reasons. After 1981,
what were you doing? There was one
complete year at your disposal and it
could have been done.

Without going into other political things
which my friends have stated, I must sub-
mit with a heavy heart that no respect is
being given to the norms, to the decisions
of this Hon’able House or the Directions
given by the Speaker.  Sir, the wrong
practice is being followed. I urge upon
you to see that this is not repeated. I
am very much thankful to you because
at least you conceded yesterday that this
extraordinary measure should not be ta-
ken recourse to too often. I must thank
you for your frank statement there., But
even after making the statement, T am
SOITy you are supporting the action again
which is not supportable. Of course, no-
thing can be done now because ordinance
has already been issucd and a Bill has
been brought in, But at least give an as-
surance to this House that you will not
interfere with the powers of the local
bodies or the powers of the State Assem-
blies, Let the normal process of freedom
of thought, freedom of elections and free-
dom of all these things be allowed to con-
tinue. Let the matter be settled according-
ly wihout any inference from the side of
the Central Government in this way.

SHRI P. VENKATASUBBIAH: I
would like to make some points  clear
here. I have got the figures of the pop-
ulation of Delhi and that of Scheduled
Castes. Perhaps, Shejwalkarji, your fig-
ures may not be fully correct.

SHRI N. K. SHEJWALKAR: Tell me.
I will verify.

SHRI P. VENKATASUBBIAH: The
total population in 1971 was 40,65,698.
In 1981, it is 62,20,406. ' ‘

SHRI N. K. SHEJWALKAR: I stand
corrected. 1 gave the figure of 61,96,414
which T have taken from a book obtained
from the Library.

MR. CHAIRMAN: He is in-charge of
Census also.
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SHRI N. K. SHEJWALKAR: I have
referred to it from the Library, just now.
Anyway, it does not make much differ-
€nce.

SHRI VENKATASUBBIAH: The
percentage of Scheduled Castes was 15.64
in 1971 and it is 18.03 in 1981. While
determining the number of seats reserved
for the Scheduled Castes, though the pop-
ulation pecentage of the Scheduled Castes
was 15.64 on the basis of 1971 census,
we have calculated it on the basis of
16.07 and the seats determined were 9
in number. If the population percentage
of 1981 census has been taken into con-
sideration, the number would have been
increased by one more seat. But if we
2o back to 1971 census, the number of
scats is a bit high. Though the percent-
age was 15.64 on the basis of 1971 cen-
sus, we have worked it out at 16.07.

SHRI N. K. SHEJWALKAR: Let me
understand. According to the 1981 cen-
sus the seats which have been allotted
are less by one. Do you admit?

SHRI P. VENKATASUBBIAH: 1t s
true that it has been less by one if we
take 1981 census into account.

SHRI N. K. SHEJWALKAR: After
all, the number is not material.

SHRI P. VENKATASUBBIAH: I agree
that the number is not material. But the
intention of the Government, even before
1971 census, is to give as far as possible
and practicable adequate representation (o
the Scheduled Castes. We do not intend
to deprive their legitimate rights enjoyed
by them under the Constitution.

MR. CHAIRMAN: The BJP was asking
for early elections.

SHRI P. VENKATASUBBIAH: Yes,
it was asking for early elections.

SHRI N. K. SHEJWALKAR: As a
running commentary, I will not interrupt.
After he finishes his speech, I will just
make some points.

SHRI P. VENKATASUBBIAH: What-
ever I have said in my earlier  speech,
though Shri Shejwalkar does not agree, 1
am sure that. ...

MR. CHAIRMAN: One more point
raised was, you could have delayed . the
Corporation elections. This was applica-
ble only to the Delhi Metropolitan Coun-
cil. )

SHRI P, VENKATASUBBIAH: You
know the Corporation elections were also
overdue. The supersession would have
ended by April and also the hon. Mem-
bers on the floor of the House had been
demanding that there should not be any
more extension and that elections ought to
be held. It applied both to the Coun-
cil as well as to the Corporation. Keep-
ing that in view, we thought that these
two elections must be held.

SHRI N. K. SHEJWALKAR: = If the
hon. Minister think sit proper, let him
kindly give us an assurance. After all,
this onus has to be accepted. Does = he
not wan¢ this sort of practice or indiffer-
ence in regard to holding of elections to
the Corporations or local bodies to go?
For example, for the Gwalior Municipal
Corporation, the elections have not taken
place for 15 years. Whereever they are
in power, they are extending the term of
the Corporation as they like, like any-
thing for years together, without any re-
ason or for no reason. There are some
places where the elections are not held for
the last 20 years even. If he accepts this
on principle, I will be very happy if
he assures us that no intervention will be
allowed, that they will not interfere in
the affairs of the local bodies and that the
elections are held when the time for elec-

tions is due.

SHR1 P. VENKATASUBBIAH: We do
not interfere unnecessarily unless  there
are compelling reasons or a comparison
to do that. About the Delhi Municipal
Corporation, I said that with effect from
11th August, 1980 it had been superseded
because in the opinion of the Central
Government the Corporation had persist-
ently made defaults in the performance
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of its duties, had abused its powers and
was not competent to perform the duties
imposed on it. The period of supersession
was extended from time to time and the
Jast extension was due to expire on 10th
April, 1983. Unless there are some com-
pelling reasons, unless the  Government
feels that by taking action the interests of
the people are to be protected, it is not
done. Only under compelling reasons, it
is done.

1 can assure the hon. Member that the
Central Government does not want in any
way to interfere with the democratic
functioning of any institution, whether it
is local bodies or any other institution un-
der the purview of the Government of
India.

About the Gwalior Municipal Corpor-
ation and all that, he knows—he is a
constitutional expert—that Gwalior Mun-
icipal Corporation comes under the Mad-
hya Pradesh Government and they can
take up the matter in the State Assembly.

MR. CHAIRMAN: I will first put the
Statutory Resolution moved by Shri N. K.
Shejwalkar to the vote of the House.

The question is:

“This House disapproved of the
Delhi  Adminstration (Amendment)
Ordinance, 1983 (Ordinance No. 1 of
1983) promulgated by the President on
the 2nd January, 1983.”

The motion was negatived.

MR. CHAIRMAN: Now we take up
the motion for consideration of the Delhi
Administration (Amendment) Bill.

The question is:

“That the Bill to amend the Delhi
Adminstration Act, 1966, be taken into
consideration.”

The motion was adopted.

MR. CHAIRMAN: We now take up
the Clause-by-Clause consideration of the
Bill.

The question is.

“That Caluse 2 stand part of the
Bill.” :

The motion was adopted.
Clause 2 wags added to the Bill.

Clasuse 3 was added to the Bill.
Clause 4 was added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI P. VENKATASUBBIAH: I beg
to move:

‘That the Bill be passed.”
MR. CHAIRMAN: The question is:

“That the Bill be passed.”

The motion was adopted.

MR. CHAIRMAN: Now we take up
Item 19, the Delhi Municipal Corporation
(Amendment) Bill.

The question is:

“That the Bill further to amend the
Delhi Municipal Corporation Act, 1957,
be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: Now we take up
Clause by Clause consideration of the
Bill. Shri Bhikhu Ram Jain. Absent.

The question is:

“That Clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill.

MR. CHAIRMAN: There is no amend-
ment to clause 3. The question is that:

“That Clause 3 stand part of the
Bill.”

The motion was adopted.
Clause 3 was added to the Bill.

Clause 1, Enacting formula and the Titlc
were added to the Bill.
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SHRI P. VENKATASUBBIAH: I beg
to move:

“That the Bill be passed.”
MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.

14.52 hrs,
AIRCRAFT (AMENDMENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION) (SHRI KHURSHEED
ALAM KHAN): Sir, I beg to move:

“That the Bill further to amend the
Aircraft Act, 1934, as passed by Rajya
Sabha  be taken into coasideration.”

This Bill seeks to amend Sections 5
and 14A of the Aircraft Act, 1934. Sec-
tion 5 deals with the rule-making power
of the Central Government and Section
14A deals with laying of the rules made
under the principal Act before the Parlia-
ment,

As regards amendment to Section 5 of
the principal Act, it is propsed to insert
a new Clause (ab) in Section 2 of the
said Section to enable the Government
to make Rules relating to economic regus
lation of Civil Aviation and Air Trans-
port Services including approval, disap-
proval or revision of tariffs applied by air-
lines, designation of officers who may ex-

ercise this power, the procedures to be

followed in approving, disapproving or re-
vising the tariffs and appeals against the
orders,

The new sub-Clause includes definition
of the expression ‘tarif®. In respect of
international air transport, the Interna-
tional Air Transport Association which is
a bbdy of International Airlines operating
scheduled air services, has a  rate-fixing
mechanism to establish rates for passen-
gers and cargo transport. It also lays
down terms and conditions of commission
payable. This Authority is recognised by
several Governments including the Gov-
ernment of India. The member airlines
adopt fares, rates, rules and regulations
authority
which are then submitted to the respective
The resolu-
tions come into effect when the IATA

by way of resolutions of the
Governments for approval,
receives approval from all Government
concerns, approval or disapproval is
given by the Governments as sovereign
bodies. To ensure that member airlines
which operate international air services,
adopted by IATA many
necessary
legisltaion according to which such air-

apply tariff
Governments have  enacted
lines obtain approval of the Aeronautical
Authorities.

In 1972, the Central Government deci-
ded to enact legislation in purusance of
section 5 of the Aircraft Act, 1934, and
made new rules, namely, Rules Nos. 135,

135A, 135B and 135C, for this purpose
to be incorporated in the Aircraft Rules,

1937. These rules were amended in 1975
and in pursuance of these rules, the
power to approve, disapprove or revise
the tariffs was given to the Director-Gen+
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eral of Civil Aviation. It may be pointed
out here that the Committee on Subordin-
ate Legislation, in its Twelfth Report has
expressed the opinion that power to ap-
prove or diapprove the tariff is in the na-
ture of substantive power which  must
flow from the parent Act itself. The
Government, therefore decided that by
the proposed Amendment, provision would
be made for specific authority in this Act.
The proposed amendment to section 5§
of the Aircraft Act is, therefore, in pur-
suance of the said'recommendation. Am-
endment to section 14A of the principal
Act is to take the opportunity to bring the
provision for laying the rules before Par-
liament in confirmity with the latest for-

mula.
MR. CHAIRMAN: Motion moved:

“That the Bill further to amend the
Aircraft Act, 1934, as passed by Rajya

Sabha, be taken into consideration.”

Mr. Madhukar.

ot wwerr faw wowe  (F-
W) : qEAg gar s ¥ q fam
wega frar @ waw o famw wew
1 a @t 7 g fee o & o amat
1 W AT ALZT & (T ATHIqA
FIAT ATGAT |

g9 AW F AMAIT G FrEv
FTX &7 AT fgmar & 1 gw M
FI ATH ATTAT FT T ATAT AR E |
IO g9 TIEAi &1 FAar & afy-
Ffeai & 9 EEE Et € § owr

& 9% n9 =@ frar awr & Afew
g4 R & Q¥ o W Z@@r aran
2\ AM T ARFI AT ¥ | G 97
q AT TH @ A Afrw A
¢ faw gvg A mr uT o W@y
g & afm ¥ fasg ad g afew
AT qWT HIEG 12 ATE ARGT  FT
sfafafaes Fvar & ga% @Y wdw
F1 ZZ@AT Fgi oF Ifwa &1 oAmw
Tl FT IEAA FofAC | T AT W
BT I F AAWAFAT & |

TH! TR AATAT B OFAST FT
97 a1 fam ot & afer et w0
FE T97 7 qUSI7 qg0  IqAsy TEY
g | wEW S FB fAgr
gamAM AT H g E oA
FX ¥ yor fagae & 7 feed W
Ferar a4 % fau fgear & g wx
FGIAT ATAT =ATRT |

AT AT FAGR F1 qFEqY
T NTW! AGY F | ATRAIT I A
THAEIT WEAT FI A THE AT OF
€ 7 s wiwfs fFar & e
FE FrAarEr A #1 T F

qEAT UGT 91 F1 FE TATAT A
srer war g wfew sE faee &
TqUAT A Al Srer 8 1 TEE W W
orqtd 3 afew ag wfadi & 9w
F fag 21 aAm IFar ¥ faw =
g w@Em A AT T E AR
Ira A gEg Srew & faw wAfEw
wwT g1 g & faw dar A &
s ST fagR & @l wr
qfrqs SOA F A9 FT TR wfe-
g 2T | T T(T AT AT SATT
fear srar =fgg



385  Aircraft Amdt. Bill

a fam & wftw Fo aifas
VYA FT qAGG FA @ AT FGH
I F | K e faly H A g
fFs g&d  AiEewEdl &1 agral
faa waar & | 94 4T wFT AdH
@ fAu 241 wgq 9510 qOT AT H
ATAAT HTEAT

Al 8@ & H AT HASY W
Fo  HAGAITA EATHT AT TEET
BT | q Ganr f4€0 A WSl
HET FLAT AT ifF T WAl
F4T oF f@ars a@ grr 1 FhFEA
g9 &l ® HWIT sqre  fgar  [Aar
<rfge f& ol st A geqm B
F gadr %8 g7 fwqr oo faa game
T mfegi faqea & wadi & o4 7617
g€ 9gra  faq7 § 933 g Fafqo
ZTAFT AV SiF FLA F) Bl wied FAT |
RS S I CIEEARR A (B 0
feftgez 3442 &, arars At F
BIAEAr gF & | IAMAT dgl  aAraAr
A1 F1 saqeqr Fifan faqa A
F TR fam s
TAL-FIEE 417 &1 AT

fosta &af glar g, & wigar 3 5
Tar sxgear g faed i == o
graxw & aF 1 favw <@ 7
@ § 47ifF gawr Ard ww Aifaa
W WA § dfwq 9aw Ssdw ATfe
W T4 a9 foar ArAT HWMET 1 FA
W& @ HM { OAGAT §lq QAT
FLET B

SHRI P. NAMGYAL (Ladakh): Mr.
Chairman, at the outset, I support the
hon, Minister in charge for bringing this
Aircraft (Amendment) Bill which, I
feel, ig the necessity of the time, Earlier
there was no provision for scrutinising
the rules made by the bureaucrats. This
rule, I feel, was framed by them with-
out. realising the different difficult circum-

stanceg of the country or of the airports
or station like Leh and other places.

89 LS—13
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First of all, I would like {0 say about
the provision in the rules for providing
hotel accommodation in the case of
stranded passengers for various reasons—
sometimeg because of bad weather or
sometimeg due to some technical reasons
the flight may have cancelled and the
passengers have to be put in the hotels.
Usually the authoritieg clear the stranded
passengers the very next day when there
in a daily gservice but problem comes
when a weekly service getg cancelled
either because of bad weather or for
some technical reason. Usually we have
seen thap the stranded passengers have
to wait for weeks together, with the resuit
that at best what Indian Airlines do is that
they provide one day’s hotel facility which
includes boarding and Jodging and the
next day they throw them out of the
hotel and you know most of the passen-
gers cannot afford to stay in guch five
star hotels which the Indian  Airlines
usually provideg for such passengers, So
the people have to approach the local
concerned authorities and the authorities
concerned also cannot take any such deci-
sion unless they contact the head-
quarters in Delhi, Because of this, the
passengers have to suffer a jot. I am
referring to Leh's passengers. You have a
weekly service from Chandigarh; you
have a biweekly service from Srinagar.
Because non availability of road transport
facilities due to blockade of roads because
of heavy snowfall the passengers have
no other alternative but to wait for a
whole week to avail of the next flight, I
had made certain suggestions. The Civil
Aviation Department or I. A. used to
provide one night’s boarding and lodging
in a 5 Star Hotel, 1 have suggested that
they should be given cash instead of
hotel accommodation because most of
the passengers travelling on Leh—Chan-
digarh route are pilgrims coming from
the various placeg in Ladakh and they
cannot afford to stay ijn big hotels. It
would be better if you give option for
them to stay in hotel or give them cash,
it may be lefy to their choice. With that
the passengers can easily wait for a week;
and thig problem can be solved,

You provide snacks, tea lunch etc.
in all the flights, When guch ' flights are
delayed but this js noj provided on the
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Leh flight. Sometimes the flight is delay-
ed due to bad weather or any other
technical reasons. The facilitieg for lunch,
tea, snacks etc. which you provide at
the proper time, are not available at the
Leh air terminal building. 1 request the
Minister to look into this problem and
do the needful. -

A suggestion wag made by me to find
out a solution regarding these stranded
passengers, If they are stranded due to
cancellation of fligh; there should be a
system by which you can provide the
very substitute flight next day. If it is
not possible let it be on the second day
or third day. They should not be allowed
to wait for a whole week.

Very recently quch a situation had
arisen and I approached the hon, Mini-
ster and he wag kind enough to order for
an immediate arrangement of an air-
craft and thig was done promptly, for
which. I am grateful to him.

15.09 hrs.
[SHrt N. K. SHEJWALKAR in the Chair)

My next point is this: Leh air termi-
nal building is Jocated in a very very
old Nissan hut, that wag rented from ths
army, The condition of the hut is such
that.. it has no glass panes, no furniture
and there is no gweeper even. There is
no heating arrangement available in
winter geason especially at the time of
landing of Indian Airline plane’ from
Chandigarh. The maximum temperature
at thay time is usually between minus
100 C, and minug 200 C. In such condi-
tion, it ig really miserable to wait for the
flight there without any heating arrange-
ment. I have been requesting the Direc-
tor General of Civi] Aviation for the
provision of some stove and heating
arrangements for the comfory of the
passengerg as well as the staff working
over there. But no heed was paid to this
request.

Another point is that an  Aerodrome
Officer is there at the Airport. But he is
never available for looking into  the
immediate problemg of the passengers.
In the last two years, we have rarely seen
him at the Airport, I would request the

-hon. Mihister to look into thiy matter.
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Sir, .a new building is under comstruc-
tion there. The history behind that
building is that estimate of thig building
was sanctioned some three years back at
a cost of Rs, 15 lakhs and entrusted to
the state P.W.D. for consiruction. But
one of the notorious Enginecer from ti
State P.W.D. came and revised the esti-
mate to the tune of over Rs, 35 lakhs or
so. It is not known how this could
happen, One can understand if the esti-
mate is  Yevised upward from~ Rs. -
15 lakhg to Rs. 20 lakhs or even Rs, 25
lakhs, but revising the estimate upward
beyond Rs, 30 lakhs calls for &n imme-
diate probe. Whatever the €Ot Of build-
ing and other things are I would like to
point out here that thé said building is
stil] under construction, I would therefore
request the hon  Minister to speed up the
construction of the building because Leh
is fast becoming one of the tourist
resortg of our country and it will be
very helpful for our tourist industry
also,

Then, Sir, I am grateful to the hon
Minister for gsanctioning one more flight
between Srinagar and ~Leh with effect
from the middle of coming April.  Our
request had been and is that we wam
another service from Chandigarh to ILgh
also. The reason for not being in a
position to introduce this service is
that on return journey iy has to come
almost empty. My suggestion for this
is that if you contact the Army au hori-
ties to make some adjustments with their
services—because they are also facing a
lot of difficulties on the return journey
ang they have to wait for the Indian Air
Force plane—thig problem can be solved.
You can also make some book adjust-
ments in this regard. There should be no
such problem. Sometimes we also face .
a lot of problems, particularly from - this
side for getting seats in the flights.
Even now the weekly services are fully
booked, well in advance, in about 3 to
4 weekg before, In view of this, I wounld
requesy you to accede to the demand for

starting another service between Leh and
Chandigarh.

With these words, 1 support - the
measure brought forward before the
House.
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SHRI UTTAM RATHOD (Hingoli):
Mr. Chairman, Sir, 1 congratulate the
Minister for having brought forward
this amendment, There are certain
things which are confusing me for some
time past. You are aware that since
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the air travel was introduced in this coun-
try, we have been trying to cover as much
area as possible. We are greatful to
the Government and the Corporation for
it,  But it is seen that the aircrafts
without break—even load factor, which is
not proper, are still operating. I request
the government that the aircrafts which
do not suit us chould be phased out and
proper aircrafts should be purchased for
Indian Airlines. As far as Vayudoot is
concerned, we have secen that so far we
have suffered a loss of a couple of lakhs.
So far we have covered certain areas in
North Eastern sector and Ludhiana to
this side wherc we have to cover still
further.  But still in this area, we have
suffer a lot,

I want to know what has happened to
the committee that was appointed to g0
into the choice of propsr aircrafts for
short distance? Why no decision was
taken so far? How is it that Vayudoot
is still taking aircrafts from the Indian
Airlines which are very costly to operate,
aircraft for which we are still paying
higher rate, aircrafts which consume very
costly fuel? So, what I would suggest is
that that committee should be persuaded
and the government ghould do something
to purchase proper aircrafts for  these
routes,

Air travel has become very costly these
days. When 1 hearq Mr. Namgyal I was
a little confused. He said, “When a
passanger is stranded, he is provided - ac-
commodation in five star hotels. I know
that the crew ig provided accommodation
in three or five star hotels, It is all right.
But why a poor country like ours should
bear this cost? Can we not reduce some
cost on these things so that the fare can
be reduced? That is exactly what I want
to bring to your notice,

Regarding food, there was a question
raised by Mr. Narsimha Reddy the other
day, He had asked, “Please let us know
whether the food is purchased from &
private contractor or we take it from
some tourist Corporation hotel.” They
said “It is purchased from some contrac-
tor.” There was another question about
it. © What is the price paid for it? T am
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®old that the price paid for vegetarian
amd mpon-vegetarian food is always more
#an Rs. 30.35 I do not know why
such a fabulous price should be paid for
M7 ¥ it is less, I shall be very happy.
¥ you can in any way reduce it. I shall
be Rappy. If not, for heavens sake. do
mot allow fare to be increased.

For iares, we are paying 12 12 per
«enl exfra; it is burning us; it has be-
«<ome difficult for most of the people who
want to reach, a particular place in time.
¥ request the government to apply ils
mmind 10 see that the overhead charges,
wherever possible, are reduced.  Proper
aircrafts which can be operated at  low
«ost should be introduced. It s a
wast country. We need aircrafts; we need
airbmes and airlines should be extended
%o most of the areas; more areas should
B opemed for it.

I would request the Minister to look
imto it and do something. | again cong-
watulate him for having brought forward
ahis Bill.

‘SHRT AMAL DATTA (Diamond Har-
®ouwr): Sir, in this Bill the Aircrafts Act
is sought to be amendeéd so that certain
wowers, which were not in the original
Act, will now be given to the authorities.
That is the pupose of this Bill.  Any
such arrogation of further powers has to
Be examined only against the background

“.of the policy which the Government is

‘following. Without knowing what js the
either
wway whether it is a good thing or a
"®ad ‘thing. The Government has  not
~anmeunced that there is any coherent
~policy regarding the increase of air con-
mection dn India  between  metropolitan
aities and fthe places, which are not ordi-
marily possible to reach by road transport
or rail transport, within a short time. The
Government has, in certain other aspects,
announced certain policies.  For exam-
Pple, regarding industries, they have been
advocating certain policies for a long
time—I do not know how for they have
been implemented—that backward dis-
Aricts will be given a certain amount  of
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priority. Tt hag been the policy of this
Government as it had been the policy of
any other Government before it, that there

should be equal development of all
areas of India so that places which have
already  been developed, will not get
priority, but the places which are

lagging behind will get the priority. That
is supposed to be the industrial policy
although in practice it is not so imple-
mented. We have seen recently also that
in the name of industrialising backward
areag certain favoured constituencies have
been chosen for massive investment, But
in the case of aircraft travel, no such
policy has been ennuciated by the Gov-
ernment,  While introducing the Vayu-
doot service the Government has  said
that important district towns will now
be connected with the metropolitan cen-
tres.  But as far as T can see from the
implementation of their so-called policy
also that it has been done only in certain
sectors of India and not in all the, sectors.
Particularly the eastern sector has been
very much neglected, We have been ask-
ing for certain services to connect, for
instance, Calcutta wigh Malda and  cer-
tain other places, Bankura, Purulia etc.
All these people are inaccessible.  Al-
though they are not very far, the trans-
port syslem at present is very bad, In
fact, certain industrial Centres also can
be connected if a circular aviation route
can be devised. But the Government has
not paig any heed to that. This is a
standing demand of the West Bengal Go-
vernment,. Tt is not to link West Bengal
cities only but also to link with the in-
dustrial areas of Bihar and Orissa. But
that has not been heeded. Somehow or
other. whenever any: decision is taken 1o
extend or put in a new route, eastern
India is forgotten. And Government
having  built a  massive—air-port in
Calcutta-—it was first airport to be built
and completed—have practically  forgot-
ten about it. The Calcutta airport is
now languishing and has become a white
elephant, because there are very few ser-
vices from Calcutta airport. The Gov-
ernment in their reply has said that there
is not enough traffic. But then why are
you going to develop backward areas?
At what cost? The cost of developing the
backward areas is much higher than hav-
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ing an industry in the metropolitan cen-

tre, which has already -developed. The
Government is so doing because the na-
tional integration demands it. Even if the
cost is high, even then the people must
have the facilities of an air transport ser-
vice. If nobody has it, I do not say that
you introduce it to connect Calcutta to
Bankura, Purulia or Malda. But if they
are going fo have it in certain other
parts of India, then why not in this part?
Therefore, what I am saying is that the
Government has no policy. If they have
got any policy, they are implementing it
in a way which is discriminatory and it
definitely discriminates against the eastern
region,

To come to the working of the air-
ways, all these powers, tariff regulation
and all that. are there. They have been
regulating tarifl in some way or the othei.
This is not an absolutely new power.
What have they done? The air fare is
high. It has been revised a number of
times in the last two years or so. For in-
stance, fare from Delhi to Calcutta has
gone up from Rs. 500- which was the
fare two vears ago. to Rs. 900/-. But what
has happened? The people reaching Cal-
wtta from Delhi at say 1] O'clock at
night find themselves stranded. There is
no transport from the airport to the city.
Why have you done this? The Govern-
ment has blindly followed what is being
done in the western countries where there
is trandport available to everyone. Every
body has a car or everybady has some
or the other transport or night bus servi-
ces are available. We have got nothing
and yet our Government blindly follows
whatever has been done in Western coun-
tries. Cut out all connections between the
airport and the city. People will look after
themselves. Even paying thousand rupees
to reach place, they may not be able to
get to the centre of the city. They gel
stranded. When the fare  structure you
have revised again and again, why can-
not you take this into calculation? You
are saying that you have made so much
profit, Indian Airlines has made profit,
Air India has made profit. Even yesterday
it was in the mewspapers that Air India
have made a profit of Rs. 50 crores. Very
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good. But why cannot they take their
passengers from airport to the city? This
amenity should be available to them.
Then you also must have had the =2x-
perience that people reaching the airport,
do not know when the aircraft will start,
when it will take off. They are told that
there is delay but how much nobody
knows. First they are told half an-hour,
then one hour, then two hours, three
hours, four hours and no reason is given,
Just they say there is operational difficul-
ty. What operational difficulty? Maybe,
the pilot has not turned up or air-hostes-
ses have not turned up. If T may quote
from my own experience, once I was
going to Port Blair from Calcutta airport
and the scheduled flight did not start. A
special flight took off and I had to wait
for three hours. In the meantime, on
enquiry I found that the reason why the
aircraft cannot take off is that the air-hos-
tesses have not arrived and that was an-
nounced as an operational difficulty.

MR. CHAIRMAN: Who, will serve the
tea?

SHRI AMAL DATTA: That is not
exactly the point. If people have paid so
much, they are going by aircraft, they
must be told that this is the reason.
Moreover, why a standby cannot be
kept? This is not an operational difficul-
tv. This is management’s failure not' to
have some stand-by people there, not that
the machinery is refusing to start or
there is some trouble in the aircraft. |t
is mercilessly, cruelly, wasting people's
time which you cannot compensate. It is
only because of that that there must be
some clause which limits the compensa-
tion which the Government has to pay.
Probably for delay there is no such com-
pensatory clause, that is why the Gov-

ernment gots away. In other  countries
they would not have got away.
Another thing is the fare structure.

You are making very high profits. Now

at what break even you are making this

profit. Are you making this, profit because
you are flying to full capacity, or because
you are extracting so much from the
passengers flying in the routes? Are you
making a profit by having a low fare
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structure or by having a high fare ptruc-
ture? Making a profit when you have a
monopoly is no indent of the efficiency
of the organisation. I would have under-
stood it, if there is competition. You do
not have any competion. Even Air India
runs without any competition, because it
has a monopoly of Indians going abroad.
Therefore, without competition when you
are making a profit, you must be able to
show that you are really carrying a num-
ber of passengers which is much over
the break-even point having the lowest
fare struciure. That must be calculated.
We should not talk about intemational
standards because we do mnot pay any-
body by international standards.

Then, no thought is given as to- the
time when people have to reach certain
destinatioas. For instance, there is what
is called the Golden Traingle—Calcutta-
Bombay, Delhi-Madras. These are the
cities which the people have to reach be-
cause they have some business there. Or-
dinarily, this travel would not be required,
but because of too much of centralisation
in our system, a large number of pf.oplc,
mostly officials or businessmen, have to go
to the Centre, attend to some work and
then come back. That is the reason why
most the flights in these routes are full.
Mot of the travelling takes place by
some Government officials or business-
men, who have to come to the centre of
power and then ga back, because every-
thing has to be done at the Centre; even
the change of a comma or a full stop has
to be done by coming to Delhi. That is
why the airlines have passengers in these
routes. Otherwise, they would not have
go much of passengers.

Even then, thought is not given to the
time schedule, when it is convenient for
the people to come and  go back, with
the result that they are forced to halt
for the night in these places. You have
not made any arrangements for that. On
the one hand, the Government are say-
ing that you canmot pay these people
five-star hotel expenses and that, if you
pay it you would not be able to deduct it
%om taxes; on the other hand, you aré
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having the flight timings in such a way
that they have to stay overnight in a
five-star hotel; there i3 no alternative.

These are the things which the Minis-

 try must give thought to. They must have

an appropriate policy, if they want air
travel. Not that 1 am in favour of air
travel in a country where we cannot
afford it if you really go down to the
basics. But, then, because of the peculiar
structure of our country, because of the
centralisation  of power, we cannot at
the moment get out of the air travel
business. So, when we have to do it, at
least some application of mind should be
there to give proper care to passenger
amenities so that people are not kept
waiting, so that people reach their desti-
nation in proper time and they are not
stranded in the way. All these things re-
quire sitting down and quietly thinking
with the application of mind to these
problems, and not just doing something
because of political pressure or because
of believing “I know what is best, so I
do whatever is best”. That should not
be the attitude of the Government. With
this qualification, I support the Bill.

SHRI KHURSHEED ALAM KHAN:
Sir, I am thankful to all the hon. Mem-
bers who have taken part in the debate
and made some very valuable suggestions.
I assure them that the suggestions made
by the hon. Members will be given
due consideration and we will try to
meet their requirements, as far as possible
I would, however, at the outset like to
mention that it is our earnest desire and
attempt to provide all the facilities and
amenities for our passenger; and there is
no intention of creating any sort of
difficulties whether it is road tramsport
between city centre and the airport or it
is in the matter of delay. Every effort is
made to ensure that departures are in
time, But sometimes, as I would explain
later on, there are delays which are. be-
yond our control, There are consequen-
tial delays. These are responsible for the
inconvenience of which hon. Members
have made a mention.

Shri Madhukar has  mentioned that
security check in respect of hon. Members
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should be relaxed. There should be some
relaxation in their check. I quite appre-
ciate that. Our hon. Members should not
be put to inconvenience in amy way. In
fact at one time I was thinking that we
could give some more relaxation to the
hon. Members when they are travelling
and having their identity card, They
could go freely through the check. But
the difficulty arises that we will also
have to take into consideration the case
of the Members of the Legiilative As-
semblies and other legislators. Still, T
have made a note of it and we would
like to ensure that there is no difficulty
or there is mo undue restriction while
the checking is taking place. For this
reason also we have tricd to mechanise
the whole thing. We have hand held
body checking instruments. People have
not to check with their hands and touch
the bedy all over. This is to ensure that

people should not be put to inconveni-
ence.

I come to language papers. There are
instructions that language papers should
be provided. 1 would once again see that
all the language papers are provided.
That is our policy and if there has been
any lapse on this account, this will be rec-
tified immediately,

Shri Namgyal has mentioned about Leh
Airport. 1 would assure him that it is
receiving our earnest attention. Bmlay has
been on account of the P.W.D. of the
State Department. Even now when they
have given cost escalation estimate, we
have accepted that. We are trying to en-
sure that this terminal building is ready
for use before the end of this year. We
will also ensure that necessary safety and
other conveniences are provided as soon
as this terminal building is ready.

I would not agree with the suggestion
that the bureaucrats only formulate the
fare structure. In the fare structure the
basic thing is the cost of the fuel. The
fuel cost is 45 per cent at the moment.
As the hon. Members know, this cost has
beem increasing from time to time and
accordingly it has been very mnecessary
for us to increase the operating cost.
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This is not in our case only. It is all
over the world that the operating cost of
the airline has been increasing because
of the cot of fuel. We are also effected
by the fuel cost. Whenever necessary we
have to take into consideration this fac-
tor and increase the fare.

I would look into complaint about
snacks and meal which are reported not
being supplied in the Leh service. Cer-
tainly this should be dome in this case
also. Whatever has been mentioned by
the hon. Member about the Aerodrome
Officer, T will certainly look into it.
Acrodrome Officer  should alway; be
available to meet the passengers and See
that their difficulties are removed or their
enquiries are answered.

Hon. Shri G. L. Vyas has said that
D.G.C.A. and Air Line do not take into
consideration the requirement of the com-
mon people. I have just mentioned that
the requirement of the common people
are always being takein into consideration.
But then, there are constraints, certain di-
fliculties and certain problems. The cost
escalation and the fuel cost is responsi-
ble for the increase in fare. Normally,
we have to do it because we are compel-
Jed to do it. There is no other way about
this to meet the operating cost. Unless
we do this, the Corporation will be run-
ning its services in logs an no Corpora-
tion can afford to run the services for a
long time in losses.

It is also a fact that the Indian Air-
lines have made a profit. But it must be
kept in view that this profit has been
made not only because of its monopoly
as the monopoly was there earlier also,
but because special attention is being
peid to ensure that all wastefull expendi-
ture is avoided. All such over-head and
wastefu lexpenditure as can be cut short
is also receiving the attention of the
management and this will be a conti-
nuous process.
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It has also been mentioned by the hon.
Members that the  bird-hit is a big
nuisance. 1 agree with them that it is
a big nuisance and we are quite worried
about it. But surely this is a matter in
which very little can be done by us ex-
cept that we are trying all possible means
to ensure that birds are not allowed
within a radius of 5 to 7 kilometres of
our airports, But the location of some of
the airports is at such a place where the
people are inhabiting and living. Some-
times, they throw about food or dead
animals and these birds, particularly the
vultures and other birds come and
cause Jlot of hazards for the aircrafts
We are very conscious of the problem
and we are taking all possible measure>
to ensure that it is at least minimised.
if not totally eliminated.

1 do not know what is the experience
of the hon. Member about certain al-
legations that he has made against the
staff of the Indian Airlines, I would cer-
tainly like to look into them if there are
any specific charges and I would do he
needful. But to make a sweeping charge
against the staff, I do not think I will
be able to look into that kind of charge
because after all, they are also doing
their duty under very hard circumstances
and we have to be more considemate to
them. In any case, wherever they fail to
carry out duty or there is any specific
charge, we will never spare them.

As far as the question of suitability
is concerned, all the airports canmot be
- made suitable for all kind: of aircrafts.
It depends on what type of aircraft is
needed and what is the velume of traffic
which can be catered to by special type
of aircrafts. Regarding the question of
Jaipur, we are already looking into thz
matter and the Jaipur air-field is being
made suitable for the operation of Air
BUSC‘-.

1 would also like to mention about the
food that we are supplying in our air
crafts. The impression that the food 18
lifted from the contractors alone is not

very correct. At many places, public

MARCH 22, 193

Aircraft Amd:, Bill 404

sector undertakings are suuplying this
food and at places where there 'is ‘no
arrangement for the public sector to
supply food, we have to take the food
from other private sources. I may also
inform the House that at .nost of the
places there are two sources to supply
the food. If there is any trouble with
one source or the supply is not satisfac-
tory, there is no difficulty in the procure-
ment of food from the other source. I
may also mention here that most of the
domestic airlines in other countries do
not supply the food as we are doing
here. We have also increased the quantitv
of food from 445 grams to 500 grams.
Instead of sweet dish, we have introduced
ice-cream which hag  been  appreciated
very much.

About the Vayudoot, I must say that
the concept of Vayudoot was as a result
of the services to be provided in the
north-eastern  region. ~Actually  in the
north-eastern  ragion, we  operatedthe
service in the first instance. Foday, the
Vayudoot ig serving 19 places, Out of
19 places, 2 are temporarily ou; of com-
mission. 17 places have been connected
with Vayudoot. 1 entirely agree with the
hon. Member, Mr. Amal Datta that the
aircraft is not suitable for the services.
The commiittee which is looking into the
selection of suitable aircraft is meeting
and this committee is shortly goimg to
decide the type of aircraft which will be
needed for the purpose. 1 am sure, with
that aircraft, mmay be possible for ug to
ensure thay most of these services are
viable,

As regardg the DGCA  he wag already
enjoying the power of approving and dis-
approving the fare structure. The only
suggestion from the committee was that
the powes, should flow from  the main
Act. Therefore, this amendment has been
brought forward in order; o0 meet that
requirement,

With these words, I would like to

" assure all the hon. Members that the Air

Indiag and the Indian Airlineg will conti-
nue to gerve the passengers in the best

" possible manner and they will fry to pro-

vide as many facilities as possible.
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SHRI AJIT KUMAR SAHA: What
abouy the Calcutta flight? The timing
¥s very bad,

SHRI KHURSHEED ALAM KHAN:
The only problem is, with the limited
aircraft that we have it is very- difficult
to meet all the requirements in all the
regions. But we always ensure that
minimum inconvenience is caused to the
hon. Members and our passengers while
finalising the time-schedule,

With these words, 1 once againt thank
the hon. Members who have made
valuable contribution to the debate.

MR. DEPUTY SPEAKER: The ques-
tion is:

“That the Bill further to amend the
Aircraft Act 1934, as passed by Rajya
Sabha, be taken into consideration.”

The motion was adopted.

MR. DEPUTY SPEAKER: W will
now take up the Clause-by-Clause consi-
deration of the Bill

The question is:

“That Clausey 2 and 3 gtand part of
the Bill.”

The mation was adopted.

Clauses 2 and 3 Were added to the
Bill,

Clause 1, the Enacting Formula amd
the Title were added to the Bill,

SHRI KHURSHEED ALAM KHAN:
I beg to-move :

“That the Bill be passed.”

MR. DEPU1Y
question is:

SPEAKER: The

“Thay the Bill be passed.”

The motion was adopted.

MR. DEPUTY SPEAKER : The
Home. Minister to make a statement,
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16 hrs.
STATEMENT RE: ASSAM

THE MINISTER OF HOME AF-
FAIRS (SHRI P. C. SETHI): Sir, the
House would recall that I had made a
detailed statement on Assam on the 14th
March, 1983 following which there was
a discussion and at the conclusion of
which T had replied to the various points
raised by the hon. Members during  the
discussion.

At that time 58 police stations  had
been geclared as disturbed areas by the
State Government under the Assam Dis-
turbed Areas Act 1955 and the Armed
Forces (Special Powers) Act, 1958.
Since then 16 more police stations have
been declared as disturbed areas by the.
State  Government,

Notwithstanding the sporadic incidents,
which continue to occur how then, there
have been definite signg of improvement
in law and order situation. According to
the State Government who had reported
on the basis of information received so
far between 14th and 17th March 1983
there have been cases of 2 murders one
case of attempt to murder, one case of
assault on public servant, 5 cases of
arson of houses and 2 cases of arson of
bridges. Number of bomb explosions dur-
ing thig period have been four.

Amongst the 2 murder cases, one rela-
ted to the nephew of the Chief Minister
who was stabbed to death at Tinsukia
while returning from college.

Subsequently on 18.3.83 AASU|AAGSP
gave a call for 24 hours ‘total non-coope-
ration’ from 0500 hours on 21-3-1983 to
coincide with the opening day of the
newly constituted Assembly. A number
of highly provocative and inflomatory
speeches by leaders of both Organisations
and lot of highly objectionable postering
have also been reported,  There  was
an up-swing in the number of violent in-
cidents particularly in bomb  explosions,
deaths due to clashes of communal
nature and destruction of houses by
arson resulting in 30 wmurders, 8 bomb
explosions and arson of over 800 houses

-
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during the period from 18th to 20th
March, 1983.

A series of serious incidents took place
in Darrang District.  According to in-
formation received from State Govern-
ment, on March 17 one person with his
sister and three nephews were forced to
board a country boat by 10]15 boys
while they went to board a ferry at Pan-
pur in Darrang District. In the mid-
stream the boys reportedly killed one of
the nephews of the person, While the
person jumped into the river and escap-
ed, the other three survivors are missing
and are suspected to have been Killed. As
a sequal to the above incident, on March
19, some persons armed with deadly wea-
pons attacked the passengers of Panpur-
Silghat ferry at Panpur. Four persons
* were killed while several others were
injured.  Five passengers are reportedly
missing.  Efforts are being made to
trace them out, Again as a sequel to
attack on the passengers of Silghat-Pan-
pur ferry on 20th March, 1983 a large
mob attacked inhabitants of Laltapu
village and set fire to about 800 houses.
16 dead bodies were recovered at the
village.  Police and Army reinforce-
ments rushed to the affected area, One
of the dead happened to be the District
President of Tezpur AASU unit.

On March 18 and 19, there were S
bomb explosions in different places of
of Gauhati city. This was clearly with the
intention of intimidating the office goers
and serving as a notice to held the cali
for total non-cooperation for 21st March
given by AASU/AAGSP. 9 persons were
injured when a bomb exploded in the
printing press at Bongaigaon in Gopalara
District which is owned by a Congress(T)
condidate at the last election. In the night
of March 19 an explosion took place
near Kuia railway bridge on Bongaigaon-
Jogichopa B.G. line causing damage to a
small portion of a slipper. In the night of
March 18/19, another bomb exploded on
the railway track near Udalguri, immedia-
tely after Arunachal Express had passed
over the track causing slight damage to
the railways line. An explosion occurred

MARCH 22, 1983

Stat, re. Assam 408

inside a cinema house at Tezpur in the
night of March 18 during interval. An
unexploded hand made bomb was found
in another cinema house at Tezpur on
March 19, Similarly a bomb exploded at
the DFO’s office in Diphu in the night of
March 18{19. An unexploded bomb was
found inside a letter-box at Diphu Post
Office on March 19.

Meanwhile relief and rehabilitation
operations in respect of persons uprooted
as a result of recent disturbances are in
full swing. According to the information
available now, there are now 284206 in-
mates in 226 camps set up by the State
Government. Over 25,000 persons have
gone back to their villages. 137 police pic-
kets have been established to protect peo-
ple returning to their viilages. Food and
medicines are adequate and no shortages
of any kind have been reported. State
Government has also supplied articles of
clothing, blankets tarpaulin etc, for the
camps. No epidemic has been reported. A
few cases of diahorrea which were repor-
ted from some camps have also been
brought under control, 1t has been decided
to increase the scale of distribution of free
seeds from 5 Kgs per bigha to 10 Kgs per
bigha subject to a maximum of 20 Kgs
per family as part of package for reha-
bilitation. The monthly allocation of
Kerosene for the State has been increased
from about 12,000 kilo litres to 1400 kilo
litres. The Government have acceded to
the request of the State Government to
extend the validity of the allocation for
rice, wheat and controlled sugar for Jan-
uvary and February 1983 which they were
not able to lift because of disturbances.
Despite obstruction by way of bunds and
janta curfew etc. ministers of the State
Government have been active in visiting
the relief camps to supervise the relief
operations.

The Budget session of the newly con-
stituted Assembly commenced at Gauhati
on 21-3-83.

State Government have been devofing
all their attention to restoration of peace
and normalcy and to relief and rehabilta-
tion of those affected by the recent dis-
urbances. While generally the law and
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order situation has been showing definite
signs of improvement, the call for non-co-
operation programme was bound to aggra-
vate the situation. More go, when it was
preceded by desperate attempts to intimi-
date public servants and generally public
by resorting to a spate of bomb explo-
sions. While the State Government i3
taking steps to control the situaion and
normalise condiions all sections of society
in Assam should cooperate with Govern-
ment to bring about normalcy and do no-
thing which will complicate the efforts in
that direction. (Central Government will
continue to give full support and neces-
sary assistance to the State Government
in this ouerous task of restoration of nor-
malcy and rehabilitation of affected peo-
ple. .

16.05 hrs.

MOTION RE: SEVENTH CONFE-

RENCE OF HEADS OF STATE OR

GOVERNMENT OF NON-ALIGNED
COUNTRIES

MR. DEPUTY-SPEAKER: Now we
go to the mext item.

Mr. Kamal Nath,

SHRI KAMAL NATH (Chhindwara):
Mr. Deputy-Speaker, Sir, | rise to move
the motion, . ,

SHRI INDRAJIT GUPTA (Basirhat):
How much time is allotted for this de-
bate?

MR. DEPUTY-SPEAKER. Two hours.

SHRI HARIKESH BAHADUR (Go-
rakhpur): Mr, Kama] Nath shouly be
congratulated for successfully manipulat-
ing the situation to get his name included
in the Delegation.

SHRI KAMAL NATH. This motion
we shall pass to start with and then I
will accept that amendment.

~ Sir, I rise to move the motion under
item 24. T beg to move:

“This House notes with satisfaction
and pride that the Seventh Conference
of Heads of State or Government of
Nomn-Aligned Countries held in New
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Delhi has concluded its deliberations
successfully. The New Delhi Summit
has reinforced the unity and the in-
ternational role of the non-aligned com-
munity,

This House requests the Goverament
of India to convey its thanks and appre-
ciation to the Heads of State and Gov-
ernment and leaders of various delega-
tions who, through their presence and
positive contribution, ensured the suc-
cess of the Summit. It also places on
record its appreciation of the work of
the Indian delegation and the leader-
ship  provided by the Chairperson
Shrimati Indira Gandhi.

India hag been given the responsibili-
ty of chairng the Movement. This House
believes that our country will be able to
discharge this responsibility in the best
traditions of anti-imperialism and self-
reliance of our, national movement,

This House welcomes the Declaration
adopted by the Summit and the “New
Delhi Message”, which has called for
an end to the production and stockpiling
of nuclear arms as also for more pur-
posive efforts to launch a North-South
dialogue, to enlarge  South-South co-
operation and to wusher in a New In-
ternational Economic Order, ang belie-
ves that these have stremgthened the
hands of all those who stand for inde-
pendence, peace, disarmament and deve-
lopment.”

While moving this Motion, I would like
to say a few words.

When T came into the Lok Sabha over
three years ago T had never contemplated
that, during my first tenure, I would have
an opportunity to move a motion and to
rise 0 speak on a subject which instills
in us so much pride, satisfaction and
heart-warming  sense of accomplishment
which would, and I hope should, cut
across all party lines. When we met on
the 14th March after the adjournment of
the House on the 5th March, we met as
legislators of a nation whose stature had
grown immeasurably., The whole world
is gazing at us now, and I do not say this
as a member of my Party or as a member
of the Treasury Benches. T say: thig as

-
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an Indian, as an Indian who is conscious
and proud. Whatever be our differences,
we are Indiang first and members of
political parties and politicians much
Jater. As Indians we cannot but recognise
the achievements and the enormous in-
ternationpl prestige which our country has
attained on the successful holding of the
Seventh  Non-Alignéd Summit, The
Seventh Non-Aligned Summit to which I
had the honour and privilege of being a
members of the Indian Delegation is
certain to leave its mark on contemporary
history for the range and sweep of its
membership. The participan's were as
diverse as humanity itself, pulling in
under one umbrella the planet’s all re-
presentative languages, religions, ethnic
groups and ideologies. No other interna-
tional event at least to my mind, in my
life time and to my knowledge has ever
attracted so many Héads of State nor
were sO many countries ever represented
at a time in a summit Jevel conference.
And the poing which needs to be specially
noted it that it has taken place in ~ the
capital of a country which ig developing
and which is poor. There is no ‘Country
like India in the entire non-aligned move-
ment, There are richer countrie§, there
are bigger countries but there is no coun-
try which commands as much world at-
tention as India does for its non-alignment,
its neutrality of action combined with its
unquestionable  moral authority. The
direction of non-alignment given to our
country by our late Prime Minister, Pandit
Jawaharlal Nehru and thereafter followed
by our esteemed Prime Minister, Shrimati
Indira Gandhi is respected because it has
chosen the path of independence from the
super powers—not out of military con-
siderations or military compulsions but
on: grounds of principle. Pandit Jawahar-
lal Nehru had aid in a debafe on inter-
national situation in the Rajya Sabha in
1963—I quote: ‘

“Non-alignment means thal we do not
join the military blo€s. Non-alignment
gives us the freedom of action and
freedom of function as we think best

~which is a part of our indepehdence.”
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To many countries of the world, India is
a model of dignified existence and a
symbol of rectitude in international re-
lations not only because it is non-aligned
but because it is non-entangled,

To-day we are living in a gréat rfioment
of history—the struggle against apartheid
and the struggle for freedom in Africa,
the incessant struggles in Latin America,
the quest for a homeland for the Pales-
tinians in the Middle East  the suppression
in Asia—and that ig why the role of the
non-aligned movement becomes even more
vital. No nation is an island and no
nation can function in isolation. In fact
there is nothing in the world to-day—no
situation, no problem,  no struggle, not
even a crisis—which can be looked at in
isolation. In to-day's world we are all
inter-denpendent. Chaos and poverty can
lead to the collapse of the existing poli-
tical and social gtructureg of the world
which would lead to problems affzcting
mankind as a whole. Solutions to these
problems thus are getting inter-nationa-
lised and it ig in that perception we have
to look at non-alignment. We have to-
day to look at is from » global concept.

Understanding, commitment and soli-
darity between peoples and nations has
to come about. But how does this
happen? This can only happen when na-
tions with common perceptions and inter-
twined interests get together and this very
thing is the genesis. of the nor-aligned
movement,

The non-aligned movement consists of
countries which are away from power
blocs. Which power blocs? Those power
blocs which believe that they have the
power nof only to abolish poverty but
also the power to abolish mankind. They
belive that they have this power.

Economic stability and upliftment is the
most  essential  ingredient of  political
stability and development.

It is strange but true that the exising
system of internafional financial institu-
tions wag established at the end of the
Second World War but since that time
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many more nations have become indepen-
dent, times have changed the circum-
stances have changed, but these institu-
tions exist with the same characters, with
the same functions and with the same
rules, The call in the Non-Aligned
Movement Summit at New Delhi for
“North-South
Jo-operation leading to a new inter-
mational economic order, is one of the
positive  requirements of more than 2|3
of mankind. While all international finan-
cial agencies are today contfolled by the
western controlled. Non-nonaligned coun-
tries, there is not a single international
financial agency in which any of the non-
aligned countries have a major voice, It
is the Non-aligned Movement which has
to usher and steer, and to which a start
has been made in the New Dethi. Summit;
the pursuit for a more broad based leader-
ship to manage the international monetary
system including its reform and reform
involveg improvement in the exchange
rate, reserve system balance of payment
process, etc., on the international econo-
mic front it is amazing that US Dollars
650 billion are currently being invested
in weapong every year and it is growing
at such a rate that it would reach US
Dollars 1.5 trillion by 1990. This would
also mean an accumulated total of US
Dollarg 15 trillion spent on armaments
in 20 years—a figure which would eat
away over 60 per cent of the planet’s
developmental needs. This means that
India will have to Jead for the next 3
yearg the call for not only a new interna-
tiona] economic order, not only a new
political order, bu; also towards a new
meral order. Our Prime Minister’s ad-
dress at the Summit bore ample evidence
of her priorities.

It is sad but true tha; out of the 160
nations in the world today, 46 nations are
engaged in major international  disputes
and another 52 in disputeg of minor
nature. But the flowering of NAM
Summit at Delhi hag definitely heralded
a new era in international relations
because at no time in the past did such
a strong and powerful group ever emerge
within the United Nations, With India
and Mrs, Gandhi being in the Chair for

dialogue and South-South *
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the next three years India in fact, takes
charge of world conscience. This new
internationaj confidence reposed in India
should—and rightly so—be a matter of
national pride.

As I gtand here, words of many Heads
of States and Governments ringin my ears
—words they said about the Indian peo-
ple; words they said about our culture;
words they said about our country’s role
for the lasy 100 years in opposing colo-
nialism, apartheid, injustice and exploita-
tion. Whether they be the Heads of State
of Guyana or Grenada, -Cuba or Cape
Verde, PLO or SWAPO, Zambia or
Yugoslavia, the words came in one breath
from their hearts. Nationg at the New
Delhi Summit, though politically, econc-
mically and ideologically diverse, did mnot
allow this diversity to stand in the way:
of the New Delhi Declaration, the
Eoconomic Resolution and the Political
Resolution for which we must record our
thankg and appreciation to all the par.ici-
pants of the Non-aligned world.

Here T am reminded of what one
Heade of State told me when an intricate
issue was being discussed. He gaid that
no diversity or controversy should come
in the way of the New Delhi Summit and
they are all determined to ensure jts
success. What he said was the conviction
of the leaders of two-thrid of the world
and this putg in a nut-shel] the high
esteem in which our country is held in
the hearts gnd mines of two-thirds of the
world,

The New Delhi Summit while reinfore-
ing unpity and the international role of
the non-aligned community, to us Indians
brought about another very conspicuous
success and that was in the acclamation
of Mrs. Gandhi, our Prime Minister, as
a major leader of mankind affd a world
figure who could rise above localised con-
tradictions and give a direction to
humanity. Had it not been for the magic
of our Prime Minister’s personality, we
woulg not have been able o draw such a
vasy number of Heads of State agnd Gov-
ernment and thig proves beyond any
doubt that the image of India is inextri-
cably linked with the image of our Prim2
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Minister, Mrs. Gandhi, both being com-
plementary and gubsisting on each other.
It is also a confirmation of the fact that
the world today is in need of personalities
like Nehru, Tito and Mrs, Gandhi per-
sonalities who symbolis¢” not only a moral
force and a cerfain compassion for
humanity but also a rare degree of
stability with the consent of the people.

The assumption of ~ the Movement's
leadership by our Prime Minister at this
critical juncture in world history when
the fraternity of 101 nations are almost
torn by two opposite pulls, had a salutary
effect on the Movement. When she spoke
‘of putting the Movement “back on ijts
rails” it wag clear to everyone that she
was hinting turning a new chapler starting
over from the peak of credibility to which
the Movement had been led by the great
triumvirate of peace—Nehru, Tito and
Nasser. None of the three men are alive
today; but their spirit was rejuvenated in
the most unambiguous manner by another
outstanding worlq leader of the genera-
tion. I remember what a Head of State
told me during the Summit. Looking at
Mrs, Gandhj from a distance, he said:
“you know, three years later when ~we
again meet for the Non-Aligned Summit,
may be a good many among us will not
be there. But this lady will still be there.”
Then he paused to add that she would
remain at the centre-stage “not by force
but because her people would keep her
there.,” The gsentiment expressed by the
Head of State correctly explaing why the
world is receptive to Mrs. Gandhi's
unique charm. The world today is teeming
with unloved leaders, men who have come
to power wading oceang of blood, or men
who run the risk of béing cast aside by
their own people at suddenly as they had
been chosen by them. As the head of
State told ‘me in a tired voice, “looking
at Mrs, Gandhi T gain a lot of strength
for she hag the people behind her.”

Mrs, Indira Gandhi is not the Prasident
of a Politica] Party—she is as much the
Prime Minister of the Treasury Benches
as the Opposition Benches; be it in Parlia-
ment or be it in State Assemblies. The
prestige our nation commandg is inter-
linked with the prestige the Prime Minister
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commands and this reality cannot and
should not be minimised. So let us,
whichever side of thig House we may be
on, reiterate that our country will be
able to discharge the responsibilities of
chairing the Non-Aligned Movement in
the best traditions of anti-imperism and
self-reliance of our national movement,
The New Delhi Summit by successfully
concluding its deliberationg and by the
presence and positive contribution from
the Heads Jf State and Government and
leaders of various delegations under the
schair-person of Shrimati Indira Gandhi
has suddently electrified world opinion-
makers, legislatorg and people into a pro-
gramme of action, It was indeed a sudden
change of perspective, and only an event
of the proportion of the Seventh Non-
Aliged Summit could have instilled such
a sense of urgency. It was indeed a
meeting of disparate  values, disparate
Social values and gisparte economis. But
the common ground wag a ghared anxiety
for the future of mankind. It is fortun-
nate and good that we in India have been
able to share it.

With these words, I move the motion.

SHRI K. P. UNNIKRISHNAN :
(Badagara): I beg to move:

" That in the motion, —

after para 2, insert —
-
“I'his House also recalls and
records its warm appreciation for
the leadership provided by the out-
going Chairman, Fiedel Castro, to
to the Non-Aligned Movement,
and the outstandimg contributions
made for the success of the New
Delhi Summit by the Leader of the
Delegation  of the P.L.O. Mr
Yassar Arafat and President Nye-

rer among others” (1)

That in the motion, —
in para 3, —

”

for . “self-reliance

“go:\ls"(Z)

substitute

That in the motion, —
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in para 4,—

after “disarmament and” insert
“self-reliant” (3)

SHRI RAMAVATAR
(Patna): I beg to move:

SHASTRI

That in the motion, —
in para 1, —
after “pride that” insery —

“despite the deliberate attem-
pts of imperialists forces and
their agents to create disunity”
(4)

That in the motion, —
in para 3, —
after “anti-imperialism”

insert  “anti  neo-colonialism
and anti-apartheid” (6)

SHRI KAMLA MISHRA MADHU-
KAR (Motihari): 1 beg to move:

That in the motion, —
after para 4, insert —

“This House urges that the ‘New
Delhi Message® of world peace,
protest against the threat of limi-
ted nuclear war by the imperiali-
sts, protest against the neo-colonia-
lism, declaration of Indian Ocean
as a zome of peace, recognition to
the New  Economic Order and
world peace by all the powers be
spread everywhere so that the ‘New
Delhi Message’ may be a part of
the consciousness of the 70-crores
people of India and this public
consciousness may start functioning
as an active physical force to de-
feat the war-mongering forces and
all the forces who are working for
world peace r’nay be united.”(7)

DR. SUBRAMANIAM SWAMY (Bom-
bay North-East): I beg to move:

That in the motion, —
for parag 2 to 4, substitute —

“This House expresses satisfac-
tion with the conduct of the Non-
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Aligned Nations Conference which
was held in New Delhj at short
notice.

However, this House regrets
that the sanction of the majority
of nations attending the Confer-
ence could not be obtained to de-
mand explicitly the withdrawal of
Soviet Union’s troops from Afgha-
nistan and Vietnam’s troops from
Kampuchea.

By so failing, this House feels
that the Non-Aligned Conference
has suffered in credibility as a
bloc of genuinely non-aligned na-
tions.” (8)

PROF. MADHU DANDAVATE (Ra-
japur): I beg to move:

That in the motion, —
(i) in para 2, —

Omir “It also places on record
its appreciation of the work of
the Indian delegation and the lea-
dership provided by the Chair per-
son Shrimati Indira Gandhi.”

(ii) for para 3, substitute, —

“As the country that hosted the
Seventh Non-Aligned Summit, Im-
dia true to her traditions will pre-
fer to adopt an attitude of humi-
lity and instead of appropriating
the credit of the Seventh Summit
to herself will like to congratulate
all the developing nations that par-
ticipated in the non-aligned sum-
mit and demonstrated their will to
build a new world order based om
peace and freedlom and equality
of nations.” (9)

SHRI RAM JETHMALANI (Bombay
North-West): 1 beg to move:

That in the motion, —
for para 2 to 4, substitute, —

“This House notes With satisfac-
tion that the Seventh Conferencs



419

7th Conf. of Non-aligned 'MARCH 22, 1983

[Shri ‘Ram Jethmalani]

of the Heads of States or repre-
sentatives of  Non-Aligned coun-
tries was held in New Delhi, our
Capital. This House places on
record its appreciation of the effi-
ciency and care which went into
the arrangements for our distin-
guished guests and the holding of
the Conference meetings and ses-
sions. This House records its gra-
titude to the various visiting De-
legations who by their presence
lent significance and prestige to
the meeting.

While India has been assigned
the responsibilty of chairing the
movement, this House hopes that
the movement will grow strictly in
accordance with itg original pur-
poses ang principles. To accom-
plish this will be the great res-
ponsibility of this country.

This House welcomes the Dec-
laration adopted by the Summit
and the “New  Delhi Message”,
which hag called for an end to the
production aid stockpiling of nu-
clear arms as also for more purpo-
sive efforts to launch a North-
South dialogue, to enlarge South-
South cooperation and to usher in
a New International Economic
Order.” (10)

PROF. AJIT KUMAR MEHTA (Sam-
astipur): I beg to move:

o
;

That in the motion, —

for paras 1 to 3, substitute —

“This House notes that the Se-
venth Conference of Heads of
State or Government of Non-alig-
ned countries held in New Delhi
has concluded its deliberations
without solving the burning prob-
lems of the Non-aligned World.

This House requests the Govern-
ment of India to convey its thanks
and appreciation to the Head of
States and Governments and Lea-
ders of various delegations, who
through their presence ang contri-
butions ensured the amiable con-

clusion of the Conference.” (11)
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SHRI ASHFAQ HUSSAIN (Maharaj-
ganj): I beg to move:

That in the motion, —
for paras 1 to 3, substitute —

“This House express its grateful
appreciation of the efforts of the
Leaders of the Non-aligned Mo-
vement of the developing nations
in making the deliberations a his-
toric success, firmly upholding the
inspiring traditions of anti-imperia-
lism and anti neo-colonialism — a
glorious tradition get by our lea-
ders of the National Movement —
Mahatma Gandhi, Nehru Krishna
Menon and others.

The outgoing Chairman, Presi-
dent Fiedel Castro had given mea-
ning and content to the Movement
in suporting national liberation
movemnets in  Asia, Africa and
Latin America. We trust and be-
lieve that Prime Minister of India,
Mrs. Indira  Gandhi, the Chair-
person would act with courage and
conviction to enhance the prestige
of the Non-aligned Movement and
uphold the traditions sct by Nehru,
Tito, Nasser, Castro and other Lea-
ders of the Movement and give
positive direction for making col-
lective self-reliance a positive rea-

lity. Collective self-reliance  with-
out self-reliance internally woutd
only become ‘a populist exercise.

12)

MR. DEPUTY-SPEAKER: Two hours
have been allotted for this Motion and
there are about 20 speakers from both

the sides who have given their names
I would like to know, how much time we

can allot to each speaker.

SHRI KAMAL NATH:
right to reply also ....

I have the
(interruptions) .
SHRI M. RAO
(Karimnagar) .

SOME HON, MEMBERS: Five minu-
tes only to ruling party Members and
fifteen minutes to each opposition Mem-

bers.

SATYANARAYAN
Ten minutes each.
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MR. DEPUTY-SPEAKER: We will
tentatively decide to give ten minutes to
each speaker. Even then the House will
g0 upto 9.30 p.m.

Shri Chakraborty,

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Mr Deputy-
Speaker, Sir, I would request you not
to strictly adhere to this time schedule,
because it is an important matter. I
shall try to be precise but I would re-
quest you not to interrupt me.

The 7th Non-Aligned Summit of the
Heads of the States and the Governments
iS a very important event not only from
our Indian standpoint, but from the stand-
point of the Third World and also from
the standpoint of humanity at large. Sir,
this is important not only because of
the fact that more than a hundred co-
untries were represented but because of
-the fact that these countries are the co-
untires  which fought against Western
imperialism and were ruthlessly exploited,
and oppressed for four centuries by Wes-
tern imperialism. And we find in this
Summit, Sir, that the millions of people
who were exploited, who were kept under
political subjugation, their representatives
are now coming to the forefront of world
politics and are asserting their right to
live with dignity, equality and asserting
their right to be treated as equals with
the developed countries, Sir, it is really
heartening to note that the Conference
has been able to maintain the unity of
the Non-Aligned nations. This preserva-
tion of the unity of the Non-Aligned na-
tions is very important, particularly so,
when there is an open attempt by the
Western imperialists,  specially by ‘the
United States of America, to create dis-
ruption in the Movement itself. Sir, be-
fore the Havana Summit the United Sta-
tes of America actually unleashed cea-
seless propaganda against the Summit and
also instigated some of the Members to
speak and rise against Cuba, Vietnam and
other socialist countries. They were also
expressing fear that because of the Chl}-
irmanship of Fiedel Castro this Summit
will be totally ideologically loaded. ?ut
the Sixth Summit maintained the unity,
maintained the tradition of non-align-
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ment and the United States of America
Was very much dismayed. And one paper
— The US News and World Report —
in its September 1979 issue described
the Conference as a great defeat of the
US, as it was not able to halt a shift
towards radicalism  in the Non-aligned
movement. It has been the attempt of
the United States of America right from
the beginning to work against the unity
of the non-aligned nations. John Foster
Dulles described non-alignment as  im-
moral and he said: if you are not with
Us, you are against us. And even in the
Uniteqd States Senate, some Members dub-
bed Pandit Nehru as a Communist be-
cause he was the champion of the Non-
Alignment because to the American eye
anyone of the third world, who loves his
own country and speaks for the people
and the country is a Communist, beca-
use basically the peoples of the non-alig-
ned countries fought against the Western
domination and the Western rule, But,
Sir, right from the 60s, the United States
of America has changed its tactics. Now,
they pay lipservice to non-alignment, but
warn us that it is becoming radical mea-
ning thereby that its promouncments are
anti-imperialists and anti-racists, The at-
tempt of the imperialists and also unfor~
tunately of some Members of the non-
aligned Movement who were -erstwhile
Members of the military alliance under
the United States of America — SEATO
and the CENTO and some who are to-
tally aligned with the foreign policy of
the United States of America, through
them they try to disrupt the movement
and soften the edge of anti-imperialism
and the movement itself. In this case
also, in Delhi Summit, the enemy of non-
alignment, particularly the United States
of America is dismayed, because it hoped,
it predicted through its media that there
would be quarrel and there would be
something which would disrupt the mo-
vement. But ultimately, the movement,
the Summit unanimously adopted a dec-
laration and the right one, which con-
demns imperialism, racism and the ine-
quitons and  exploitative nature of the
world’s economic system. Tt ‘achive uni-
ty is not a mean thing, because in the
movement itself we are represented from
parliamentary democracies to military dic-
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tatorships. There are differences of ideo-
logies, differences of approach, it must be
there because for the non-aligned coun-
tries, in formulating their foreign policies,
there are certain local compulsions; na-
turally, in the formulation of their foreign
policies and their implementation, there is
bound to be a difference. But what is it
that keeps the movement united? You
will notice that it is the common fear of
world war that keeps them united. All
these countries desire world peace; most
of them are against nuclear war nuclear
holocaust, because basically what is need-
ed by these countries is economic de-
velopment; the basic problems these co-
untries face are food, shelter, health and
illiteracy. All these problems are to be
solved and these can be solved only
in an atmosphere of peace.

The second thing which unites these
countries is therr anti-imperialist tradi-
tion. All these countries fought against
imperialist domination; and today also in
the world you will find that either in El
Salvadar or Nicaragua or South Africa
or Namibia, people are fighting against
both political and economic domination
of the imperialists, particularly the U.S.
imperialism.

The third factor that keeps all these
countries united in spite of differences ot
their approach and economic system is
that these are the countries where po-~
verty even today is due to exploitation
by the developed Western imperialist co-
untries. The process of de-colonisation
started after the Second Warld War; and
today, barring a very few countries, all
these countries are politically free. But
the economic system which goes back to
Western - imperialism, that economic sys-
tem remains; and if this economic sys-
tem remaing which js basically inequi-
tous and exploitative, where the develop-
ed Western countries are plundering the
resources of the third world, unless and
until there is a new economic order, in-
ternational order, which was agreed upon
by the United Nations, which was dis-
cussed im the Colombo Summit, which
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was also discussed in Havana Summit —
it has been discussed in Delhi Summit
also — unless and until there is a ra-
dical restructuring of the economic order,
poverty, inequality, anq the suffering of
the people of the third world countries
can never be removed. That is why all
these countries agreed that there should
be re-structuring of the economic order.
What is the position now? In the speech
of Fidel Castro, the staunchest fighter
against American imperialism, you will
find how the third world is exploited:
how, in two days, they are exploiting the
third world. First of all, by creating a
war situation war dangér, they are com-
pelling the third world countries to buy
their weapons, for which the third world
countries are compelled to divert their
resourceg for defence purposes. They are
compelling these countries to buy costly
weapons from them. The second way of
exploitation is the fallling prices of the
goods. which we sell to the developed
countries, because, even today, most of
these ocountries are primary producers.
Because of their monopoly over techno-
logy and defence production, they are
trying to force us to buy weapons and
other things from them at a price dis-
advantageous to us for things we are
selling they pay less. For things we are
buying from them, they charge more. Be-
cause of their monopoly power, they
can plunder us. This is the situation. So,
as a matter of fact, though there has
been de-colonisation, the basic character
of the colonial economy remains, This is
the great problem. Castro has shown
how they are plundering us. To illustrate
this phenomenon of growing and unjust
unequal exchange between developed and
underdeveloping countries, including the
incidence of oil prices, here are some
examples. I

“In 1960, 6.3 tons of oil could be
purchased with the sale of a tom of
sugar, In 1982 only 0.7 tons of oil
could be bought with the <ame amount

of sugar.

In 1960, 37.3 tons of fertilizers
could be bought for a ton of coffeec.
In 1982 only 15.8 tons could be bought
with the same amount of coffee.
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In 1959, with the income from the
sale of 6 tons of jute fibre, a 7-8 ton
truck of jute could be purchased. By
late 1982, 26 tons of jute fibre were
needed to buy that same truck...”

It means what? We are working for
them. They are plundering the third
world countries in the same way though
they are not politically ruling these coun-
tries. This is the main problem of the
world economic system. The other way
is this.

What is the external debt of the under-
developed countries? It has crossed 600
billion dollars and by 1999 it will be
roughly more than 1400 billion dollars.
So, because of our debt service and all
that, what has happened today? The
westenn countries, imperialist  countries
have become usurious. They give us loan
and they buy what we produce. They
get what they want almost on the basis
of the same colonial system of the eco-
nomy. This is the great danger.

The second thing is this, What is the
total yearly expenditure on war. You will
be astonished to hear that every year the
world is spending 650 billion dollars.
Think about the amount humanity is
spending to destroy itself. In the context
of the growing tension, attempt to inten-
sify the cold war, escalating war danger
all over the world, creation of hot spots
everywhere, nuclearisation of even the
local war and an attempt to  have the
first striking capability by the United
States, In world where this type of in-
equality is there, I must say, I must con-
fess that the Non-Aligned Summit, in
spite of differences, successfully conclud-
ed and pointed out the dangers and also
the possibilities. It pointed out the dan-
ger that has been created by the milita-
risation of the Indian ocean, it has
pointed ou he danger of the racist regime
of South Africa, it has pointed out how
the Zionists with  the help cf United
States of America have created condi-
tions in Lebanon and attacked PLO and
destroyed a  non-aligned country like
Lebanon. It has also pointed out what is
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happening in Nicaragua and El Salva-
dor where the United States of America
is trying to drown in blood the legitimate
and moral right of the people to be their
masters. This Conference  also pointed
out the inequality but I must say that this
type of Conference diplomacy is impor-
tant but inadequate. The developing coun-
tries are demanding that at least one
per cent of the GNP of the developed
countries should be diverted for the
developmental purposes of the under-
developed countries. Even if this is divert-
ed, that is not going to =olve the prob-
lem. Also it will not be right to think
that the imperialist countries will volun-
tarily divert the resources for the deve-
lopment of these coumtries because of
the structure of their domestic economy.
It is based on capitalism and that is why
they cannot divert. They thrive on the
exploitation of the under-developed coun-
tries. So, what is necereary is that this
dialogue should be thers between the
North and the South, between the South
and the South, and the unity of the South
should be used to compel the developed
countries to give us not aid, we do not
require aid, but just price for what we
sell. We do not require aid. They are
using aid through financial institutions to
weaken us. Only unitedly we should put
pressure on them so that we get just
price from these countries and a'so uni-
tedly we fight against their protectionism.
Sir, you know how the second world
war started, what was the ecomomic coa-
dition—in the thirties, there was depres-
sion in the whole capitalist economy and
this led to the second world war, A
similar condition we find foday, The
whole Western capitalist economy s in
shambles. More and more empiéesient
and loss of production, more and more
they are trying to engulf tha whole wera
into war. We have to fight agains iz
But, I must alsp say, particularly to our
Foreign Minister, in 1981 you omitted
Diego Garcia because you said that
1982 there would be a Conference in
Colombo and if we mention Diego Gar-
cia, United States may not participate.
That was the excuse that wns given. This
time you have not mentioned Degio
Garcia, directly dismantling of the Ame-
rican base there, and indirectly you have



427 7th Conf. of Non-aligned MARCH 22, 1983

[Shri Satyasadhan Chakraborty]

mentioned Chagos Archivelago and the
right of the Mauritiang over this. But, in
your draft, Mr. - Foreign Minister, you
mentioned Diego Garcia but because of
the pressure of some other countrics, you
omitted it. That is not right. That is not
a correct approach. I would also say that
there are some friends who try to revise
non-alignment and anticipating some of
their arguments and even Mr. Kamal
Nath said that non-alignment is equi-
distance. 1 would like to say is it your
party policy? 1 do not think so. ‘Non-
aligned’ is never equi-distance. Non-
aligned is anti-imperialism, anti-racism,
ecomomic self-reliance and your sovereign
right to take your own decisions. But it
is never divorced from moral principles
and it is not equi-distance. There is ¢cme-
thing like, they jsay, pure non-alignment.
Why?

“Because, the world is  divided ino
two camps for a power in’erpretation of
world politics both camps are equally
responsible; so, 1 keep myself neutral by
mot joining anything.” But 1 would ask:
do you think that the facts suggest, ex-
periences show that you can say that the
rivalry is between the two super powers
and that all the problems are because of
that? No, Sir. Historically, you will see
that all the non-aligned countries fought
against western imperialism and they got
all moral and material help from the so-
cialist countries. So, the socialist coun-
tries are helping the nom-aligned coun-
tries in maintaining their political inde-
pendence, in the liberation struggle. in
their attempt, at economic self-reliance.
You cannot just mechanically say that
“there is rivalry betweem the two Super
powers, I have nothing to chcose”, Tt
means you thereby equate the sinner and
the country which is fighting against the
sin. That should not be done.

In every declaration, the United
States of America has been named.
In Havana USA has been named; in
Delhi USA has been named. Then, how
can yor! say there is super power rivalry?
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It is wrong .It i, first of all, a struggle
between the two systems, the socialist
and the capitalist. Secondly, it is a
struggle between the newly-liberated coun-
tries and their old masters, the western
imperialists. So, if this i{ype of power
theory is advocaeted, then the non-align-
ed movement will be deprived of its
friends, the socialist countries, it will be
minus the socialist countries, which is
exactly what the United States wants. Let
not the non-aligned countries be divorced
from the support and friendship of the
socialist countries. In that case, the non-
aligned movement gets weakened; and
once it is weakened, it will be easy for
the United States of America to disrupt
and destroy the movement and maintain
its hold over the third world. That is why
I say that for strengthening the cause of
the non-aligned movement, we must be
going with the socialist countries mn their
attempt to preserve world peacs, in their
fight agaimst exploitation, in heir attempt
to help us.

Sir, this House will accept this Resolu-
tion. But I must say....(Inferruptions)
This was a great event in which all sides
co-operated. The success is a collective,
success. It is true, the Prime Minister
also took part in it. There is no reason
why. ... (Interruptions)  As part of it,
she has become the Chair-persom. But
that should not be utilized only to glorify
one person. That should not be done.
That will belittle the image of our coun-
try. It is a glory for all Indians, for all
political parties, for all leaders. Just to
glorify. only one person will be wrong.
It may serve your short-term political
advantage, but it is not going to serve
it....(Interruptions) After all, it is a
fact that she is....(Interruptions) Tt is
a fact that she has become the Chair-per-
son. We are all glad that she has become
the Chair-person. We are all glad. But
then we should also say that Mr. Fidel
Castro was the outgoing Chairman. You
should also accept it....(Interruptions)
Unfortunately, you normally go to
Israel, but you do not go there, What
happens? (Interruptions) Them 1 want to
say that this is the success for all of us,
this is an achievement for all of us. Let
us share our success, our responsibility,
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our obliwiohs, equally by all of us so
that the cause which we are serving, we
can serve well.

PROF. K. K. TIWARI (Buxar): Mr.
Deputy-Speaker, Sir, I deem it a privi-
lege to speak on this motion. Through
this House, I would like to congratulate
the Heads of Government, Heads of State,
delegates and members who participated
in the recently comcluded Non-alignment
Summit. I hope my hon. friends will not
grudge me the privilege of extending my
felicitations and congratulations to the
Prime Minister of India. She was elected
the Chairperson of this Conference. On
this occasion T would like to remind my
friends that such events take place only
once in a while in the annals of a coun-
try. This event we merited. We deserved
it. Therefore, to use this occasion to air
political differences is not good. This does
not strengthen the ideas which are en-
shrined in the principles of non-align-
ment.

I would like to remind the Members if
how this Conference took place in India;
how the offer came. All of you are aware
that this was not to be held in this Coun-
try. It was to be held in Baghdad. But
because of the unsettled situation there,
the unanimous opinion of all the nom-
aligned countries was to hold this Confe-
rence in India, and India led by Shrimati
Indira Gandhi.

India has been the home of a lomg
hallowed tradition of tolerance and co-
existing with different opinions, different
faiths and different life-styles. This coun-
try was chosen for this distinction. T
think this will look miserly, miggardly on
your part if you do not appreciate the
achievements of your country. Prepara-
tions for such a Conference take three or
four years even by the most developed
countries in the world. Our country, a
developing country and a backward coun-
try, took three months only to arramge
this Conference. You should be proud of
it that India earned plaudit from all the
participants who came and participated
in it. I am proud that India is the hallow-
ed land from where such ideas have gone
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abroad. This is the Indian civilisation to
which Shrimati Indira Gandhi has made a
reference in her speeches. She does not
claim the credit for herself. In her open-
ing speech she herself says,

“I take it that this is not for me
personally but as a representative of
a great tradition....”

She talks of the tradition of India. The
tradition of this great land was the invo-
cation of hoary ideas and to extend bene-
diction for welfare of mankind as a
whole.

73 warq qfaT;
w3 geq, faviwar

This was the benediction and philosophy
of this land.

a‘gaa‘ 'ﬁtwq
Our philosophy comes from Lord Buddha
to Mahatma Gandhi and to Pandit Jawa-
har.- Lal Nehru. We have a tradition of
which we can be legitimately proud.

When we talk of non-alignment, we are
reminded of the history which preceded
cur independence and independence mo-
vements all over the world. India was in
the vanguard under the leadership of
Mahatma Gandhi, It was the right choice
because the carping critics and the pro-
phets of doom were predicting that this
Non-Aligned Summit will collapse and
will die from the land where it had emer-
ged, the land, the soil on which this Nons
Aligned Movement was born. In its dif-
ferent aspects, if you see, Mr. Chakma-
borty was talking about equi-distance. I
will take other issues one by one. Mr.
Chakraborty, I want to tell you that Mrs.
Gandhi has mentioned this and right from
the time of Pandit Jawahar Lal Nehru,
we have always dispelled the doubt that
our policy of Non-Aligned Movement has
never been the policy of equi-distance.
Our policy has been to maintain our inde-
pendence of judgement. It is independence
of judgement, free from any pre-occupa-~
tions because we are in the real sense of
thig term Non-Aligned. That fs, we are
free to take decisions on the basis of the
case, oh the merit of the case. = That is
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why we have always said that we are
not equi-distant. We are not neutral but
we are Non-Aligned. It is a positive con-
cept. The whole framework of Non-
Alignment is a positive concept and it
denotes ou rdynamism, the ynamism of
our faith to side with all those who are
oppressed.

Sir, in India throughout our hundred
years of struggle, if you recall the great
events of the history of Indian indepen-
dence, the Central theme of Indian
struggle for independence has been to fight
against exploitation, to fight against in-
justice whether it is at home or whether
it is foreign yoke domination and exploi-
tation by a colonial power. Therefore,
Sir, the organising sensibility, I must
say, of the Non-Aligned Movement has
been one of taking sides with those who
are deprived,  Therefore, throughout the
history of Non-Aligned Movement under
the leadership of Pandit Jawahar Lal
Nehru, Marshal Tito of Yugoslavia and
Aldu' Nasser of Egypt and Nkramah and
also Sukarno, everywhere we have faught
against colonial powers and we have stood
by people who for centuries have remain-
ed deprived, have remained dis-inherited,
and whose motherlands whose resources,
whose cultures were plundered and pillag-
ed by the imperialist powers.  Therefors,
there is no point in grudging that Shrimati
Indira Gandhi, since she has become chair-
man of the Non-Aligned Movement, is
trying to take political advantage as some
friends just now mentioned. I say this
is not in keeping with our political faith
and the traditions of the country which
we have cherished and the traditions which
go into millinnion. I must say that it
is not 7 alone who maintain it but the
whole world now maintains that Mrs.
Gandhi is the leader with exceptional
qualities to lead a country of India’s size,
(Interruptions).

MR. DEPUTY-SPEAKER: Bverybody
has his own opinion,

AN HON. MEMBER: Why do you gru-
dge yourself? (Interruptions).

-MR. DEPUTY-SPEAKER: You can
express your own views as Mr.  Chakra-
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borty did. At least, there must be free-
dom of speech here, All right.

PROF. K. K. TIWARY: Even Mr. Un-
nikrishnan who is a sort of leader of a
politiial Party had the privilege to be led
by Madam Gandhi.

SHRI K. P, UNNIKRISHNAN:
tainly,

Cer-

PROF. K. K. TIWARY: I think, he
had the distinction of having been under
the leadership of Mrs. Gandhi.

PROF, MADHU DANDAVATE: He
had the privilege of being misled by her
also.

SHRI K. P. UNNIKRISHNAN: I will
not be able to compete with him.

PROF. K. K. TIWARY: I will never
do., I am made of a different stuff.

PROF. MADHU DANDPAVATE: You
are a journialist; he is a Professor.

PROF. K. K. TIWARI: About the
holding of the Summit, 1 was referring
to the preceding background all the world
over. (Interruptions).

MR. DEPUTY-SPEAKER: You be ser-
ious., The Summit is being discussed in
the Indian Parlaiment. Please take it
seriously. It does not look nice to take
it lightly,  This is going to be put on
record.  Therefore, please take it serious-
ly. Don’t get diverted on small issues,
It goes throughout the world. The dis-
cussion is taking place in the Parliament
of the leader of the nation, the chairperson
of the Non-Aligned Meet.

PROF. K. K. TIWARY: After this re-
mark, I am inclined to believe that my
friends on the Opposition Benches will
give the kind of seriousness to this issue
which it warrants.

This Conference has been held at a
time when confrontationist politics on the
international place has taken a definite
shape. We are living in a time of terror,
the politics of terror, the politics of bal-
ance, when humanity is faced with annihi-
lation through growing threat of nuclear
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weapons all over the globe, when the im-
perialist powers and neo-colonmialists  all
over the world are in search of new bases,
when ja new doctrine of deterrence is
being hawked around, when the zero op-
tion is being used to bamboozle the peo-
ple, when the cruist and pershing missiles
are being introduced, when the concept of
limited nuclear wars is being hawked
around and when the economy of the whole
world—I am not only talking of those
countries which are developing or which
are unde-developed is faced with  the dan-
ger of total collapse.

The recession is rising. 15 per cent of
the total labour force of the industrialised
West is unemployed today. In the deve-
loping countries, this phenomenon, the
inequitous exploitative economic system has
spelt doom and disaster for the economies
of the developing world,

The commodity prices of items that we
export have gone down to the level of
1930s and our balance of payments posi-
tion is precarious, to say the least. When
the political scenario in the world is so
gloomy. when terror is stalking the land,
when the plastinians are being butchered
and massacred, when genocide is taking
place in Lebanon, when you have the peo-
ple and countries supporting that infamous
butcher of Kampuchea, Pol Pot, the people
whg are talking of norms and international
values, the people who are talking of
democracy, the sacrosanct nature, the
sanctity of a political system, should re-
alise the threat of the regime of Pol pot in
Kampuchea that destroyed half of the
population of that country, that decimated
half of the population of that country.

In Namibia, the international outlaws,
as Madam Indira Gandhi described South
Africa, with the support of  imperialist
power, their lackeys their stooges, their
surrogates all over the world, are perpetra-
ting their mines in Namibia. These issues
are still there as 7vestiges of colonialism.
In such a situation, in such a  political
scenario, the relevance of non-alignment
becomes very great. It is a matter of epic
importance. You were perhaps started
when T say.that such events take place
once in the annals of a country, 1 said
it for a specific reason that our role in in-
ternational community is of a  different
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kind. Today we have the credit of hav-
ing the leadership. @ We have the tradi-
tion of being impartial. We have a tra-
dition of having won independence under
the inspiring  leadership of  Mahatma
Gandhi. We have the necessary economic
strength, the vastness of the area and the
population of the country. This is the
common heritage of every Indian, whether
you belong to Congress-I or to CPM or to
Janata Party, Therefore, our perspectives
which must guide us today in this unsettl-
ed world situation, call for a saner and
radical reappraisal of our fixed attitudes.
sometimes verging on pathology.

Non-aligned movement has had a long
history, At least since 191, it took the
form of non-alignment.  But even before
that, you and Prof. N.G. Ranga will re-
member as old Congressmen whether sitt-
ing on this side or that....

MR. REPUTY-SPEAKER: Prof, N.G.
Ranga is always saying “Hear, hear’,
Therefore, he is hearing you!

PROF. K. K. TIWARY: Even before
independence, Pandit Nehru moved several
resolutions in several Congress  sessions,
When we were not independent, Pandit
Nehru said that unless all colonial po-
wers or, all these colonialists withdraw
from the countries of South Africa, Africa
and Asia, India’s freedom will remain in-
complete,

He also said that Independence of India
is an international theme or international
problem.

So, India has had a perspective which is
essentially international and we are fortu-
nate in having leaders of the stature of
Pandit Nehru and Mahatma Gandhi.

In 1947, before non-alignment as such
was born, Pandit Nehru called a Con-
ference of Asian countries which was cal-
led Asian Conference.

I would urge upon those people who are

now leading the oppostiion to ponder over

these issues objectively.

Whatever may be their views now-—
Prof. Satyasadhan Chakraborty was talk«
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ing about diversities of ideology, I am
going into that. That has been used
firstly to disrupt it—our priorities are

It goes to the credit of Madam Gandhi
who said that we will concentrate, as a
movement, on the issues which combine
us, not on the issues which divide us for
that will gladden the hearts of all those
who have always tried, day in and day ont,
to disrupt us whether it was Dulles or his
other progenies spread all over the Western
world.  They have always tried to destory
this movement.

Therefore, Madam Gandhi said that
“only on those issues which unite us, bring

us together, not the issues which divide
us.”

Therefore, the antagonists of non-align-
ment were disappointed when issues like
Afghanistan, Kampuchea, Indian Ocean
and Diego Garcia which were supposed to
be explosive issues were discussed quietly
in the Conference,

Prof, Satyasadhan Chakraborty has not
perhaps done his home-work well. He
was talking of Indian ocean.

All references to the Diego Garcia were,
of course, deleted from the Indian Ocean
draft.  But a separate title was given tc
Diego Garcia as such. A specific declara-
tion has been made that Diego Garcia’s

17.14 hrs,
[MR, SPEAKER in the Chair]

nuclearisation, not only militarisation but
nuclearisation, poses a definite threat to
the integrity of Mauritius and other liitoral
States. That is a victory, a vistory for
India. I would not say ‘victory' but an
assertion of its moral authority, that the
drafts on differen® issues coulé¢ be adopted-
its political Declaration, ils  economic
Declaration and its Declaration regarding
Afghanistan. See what happened about
Afghanistan. A miracle was  achieved
under the leadership of Madam Gandhi.
Pakistan and Afghanistan, the two parties
involved iy the Afghan imbrogli>  had
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some understanding prior to the meeting
and they thrashed out some sort of a
solution, India in between acted as a
mediator and Afghanistan did not create a
scene or e plosive situation which, it was
expected by the Western media and a sec-
tion of Indian mass media also, it would
do.

A similar thing happened on Kampu-
chea.  Prof. Chakraborty, if you remem-
ber, there was a Resolution in the UNO
and on that Resolution 53 countries had
voted in favour of Pol Pot regime or its
Trojan Horse Prince Norodom Sihanouk
and only 47 had voted in favour of Heng
Samrin regime. But when they came
here—the credit goes to Indian patience in
their handling of such delicate and com-
plex issues—do you know how many stood
by Pol Pot and his friend Prince Noro-
dom Sihanouk? Only 31. The rest of
them either favoured Heng Samrin regime
or favoured keeping the seat vacant, These
are matters of great importance, great
achievements. The issues were so conten-
tious, and the cantakerous forces were out
to utilise them to disrupt the unity of the
movement. They were smoothened and
ultimately unanimous decisions were taken
on all important issues. Therefore, I
maintain, it is a good augury, it is a good
beginning.

Again credit goes to Mrs. Gandhi. You
will remember what happened at Algiers.
From Aligers to Havana and to New
Delhi Mrs. Gandhi took the lead, although
there were some Resolutions passed at
Colombo also, about economic matters.
She was the moving spirit behind the idea
of new international Economic Order and
global negotiations.

You were talking about trade, against
protectionism in trade matters., These are
matters which should strengthen our sinews,
which will put muscle into the fighting
arms of the their world countries to face
the imperialist threat, to face the neo- colo-
nialist threat, which is coming in different
packages, very attractive and  charming
packages of commerce, assistance culture
and all these things. ;
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Therefore, I want to assert this, It is
a national pride and all my friends, irres-
pective of political or party alignment, will,
1 hope, share this pride, It is an asser-
.on of the tradition of the Indian nation
going into millennia and its contemporary
relevance: you alone, with your traditions
and your culture and your spirit of dedi-
cation and sacrifice, can save the world
from a definite holocaust.  Therefore, we
must all congratulate our country, our
leader who has brought this glory to India
and to the Indian people.

With these words, I conclude my speech.
MR. SPEAKER: Mr. B. D. Singh.

SHRI SATYASADBAN CHAKRA-
BORTY: About Diego Garcia, what I
wanted to say was about the sovereignty
of Mauritius,

DR. SUBRAMANIAM SWAMY: On a
point of order. This is a substantive
motion and it should be clearly worded.
This is what is understood from rule 173.
But here a major controversy has been
introduced, The Mover of the motion,
the Member who moved the Motion, talk-
ed of equi-distance, and the seconder of
the Motion denied that.

AN HON. MEMBER: Joint motion.

DR. SUBRAMANIAM SWAMY: And
‘they both belonged to the same  Party.
Therefore, it is necessary to clarify this
issue either by the expert statement of the
Minister or the Prime Minister.

SHRT BHAGWAT JHA AZAD: All
right, you have clarified your position.

st dlo o Tag (W‘i\ﬂ‘?_'() :
WEqF WIga, fam WEArE 97 A
qAgw ¥ 997 2 7E 2, Wamw weErRq
P ATQU FY AT F I {07 TEIR
Fear g fo gma F1€ aavasar agi 971
IH WEATT F1 AM-TARTAAT F WA
Fz & awmr =ifee a1 | fag gFw
A mgi safer & SWEr A oa@
@ & § W wd Ao
Hade # Araar ¥ fawre 31 g
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a7 & wifaat @ wear gl ¥
sadr w8 faadt f& safwe §
a1 safss &1 SWET W 1 TG
amfe g @ a@m 3 W® § )
A W Fe GH  AWET SO &
@ ¢ 5 #7178 Fiq-ganae qade
o arewt, fograi ar g=@l w1 {9
arg 7 41 54 Al FT AFN-HITAN
SO A AT BT W E | FE war
Y 7@t & fr za¥ o Iw A § W@
& 3 frel 7 fedfiq® @ 91 avad
&7 A ¥ 997 9@g & gwifas )
T wiegat & fe o &1 TwdAifa A
[AT T@AT =g | TAfE &1 am
¥ & fau gd &1 @ FgEw 0@
arEmAT ¥ &7 fzar s@r 2

wed wWged  faarl S, 9rEy
w2, @@l e |

sy @o o fmg : z&x  fawm
AW ®Y graee fFar war SEWR OH
ag =g 7 97 A f&dw gt
FETER T A1 38 Fia F1 IGET X
f& faw amwe 97 zFarfas A
1 Amfeas faar war  #wk s6=
F1fHF G511 AEAET F q1 67
F10 =&t Arafras fFar war

fag IF ARFA  AnAq F94,
917 ARIET FAE ATE RAMAAT  F4r
finfagz oRf A% gwT T o#
amfan fFa1 war s@ smR W«
AwTfREaT & qREEE 77 foeaa
& Brzed w7 faatwa #1 F90  @@)
AEFATAT & 717 97 Arnfas fear  aar,
IHFT TGES FI |

TA-TAEAE Aahe T2 faTwfadta
g7 agt stAr atfge afew SEET oY
araaT g, fewz & w7 fasasy ar
AL T AFT Fe@ Arew w1 nrfawrs



439 7th Conf, of Non-aligned MARCH 22, 1983

[tﬂ o o FWJ

g1 &, v o @ i mae
F1E ur ey Qer o@T A B ArE Far
& a1 frar-sgar afas nvar Fvar g
Arag i Ai-UArEaE AaHz | yimfag
& 1 oy AIR-UATEHT  HEAWE FT WAl
F fardg T@AT & g d@aT BT fE
ST IW TAF! ABAGT HEY & IR
TR qrAAT a1 feve & nasw  w@arn

ut!

qFGET, IS A9 F TG 4T
wrd fae wdma W gf vv@ I®
ary gt femmr & dar g &
UF AT ANl FATT  NEATA®  HERT
¥ me aw F2 & f5 fafew warmi 5
m agi w7 ifaw guy & 9Ad
st wrgat g fR fafe wmamd &
ST FT Al OFIE IO & 7 OHIT
RIT AT FIE TACEATAT & A FAF
YT gAT T gead ¥ #ar faar ?
oF ol wes fger #1 w@l a7 A
gt fFar mar . g 9% fF gww
TTHEE &0 W[ RIS SgAedT A 9T
o\ S ¥T FS A°I g wEr a
THF YT TATH HAT T T FTAGEH
% 7w A yv @3 amed fear £
ferdt & Ziverem &1 sgaEaT 0 AEN
# wf ? W7 oAl & SR
g7 qF F7T @r4r A ArTe ¥ F
QAT AT TA 7 ¥ wF0 wErE
ferd wrar & giwerum AT oAgh 9T
araeqy gl ¢ AfEe Tuk arg
g fraraan, A §  waaarg fagard
TSTHTT F1 58 THTT AHTAAT g€

AU IR uaﬁrfaﬁwwg‘r%

o F® ATEEl F T a1 9%
S 3 FT oy fFar R oaga &
AR 7 ATH-UAEAT HIAWE FT qHTA
Fx & fad ar amn s & fag
wmE FmT s eI @
T I X F T F § Foagr
GEAATEAT A GERA g0 & v
# gawar § s ww A Ao
FT FEAT MIA H HTCHAS HT FHT
feamr & 1 TW qAAE F gETA ¥
fasrs ol & | FAH TANT  HATCHES
gar =ifge fF =@ qEde @1 wg
wfy A& g wEA AR g
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q¥e g awar § 1 TW WTET ¥ g
AW q@AT =R |

S AM-USETEFE qEdeE w7 .
qHER g, vad fom  awemE @
awT agr 07 faume fafrwa gar a2
TF agd WS g d@Y, wesr dafwr
g5, 09 W T9TE TRl F weww
Tgr 9T afmfaa go | @fFw @@
TR qE PR Agqq A & H
1 Sufeafa &
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SHRI R. L. BHATIA (Amritsar): Mr.
Speaker, Sir, I rise to support this Mo-
tion. Foreign policy is a concern of a
few all over thg world, but in India there
are more who are concerned in the foreign
policy. But this 7th Non-Aligned Con-
ference has involved seventy crores of
people of India and a new kind of unity
has emerged after this conference, be-
cause every Indian has associated himself
with this conference and is feeling proud
of the fact that this conference was a
great success.

Never in the history of world so many
Heads of States got together to delibe-
rate upon the problems facing humanity;
never in the history so many people of
the world, more than two-thirds of man-
kind, were concerned with the problems
facing the whole world. Sir, it is because
of the fact that the same warmongers,
the colonialists, the imperailists, the Fas-
cists, the Ziopists had created a situation
in the world which compelied the people
of the world to sit together and find out
a solution. Sir, the arms race is going
on. The deployment of Pershing missiles
in Europe has shivered the people of
Europe. Never in the history the people of
Europe—in Berlin, in Paris, in Amster-
dam, in London and even in America,
came out in the streets in such a large
number to protest against the war and
to protest against what is going on in this
world. Similarly the deployment of force
in the Middle East has created problem,
for that region. In our own Indian Ocean,
the strengthening of the nuclear base in
Diego Garcia under a central command
has threatened the people of the Indian
Oceans, people both of the littoral coun-
tries as well as of the hinterland.

Sir, we are glad that the decisions made
in this Confgrence were unanimous. Last
year when the non-aligned Foreign Mini-
sters’ Conference met, the Indian draft
was very much changed, but in this
Conference, the Indian draft has been
more or less accepted. Ag Indians,
we are proud of this. It is a victory
India and it is the finest ever victory of
the Indian people that our draft was
more or less accepted and the peoples of
the non-aligned countries placed their
confidence in India.
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‘Sir, so far as the venue is concerned,
as we know what no other place could
be so unanimously accepted. ™ is a vic-
tory for us. But the unanimous decisions
have emerged, a common consensus has
emerged at a time when Shrimati Indira
Gandhi was its Chairman and the result
is that now we have a united force, it is
a big moral force as she called it.

Sir, it was a strange thing that leaders
of over one hundred countries came to
India and discussed the problems facing
humanity, especially in the circumstance
when some people tried to make din and
noise, apparently to defeat this Non-align-
ed movement. Sir, we are sorry to note
that in spite of accepting the Simla Con-
ference Agreement, President Zia should
raised have a bilateral issue because, ac-
cording to the convention of this Con-
ference, no bilateral issue can be raised.
But in spite of that, the NAM emerged
as a whole piece and not as a divided
house.

Sir, NAM does not have a military im-
perialism, yet we find that all the coun-
tries are joining and especially the new
independent countries are joining this
Conference. When we started, we were
only 25, but now we are 101 strong. Why
is it so? It is so because of its historical
perspective, because of its historical base,
because this movement has been taking
the cause of those under colonialism. They
are raising their voice. They may be poor,
they may not be strong, but at least they
came out with full force and created a
public opinion in the world against colo-
nialism, against imperialism and all those
countries, who became free, are the Mem-
bers of this Movement.

Now, the expectations of all the coun-
tries have grown all the more when India
has taken up the Chair for the next three
years, because India has been always play-
ing its part vigorously. We have always
been raising our voice whenever there
has been a threat to any other country,
whether it was the threat to the Suez,
whether it was Vietnam or Kampuchea,
India was the first to raise its voice. We
recognised China; and at that time the
whole world was saying that we were do-
ing something wrong. And today the
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whole world has recognised China. We
have recognised Kampuchea. Now twenty-
five countries have recognised it and the
whole world will recognise it one day.
And all those people who are speaking
that India has done something wrong
will be proved wrong becouse India’s po-
licy is a principalled foreign policy and
we stand by that. Some people said that
this Non-Aligned Conference was an or-
chestra. Well, of course, it was an or-
chestra. But who produced the harmonious
melody. It was Shrimati Indira Gandhi
who produced the harmonious melody.
This is not a small job that 100 countries
with diverse views, with different social
systems should come together. It is to the
credit and the greatness of Shrimati Indira
Gandhi that she was brought them on the
common policy and on the common plat-
form.

Now that Conference is over. We must
see the task ahead. Our work has not
ended; it is a beginning and we all put
together our resources. We must think to-
gether. The credit goes not only to us
but to 101 countries who were unanimous
in their decision; It also goes to other
leaders of the non-aligned movement who
played their important Part. There is no
denying the fact about it. But their new
task is that there should be a dialogue
between South and South, the war bet-
ween Iran and Iragq must be stopped; it
should be top priortiy; a new economic
order must be called for. In this regard,
I say that a new leadership has emerged
in the world—Fidel Castro in Latin
America, Julious Nyerere in Africa and
Shrimati Indira Gandhi in Asia; the com-
bination of these three leaders will cer-
tainly take this movement forward in the
same manner as Pandit Jawaharlal, Tito
and Nasser took it.

SHRI KAMAL NATH: I want to make
some correction, While speaking, I had
said, equi-distance. What I mean; wa$
path of independence; and if my following
two lines which I said afterwards more
than amply clarify what I said. With
your permission, I would like to make
that correction. Instcad of ‘equi-distan-
ce’, it should be ‘independence’.
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PROF. MADHU DANDAVATE
(Rajapur) : Mr. Speaker, Sir, as we meet
here to debate and discuss the achieve-
ments of the Seventh Non-Aligned Sum-
mit, let us, at the very outset, realise that
non-alignment has never been the goal of
a government, non-alignment has been the
national consensus of this country; and
we all stand totally committed to this
concept of non-alignment. As far as the
concept of non-alignment is concerned,
I believe that it is really the embodiment
of the values which we cherished during
the freedom struggle under the dynamic
leadership of Mahatma Gandhi. Excuse
me for referring to Mahatma Gandhi.
These are the traditions.

AN HON. MEMBERS:
say like this?

Why do you

PROF. MADHU DANDAVATE: App-
arently, nowadays, another Gandhi is
talked about. This Gandhiji is forgotten.
(Interruptions) Because somebody refer-
red to that; that is why I said about it.
As far as this concept of ‘non-aligned’ is
concerned, since I said that really it is
the legacy of the national struggle led by
Gandhiji, the very basis of our concept
of non-alignment has always been anti-
imperialism  and anti-racialism, world’
peace and freedom of all the nations. I
fully agree with Mr. Tewari who very spe-
cifically said about it. I am glad that the
motion has clarified the point. Pandit
Nehru repeatedly made it clear that let
not the world misunderstand the concept
of non-alignment as a concept of equi-
distance from both the power blocs; he
made it very clear that there is a distinc~
tion between non-alignment and neutra-
lism. Non-alignment asserts the freedomy
to choose on merit amongst all the avail-
able options and neutralism means abdi-
cation from the path of choosing. This
is the basic distinction. India has never
accepted neutralism or neutrality; India
has always stood for non-alignment, that
is, judging every national and international
issue on merit. Of course, there are cer-
tain international constraints. When we
sit in the comity of nations, we have to
adjust each other’s view point; and when
a consensus is to be formulated, some-
times we have to slightly move away
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from the position that one naturally holds.
But this is the philosophy of the evolu-
tion of the copcept of non-alignment to
which the entire nation has been commi-
ted.

1 would like to bring before the House
a very interesting characteristic of all the
non-alignment summits,  right from the
first summit held at Belgrade upto the
seventh summit held at Delhi. One of the
basic motivations has been  that every
non-aligned summit has always reflected
and echoed the sentiment of the freedom
of the people at that particular epoch of

history.

When the first non-aligned summit was
held at Belgrade, you may recall that that
was the time when the nuclear tests were
tried and, therefore, the keynote of the
first Belgrade Conference was the problem

of peace.

The second conference was held at
Cairo. That was the time when a number
of colonies were getting liberated .a'nd
some of the other colonies were walting
for their finest hour of liberation. There-
fore, quite naturally, the keynote of th.e
.second conference at Cairo was anti
colonialism and anti-imperialism.

The third non-aligned summit was held
at Lusaka. That was the time when a
number of African colonies were liberated
from the stranglehold of racialists. Some
more were trying to become more libera-
ted. Therefore, at the Lusaka Conference
the keynote was anti-racialism.

The next conference was held at Al-
giers. Historically you will find that the
economic problems of the developing
world were becoming extremely acute.
Therefore, for the first time, at the Algiers
summit of the non-aligned nations, the
economic charter of the developing nations
was formulated.

The next conference was held at
Colombo. That was the time when the
.question of cultural identity and inde-
.pendence was very much in form. At the
same time, the question of Indian Ocean
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bhad become very hot. Therefore, that
problem found its own echoes at the con-
ference.

That is one aspect which 1 welcome.
Some people are disturbed by the ideolo-
gically desparate elements coming into
non-aligned world. I am happy about it
for the simple reason that 1 want more
and more countries to be detached from
the two power blocs and brought into the
non-aligned movement. Therefore, I was
happy that even countries like Spain and
Portugal, which had formerly associated
themselves with NATO, had decided to
come closer with the non-aligned and when
they made an application at the Colombo
Conference, it was accepted that they
should be accepted as guests, if not ob-
servers. Similarly, another communist
country, Rumania, whose naturally would
have been Soviet Russia, decided that des-
pite their association with the Warsaw
Pact, they have an independent foreign
policy, they respect the sovereignty of
the nation and they do not want any
Army to be used to destroy the sovereign-
ty and freedom of any country. There-
fore, Rumania also applied for participa-
tion in the non-aligned summit. I wel-
come that phenomenon also.

1 think, the triumph of the non-aligned
movement lies in the fact that beginning
with 25 countries, today 101 countries
have come under the umbrella of the
non-aligned movement. I welcome that
and I hope that this movement will
strengthen further and more and more
nations will detach themselves from both
the power blocs and will come into the
non-aligned movement.

Another aspect to which I would like
to draw the reference is the next con-
ference at Havana. It was the conference
held under the shadows of suspicion that
probably the non-aligned movement might
lean over to one side. I was happy that
again the non-aligned conference at
Havana established that the non-aligned
would continue to be non-aligned some
people might have some allergy for the
word ‘genuine non-alignment’. But I was
happy that genuine non-align was esta-
blished at Havana.
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Now, we come to the next conference
held at Delhi. Here again, the same
characteristic is displayed. Whatever ars
the currents and burning problems in the
international world, I am happy te say
that they have not been driven below the
carpet. I am glad that a developing coun-
try showed the awareness of realism that
non-alignment does not mean driving all
the burning problems below the carpet,
but discussing them in a spirit of com-
radeship and to try to find out a solution.
The solution that is found out in the
Delhi Message will not be to the liking
of each and every country. Some coun-
tries tried to drive it below the carpet,
but there were enough countries in the
non-aligned movement to allow the issues
to be discussed and debated freely and
ultimately, on diverse issues like the
Indian Ocean, Kampuchea, Afghanistan,
on all these issues, some sort of a for-
mulation was arrived at.

It might not be to the satisfaction of
each country, it might not be to my satis-
faction but it is to the satisfaction of
those who support the non-aligned move-
ment that some sort of 4 common formu-
lation was found out on all these issues
and that is really the substance of tae
Seventh Non-aligned Conference that
was held at Delhi.

Another significant  decision that has
been taken is disarmament, world peace
and also demand for ending up the pro-
duction of nuclear weapons. I must clarify
my position in this respect. I want all the
nuclear weapons production to be stopped,
but I do not make that demand because
I am frightened that there is likely to be

- a nuclear war between the ‘Soviet Bloc’
and ‘Anglo-American Bloc’. I am sure
that formerly they wished to talk in terms
of balance of power but now those super
power talk in terms of blance of
terror, Between  Soviet Russia and
America there is a balance of terror
today and it is this balance of terrer that
is making every one of these two super
powers convinced that if they try to use
the nuclear weapons in a war against each
other who wins and who loses is immate-
rial. Who is the victor and who
_is vanquished is immaterial. Who ever
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is the victor and whoever is the vane
quished in a nuclear holocaust
between the Soviet bloc and the American
bloc, both are going to be destroyed and,
therefore, both are clever enough mot to
fignt the nuclear war opn their own land.
They will never fightt So, I am not
frightened that there will be a nuclear war
between America and Soviet Russia. That
will be on somebody else’s territory and
that is why the developing countries feel
more concerned about the nuclear war.
Soviet Uniop and America are not much
concerned, but India is more concerned,
developing countries are more concerned
because it is on our land that these
weapons are going to be used. It was on
the land of Vietnam that America shame-
lessly used the  bacterial war and the
germs war but the bombs cannot destroy
the will to freedom. That is not the lesson
of history. And, Sir, remember the second
world war which abruptly came to an end
by dropping the atom bomb on Hiroshima
and Nagasaki. I tried to go through all
the records available in the Archives but
1 did not find that even the allies of
America at that time tried to persuade
America not te drop the atom bombs
All of them felt that if the common
enemy is to be eliminated, in that case the
atom bomb will be all right. They wib
learn the lesson for future history at e
later stage. But that is the lesson to *oe
drawn for developing countries. Tiere
fore, it is in the interest of the developins
countries that they have rightly taken the
decision that they want and of al] the
nuclear production, nuclear bomb produe
tion and we want total disarmament. We
want world peace. That is the lesson tha
we have to derive from ‘nistory and I am
glad that particular Jesson has already
been derived. On the talk about the
loosening of the power bloc in the world
I am happy about it. There are certain
constraints and this process has to be
taken further. T am glad that the Non-
aligned Conference has taken note of
that. Some such conferences did not worry
much about that the economic problems
before the world, I am tery happy that the -
debates and discussions in the Non-
Aligned Conference in Delhi discussed in

depth the problems of the economic deve-
lopment of the developing countries and
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théy tried to find out what exploitation by
the developing countrieg in the world re-
presented. There was discussion on the
igternational  financial  institutions like
World Bank and IMF and no less a
person than Mr. Jayawardane of Ceylon
who is not supposed to be a socialist, who
is far from being a Communist, even
that man with a conservative outlook had
to raise the voice on the comity of
Nations in the ‘Non-Aligned Conference
that some of the developed countries and
their leaders are trying to impose on the
developing countries certain conditionali-
ties. That is humiliating to the developing
world and that destroys the sovereignty in
taking the economic  decisions of the
country, I had initiated in this House a
discussion on TMF and my main ground
was that it is these institutions that are
trying to destroy our soverignty in the
economic matters and I am glad that
evem a man like Jayawardane, not known
for his socialist or communist inclination,
had to raise this issue ip the forum of
.the non-aligned world and T am glad that
this Conference has showp greater cons-
ciousness of fhe problems of economic
development, problems of re-structuring
the international economic  institutions
like the IMF ‘and the World Bank and
also changing the norms of giving loans to
the developing countries. In the present
conservative world, even. g  conservative
report like the Brandt Report ig mot ac-
cepted by some of the countries, which
dominated the IMF and the World Bank,
not to talk of a radical orientation at all.
This issue, which was focussed by this
particular  Conference, I welcome and,
from that point of view, I feel that we
must congratulate all the developing coun-
tries.

Deliberately, in the amendment that T
fhave moved to this draft, T have made a
certain suggestion; mnot that I do not
want to refer to those who led the Con-
ference, but I have to point out that we
are the host country, and in this land of
Mahatma Gandhi, humility should be the
greatest virtue with every organisation.
We should be very humble, When we are
the host country for the Seventh Summit,
I would like, not to congratulate our-
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selves, not to congratulate our Prime
Minister, not to congratulate our Govern-
ment officers, but T would like to be
humble enough to congratulate all the
developing countries for the success of
the Conference, for the tremendous suc-

‘cess that was achieved in giving a policy

thrust and direction. I know that every-
thing that I have said is not liked by
you... (Interruptions)

SHRI C.M. STEPHEN (Gulbarga). I
said ‘magnificent’,

PROF, MADHU DANDAVATE:
Thank you; we are not accustomed to
getting such comments from you.

That is the motivation with which I
have moved the amendment. We being
the host country, I do not want to con-
gratulate our Prime Minister, not even
our country, but I would like to congra-
tulate all the developing countries that
have participated in the Conference and
demonstrated their will to work for an
international order, based on freedom,
peace and equality of nations.

SHRI C. M. STEPHEN: All excepting
India?

PROF. MADHU DANDAVATE: 1
have included India. For your informa-
tion, if you ‘nave studied economics, I may
tell you that India jis also a developing
country, I have congratulated all the
developing countries who have participa-
ted in the Conference, which includes
India also, but T have done it in a manner
in which the humbleness of Mahatma
Gandhi in India will be reflected in our
resolution. When there are Gandhis and
Gandhis, I would like to be with
Mahatma Gandhi, and that is why I have
put forward this particular amendment
with a particular perspective.

Half a minute, and 1 will conclude. I
would have been extremely happy if this
discussion were to have taken place un-
der rule 193. Then the ‘advantage would
have been that there would not have been
any amendments; there would have been
good sentiment expressed there would have
been a little dissent expressed—it does not
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matter—but we would have gone without
dividing the House on any amendment.
That js why the CPM, the Janata Party,
the BJP, the Lok Dal and the DSP insis-
ted that we should ‘'mave a discussion
under rule 193 But greater counsel pre-
vailed upon the Minister of Parliamentary
Affairs and he decided to go ahead with
the discussion under rule 184 go that
there could be a resolution, there could
be voting: and if there could be a resolu-
tion and there could be voting: there could
be amendments also. That is why the
amendments have come. The amendments
have not come in order to denigrate the

“*?Confercnce, but to clarify the issue. It is
4

v

!

only in that context, I hope, our amend-
ments will be taken note of and with the
amendments the Resolution will be passed
unanimously,

SHR} R, L. BHATIA: The resolution
talks of all heads of States and Govern-
ments, What is it new that you are saying?

PROF, MADHU DANDAVATE: What
is new that 1 have said? I was humble
enough not to refer to our Government
and our country but to refer to all the
developing countries.

SHRI MADHAVRAO  SCINDIA
(Guna);, Mr. Speaker, the first brick of
the plinth on_ which . non-alignment was

Minally constructed was laid by Jawaharlal

Nehru on 7th September 1946, when he
said:

“We shall make history of our
choice, ~We propose, as far as possi-
ble, to. keeo away from the power poli-
tics; of groups aligned against one ano-
ther, which have led in the past to
world wars and which may again lead
10 disasters on an even vaster scale.”

It was on this plinth that the edifice
Of. non-alignment was built brick by
‘brick, line upon line, over the last 30
Vears. ...

° MR. SPEAKER: Ts it the desire of the
House that we should sit longer?

SEVERAL HON. MEMBERS: Yes.
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SHRI MADHAVRAO SCINDIA: It
was on this plinth that the edifice of non-
Alignment was built brick upon  brick
and line upon line for the last 30 years.
And for India, a founding-father of this
Movement, the year 1983 will go down
as a year of glorious achievements in both
the world coatext and in the context of
the Movem:nt. An erudite daughter of
an erudite father has assumed the Chair-
personship of the Movement. It wasan
idea concrived by him in his construc-
tively fertile mind--a mind which did
n2t look merely to the times that  he
lived in--but looked far beyond. On a
clear fine morning in the Adriatic a speed-
boat nosed its way through the water. In
it were three men ostensibly on a plea-
sure trip, It was on that day that the
idea of Non-Alignment was first spawned.
The three occupants were Pandit Jawahar
Lal Nehru, Gamel Abdul Nasser and
Joseph Broz Tito, and it is that idea which:
has today embraced 101 countries and
culminated in the historic New Delhi
Summit a gathering unparalleled in con-
temporary history. There should be no
nhesitation in offering Kudos to our Prime
Minister for the initiative she took in
accepting to hold this Conference at such
short notice. Her success and the success
of her team is a story of superb-organisa-
tion and deft diplomacy and she has done
the country proud. The Non-Aligned move-
ment has achieved a significance in the
world affairs that the developed nations
can ignore only at their own peril. It is
truly a world of inter-dependence--the
propensity to dominate has to crumble
and give way to. the propensity for part-
nership. In fact, for many of these
‘North’ countries, the Non-Aligned Sum-
mit was a very great disappointment.
Unlike the Organisation of African Unity,
the expected and anticipated explosions
did not take place and the conference
came to a close smoothly upholding the
principle of consensus. This is the spirit
that was emphatically underlned in the
Summit, and this is the spirit that must
prevail in the 80’s if we are to stave off
the threats, that the world faces, to its
very existence,

The New Delhj Message, eniphatic,ally
stated, re-stated and stated yet again by
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our Prim: Minister--stood out bold and
clear~Peace, Disarmament ang Develop-
ment. Except for the notable exceptions
of Namibia and Palestine, our develop-
ing world has passed from the phase of
political [iberations from the yoke of
imperialism to the phase of national re-
construction and progress a task in many
ways more complex and more difficult.
But to succeed in this task, it is jmpera-
tive to vanquish the move to militarise
our planet in a mad race for world sup-
remacy, The Non-Aligned Summit has
recorded a sharp protest against the an-
achronistic idea of imperialism which 1is
the propellant to this negative megalo-
mania. It is the one sure path to self-
destruction.

The Summit has strikingly brought out
the nuclear threat hanging like a storms
cloud over our heads and over the heads
of the entire human race. It has justifi-
ably demanded the re-channeling of funds
from arms to economic development. Is
it fair that the developed world spends
the same amount in one day on arms,
that it would take to feed the entire world
for one whole year? It has been rightly
stressed that it is necessary to change the
values prevailing in the developeq world
and provide for the establishment of a
New International Economic Order and
that such negotiations should be univer-
sal in character and should be within the
United Nations system. The stress was
on collective self-reliance giving teeth (o
the concept of South-South cooperation.

In addition, the early establishment
of a food security system of the Non-
Aligned and other developing countries
was decided upon with a special interna-
tional programme for food and financial
assistance to relieve the chronically food
deficit developing countries,

The success of the Summit can be
measured in terms of actua]l follow-up
action .in the promotion of South-South
economic cooperation. The three wea-
pons used by the neo-colonialists were
all attacked and decimated--arms, econo-
mic imperialism and food. It infused =2
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new sense of unity and togetherness and
displayed a will to begin the solution of
these problems within the movement it to
self and outlined the modalities to be
followed for its implementation,

On the political front, the solidarity
expressed for the right of the brave peo-
ple of Palestine to have a homeland of
their own was strong and categorical
and on the suggestion of the PLO leader
Yaser Arafat, a follow-up committee on
West Asia was constituted consisting of
India and seven other countries,

As far as Afghanistan and Kampuchea .
are concerned, how can anyonme criticise
the resolution adopted by the Conference
which was fawr and took a realistic view
of the issue. Just as it is a fact that
there are Soviet troops in  Afghanistan, «
can it be denied that active insurgents are
aided and armed on the Afghan-Pak bor-
der? Does this also not constitute  an
interference?  Or is there a  different
dictionary to interpret the meaning  of
interference to suit different  situations?
I do not have to read the full text of the
resolution adopted. Suffice to say that
it stresses that a settlement should be
reached on the basis of the withdrawal
of foreign troops and full respect for the
independence, sovereignty, territorial in-
tegrity and Non-Aligned status of Afgha-
nistan, and strict observance of the prin-
ciple of non-interference and non-inter,
vention. !&\

»

Similarly, on Kampuchea, the declara-
tion stresses the need to de--scalate the
tension through a compreher-ive political
solution which would provided for, “the
withdrawal of all foreign forces, thus
ensuring full respect for the sovereignty, '
independence and territorial integrity of
all States in the region including Kam-
puchea.” Could any declaration be
more fair and the very fact that it was
acceptable to all proves thig point.:

gy

Prof, Tewary has talked about Diege-'}
Garcia which was removed from the
Indian Ocean Section. Though Diego‘
Garcia was removed from the Indian
Ocean Section, a special para on Diego
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Garcia with a separate title to it refers
to, “the establishment and  strenthening
of the military base at Diego Garcia, en-
dangering Mauritius and other States.

Strong resolutions supporting the heroic
struggle ©f the Namibian people for their
independence, and condemning the repres-
sive politics of the South African Gov-
ernment have also been adopted,

There has been some criticism of the
alleged Non-Aligned tilt towards the
Soviet Union. The movement quite
rightly judges each issue on merit, Is it
the fault of the Non-Aligneq that the U.S.
manages (o offend the vast majority of
Non-Aligned on many more issues than
does other Super Power?
only mention South Africa, Tsrael and
Namibia and it becomes clear how ab-
surd is the demand that the Non-Aligned
movement must maintain equidistance
from both Super Powers at all times
whatever their specific actions may be.
If on Afghanistan and Kampuchea, the
movement has spoken less sharply, it is
. because of the qualitative difference bet-
ween these issues and, say Israeli aggres-
sion and arrogance, or the diabolical
and inhurnan policies of the South Afr1-
can regime. .

The importance of Non-alignment lies
4 in providing a forum for the creation of
a moral force which would exert presure
von developed countries to  desist from
Imperialism--both economic and territo-
rial.  Its loose-knit nature is not its
weakness but its very strength. From iis
very diversity flows its unity on moral
principles that must form the cocoon for
the emergence of a stable and peaceful
world order based on the high principles
of equity and non-violence.

The world today is at the cross-roads.
We are poised on the brink of disaster.
and yet if statesman-like decisions are
taken, it can still become the springboard
for human regeneration. Both  econo-
mically and in terms of values, The Non-
aligned movement has a major role to
play being the largest movement in the
world,

One has 10
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At this juncture, who better to lead
movement than our Prime Minister, as
the leader of a country which from the
time of the Vedas and the Buddha to
that of Mahatma Gandhi has been tradi-
tionally acclaimed throughout the world
for its philosophy of non-violence and
universal brotherhood; and, as a leader
who opitomises what the developing
world stands for; as the living embodi-
ment of the thoughts and aspirations of -
her great father Jawaharlal Nehru.

There are issues that Opposition parties
can legitimately judge along strictly party
lines, But history does offer moments
when we should rise as one, in offering
salutations to an effort which aims at
improving, not merely a part, not even
a country, buf one which aims at improv-
ing the environment of our entire planet
in a comprehensive manner. Such a
moment is now before us. Let us
break out of the narrow constricting
walls of party pride and prejudice  and
enter into the glorious sunshine of uni-
versal brotherhood.

Let us all unanimously adopt the resolu-
tion and salute the statesmanship of our
Prime Minister and the world leaders who
made for the success of the Non-aligned
Summit.

Let New Delhi be a water-shed. Let it
mark in historv the commencement of a
new era of partnership, not domination, of
vision, not division; of consensus, not com-
pulsion; an era of new values and brother-
hood in the comity of nations which com-
prise humanity.

SHRI RAM JETHMALANI (Bombay
North West): Sir, T should be pardoned
for detracting, to some extent from
the . spirit  of euphoria which
appears to have overtaken the formal
movers of the resolution before the
House and those who are obviously
in support of it. It may be that what T ami
saving is based upon in incomplete know-
ledge of some of the things that went un-
noticed by us during this Conference.

(Interruptions)
1 happened to be one of the Members

of the Consultative Committee on Foreign
Affairs. Before this Summit, we were treat-
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ed to a circular letter which gave us some
details about this coming Summit. It told
us of the wonderful arrangements tha; had
been made for our foreign guests, their
transport arrangements, their lodging arran-
gements, the entertainments, the cultural
shows and so on and so forth. But nothing
of substance was really indicated. After the
Conference, we expected that before you
Tun headlong into this demand from this
House of a Resolution of encomiums and
praise, w¢ should have been called, we
should have been told and some of our
answers and some of our doubts should
have at least been clarified. It is a demo-
cracy and my friends on the other side
mistake the spirit of democracy, if they
think that everybody in this House will
immediately agree with them, whatever
they want, or whatever they want to do.
And they also seem to be proceeding on
the assumption that they are perfect and
that they can never be vulnerable to any
criticism in whatever they have accomplish-
ed. So, Sir, if 1 make any mistake about
my data, the fault is of the Foreign Minis-
ter and not mine. But, nevethless, with this
handicap 1 have tried to educate myself
as far as possible from secondary sources
of information, including the newspapers,
and I am compelled to move amendments
which result in almost a substitute motion
of mine before this House. The spirit of
what I wish to say is that T am quite
happy that this Conference took place in
the Capital of India, but it is a fact which
must be put in proper perspective. We all
tried to stop the Iran-Iragq war. If those
efforts had succeeded and the war had
stopped in time, Baghdad would have
been the venue of this Conference. That
Baghdad was not the venue of this Con-
ference and New Delhi was is the product
of fortuitous circumstances that the war
has stopped in spite of the efforts of this
so-called movement. ...

SHRI M. RAM GOPAL REDDY
(Nizamabad): Why ‘so-called’?

SHRI RAM JETHMALANI: You will
hear about that too.

That the Prime Minister of India has
mnow taken over the leadership of the Non-
Aligned Movement is also a fact which
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must be put in proper perspective. If the
Conference had been held in Baghdad, *
our friend President Saddam Hussain would
have taken over according to the conven-
tions of this movement, and I am not
quite sure then that my friends would have '
brought forth any such Resolution before
this House.

I am guite happy that this House wishes
to record its appreciation of the efficiency
and care which have gone into the arran-
gements for our distinguished guests and
for holding of the Conference, meetings
and sessions. I am also at one in joining
the expression of gratitude to the various
visiting Delegations, not all but those whe,
by their presence, lent significance and
prestige to the meeting.

My friend, Mr. Kamal Nath, stated that
after this Conference the reputation of this
country had risen to a level which was
unimaginable, and he used an expression
that it had ‘skyrocketed’. He will pardon a
little levity on this occasion. I am remind-
ed of that harassed wife whose husband
came home dead drunk in the early hours
of the morning. She sought the expert ad-
vice of her neighbour as to what she should
do to deal with that errant husband.
(Interruptions) The neighbour advised the
young lady: ‘Stand in the darkness behind
the door and when your husband comes
next time dead drunks, pretend that you
are a devil and make noises as if you are

a devil and shake him out of his drunken-pg ,

ness’. The poor woman did that one night

when the husband came back home dead

drunk, and when the kusband heard the
noises of a devil, he very meekly extended
his hand and said, ‘I am married to your
sister’. The country has gone rocketed sky-
high. But one thing is now true, that we
can proclaim with great glee and  satis-
faction that Mr. Arafat’s sister is now the
Prime Minister of India.

SHRI M. RAM GOPAL REDDY: Very
indecent.

SHRI RAM JETHMALANI:
friends are proud of this great fact, they ..
are entitled to feel proud. In spite of the
fact that Mr. Unnikrishnan sits on my left .
and is my immediate neighbour on this
Bench, he has now moved an amendmnut

If my .4
)

4
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in which he wants it to be made a part of
this Resolution that we must also record
our gratitude and appreciation to Mr.
Arafat for having lent glory by his pre-
sence to this Conference. I shall deal with
that in a moment. But before I do that
let me say two things.

I hope Mr. Kamal Nath read on the
eve of this Conference on the 7th March|
two statements which appeared in two
different newspapers, the Times of India
and the Sratesman of that date. The Times
of India says:

“That Seventh Non-aligned Summit
begins here tomorrow with the prevail-
ing ethos shared by a majority of the
members that the movement now syno-
nymous with third-world aspirations will
under India’s leadership be restored to
its basic principles.”

The Statesman again surveying a majo-
rity of the delegations said:

“It will be for India, as many dele-
gations have already stated, to ensure
that the movement returns to the
chosen path of the founding fathers.
Mrs. Gandhi for her part is keenly
aware of it. So is she aware of the fact
that the growth of the membership has
also brought the movement within the
pulls and cross-pulls
powers.”

It is due to this sentiment which, I be-
lieve on respectable authority, was shared
by a majority of the Delegations that at-
tended this Conference that in my substi-
tute motion I have said:

“That while India has been assigned
the responsibiltiy of charing the move-
ment, this House hopes that the move-
ment will grow strictly in accordance
with its original purposes and principles.
To accomplish this will be the great
responsibility of this country and also,
therefore, of the Prime Minister who will
chair it during the next few years.”

This brings me to my main criticism,
My main criticism is that though this coun-
try is committed, as my friend, Shri Madhu
Dandavate said, to fhe non-aligned move-
‘ment or its concept, we are committed to

of the super
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the concept of the movement as is was
originally conceived of by the founding
fathers of that ‘'movement dnd it is my
charge that somewhere along the line,
this movement has got totally derailed
from its track and has gone into wrong
direction. . .

PROF. N. G. RANGA: No, no.

SHRI RAM JETHMALANI: ... and
has acquired principles and purposes which
would shock the founding fathers of this
movement.

First of all, let me draw your attention
to a fact which the Prime Minister twice
referred to in her address, She said that
it is the tradition of this movement that
we do not discuss the discords within the
movement itelf and she said that if we do
so, we will be involved to use the words
of Mrs. Gandhi herself, “we will be in-
volved in acrimonious internecine conflicts,”
A movement which is not prepared to haye
a good look at itself cannot have a look
at others and become the moral voice of
the conscience of mankind. A man cannot
say, ‘I will continue to do what T want to
do. Don’t look at me, but T am going to
preach to you. If the movement has failed
in its purpose because the movement is not
able clean its own Augean stables, if it
cannot clean that filth from its own stables,
it will be in no position to make any
serious moral impact on others.

The whole idea of this movement was
that it is a combination of powers whit:h
have no military power and their only 3&-
set isthe moral and if that moral and spiri-
tual force is lacking we cannot hope to
make any impact upon powers armed to
their teeth in a condition in which they
can destroy this whole world,

My second comment is that one of the
fundamental tenets of this movement is no
longer consistent with enlightened intc\r-
national law. Modern international law
has taken on a new dimension, a new doc-
trine that the internal affairs of a govern-
ment are no longer the mere domestia
concern of that government. So far as
liberties are concerned, so far as basia
human rights are concerned, it is a matter.
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§ & concern for the whole international
commumty There wag a time when, on
ﬁlq theory of a matter being within the
exclusive domestic jurisdiction of a State,
the peering eye of the neighbours was ex-
cluded from looking into the internal
affairs of a State. And a State could deal
with its own citizens in any manner it
liked. Sir, this is not the view of interna-
tional law and by the very fact that we
pass—and very rightly pass-resolutions of
comdemnation of apartheid which is prac-
tised in South Africa, can we claim that
we: have right to deal with the manner in
which South Africa Government deals with
its"own citizens? When we imposed an em-
bargo on the Ian Smith’s regime we did
so: because that regime was violating the
basic human rights of its own citizens and
we considered that situation which he had
branght about by a violation of the rights
of the coloured population, a situation
which called for the application of measu-
res of war—measures of war but still
shart of war. Therefore, long ago we be-
came committed to the theory that every
neighbour is entitled to look into the fron-
tiers of the country for the limited pur-
pose of finding out whether basic human
rights and liberties are being observed. We
have not brought the non-aligned move-
ment in harmony with this accepted new
notlon of international law. That is why,
Sir, my charge is that by meeting in con-
clave in this great country of Gandhiji
and Nehru, we lend respectability to
peaple, the great leaders of their countries
who continually deny the basic rights to
thef? own citizens. It is a matter which
is relevant for my purposes. Out  of
101 Members, except two, that is our-
selves and Sri Lanka, there is no  one
particular country which can’ call itself
democracy. Out of the guests that came
no¢ one is a democratically elected leader

. of his people. There is not one country
which has signed the Covenants relating
tor human rights, both civil and political.
And, Sir, T do not wish to say anything
because after all they were our  guests.
But, Sir, we know what is what.

"PROF. K, K. TEWARY. The hon.
‘Mengber is speaking against our guests.
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MR, SPEAKER: He is not
against them.

speaking

PROF, K. K. TEWARY: It should be
deleted from the record, Sir,

SHRI RAM JETHMALANI: They go
on praising people; I don’t go on praising
people.

PROF. K. K. TEWARY: This part of

his speech should not form part of the
record,

(Interruptions)

WHd wNEF g (WHT)
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PROF. K. K. TEWARY: They are
Heads of Government. They have come
ag our guests. He is criticising them;
he is referring to the affajrs of those
countries,  That is their internal matter.

This thing is never donme, This should
not form part of record.

(Interruptions)
MR. SPEAKER. Please sit down.

PROF, K, K. TEWARY: This is:
against the convention of the House.

MR. SPEAKER: What is the conven-
tion?

PROF. K. K. TEWARY: Internal mat-
ters of neighbouring countries cannot be
discussed in this House.

MR. SPEAKER: These are his views..

PROF, K. K. TEWARY: He will ac-
cuse everybody; will that form part of
the proceedings?

(Interruptions)
qrETd W 1% 0 wews | o,
g A FEE A AR FL AT WL
Saeer o & =g fawd E—ag #av
2 ? A Aw FW
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MR, SPEAKER: Please sit down. It
is his view. He has every right to
express his views.

PROF. K. K. TEWARY: According
to convention and rules it is the internal

matters of our guest countries. It can't
be done.

MR. SPEAKER: No,
ruled,

please. Over-

SHRI RAM JETHMALANI: I am
willing to learn rules from you, Sir, but
not from these gentlemen. (Interruptions)

MR. SPEAKER Order please.

(Interruptions)

SHRI RAM JETHMALANI: Does it
help you to say that it is a voice of some-
body else?  What does it mean? If you
ar¢ pleased with it let it go on. My
third reflection ang comment is this,

MR. SPEAKER: Your time is over.
Please conclude.

SHRI RAM JETHMALANI: You
exhausted all the two hours with less
than half the speakers, You have given
only 7 minutes so far,

MR. SPEAKER: You have taken 20
minutes.

SHRI RAM JETHMALANI:
there is some mistake somewhere.

1 feel,

Sir, the Non-Alignment and our parti-
cipation in it must be ultimately a reflec-
tion of our foreign policy ang the overall
foreign policy, and, Sir, the foreign policy
of every country must in the final analy-
sig reflect the basic domestic values  of
its domestic  polity. Our  domestic
polity has three principal basic  values
and those are democracy, secularism and
socialism. T want to know in what sense
has this Government or its leaders, dur-
ing the course of this Conference, tried
to expand the values of democracy,
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tried to expand the area of democracy?
Ho have they tried to expand the area
of secularism? How have they even
tried to expand the area of socialism? It
is a matter of grave concern to this coun-

. try that all round our borders every day

there are new republics with religious
epithets and appellations which must be
a matter of deep concern to this secular
country and Sir, we are so tongue-tied
and we -have so much lost our moral cou-
rage that we are not able to politely
whisper into the ears of our neighbours
that something is wrong, something is
wrong with the State of Denmark.

So, Sir, with these comments, let me
only now wind up by coming to a few
specifics.  First of all, I deeply regret
and the Foreign Minister will tell us
what concrete stepb were taken during
this conferenge to vacate that unashamed
aggression in Afghanistan. Afghanistan
today is an occupied country. My
friends may not believe it, But it is an
occupied country and Babrak Karmal is***
a man who has no courage. ... (Interrup-
tions).

SHRI CHANDRAJIT YADAV (Azam-
garh): Sir this is wrong, This  should
not be allowed. (Interruptions).

MR. SPEAKER: I have accepted your
objection,

SHRI CHANDRAJIT YADAV: Is it
right if somebody calls names the head
of a State? If somebody calls name our
Prime Minister, how will you react?
(Interruptions), ]

MR. SPEAKER: He should
names.

not call

(Interruptions))

SHRI CHANDRAIJIT YADAV: This
should be deleted from the proceedings.

MR. SPEAKER: Your objection is
sustained, This portion will be expunged.
(Interruptions)

MR. SPEAKER: You can criticise

and you may have your difference of
opinion. That is something else.  But

***Expunged as ordered by the Chair.
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you should not wuse unparliamentary
‘words.
SHRI = RAM JETHMALANI: No

Press Conference can be held in that .

country by any political leader without
a Russian Adviser being present at the
Press Conference, (Interruptions).

MR, SPEAKER: No
please.

SHRI RAM JETHMALANI: Sir, my
feeling is that the reference in the Com-
munique and the Conference and in the
final appeal of the Conference to the
Indian Ocean being made an Ocean  of
peace creditable, though it is as far as
it goes to my mind is a sheer bit of
hypocricy for the simple reason that
those who talk of the Indian Ocean being
made a zone of peace, have no concern
whatsoever about the great Indian land
mass also being made a zone of peace.
In the Indian land mass on the north of
India divided only now by Pakistan, we
are prepared to countenance the presence
of armed forces of one Super Power, but
at the same time, we keep singing the song
that the Indian Ocean must be made a
zone of peace. And T would like to ask
those who want that the Indian Ocean
should be made a peace of land, what
exactly have they in mind? Have you
done soul-searching?. All that they want
is that the forces of one super power
should go and the other super power
should be able to establish complete sway
over the region, so that the admirers, the
agents, the friends, the agents of that
power should have the satisfaction of one
day this country being overrun just as Af-
ghanistan has been, and the next day Paki-
stan will be, and after that the turn will
come of this country..(Interruptions).

SHRI GIRDHARI LAL VYAS: It will
never come.. .

SHR1 RAM JETHMALANI: There is a
reference to attempts made to stop the
Tran-Iraq war. T wish to ask what kind of

pleading was used with these
two combatants to come to a
'stop and to make this war come to an end.
Unless you- learn to talk the voice of in-
ternational law, unless you learn to call

a spade a spade, unless you are prepared

commentary
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to tell Iran on the one hand when they
captured those hostages, the Members of
the diplomatic corps, they committed a
breach of international law, and at the
same time are prepared to tell Iraq that to
get over some old international grievance
over a piece of land, if you resort to war,
you are guilty of international law, unless
you learn to wuse that language, which
Gandhiji would have wused, or which
Pandit Nehru would have wused, you
are not going o solve that problem.
This movement can be said to have
become powerful, this movement can
be said to have become of some effect
only after the Prime Minister of this
country learns to call a spade a spade and
is prepared to speak the language of in-
ternational law and international morality.

There has been an attempt to create
what they call a new international econo-
mic order. I would have expected at least
one Indian spokesman when they were
pleading for this new international econo-
mic order to pay some homage to the
Father of the Nation, Mahatma Gandhi.
Did anybody say what we have been say-
ing at o‘her international law conferences,
when these people talk about international
economic order and so on, that we are
only pleading for the acceptance in the in-
ternational sphere of Gandhiji’s theory of
trusteeship of the rich that the national
assets of all  countries. . (Interruptions).
At least we should be able to say to the
non-aigned peope that et us tak to the rich,
people in the North and tell them that all
your national assets must be deemed to
be an imprest with the trust in favour of
the entire humanity of this globe. But the
gentlemen in the non-aligned movement
will not accept it, because there are people
in the non-aligned movement, who are
prepared to exploit their national assets
for the purpose of not only practising_ poli-
tical blackmail of others, but also for the
purpose of crippling the economy of this
country as of many others, It is a matter
worth recalling that one of the greatest
economic setbacks was suffered by this
country in 1973 not because of the machi-
nations of the rich in the North, but by
some of our so-called friends inside the
non-aligned movement. Therefore, the
Prime Minister should start cleaning the
Augean stabes in her own home and in
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her friendly countries before this move-
ment can become a movement of moral
support and before the Prime Minister
deserves any credit.

1 hope after three years we will meet
again if this House continues and if some
of us are here, we will probably be able
tc pay compliments to her then, if she
hag accomplished some purposes, but
not until then, I am prepared to join in
this thoughtless Resolution,

SHRI C., M, STEPHEN (Gulbarga):
Mr. Speaker, Sir, it is my great misfor
tune tha; you have called me to talk to
this House after hearing, a piece of so-call-
ed speech which will remain in the records
of this House; a document of standing
shame from any person of patriotic apti-
tude. If a confirmed ememy of  this
country, a confirmed opponent of its
standing policy, cynical about its achieve-
ments, unbelieving about its past, and
having no copfidence in its future, a
person confirmed to do everything over
the good against this country was allow-
ed to speak here, he could not have spo-
ken more than Shri Jethmalani did.

I am really sorry to hear Shri Jeth-
malani of all people speaking out the
name of Mahatma Gandhi and Pandit
Nehru, The names stand soiled the
moment they came out of the throat of
Shri Jethmalani. He has nothing to do
with Mahatma Gandhi; he has nothing
to do with Shri Jawahar Lal Nehru. The
philosophy he believes in, the language
he speaks about stands against every-
thing that Pandit Nehru and Gandhiji
stood for. There is a Biblical saying
that Christ in a moment of anger called
somebody whited  sepulchre; I would
only tell Shri Jethmalani that I
find in his form person speaking good
language, but under that cover, there is a
completely anti-national and absolutely
sabotaging attitude. This is what Jethma-
lani is, and to him the appellation whited
sepulchre suits best.

I was asked that T must reply to him.
T shall not debase myself by referring any
further to the arguments he stated, The
argumentg will be answered back by the
people of this country and [ do not want
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to say anything more. He remains isolated
in this House as far as this particular matter
is concerned; he remains isolated even
from the two friends who are sitting on
his left and right.

SHRI RAM JETHMALANI: Even
Christ was alone,

SHRI C. M. STEPHEN: Let us just
remember what we are doing tonight, We
are sitting late tonight to give reflection to
what the people of this country are feeling,
We have a responsibility’ from ttme to time
to give expression, articulation to what the
milliong of our people feel. We have a
responsibility to speak cut what our people
want to speak out. The question is
whether this resolution which is now be-
fore us reflects spontaneousiy what the
millions of our people are feeling or not.

This is not the first time that we are
sitting to compliment the Indians, or to
compliment a segment of the Indians.
A great event has taken place. This
House gat to pass a resolution, and pass
it with a great applause, when APPLE wasg
placeq in the orbit, We passed a resolu-
tion complimenting our scientists.
Earlier when Bangladesh war was fought,
this House sat for complimenting our
jawans. Occasions arise in the history of
a country when the people feel proud
abdut the country, when the
people feel proud of the  achieve-
ments of the country, People feel
proud about the delegates they send
out, and the people feel to themselves that
this is their finest hour. It is in this sense
that we are siting today. It is not only a
question of exultation, Ig it not a fact
that our people had a great achievement
when they hosted this Summit in such a
great fine manner? Ig it not a matter of
fireat pride for us that this conference
wag held here? Ig it not a matter which
brought not only to me and to you the
realisation, but to tHe millions of the
people of this country that something
great has happened in Delhi. They do
not go into the analysis; they do not go
into the various documents paragraph by
paragraph, but they got an impression,
that something big has happened. Is it
not a big event? They do get an im-
pression that it is a big event, And it is
in that g¢ense that we sit here today. The
resolution ig before us and ‘the resolution
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could not have been more modestly
framed.

I; is in this sense ‘that we must ask
ourselveg a question, what is this after
all. Mr. Chakraborty gaid, “Why should
you praise the Prime Minister? ” It is
not a question of praising. My hon, friend
Mr, Madhu Dandavate said, “We must be
humble.” There js nothing but humility
here. What is stated here is this: ‘The
House request the Government of India
to convey its thanks and the appreciation
to the Heads of States and Leaders of
various Delegations, who, through their
persons, positive contribution, ensured the
success of the Summit. Having said that,
it is a fact we sent a Delegation to
the Summit; it is a fact that they per-
formed certain duties there. Does this
country not owe to the delegations to say
that we appreciate what you did? It is a
fact that the Conference was led by
Shrimati Indira Gandhi. You may or
may not like here, but ths fact remains
that there was somebody in the Chair: the
fact remains that the person who occupied
the Chair piloted the deliberationg of the
Conierence; the fact remains that it
was by a large measure, by the effort of
a Chairman of 5 Conference, that it
succeeded and angularities were ironed
out. Therefore, it ig mildly gstateq here;
it also seekg to record its appreciation of
the work of the Indian Delegaion and the
leadership  provided by the Chairperson,
Shrimati Indira Gandhi. This is the

modest mild statement that is made herc.
.

Is it not a fact that she gave leader-
ship? Is it not a fact that we had a
delegation? Is it not a fact that the
Delegation laborured to have this result
achieved? Is it not our duty, as represen-
tafives of the people, to record what the
people want to record when they say we
say hurrah to them who went and did
some work for us? This duty we have
done here. If you dont do this duty, if
you don’t record it, we will be failing in
our duty. to our people, {0 our country
and we will be recorded in histéry ag a
set of persong who have failed in their
duty. Therefore, T submit that this is
the solemn dwy that we are performing.
Let us do it with complete grace. There
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is almost a unanimous acclamation that
something of this has got to be done; and
if the Congress man was to write a resolu--
tion, we will go into euphoria; we will
write all sorts of things; Will will praise
it to the Highest; but we have praised it
in such a manner ¢hat it must be accept-
able to everybody; and the words put in
are the minimum against which there can
be no quarrel at afll; and it is in this
manner that it hag got to be gpoken, If
certain amendments come, the Minister
wil] reply to them. One amendment, Mr.
Unnikrishnan has given notice of says that
Fidel Castro must be mentioned and
Arafat must be mentioned. Who hag got
any objection to it? But just think about
it. We have mentioned all the Heads of
States and Honourable Prime Ministers
and so on. Everybody knows how attached
we are to Arafat; everybody knows the
praise that was showered on Fidel Castro-
Shrimati Indira Gandhi showered the
praise, the type of which he might not
have got so far. There is no reservation
about it. Bu; the point is that having
said about the Heads of Governments and
all that, would it be proper for the Parlia-
ment of India to make a gpecia] mention
of two persons to give an implication that
by comparison the performance of duty
by the others was not as good as that?
Should we do that discrimination? This
is a simple thing. He may have devilish
pressure to put Mr, Narasimha Rao in a
corner and say, either accept or reject it.
If acceptance iy done, then g discrimina-
tion takes place; if rejection is done, then:
some of ug can say, this can be done.
Let ug not do like that.

SHRI K. P. UNNIKRISHNAN: Mr.
Narasimha Rao has nothing to do with:
it.

(Interruptions)

SHRT C. M. STEPHEN: Thank youw
very much. Anyway incidentally;—I
am leaving it at that.

SHRI K, P. UNNIKRISHNAN. Don’t
bring thig thing Here.

SHRI C, M. STEPHEN: I am thank-
ful to those who have $poken and put the
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idea of the non-alignment in a proper
perspective. Some of “my other friends
were saying that I am ‘Treally norraligned.
This is because of the wrong concept
about non-alignment. A question was
asked: why did you not put it in this
manner or that manner? Here is with
me The Organizer, the mouth piece of
RSS and, I suppose, of the BJP.

They put the question like this:

“At the eng of a week of exposure,
hag the movement been able to assert
its non-aligned character? The answer
to these, the Declaration failed to show
that the NAM was holding the balance
even between the two super Powers.”

All thig argument arises from out of
this concept about the non-aligned as if
it is an equi-distance matter and it is our
duty to hold the balance equal between
two forces, which, it has been repeatedly
stated, the non-alignmen; moverment is
not. It ig from this that this attack
arises,

The greatest contribution that had been
«done in this non-aligneq conference was
the speech made by our Prime Minister
when she was assuming charge of the
‘Chairman. She put the concept of non-
alignmeny in its clear perspective. She
‘said:

“Non-alignment is national indepen-
dence and freedom. It standg for peace
and the avoidance of confrontation, It
aimg at keeping away from military
alliances. It means equality among
nations and the democratization of in-
ternational  relations, economic and
political. = It wants global cooperution
for developmen; on the basis of mutual
benefit. It is a strategy for the re-
cognition and preservation of the words
diversity.”

This is the perfect definition of the non-
alignmeént movement. R is not neutralism,
it is not pessimism, it is not equi-distan-
ceism between the two block. The ques-
tion of equi-distanceism does not arise,
because bi-polar situation has changed.
We are now living in a state of multi-
polarised world. In a state of multi-
polarised world, there is no question of
keeping equidistance. In 1961 it was a
bipolarised position. Today, it is changed
A multi-polarised situation i existing
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today. Therefore, it js not a question of
this bloc or that bloc. It is a question
of asserting pure individuality. The non*
alignment movement did not really take
birth in 1961 only. Non-alignment is
the articulation of the feeling and ex-
pectation of the dream which is dwelling
in the hearts of the subjugated and
suppressed people. All*the people in the
colonieg of the world before they became
free, had their own dreams, had their
expectations as India had and the national
liberation was only a beginning of a long
and onward march, And that march
today ig on. This is a long pilgrimage
by the suppressed humanity to discover
peace by its own moorings. It is a
pilgrimage "thay the pedple are moving
forward stage by stage. It so happens
therefore that the people everywhere, who
were once gubjugated, had the dream of
liberation, a dream of economic emancipa-
tion, a dréam of complete control of their
own destiny, a dfeam of [iving in peace,
a dream of becoming free as human
beings could be. Anybody who had got
those dreams, came together. And a
movement ariseg and the movement
marches forward. This is what has
happened. Stage by gstage the movement
was flexible. It wag an achievement in
itself. In 1961 the movemen; came and
there the declaration wag made. The
declaration was absolutely clear, They
asked for the liberation of other countries.
Secondly they took note of the weakening
of imperialism and welcomed the new
countrieg that were becoming free, which

underlined the nvosition of economic
thraldom, and asked for cooperation.
They took note of the confrontation.

This confrontation between the two power
blocg would not be, in fact, to the aspira-
tions of the liberated people and, there-
fore, they askeq for a new task by the
liberated people. It is with that the whole
journey gtarted. Stage by stage, as new
problems came, new challenges came, the
non-alignment movement  responded to
those challenges. We have now come to
a particular stage where the non-alignment
movement has come to a certain
philosophy. Now, look at the way it has
been held in Delhi. It was to be held in
Baghdad. It could not be held there. It
goes to the credit of the non-alignment
movement that when they found that it

P
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could not be held in Baghdad, they could
evolve a consensus, a complete unanimity
by informal discussion and come up with
the proposal that it must be held in Delhi.
It is not a glory about Delhi or India, it
is the glory of the maturity of the move
ment, of the members of the movement
who, when face with the situation could
think of the solution, come out with the
solution and the solution was accepted.
It is a matter of glory for India as a
member of the non-aligned movement,
when the challenge came, to accept the
challenge and to take over the burden of
hosting the Conference here. It is a
matter of glory for our technicians and
our people, about whom T feel mention
should have been made in the Resolu-
tion, whose untiring efforts made it
possible that the Conference ended in such
a smooth functioning and smooth sailing.
It came on to that. This shows the
maturity of the movement, the advance-
ment of the country, the maturity of the
leaders who are guiding the whole country.
We started with 25 members in 1951,
One by one, people became liberate. It
is not that other people were dragged into
the stream, every country which became
free, every country which became
conscious of the suppression that it was
undergoing, every country after becom-
ing free became aware of the neo-colo-
nial forces that were apping their energy,
fell into the stream and naturally the
stream widened and deepened, broadened,
then moved forward. From 25 we have
now come to an area of 120 countries
including the observers and the guests and
all  together. This is the totality of the
movement that has now emerged forward.
We represent the movement of humanity
thrusting for peace, thrusting for
survival, thrusting for economic develop-
ment, and disgusted with the suppressing
forces, deciding to pool their resources
together and to start cooperation and to
make a world of their own, They are
moving forward. Here, there is one thing
which India can be proud of. Jawaharlal
Nehru was one of the persons who had
this dream and his articulated thinking
was stated all over. Well, T say even in
1964 the asconomic aspect of the move-
ment was given complete emphasis. T
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happened to be in Lusaka Conference in
1970 where the Prime Minister, Indira
Gandhi representing India, made the
speech and said:

“The old comes back in new guise.
There are .subtle intrigues to undermine
our self-confidence and to sow dissen-
sion and mutual distrust amongst us.
Powerful vested interests domestic and
foreign are combining to erect new
structures of neo-colonialism.”

She gave a call to the non-aligned nations
to pather strength from one another and
carry forward the unfinished revolution
of our times—political and economic.
This is the appeal that Indira  Gandhi
made not as a Chairperson but as a re-
presentative of the resurgent India calling
upon the world to complete the unfinished
revolution. That wag one step, and again
on the economic aspect emphasis was
laid. Then, in 1964 Lal Bhadur Shastri
emphasised the economic aspect of the
entire movement gnd from that on ward,
stage by stage, the economic re-generation
wag being given emphasis. In Algiers for
the first time, the Conference defended
the right of countries to nationalise their
natural resources of raw materials and
strongly attacked the activities of the
multi-nationa]  Corpofations. Stage by
stage it went on and collective self-reliance
is the slogan that came by stages. We
have now come to a water-shed and that
is the importance of this particular Con-
ference, New vistas have widened because
in the meanwhile new challenges have
come up. The challenges of economic
problem have come up, the challenges of
the debt burden of the developing coun-
triecs have come up, a situafion has
arisen when whatever we may  produce
will just be eroded and we will not be
able t0 go ahead. What was meant to
be thg main instrumenf of liberation has
become an instrument of cold war and
something that is suppressing hag come
forward. The North-South dialogue has
come to a deadlock. What exactly should
we do is the question that wag discussed
in the Non-aligned Conference in Delhi.
The emphasis has now changed, While
the North-South dialogue may go on, in
the meanwhile, the phrase “collective, self-
reliance” is pu; forward. I do not say
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that, for the first time, it was mentioned
in the last Conference, but collective self-
reliance is put forward and a call is given
to the non-aligned Heads of States (o
assemble in the United Nations General
Assembly and to put forward their indivi-
duality, and to put forward their demand.

A new method of functioning is put
forward, a new slogan is put forward a
new vista ig being opened, a call is being
given for an International Monetary Con-
ference. The entire talk today js on
economic emancipation, for the non-
aligned countries to come to their own,
by mutual consultation and pooling up
of resources. It is not a question of
making a new bloc; it is a question of
humanity making its march forward
when it is faced with a difficult situation.
Tt ig in this, manner that we have to view
it. It is not a question of finding out
the founding father of the non-alignment
movement. This is a movement, as I
said, of the people marching away from
thraldom, moving forward, and nobody
can prevent this successful onward march.

When the history of the non-alignment

movement is written, the New Delhi Con-
ference in 1983 will be recorded as the
turning point, as a milestone in itg history,
not because it is held in New Delhi, but
because new slogans are given, new direc-
tives are given new vistag are being
opened. The emphasis of the non-aligned
movement now is on the assertion of
liberty, assertion of independence. As
Shrimati Indira Gandhi has said inde-
pendence ig no independence if we allow
a shadow to fall on independence in what-
ever manner,

When you take up a position which
aids the United Stateg of America, we
have no qudrrel, When you take up a
position which aids the Soviet Union, we
have no quarrel. But the question is
whether the decision you have taken is
consistent with the stand of independent
thinking, You cannot have everything
that you want. You have your position
about Kampushea, you have your position
about Afghanistan, you have your position
on the different issues. It is a fact that
the people who are coming into the move-
ment, coming as they do from different
circu.mstanccs, from different stages of
development, have quite different attitudes
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to these questions.  Maturity demands,
wisdom demands, the interests of unity

"demands that there should be adjustment

and that the principle of consensus has
got to be accepted. Insisting on a word
is not an important thing. What ig im-
portant is tha; the movement remains
united and that movement does not
lose sigh of its ultimate goal.

The glory of this Conference is that
every person, every Head of State who
participated in the Conference, while
remaining firm in bis views, had enough
of flexibility {0 come togehter in order to
evolve a document, which could be the
rallying point of this great movement
of humanity to march forward and that
rallying point came, the flame wag lit up
ang the path is absolutely clear. That is
why I said that this movement is a
momentous one,

When you review that movement and
its success, the question remains: who
helped most to evolve this consensus, who
helped most to give a lead and guidance
to it, who gave the most to enthuse the
philosophy of the movement. T should
say that the particular speech with which
the Conference was opened, that raised’
the entire aim of the Conference, the
standary of the Conference, so high that
minor  bickerings became  impossible,
everybody has to be raised to that parti--
cular levef, the minor things are thrown
away so that the movement could march
forward. There it is that Shrimati Indira
Gandhi made a contribution, and it is that
contribution that we are recording.

One sentence and T am concluding, -When
it is recorded, I say, please just comsider -
the question whether this Resolution
will or will mot be reflecting the national
pride  which has  risen so high-
in the minds of the common man.
I have no doubt that the people of
this country, from Kashmir to Kanya-
kumari, will feel that “here is a resolu-
tion which echoes what we wanted .to
say, this is our Parliament which has
recorded this”. Tha; is why I would
request that this Resolution be passed
unanimously.

SHRI C. T. DHANDAPANI (Pollachi) :
Mr. Deputy-Speaker, Sir, at the outset, I
would like to make some observations on-
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.the motion moved by my esteemed col-

‘leagues.

Sir, the recent Non-Aligned Meet indem-
nified the losses which India had suffered
‘in the international arena for the shorter
period in the past. The meeting returned
to the principle enunciated by the late
Pandit Jawahar Lal Nehru—Gamal Abdul
Nasser of Egypt and Marshal Tito of
Yugoslavia. When they found the move-
ment as an organisation of nations they
wanted to remain independent from super-
powers. Sir, it is felt that after a gap of
some time, the real meaning of Non-
Alignment has emerged.

Sir, the Conference had created a laud-
-able impact and it has done a commend-
able joo. It is easier to arrive at an agree-
ment on common issues like fight against
‘Neo-colonialism, racialism, suppression of
‘human rights, arms race etc., but beyond
this within the Movement interested na-
‘tions tilt the Non-Alignment towards one
‘bloc or other. A conducive atmosphere
'was created by our Indian delegation that
this Meet was meant for meaningful pur-
poses.

Sir this Summit had its significance and
the member-countries showed much en-
thusiasm because the Movement is going
‘to be in the hands of a person who will
function impartially for another 3-years’
period. That was one of the reasons that
‘the issues taken for discussion found
some solution.

The issues like end of Iran-Traq con-
flict, Kampuchea issue were also left to
the South Asia region to have a dialogue
for amicable settlement among themselves.
South  Africa’s racial discrimination—
colonial tyranny—exploitation had been
condmned amd the meet reaffirmed the
inalienable rights of the people of Nami-
bia. The Meet reiterated its support in all
possible ways to the liberation movement
like SWAPO and PLO.

The Meet had no opportunity to dis-
cuss about the genocide perpetrated against
the Tamils and Tamil Elam Liberation
Front of Sri Lanka which the delegates
were made to know by the booklets dis-
tributed by the Tamils from Sri Lanka
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about their sufferings and their movement

~which is the fight for self-determination.

The 13-point declaration known as New
Delhi Declaration had covered problems
pertaining right from Afghanistan to Iran-
Iraq war including political issues relating
to Latin America, Europe, Korea, Kam-
puchea etc.

Sir, the banning of nuclear and chemi-
cal weapons was also discussed and they
have made am appeal to the super-powers
to use nuclear energy for constructive pur-
poses. For the first time, the Con-
ference shifted its discussion from political
issues to economic development. Accord-
ing to our Prime Minister: It reiterates its
commitment to the establishment of a
New Feonomic order based on justice and
equality.

Another important outcome from this
Conference is an agreement with our
neighbouring country Pakistan. 1 appre-
ciate the sincerity of the Government of
India for having initiated to come to an

‘agreemer* with Pakistan Govemment on

economic, science and cultural coopera-
tion. This is a significant event which
;should create an atmosphere for further
understanding between the two countries.

The Secretary-General of the United
Nations had put forth 6-point formula for
world economic recovery. A consensus was
also arrived at for an economic package
and planned institutionalisation on Cancun
type Summit and annual meeting of eco-
nomic Ministers of Non-Aligned Meet to
solve world economic crisis.

The economic development can be
achieved not merely by raising revenues or
increasing production and exports or bor-
rowing from outside, but it could be
achieved only with the principles of co-
existence and no-war doctrine.

Mrs. Indira Gandhi has rightly put it
which I would like to quote:

“Development, Independence, Disar-
mament and Peace are closely related.
The global military expenditure is twen-
ty times of the total official develop-
ment assistance. A muclear aircraft car-
rier costs 4 billion dollars which is
more than the GNP of 53 countries.”

e
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In this connection, I would also like to
.quote an observation of Mr. Willy Brandt
who had analysed this aspect. He Says:

“The military expenditure of only
half a day would suffice to finance th2
whole malaria eradication programme
of the world and of the Health Organi-
sation. Less would be needed to con-
quer blindness which is still the scour-
age of millions.

A modern tank cost; about one mil-
lion dollars; that amount could improve
storage facilities for 1,00,000 tonnes of
rice, thus saving 4000 tonnes of more
annually; ome person can live on just
one pound of rice a day. The same sum
of money could provide 1000 class-
rooms for 30,000 children.

For the price of one jet fighter (20
miilion dollars), one could set up about
40,000 village pharmacie;.”

Another important point that he has
mentioned is as to how this amount can
be reduced which is earmarked for arma-
ment. This is applicable to all the coun-
tries which  represent the Non-Aligned
Meet.

As far as India’s economic programme
is concerned, the draft cconomic
programme was prepared by the hon. Ex-
ternal Affairs Minister, Mr. P. V. Nara-
simha Rao and it was accepted as the 23-
point economic prognamme. The draft dec-
laration reflected a moderate Indian ap-
proach before the commencement of the
Summit under the able chairmanship of
Mr. P. V. Narasimha Rao. That paved the
way for the Summit to take some impor-
tant decisions in this area. When the mem-
bers of NAM felt that the concept was
clouded, that its direction was uncertain
and they became desperate that it was no
longer possible to contain or reconcile in-
temal tensions and contradictions, Mrs.
Indira Gandhi as a Chairman or Chair-
person, showed a direction in har Inaugu-
ral Spvch, thereby making the delibera-
tions of the NAM successful. 1 think that
is the reason why our friends have tabled
the motion in order to record the warm
appreciation of this august House for the
task which she undertook and the notable
success of the Conference.

89 LS—:(

Couniries (Mt) 482

On behalf of the DMK Party, let me
congratulate the Prime Minister as the
Chairman of NAM.

I would also like to appreciate the role
played by the eminent Minister of Foreign
Affairs Mr. Narasimha Rao and his team
of officers for the successful endeavour.

Another important matter here is that
we have some differenses of opinion about
the resolution which has been drafted.
The Members sitting with me differ be-
cause they think that Prime Mihister's
name should not be included.

PROF. MADHU DANDAVATE: As in
the case of Nehru.

SHRI C. T. DHANDAPANI: 1t is a
well-known fact that the Conference was
convened successfully. All world Jeaders
appreciate the role played by Mrs. Gandhi.
We are appreciating and we record our
appreciation not as Prime Miniiter or
leader of the Congress Party. We are ap-
preciating  her role as Chairperson of
NAM. She is Chairperson of an organisa-
tion. So we record our appreciation.

The Heads of other nations sometimes
out of enmity attribute some motives to
Mrs. Gandhi.

One Indian newspaper say;:

“Mrs.  Gandhi could, in a historic
contribution, rescue non-aligned move-
ment from further exposure to ineffec-
tiveness and redundancy.”

Another newspaper, says:

“Mrs. Gandhi’s thoughtful attention
to detail and the aplomb with which she
was acclaimed when it was all over, the
conferences’ heart-warming atmosphere,
its spirit of friendship, unity and co-
operation had touched her most, might
almost suggest that the Seventh Non-
aligned Summit has brought the world
to the threshold of peace and harmony.”

Another foreign newspaper says:

“New Delhi summit marked a return
to moderation. The main reason was
the influence of Indian Prime Minister
Mrs. Indira Gandhi.”

Herald Tribune from London says:

“Mrs. Gandhi has a team of season-
ed, often brilliant diplomats to chair
on.”
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Another newspaper says:

“There has been a general semse of
relief that the leadership of the non-
aligned community has mow passed into
moderate hands and that India could be
depended upon during the tenure of the
Prime Minister Mrs. Indira Gandhi on
the assumption of Chairmanship were
an indirect expression of the comfidence
that India would be able to provide a
more positive direction to the move-
ment.”

These are the facts which I would like
to put before this House. On the great
day of inauguration, our Shri Atal Bihari
Vajpayee said that it was a great day.
The great day was the day of the great
leader Mrs. Gandhi.

Not only some Members but the world
leaders belonging to different countries
USSR, USA and China have shown con-
fidence in Mrs. Gandhi’s leadership as
Chairman in the future.

Before 1 conclude 1 would appeal to
my friends sitting this side that we must
pass this motion unanimously.

1 would like to tell them that Mrs.
Gandhi is the only promising leader as far
as non-alignment movement is concerned.
Not only that. She is the promising leader
for the whole of India. She is the only
leader. The South cannot accept any
other leader except Mrs. Gandhi. (Inter-
ruptions)

MR. DEPUTY-SPEAKER: Has he not
got freedom of speech?

AN HON. MEMBER: He will be mis-
understood.

MR. DEPUTY-SPEAKER: He failed
1o say ‘South India’. He said ‘South’.

SHRI C. T. DHANDAPANI: South
India. Why I am saying i; because of this.
1 have listened to the speech of ome of our
friends here. They brought the language
issue in this matter, We have confidence
in Mrs. Gandhi that she will listen to the
grievances of the South Indian people. We
have confidence in her. Sometimes some
forces influence her. But we have certainly
belived that our grievances from the
South will be listened to by her and she
will give some relief to the South Indian
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people. That is one of the reasons why I
support the Motion, moved by our esteem-
ed friend, on behalf of the DMK.

SHRI BHERAVADAN K. GADHAVI
(Banaskantha): Sir, 1 rise to support this
Resolution. It was very surprising for me
to hear Mr. Jethmalani when he referred
to Mr. Arafat. Perhaps, Mr. Jethmalani
does mot know that the cause of the
Arabs was espoused long time back in
1920 by Mahatma Gandhi himself, and
since then the cause of the Amb people
has been accepted and championed by
India, not by one Party but by the whole
nation. Therefore, the taunting, ridiculous
gesture on his part was indeed most un-
called for and unbecoming of a Member
of his calibre.

With regard to the non-aligned concept,
1 would say, basically it is a concept de-
voted to the cause of ameliorating the
conditions of the poor people who are
suffering, who are oppressed and who are
downtrodden. That was the dream of India
and particularly of the Congress Party
even prior to Independence. That was the
dream of our nation, that was the dream
of our leaders, when they were fighting
for independence, and after the achieve-
ment of independence, the dream was
sought to be realised and it was put into
action. After independence, this idea was
put officially. The non-aligned movement
was then a small acorn. I do not refer to
the combinationn of nations; as nation; got
independence, they started joining the
mainstream of non-aligned movement; but
1 refer to the idea and concept of the non-
aligned movement itself, the principle of
‘non-aligned’ itself, the principle of get-
ting rid of poverty, the principle of fight-
ing against oppression, the principle of
fighting against tyranny, the principle of
fighting against discrimination—it may be
racial or colour or anything; from a small
acorn it has now grown into a mighty
oak. If we do not take that aspect into
consideration, we will be failing in our
duty to properly see and visualise the
things.

Today we congratulate all the nations
which had gathered here for the Confe-
rence, we comgratulate the people wixo
piloted the Conference here, including our
beloved Prime Minister. And what was



485 7th Conj. of Non-aligned CHAITRA 1, 1905 (SAKA)

the purpose? Today in the world, conflict
arises because the leaders of the downtrod-
den people, the poor people, the underde-
veloped countries, want to make an as-
sault on poverty. How can you remove
poverty so long as the luxury of war con-
tinues? It may be cold-war or it may be
a hot war, but the warmongering nature
itself is a vicious luxury and that has
to be removed. The non-aligned movement
i; fighting against that. The Conference
was held here. It has been criticised, but
it has also been very ably answered by
our senior leader, Mr. Stephen. What do
we do here? We do not make any self-
eulogising, This is not any self-praising.
This Parliament represents the millions of
people of this country and people just
come and pat the leaders and they say,
‘Well done.” because about 3 years ago—
nobody should take any offence—the term
‘genuine non-alignment’ was being coined
and we know that in many international
conferences, the bright image of the coun-
try was dimmed. Was it not so? It has
been brightened again now.... (Interrup-
tions) Yes, it was. 1 am referring to
somebody else and not to you.

Therefore, under this conference now
what has India gained? India has regain-
ed not only its proper and original im-
age but India is a country which has
piloted the advancement of all' develop-
ing nations. To-day the economic figures
were referred to. Reference was made
to the exploitation by the developed
countries, the exploitation by so many de-
vices, and it was all done. Therefore,
when all people align together, all nations
aspiring to have a self-sustaining econo-
my, all nations aspiring to have their
sovereignty dompletely uninfringed and
undominateq by anybody, when they align
together and when India takes a lead and
brings it to a successful conclusion be-
cause it was a very difficult task, we
congratulate our leaders and also the
Heads of States. It was a very difficult
task because so many nations with diverse
interests had gathered here. But in one
direction and in one way they could make
their mark—that they could make outa
declaration about economic emancipation.
They could also make out a declaration
dbout freeing other people from bondage,
about removing the constraints of poverty
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and constraints of imperialism from other
people, It has generated a great hope
and a new hope. Therefore, this reso-
lution has been brought, It is a most
innocuous resolution. There is  hardly
any scope for bringing any amendment
as this resolution simply calls on the
Heads of States and as Mr. Stephen has
rightly said all the heads of States have
been congratulated and all persons who
are in charge of that conference here in
Delhi naturally deserve it.

So far as the leadership of Indira
Gandhi is concerned, right from the
beginning since she first  attended the
non-ligned conference, if we read it, X
is a relentless fight and she is fighting for
the cause of these nations which  are
developing and which are still to stand
on their own feet. That is why all the
countries and the Heads of nations accept.
Here is a new light coming from her vis~
ion which would be a beacon not only for
India but for the whole world, There-
fore, we have made a mention of cong-
ratulating her and I support this resolu-
tion. I submit and request my friends-
the amendments they have given are just
superficial amendments-should not  press
their amendments and there should be a
unanimous resolution passed by this
august House.

SHRI INDRAJIT GUPTA (Basirhat):
At this stage of the debate, I only wish
to speak formally to put something on
record, Our Party’s stand is well known.
We have issued a public statement, I
must protest at the rather unplanned way
in which this debate has been organised.
First of all we began by saying that it
will take only 2 hours, that only a few
people will speak from that side and
a few from this side. Then it is going
on dragging and dragging along. There
are other important engagements fixed by
the Hon, Speaker himself putting all  of
us in difficulties, This debate could have
been easily begun a couple of hours ear-
lier. I think nobody has made any pro-
per calculation and a realistic appeciation.
I do not know when the Minister is sup-
posed to reply and do justice to all the
points which have been raised. This is
not the way to have a thorough discus-
sion. Any way, one or two things T would
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like to say. First of all, on a previous
occasion, when the House was debating
Israeli aggression in Lebanon, the Bhara-
tiya Janata Party again put forward as
its main spokesman my friend Mr. Jeth-
malani and he ran amuck on that
occasion,

MR. DEPUTY SPEAKER: Indrajit ji,
that was when Mr. Vajpayee came and
explained,

SHRI INDRAJIT GUPTA: Mr. Vaj-
payee said, what Mr. Jethmalani said was
his personal opinion and not his party’s
I don’t know if the same thing is going
to be repeated again: The devil's voice
speaking from behind the door as  he
said in that gtory which  he narrated
which we had on that occasion, we had
again today. Anyway I am not bothered
about that because the argument in this
House as far as there is an argument, is
not whether we are opposed or in favour
of non-alighed movement. I should have
thought, that is a truism, The fact is
that we have for so many years since
independence been committed to this ideal
of nonalignment and the movement
with the only exception of BJP, because
BJP makes a frontal attack on the
movement itself, in terms which are not
very.. (An hon. Member Civilisde)
Well, T won’t say ‘civilised’, but which
don’t do very much to add to the dig-
nity of this House. (Interruptions). Dogs
will bark but the caravan wil] go on.
Nobody can stop the march of this non-
alignment movement which represents
2|3 of humanity. 1 never interrupted
you, Mr. Jethmalani; I don’t know whe-
ther it is your practice at the Bar to
enter into interruptions and counter-inter-
ruptions.

SHRI RAM JETHMALANI: T am
willing to learn if you use better
language.

SHRI INDRAJIT GUPTA: 1 have
been using much better language than
you. You just talked about cleaning the
filth of the augean stables. Some person
like you in that conference also spoke
like that. Because he found his view was
not accepted, he said he was going into
the area of brothel, Then, of course he
left the conference long before it finished

Countries (Mt,) 488

and returned home. 1 can understand
what arguinent is being put forward, be-
cause I have heard it being spoken in
other quaiters also: What is the use of
this confetence? It is all platitudes, it
is all indulging in platitudes, Well, this
is a conference of nonaligned powers as
Mr. Jethrnalani himself has said, These
are not powers who can argue with people
on the basis of their miltary strength; we
have not got that military strength. And
therefore if we have to rely on develop-
ment and mobilising public opinion, that
is the only weapon we have. It may
sound like platitude sometimes but [
suppose in the United Nations dozens
and dozens of operative decisions and
resolutions are adopted which are never
implemented due to the intransigence or
the defiance of any one country; SO
many United Nations operative decisions
remain only on paper; and it can be
said that there are nothing but platitudes;
but for that reason nobody dares to say
that the UN should be scrapped or we
should withdraw our membership from
the United Nations, There is no alter-
native but the ghost of a nuclear war, a
davastating war, which will engulf the
whole world and the whole of humanity;
and the worst to suffer from it will be
the developing countries, the have-not
countries of the world.

So, Sir, this countiy is committed to this
non-alignment. I am not going into  all
these details, There is no time now to
go into the various shades of definitions
and all that. I am glad Mr. Kamalnath
said this. T don’t blame him and all
that; he said he is relatively new to this
House. T am glad he withdrew that term
about equidistance from super  powers.
It is not our idea of non-alignment at
all. But he also used two other phrases,
which must also go along with that term
equi-distance; one was strict nonalign-
ment’ like that genuine nonalignment we
used to hear  before. Another word
used is ‘neutrality’ Neutrality is what?
Neutrality for whom? Neutrality against
whom? Anyway, nonalignment means
that on the merits of every issue we are
free and we retain our independence to.
take our own stand; First of all in
our own national self interest and second-
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ly in the common interest of the non-
aligned countries. What I would like to
say is, as Mr. Dandavate very graphi-
cally illustrated “in his speech, how from
one summit to another summit certain
issues had come up. Certain issues had
come up which found reflection in the
declarations of those particular Summits.
So, here too I would say that in 1983 in
the March Meet in New Delhi what were
the things which were ¢ominating the
conscience of the feelings of these peo-
ple who came from over 100 countries
here? We have to think of that.  Why
ig it that in these declarations and docu-
ments so much emphasis has been puton
the question of economic cooperation and
economic restructuring of the Interna-
tional Order, the question of cooperation
among these developing countries? There
is a reason for it. You can get an
inkling of that from the fact that only
on the eve of this Conference, Madam
Kirk Patrick, the US Ambassador to the
United Nations, who is a quite  well
known lady quite notorious in her acti-
vities, has issued an  open  statcment
warning that at this Non-Aligned Confe-
rence, if these developing countries are
going to talk about the restructuring of
the entire economic system  challenging
the validity of the institutions like the
World Bank and the I.M.F. then such
countries will have to be prepared in
future to incur the displeasure of the
Uniteg States and those various agencies
over which the United States has control.
She came out with an open statement, I
cannot quote it just now because [ have
not got it here with me, It is a fact that
in spite of this, these countries together
heve precisely taken a resolution saying
that it is no longer enough within the
framework of the existing international
economic order to try to bring about some
small reform here or there.  That was
the line which was peddled at  this
Conference by the spokesman of Pakis-
tan, Mr. Mehboobul Haq but was reject-
ed by the Conference and the Conference
has demanded nothing short of the total
restructuring of this system which  can
bring justice to the developing countries.
Of course, they have argued with the
developed countries that it is in their in-
terest also, ag undoubtedly is;  whether
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they understand it or apprecic & it = or
not, is a different matter; but L think this
is the biggest achievement of the Confe-
rence that these developing countries have
collectively asserted themselves, asserted
their rights and asserted their demands
from the entire international community
that they refuse to remain in the position
of exploited have-nots. The other deve-
lopment which took place—it was on the
eve of the Conference, a  few weeks
earlier—was an open announcement by the
United Nations that they are setting up
a new Central Command: Mr, R. L.
Bhatia has referred to a new rapid dep-
loyment of force under what is calied the
Central Command’. this has been consti-
tuted which is to cover-it is an area  of
operation—19  countries of this region.
They are all part of this  developing
world and 233,000 United States Military
personnel—all this is available in their
own statements—are to be at the disposal
of this Central Command which is ' to
operate over the region of 19 countries
in this part of the world. If these are
the things which, of course the develop-
ing countries have understood, what does
it mean? Therefore, this emphasis is
put on the Indian Ocean. A Conference
was to be held last year which was
sabotaged because you know the Ameri-
cans refused to take part in it. Now it
is supposed to take place again and Mr.
Jayawardane spoke  very elequently
against the I.MLF. and what LM.F: has
done to his country? But here is the
question of the Tndian Ocean. He did not
want the issue to be mixed up with the
question of sovereign right of Mauritius
to get back Diego Garcia which  was
part of its territory. He said that the
two should be delinked, otherwise the
Americans will be annoyed and they
won’t come to the Conference. Any-
way, there was a- compromise Or some
sort of consensus. The two were delin-
ked. The Indian Ocean and the Confer-
ence which is proposed for the Indian
Ocean was mentioned separately; and
on Diego Garcia, of course, a very strong
resolution, but a separate resolution was
adopted affirming the sovereign right of
the countries over Chagos Archipelago,
which includes Diego Garcia. So, if we
go through, all the issues which have been



491 7th Conf. of Non-aligned MARCH 22, 1983

[Shri- Indrajit Gupta]

deal with I think they have been dealt
with in a very comprehensive way in the
Political Declaration, in the Economic
Declaration and so on. This is the first
Summit Conference which has taken up so
many issues. Prof. Dandavate was quite
correct in saying that not a single issue
has been swept under the carpet. Nobody
sought to sweep them under the carpet.
Such issues have been taken up which
were never taken up in any  previous
Conference. The question of re-unifica-
tion of the two Koreas, for instance,
was never taken up before: the question
of economic boycott of Cuba, the ques-
tion of many countrics of Central Ameri-
ca, which are now suffering from econo-
mic and political domination,- by whom;
we know very well—the question of the
division of Cyprus and occupation of
Cyprus by Turkey, all these issues were
never dealt with before. I think  this
Conference has covered a very compre-
hensive compass and they could not re-
main neutral or equi-distant on this ques-
tion, because the culprit in every case is
‘the same. Therefore, the Uniteq States
by name has been mentioned twnty two
times, which has of course, displeased
them very much. And the BBC in its
broadcast has lamented the fact that the
Declarauons and the Resolutions of the
Delhi summit are even more radical than
those which were adopted at Havana. So,
Sir, we think this Conference has achie-
ved something; and everything mow, of
course, will depend on its follow-up, on
:ts implementation, particularly, I should
speak, about the Economic Declaration.

MR. DEPUTY-SPEAKER: I am not
surprised at what Mr. Indrajit Gupta says
because 1 saw in the papers that the re-
cord of any presiding officer in the world
has been broken by our Prime Minister
by sitting in the Chair for fifteen hours.

SHRI INDRAJIT GUPTA: T am com-
ing to that.

MR. DEPUTY-SPEAKER: I am only
telling this because he said all  subjects
were discussed. The Prime Minister was
in the Chair. Tt was reported in the
Press that she was in the Chair for fifteen

hours. 1)
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SHRI SATISH AGARWAL (Jaipur):
Sir, why don’t you follow that example
and today at least you break the record?

MR. DEPUTY-SPEAKER:
ious records were broken.

All prey-

SHRI INDRAJIT GUPTA: Sir, may
I continue?

MR. DEPUTY-SPEAKER: Yes, Sir.

SHRT INDRAJIT GUPTA: All I wish
to say is that India, more so now because
Chairmanship has come to us, has demon-
strated in practice a serious adherence to
the implementation of these high-sounding
resolutions and declarations which have
been adopted. That particular responsi-
bility devolves on us.

And Mrs. Gandhi has referred in the
Press Conference, which she held  after
the Conference, to the fact that the IMF
and other international agencies do try 0
take their pound of flesh, This is the
word she has used. Speaking earlier on
the Budget, Sir, I wanted to point out this
fact. Now, that you are commiited to a
joint declaration—a declaration of resist-
ence to the efforts of a handful of devel-
oped and rich countries trying to exploit
the vast majority of countries of this
world, you cannot go on saying that we
will fight along with our non-aligned part-
ners against this system of exploitation,
agains this whole business of trying to in-
crease our balance of trade deficits, our
foreign debts, taking to protectionist poli~
cies to force down the prices of the com-
modities which we sell and putting up the
price of all the industrial goods, which we
have to import from those countries ch-
arging high rates of intevest, putting us
into a debt-trap. You cannot fight ag-
ainst these things by the policies which
our Government is pursuing at present.

This is what T am most worried about.
If you study the contrasts between the
economic declaration of his Conferentce
which is an excellen document and the
actual practice of the economic and gnan-
cial and commercial policies which are fol-
lowed by our Government in  practice,
vou will definitely find that there is =
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striking contrast between the two. So, 1
would say that we will be on test also very
much on test. I would urge upon the
Government to see that they do not allow
these things to remain on paper, but really
refashion their own polices and also take
a bold stand. Only then they will defin-
itely get the support of the vast majority
of mankind, who are reprcsented in the
Non-Aligned Conference to struggle, to
break this inequitous sytem which is being
foisted on us by a few powers.

Now, Sir, about this Motion. Of
course, I think it is quite badly drafted.
But as far as it goes, I don't find anything
very objectionable in it which is sought to
be made out here by some of our friends,
bacsue there are thanks and appreciations
to the Heads of States and Governments
and leaders of various delegations who,
through their presence and positive con-
tribution ensured the success of the Sum-
mit. T think nobody can object to this.

Then it says:

“It also places on record its apprecia-
ation of the work of the Indian delega-
tion and the leadership provided by the
Chair person, Shrimati Indira Gandhi.”

I may say that the Chairperson Indira
Gandhi after she was elected Chair per-
son made a speech. In that she said
among other things and I quote, because I
like what she said, Here it should hava
been reflected better in this Motion, She
said:

“Within our own movement all are
equal, We are partners. Amongst us
there are no leaders and followers, The
idea of leadership has caused enough
mrm'“

This is what she said herself.

PROF. MADHU DANDAVATE: She
is telling her own followers.

SHRI INDRAJIT GUPTA: So, Sir, this
Resolution, which is being put before us
speaks in that paragraph, as T understand
it, not about the leadership provided by
ber or going to be provided by her to the
entire Movement, it speaks about the
feadership provided to the Conference.

Now, she was elected as the Chairper-
son. It is the convention, of course, It
is quite right, what people say, if the con-
ference had been held in some other coun-
try, then the head of that Government
would have been automatically the Chair-
man.  That is not relevant here becausa
the fact of the matter is that the Con-
ference was held in Delhi and our Prime
Minister was elected the Chairperson, Now
in a vast international gathering of - this
kind, the person who presides, I presume,
has got some:hing to do. It cannot be
just a dummy sitting in the Chair. In
fact, the host country has many things to
do.  As you know, Sir, they have to pre-
pare the original drafts of all the main
documents, This is the most country’s
job. Those documents have to be sent
to all the Members of the Non-aligned
Movement and people from our country
have to visit all those countries and try to
explain what is the main content and signi-
ficance of the document, They have to
collect reactions from other people. They
have to try to improve the documents to
draft them, to redraft them.  After that
when the Conference comes, I think every-
body knows, that hours and hours of hard
work goes on drafting and redrafting a
single sentence. Sometimes it occupies
the whole night in order to get a consem-
sus on it. ~So, in all this work, T sup-
pose, the host country—I don’t know about
every Member of the delegation, what
they did and what they did not do, and it
is not possible for me to judge but cer-
tainly the leading people who were in
charge of this on behalf of our country
and that includes for example the Exter-
nal Affairs Minister, I suppose it includes
certainly the Chair person, who was Mrs.
Gandhi and certain other people.  They
must have to bear the brunt of this work.
They have to. Tt is their responsibility.
They cannot sit back saying, we don’t have
to do anything; others who have come
from outside, let them do it all. That is
not the way, I believe, this Coneference
has to function. So, there is no doubt
in my mind that along with Comrade Fidel
Castro and others who have played a
leading part as head of State. as veterans
of this movement Mrs, Gandhi also has
played a very positive role.  There is no

doubt about it in this particular matter, as
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a chairperson of this Conference.  And
I don’t feel any diffidence or difficulty in
recognising this out of some kind of a fear
of Mrs. Gandhi that if I say she did a
good job as Co-Chairman, then 1 will be
somehow or other be puiting her to that
position. Some friends are suffering
from this kind of allergy, I know.  be-
cause Mrs. Gandhi’s policies we all know;
everybody knows they are discussed and
debated in this House every day; and [
am afraid, on 99 per cent of those poli-
cies, we have to opposc her and we shall
continue opposing here unless policies are
changed. But in this particular matter
which this motion deals I think that we
should not be so sensitive and touchy just
because her name has been mentioned as
providing leadership, as a Co-Call-per-
son to this Conference. I think that job
was done and done quite well.  There
everything we can judge from what we read
and hear from here and there.

PROF, MADHU DANDAVATE: If you
don’t mine, in the days of Pandit Nehru,
the Prime Minister, was there even a sin-
gle occasion on which a resolution  ¢f
this type was adopied?

SHR1 INDRAJIT GUPTA: I do not
know. (Interruptions)

PROF. MADHU DANDAVATE: There
were no other conferences; there — were
Afro-Asian Conferences. T checked  the
record before coming over here.

SHRI INDRAJIT GUPTA: I cannot
say from memory. But 1 think maybe that
it was not done at that time. What I am
saying, is now the motion has come in
this form rather badly drafted, 1 shouid
say. There were very bad grammatical
mistakes. It should be corrected be
cause it speaks here about self-reliance of
our national movement.

PROF. MADHU DANDAVATE: Sclf-
reliance of our national movement does
not mean anything.

SHRI INDRAJIT GUPTA: If it is a
national movement, it has to be self-re-
liant; if it is not self-reliant, it cannot be
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a movement obviously. It is referring to
something  else. Anyway, those things
should be corrected and will be corrected.

SHRI K. P. UNNIKRISHNAN: That is
why 1 have suggested an amendment to
this,

SHRI INDRAJIT GUPTA: 1 think, on
this occasion,  after all, it is  enough,
10 pass resolutions a; the Conference. At
least we believe that we have to mobi-
lise people behind this in order to get them
im.plemenied,  The main thing is to mo-
bilise public opinion and all the masses of
paeple of this country to see that these
things are implemented overcoming all
possible obstucles and so on which may
be created by people like my hon. friend
Shri Jcthmalan! and others.  But that can
be done.  We are auite confident about it.
Therefore, 1 thing basically the Confer-
ence has stuck to the basic principles be-
cause many things have been said here
aboug the original principle of the move-
ment. I thing those principles were op-
position to imperialism, to colonialism, to
racialism, to zionism. to the threat of war
and the defence of peace.  On all these
basic cuestions, the Conference has by and
large, tuken a very positive and forthright
stand and we welcome it very much. But,
1 think. as far as we are concerned, we
can accept this motion though it could
have been much more satisfactory and
much more explicit,

MR. DEPUTY SPEAKER: Honourable
Members, when we started discussion, it
was announced from the Chair that we
Wad  allotted ubout two hours. Now it
is already 8 O clock—nearly four hours
we have exhausted, There are 4 number
of speakers s'ill and it would e such that
the Minister of External Affairs may not
be able 1o replyv at all. Iy will go upto
10 O clock, Therefore, 1 have reques-
ted the Minister of Parliamentary Affairs
and he has been gracious enough to with-
draw the names of his Party.  There are
four names from the opposition. As a
ges ure, if any one of them withdraws his
name. it will be 4 good thinz. They are
Shri Ashafag Hussain, Shri Unnikrishnan,
Shri Abdul Samad and Shri Chandrajit
Yaday. These hon. members will not



497  7th Conf. of Non-aligned CHAITRA 1. 1905 'SAKA,

take more time. 1 have not fixed time
because they know that the names of the
members of the Ruling Party have been
withdrawn.  So, I would request them not
to take more time.

SHRI M. SATYANARAYAN RAO
(Karimnagar): When you started the discus-
sion, you said that every member must be
allotted 10 minutes. Unfortunately, you
allowed some members to speak for half
an hour.  We are sitting here since four
O’ clock thinking that we will be called
to speak. Now you are sacrificing us. Any-
way. the Minister of Parliamentary Aff-
airs is hese, This is very bad.

MR. DEPUTY SPEAKER: Therefore,
the Minister of External Affairs will be
able to reply at about 8.15 p.m. or so.
Shri Abdul Samad.

SHRI ABDUL SAMAD (Vellore): Sir,
I rise 1o extend our heartiest congratula-
tions to the Government of India for the
successful conduct of the Non-Aligned
Movement Conference in our capital.

1t is no doubt a remarkable achievement
and tha! has raised the stature of India
in the comity of nations. It is an indis-
putable fact that the preparation for a
‘summit conference attended by representa-
tives of 101 countries including 60 Heads
of States. all representing nearly two-thirds
of world population, needs intensive and
elaborate preparation for a period  of
over three years. But it goes to the cre-
dit and admirably coordinated efforts of
the Government of India thag the prepara-
tion for the conference could be comple-
ted in a record period of time.

The success of the summit rests much
upon the efforts and sagacity of the host
_country, which has to play a leading part
in rendering the deliberations meaningful
and effective. Indexd, the deliberations
of the conference proved both light-bear-
ing and fruit-bearing. .

Our Prime Minister, Shrimati Indira
Gandhi, has been entrusted with the
responsibility of chairing the Movement. Tn
this delicate and onerous task, she enjoys
the support of all the people of our coun-
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try and the confidence of not 'only all in

th.e Movement but the entire world, We
wish her success.

Fortunately, our Prime Minister is not
the sister of Shri Jethmalani. It is very
unfortunate that he has quoted some un-
parliamentary story. When Yesser Arafat,
who is the Chairman of the Palestine Lib-
eration Organisation and a hero of our
times, called the heroin of our times, our
Prime Minister, reverently and affectiona-
tely, as his sister, why should Shri Jethma-
lani take objection to that?  Only the
people, who can appreciate heroism, will
call her as their sister and not people like
Shri Jethmalani. :

The Conference has come out with the
declaration which represents the true New
Delhi message. I have no doubt in my
mind that the message will go a long way
in furthering the cause of peace, indepen-
dence and disarmamen!. It will indeed
be an effective instrument in fostering a
new international economic order bringing
justice and prosperity to the developing
nations.

We thunk all the Heads of the States and
the representatives who have attended the
non-aligned conference, It was no doubt
an honour and privilege for our country
to have them amidst us in our historic
capital,

Several probiems faced the non-aligned
movement.  We hope and pray for ths
cessation of hostilities between Iraq and
Iran, maintenance of rights and indepea-
dence of Lebanese and the return of Pales-
tinians under the leadership of PLO amd
its brave leader. Yuasser Arafat, to their
rightful land.

The Non-Aligned Movement is today the
hope of humanity.  Out of 42 Muslim
countries, who are members in the Organi-
sation of Islamic Conference, 41 are mem-
bers in this great Movement, which means
that almost the entire Islamic world have
faith in this Movement, India holds a
pionecring position and will always be a
source of strength to the Movement,
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With these words, I support the Motion
moved by Shri Kamal Nath.

SHRI K. P. UNNIKRISHNAN: Mr.
Deputy-Speaker, Sir, as I sat lis‘ening to
my friends from the treasury benches as
well as some friends here, I had a rather
disturbed feeling that somewhere we were
losing the trends of the debatc.
A debate of this kind for evaluating an
event of great contemporary significance
ought to have been on 3 belter keel. It
has to be done with a particular historical
perspective and. with great objectivity and
ag Parliament of the host country, also
with a sense of humility and responsibi-
lity.

As 1 said, we are evaluation a conferen-
ce where the under-privileged of the world,
majority of the mankind, had assembled
to discuss problems of great concern and
further consequences, That is why I
thought this was not an occasion to indulge
in certain amount of sentimentality, an
exercise in culogy or an occasion for feli-
citation.  You will forgive me and so also
other friends, if I say that sycophancy is
an enemy of non-alignment because syco-
phancy breeds certain partisanship and
alignment and more so, when a movement
of this kind which had had the benefit of
many an apostle and not just one lord or
lady benefactor or guide, it was important
for us to remember this historic fact and
we trimmed our own sides in a debate of
the great Parliament of India evaluating
the great New Delhi summit of the mon-
aligned. That is why Prof. Dandavate
pointed out that that was the approach of
Shri Jawaharlal Nehru, If I may be per-
mitted to quote because it is very impor-
tant for all of us to remember this, he
said in this very House that it is comple-
tely incorrect to call our foreign policy a
Nehru policy. He said, it is incorrect
because all that T have done is to give
voice to that policy, I have not origina-
ted this, It is a policy inherent in  the
circumstances of India, inherent in its
past thinking, inherent in the whole mental
outlook of India, inherent in the condi-
tioning of Indian mind during our struggle
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for freedom, inherent in the circum-
stances of the world today, It is not, It

is a national concensus, despite Ram Jet-

hmalanis, despite Subramaniam Swamys.
I have no doubt in my mind.

MR. DEPUTY SPEAKER: Very balan-
ced.

SHRI K, P. UNNIKRISHNAN: I have
no QOubt in my mind that this country will
continue to adhere to the principles of non-
alignment because there is no other alter-
native for this country or for that matter
for the under-privileged countries of the
world.  The Seventh summit, in addition
to this, had to be important because of
its particular contemporary context. Not
only because it was meeting in New Delhi,
wherever it might have met, it would have
been a great event of great significance
Because of the present international situa-
tion in the context of the intensification of
the arms race when the clouds of war fill
the horizon and when fresh points of
crisis are arising all around and when the
yearning for peace is getting strengthened
and in the context of a global slump
which adversely affects as I said, the
under privileged humanity of the non-alig-
ned countries, it had to be significant. My
friend Mr. Jethmalani referred and posed
a very important question which to him
was important, when most of the non-ali-
gned did not believe in democracy, did not
have domocratic institutions of the type
and quality and texture that he wants, what
is thig that you are talking about? But I
want to remind. It is not an ideological
bluff. It is wholly irrelevant if my good
friend Mr. Jethmalani would permit me
to use that word. T should not use be-
cause he is very senmior to me. So, I
would only say it was irrelevant. (]
is in the context of our national struggle -
that we had acquired certain perception,
which developed into our foreign policy,
and non-aljgnment is not conceived as a
mantra or panacea or solution for all
situation: it is basically an assertion of our
independence and sovereignty. That is
why it has to be anti-colonial, it has to
be firmly anti-imperialist, It cannot be
taken away from this context, it cannot be
rooted out and planted somewhere else.
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That is equally so because we have to be
away from the blocs. Because of the
context of it3 origin in the forties and
fifties. when the cold war was being inten-
sified th> canse of peace and development
will go rogether. Development is  the
primary concern, ending global inequali-
ties is the primary concern of these coun-
tries. That is why peace because the
Prime passion and concern of this move-
aent.

Sir, you krow the gieat role we have
played in the past, There is notlung
about which  we have to be ashamed.
Right from the days of Jawaharlal to
Mrs. Indira Gandhi we have stood firm on
this  basic perception. There was a
conference in Rgpdung in 1955, Shri
Madhavrap Scindia referred to Brioni, It
created a climate for building up wmoral
pressur2, ¢nd that alse resulted in the
taking or of the issue in the  United
Nations thiough our distinguished reprasen.
fztive, the late Shri Krishna Menon. He
converied it ‘mc a forum for de-colonia-
lism. It s all these events of significance
which led to the Belg ud: Summit.

Equally important was our role during
the Disarmament Conferences and debates
in the United Nations. Because as I said,
peace had to be a matter of passion, a
matter of great concern, for the non-alig-
ned countries, So, it became a peace off-
ensive, The movement of non-alignment
became a peace offence. and we need not
be apologetic about all these things. Some-
body may call it immoral, Shri Jethmalani
may hold that view, because he has a cer-
tain perception, but that is not the view of
this country.

A question has been raised about the
number of countries, the quantitative deve-
lopment of the movement, which rose from
25 or so in Belgrade, to a hundred odd.
I will not say that a qualitative degeneracy
has set in; I would rather call it  a quali-
tative complexity. which is inherent in the
present situation, The major issues  of
concern have also very much changed.
They have become more complex questions
of war and peace, armament race, disarma-
ment, problems of development, the pro-
blem of removing poverty, filth and misery
which we have in this country.  These

4
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have been well reflected in the declara-
tion adopted in this Summit. But there
have been issues or bilateral questions for
which we have to find solution, like Iran
and Traq, regional conflicts. I am happy
to note that our role has been quite signi-
ficant.

o

Unfortunately, certain references were
made to that great hero of our times, to
use Shri Samad’s expression, to Shri Yas-
ser Arafat.  In the non-alignment move-
ment, the Arab component is one of the
significant components of the whole move-
men, We stand for Arab nationalism.
It is not a question of accommodating a
few Sheiks, or anything like that. Arab
nationalism is a historical phenomenon. It
may have failed, it may have certain ele-
ments, certain trends, which we may not
like or appreciate.  But it has been the
tradition of this country. Since he has
quoted Mahatma Gandhi, I would say that
right from the days of Mahatma Gandhi
we have supported the cause of Arabs and
Palestine. That is our background. Since,
he has quo‘ed Mahatma Gandhi, I wanted
to remind him today. It is Mahatma Gandhi
who stood for this. That is why, I want this
resolution, this motion to be adopted to-
day by the Parliament of India not only ex-
pressing our views about our own role
that we have played in this Conference but
alsp in a sentence or two referring to the
roles of some other significant people who
have contributed to it. Sir, I do not want to
go into many question which have beent
referred to—Indian Ocean and so on. Pro-
bably, we can do so when this question
comes up during the Debate on the Minis-
try of External Affairs.

I only want to say that the Economic
Declaration of this Summit is a very vital
and significant document. Sir, it is very
vital for us because of the situation in
which we find ourselves today crossing
certain humps of development. I find the
Prime Minister spoke in Cancun Summit—
a reference to some other role of IMF and
the World Bank was different, T am very
happy to note the way in which she forth«
rightly said certain things about the IMF3
and their Shylocking pressures. This is
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what we have been saying in this House.
This is what we have called death-trap.

I am very happy that in a report pro-
duced by her diplomat—I know the reports
had behind this the work of some othar
young brilliant minds of our diplomatic
services—and I want to use this opportuni-
ty to pay my tribute 1o them. They are the
people who have made this Conference a
success because they created a framework
for discussion. Sir, ever since the Havana
Summit, 1979 the debt of the developing
world has gone up by another 600
billion dollars, This is a significant thing
to be noted by every country including
this country. So, whether you meet in
Ottawa. Cancun or whether you adopt
contiliatory postures and cnange your
development strategy as 1 complained
that we have done in this country to suit
the interests of thees people in Washing-
ton, they are not going to be conciliatory
towards you. This calls for domestic
policies and the path of development that
we have chosen has to be kept firmly on
a even keel. That is what 1 would say.
Our responsibility is greater now. that we
have accepted. The chairmanship or the
chair-personship or whatever it is; it has
come to us and it not only casts certain
responsibility for our foreign office Min-
istry of External Affairs but it casts a
greater responsibility in our conduct of
domestic policy as well. I have no doubt
that we will be able to do but it is a
question of our credibility. Tt is not just
indulging in populist strategic or senti-
mental thing or praising ‘X. Y’ or ‘7
That is not going to take us anywhere.

Sir, T conclude that if we have to
put muscle into our diplomatic efforts,
then we have to put our muscle into
our domestic efforts. Otherwise, the world
will evaluate us differently. You know,
how statesmen have gone down and
what history tells us.

T conclude now by saying one word
about my amendment. I have already
said that. Unfortunately, somebody, my
friend, Mr Stephen talked about some
devilish pressure. 1 am sorry that he
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has used that expression,  embarrassing
the Foreign Minister. No. And somebody
else said trivial amendments. No. The
amendment that I have moved, 1 consi-
der, in the context of the debate, is only
an addition of the important sentiment
which I thought has to be put on record
when we are discussnig. That is why, I
have moved and I commend the amend-
ment for the consideration of the House.

SHRI ASHFAQ HUSSAIN (Maharaj-
ganj): Mr Deputy-Speaker, Sir, it is wel-
come that the Parliament js given an
opportunity to express itself on the
Seventh Conference of Non-aligned Na-
tions held recently in New Delhi. 1t
would have been more appropriate if
all the documents an® drafts presented to
the Conference had been circulated to
the Members of Parliament and full de-
bate had Been allowed providing ample
opportunity to the Members to express
their views as non-aligned movement is
not a partisan subject for political dif-
ferences.

The developing countries cannot pro-
gress without peace as peace and deve-
lopment are indivisible. It is agonising
to note that after the United Nations Or-
ganisation has been set up, several hun-
dred million of people have become shel-
terless, hungry and illiterate while one
million dollars are being spent every mi-
nute for producing armaments for the
destruction of mankind. American Gov-
ernment under Reagan Presidentship had
decided to spend about 1600 billion dol-
lars between 1981 and 1985. It baffles
our faculties to note that even at Rs
6000 crores expenditure on defence in
India, it would take about 266 years to
reach this colossal scale of expenditure.
Our GNP at  1970-71 prices is about
50,000 crores today. Even if one spends
the entire GNP on defence, it would take
32 vyears to spend 1500 billion dollars.
If the money that is being spent on
armaments is  diverted to development,
probably within a period of 30 years, hu-
manity can eliminate  hunger, illiteracy
and disease. Unfortunately India is alsd
facing problems, the problems of imperia-
lism, aiding and abetting our neighbours.
Notwithstanding the declaration of non-
aligned Conference regarding  Indian
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Ocean as the zone of peace, the U.S. is
speeding up its eflorts to convert Diego
Garcia into a nuclear base. The Prime
Minister as the President of the non-
aligned movement for the next 3 years
shoulg immediately take up the issue of
return of Diego Garcia to Mauritius and
mobilise the members of the non-aligned
movement for this purpose. This is a
vial test for the leadership of the move-
ment.

It is unfortunate vac'lations and pre-
varicationg kept the r ghtful representa-
tives of Kampuchea vut of the non-
aligned movement. It js high time that
this fatal mistake is corrected and India
should take the Jlead.

Lebanon and PLO are the members
of the non-aligned movement, It is ago-
nising to note that except for some muffl-
ed voices, non-aligned movement could
not effectively intervene in preventing the
massacre of innocent women and child-
ren and others in Lebanon by Israeli
army which is armed, trained, guided
and finance by  American imperialism.
Every movement of the Military of Israel
is masterminded by its American patrons.
Israel itself self about £ 1300 millions
worth of arms to Latin American coun-
tries. Tt lookss as if Israel performs the
job of ‘a selling agent of military in-
dustrial complex of America. The non-
aligned movement should assert itself
and gee that aggression by Israel is va-
cated from the Arab territory and peace
is restored and Palestinians are given
their homeland with sovereignty of their
own. This is another test for the non-
aligned movement.

It is not the friendly welcome we or-
ganised for Arafat in India that matters.
It is our capacity to intervene to help
the PLO that really counts. It is a tra-
gedy of our times that Iraq and Iran are
continuing a suicidal war which would
only help imperialism to sell its arms.
Imperialism thriveg in times of war and
tensions. Tran and Traq are together help-
ing imperialism by prolonging the war.

The Economic Declaration contains
many helpful statements about organisa-
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tion of banks of non-aligned nations,
collective self-reliance and economic co-
operatfon among non-aligned nations and
the new international economic order.

No country which does not make in-
ternal self-reliance ag the foundation of
its development would be able to inspire
and organise collective gelf-reliance. Tho-
ugh the proposal to set up a Centre for
Science and Technology is undoubtedly
welcome ~that should mnot be allowed to
become a happy hunting ground for multi-
national corporations, The Government’s
industrial policy of 1980 expounding ex-
port-oriented economic development is an
antithesis to self-reliance as well as to
collective self-reliance. It offers a direct
welcome to the multi-national corpora-
tions which were denounced by Prime
Minister herself as instruments of sub-
service at  neo-colonial forces in  her
address to the non-aligned Summit at
Algiers in 1973. We are afraid there is
a decade of drift from the policies sta-
ted at that time and also being pursued
currently. The recent sale of shares held
by IDBI and LIC in India Cements and
Ashok Paper Mills to TTC, a subsidiary
of “multi-nationals confirms the drift and
every patriot who believes in self-reli~
ance is bound to be shocked. The way
in which the BHEL is being sought to
be dismantled, development obstructed
and foreign companieg are invited evem
when BHEL tenders are the lowest and
Electronics Corporation of India is not
alloweg to develop should make any pat-
riot shudder about the future of our
country. Unless we  generate necessary
political forces to fight for self-reliance
and peace, we wonder whether the dis-
senting voices in the non-aligned move-
ment will not be able to assert shem-
selves. . ¢

The non-aligned Movement has excited
hope among the suffering millions of the
world which constitute a vast majority.
This hope cannot be realised without
development, utilising science and tech-
nology for that purpose. Development is
impossible without peace, irrespective of
differing political and social ‘systems, in
every country people are on the march
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demanding peace but those that wield eco.
nomic power have a vested interest in
perpetuating themselves. Hence they be-
lieve in war or at least in an atmos-
phere of war to facilitate their maximum
exploitation, maximum profits is their
sols motivation and not maxmum pro-
duction. Hence the Non-aligned Move-
memnt must struggle for peace and deve-
lopraznt as a gingle phenomenon, This
striggle is the major item on the agenda
of contemporary history.

This struggle is the message of Presi-
dent Fidel Castro, the out-going Chair-
man of the Non-aligned Movement to the
7th Non-aligned Conference.

SHRI CHANDRAIJIT YADAV: Sir,
think that the purpose of this motion is
very limited. It is not the purpose of
this motion to discuss the entire non-
aligned movement its concept and the
foreign policy gamut. A historical event
took place in our capital and certain
very important decisions on behalf of
the people of the world were taken. We
are today greatly concerned with the
danzer of nuclear war. A powerful uni-
t2d voice was raised from New Delhi by
p-ople who are fighting for a new life
tor themselves and by those who want
to free themselves from socio-economic
exploitation. Therefore, it was in the
fitness of things that our Parliament
should take note of it. This was the
limited purpose and I think that every-
body, as an Indian feels a sense of pride
that the message which has gone from
New Delhj is a message of peace and
progress. What will bz remembered as
New Delhi's message from the Seventh
Non-aligned Conference wiil form part
of world history. It ig on a crucial time
that this voice hag been raised. Unfor-
tunately, the debate, has been narrowed
down to this issue, whether we should
record our appreciation of the Prime
Minister’s contribution to the success of
the Conference or not? It is really un-
fortunate. Before this Conference a lot
of rumour was going on in the whole
world, whether the Conference will take
note of the role of imperialism and colo-
nialism, or not. So many forces were
working, and all sorts of things were
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being said. It was said there is no need
of mentioning the anti-imperialist role
of the non-aligned movement because
that era is over; there is no need for
mentioning the colonial exploitation be-
cause that will divide our movement'.
All sorts of things were being said. But
I must gay that the Prime Minister of
India, not ag the Chairman of the Con-
ference — at that time she had not taken
over as Chairman of the Conference—
but as the Prime Minister of India, in
her inaugural speech, set the tone of the
Conference, when she took a firm stand
on the role of the non-aligned move-
ment, the role against imperialism and
colonialism. That was really the begin-
ning. Later on she was elected Chairman
of the Conference. It is correct that who-
soever might have been the Prime Min-
ister of the country would have been
elected. But individuals have a role to
play. Nobody can deny it. Shrimati In-
dira Gandhi as Prime Minister and also
as the Chairman, when she said that
non-alignment is the courage of true in-
dependence, when  she said that non-
alignement is the world’s biggest peace
movement when she said that non-align-
ment is anti-imperialist and anti-imperial-
ism conditions our approach, I think, she
was not only voicing the sentiments and
emotions of the millions of people of India
but she was voicing the emotions and sen-
timents and urges of all the peaceloving
people all over the world and of all those
forces who want to consolidate their
independece.  Therefore, to say that
we will not recognise this contri-
bution is not correct. In this House, if
a Member is eleced Chairman of a Par-
liamentary Committee, we go and cong-
ratulate h'm. And when the Prime Min-
ister of India becomes the Chairman of
the ever birgsst non-alignment movement,
we are objecting that we should not even
appreciate. 1 think, this is something
which is not our tradition, this is some-
thng which is against the Indian traditon.
Mr Stephen was very right when he said
that they were very modest. They have
not even -ongratulated the Prime Minis-
ter on her election as Chairman of the
Conference; they have only said that we
may record our appreciation of the cen-
tribution she has made as Chairperson.
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What more modesty there can be- 1
wag really sad, I was really pained, when
the whole debate really boiled down to
this narrow issue. I will say that this
Conference has very great achievements
to its credit. What did we achieve from
the New Delhj Summit? From this Sum-
mit, the non-aligned movement has em-
erged as a united, strong, political force
on the world scene. From New Delhi
Summit this has been proved again that
the non-aligned movement continues to
be anti-imperialist and anticolonial and
is the vanguard of the independence
movements of the people- of the world.
From the New Delhi Summit we have
proved that the non-aligned movement
continues to be a staunch supporter of
liberation movements, whether it is PLO
or in Namibia or in South Africa. The
New Delhi non-Aligned Conference has
proved that we continue to raise a power-
ful voice against the nuclear arms race.
And, therefore, we are representing the
urges of the entire peace-loving people be-
cause people all over the world. Tt is the
people who are coming in the  streets
that they want peace and they are
against the nuclear arms race. And the
Non-aligned Movement has  symbolised
the urges and aspirations of the peace-
loving people of the world.

The Delhi non-aligned summit collec-
tively took a global view on the basic
issues facing the world. It is not a
small achievement for 101 countries  their
leaders, their heads of governments and
heads of States sitting together and ag-
reeing and taking a collective global view
on the basic issues facing the entire hu-
wmanity .

Another achievement of the Delhi con-
ference was that we have said that we
want to establish a new international
economic order and we want to restruc-
ture the entire = financial and economic
system So that the developing countries,
the newly liberated couantries, the poor
people can get their share in the world
resources. A collective self-reliance, a
greater co-operation between the countries
of the South, a greater understanding on
major issues--these are the major ac-
hievements .
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I would say another major achievement
of the Delhi Conference is that it has
given a new perception to the movement,
It has given a new temper. Greater than
that, it has given a new self-confidence,
a new self-confidence to the movement
itself that we can stand together and we
can raise our voice collectively.

In my opinion another major achieve-
ment which I have noted and about
which I feel a sense of satisfaction that
it has got a new leadership. In the beg-
inning 3 names are very much remem-
bered — Nehru, Nasser and Tito. They
were the founding fathers — the trio.
Collectively they held the leadership, For
a long time. Though the non-aligned
movement was developing and was mar-
ching ahead, but was without an eminent
Jeadership. 1 would say the Delhi Con-
ference has given a new leadership and
here 1 will mention Indira Gandhi, Fidel
Castro ang Yasser Arafat. They are the
three personalities who will be able to
lead this movement in this new era. The
Non-aligned movement has again got world
personalities, collective leadership, peop}c
with a clear perception, people who can
stand and speak with courage and who
can speak what the new generation of
people of the world would like them to
speak.

Lastly, T would say about the manage-
ment of the conference. It has been said
— what is the credit that India has got
from this conference? I would say that
India acted from the very beginning with
grace. India acted with dignity. India
was not keen to have this conference in
New Delhi. India did not apply and
India did not go canvassing for the con-
ference, Many countries we saw here,
were canvassing for the next conference.
In a special situation where Iraq an'd
Iran — you know, they cannot stay 10
one hotel and they refused to sit in one
row on the rostrum, — both countries
were agreeing that India should host the
conference. Iraq and Iran both said, let
India host the conference. But India said,
‘No, unless the entire movement unani-
mously say, we are not keen to host the
conference.” We acted with dignity. We
acted with responsibility and I think that
was the reason why an atmosphere was
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created where a unanimous decision was

taken that India should host this confer-

ence. ...
(Interruptions)

AN HON, MEMBER: And that too
at a short notice.

SHRI CHANDRAIJIT YADAV: Well,
that is a gmall thing. That was also done
with a great finesse and with great effi-
ciency. That was all appreciated. Every-
body appreciated it. I was saying, India
was not showing keenness to have this
conference nor was Indira Gandhi show-
ing any keenness. Mrs. Indira Gandhi
knew it our Foreign Minister knew it —
that if the conference is to be held at
Delhi India will become the Chairman
and Indira Gandhi will become the Chair-
person; but they were not very keen that
they will have the conference unless the
entire movement wanted it.

Some friends may say, because the
Soviet Union has hailed the outcome of
the conference, because the socialist world
has hailed the outcome of the confer-
ence, because Fidel Castro came and at
tended the conference,  because Yassar
Arafat came and called Indira Gandhi
his sis‘er, therefore, they will look ‘at it
with suspicion. This is not correct. If it
had been said in a lighter vein I can
understand it. Mr Jethmalani is not the
person who says things in a lighter vein-
Whatever he says he feels it. Therefore
it shows that these reactionary forces
have been totally disappointed. The New
Delhi conference is a forward march.

As an Indian, I fezl a sense of pride.
Now, after all, what has been said in
this resolution? It is said that we are
hailing the New Delhi message. Is it wrong
to hail the New Delhi message? thosec
who do not want to hail, they are oppos-
ing, Is it wrong to convey our appre-
ciations and congratulations to the Heads
of States and Governments who came
and attended this conference? Is this not
in keeping with our great tradition? I
am proud of it and I have a sense of
pride; is it wrong? I have travelled
throughout the country. People believe
that India is a country which has a
great tradition for upholding justice, for
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9pposing fascism and imperialism, fight-
ing for peace. As an Indian I feel proud
that this voice has risen again from the
land of the Buddha, from the land of
Gandhi, from the land of Nehru.

With these words, T support the reso-
lution .

MR. DEPUTY-SPEAKER: Now the
hon. Minister for External Affairs will
intervene, Mr. Kamal will reply.

Now, the hon. Minister.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): Sir, from tomorow for two days
we shall have a plenary debate on Ex-
ternal Affairs. 1 was told that External
Affairs has been allotted 8 hours. I was
a little disappointed. But, now, Sir, I
have no complaint. As you have been
pleased .to say, the reply will come from
the Mover of the Resolution. I stand here
only to furnish certain factual informa-
tion which will enable hon. Members to
draw the right conclusions in regard to
the Summit.

Some points have been raised. Mr.
Kamal Nath will not normally have the
information with him. So I have to in-
tervene and place that information before
the House. It was said that certain Or-
ganisations Were invited as guests and
Observers to the Summit, Certain others
were not. I would like to say, in the
first instance, that in regard to the in-
vitation extended to the Delegations either
as observers or guests or as full Mem-
bers, there was no departure whatsozver
from the previous Summit held in Havana
in 1979. It may interest hon. Members
or at least the Member who raised this
to know the Organisation of Islamic co-
untries was admitted to the Movement as
Observer in 1976 at the Colombo Sum-
mit, the African National Congress at
the Lusaka Summit in 1970 and the Pan
African Congress at the Ministerial meet-
ing at George Town in 1972. The So-
cialist Par'y of Puerto Rico has been
attending the Non-Aligned meetings since
its admission as Observer at the Algiers
Summit in 1973.

So, ag host country, when it came to
inviting delegations as Observers and
guests, we strictly adhere to the list that
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came to us from the previous Summit.
So, we cannot possibly be faulted on
that. You will also be interested to
know that the new admissions at this
Summit were made by the Summit itself;
at no other level Until the Summit ad-
mitted these Members or Observers or
guests as the case may be, they were
not called upon to take their seats. They
were sitting separately. So, to that extent,
we have been meticulous and each one
of these was admitted unanimously, In
the case of admission we did not even
go by consensus. We insisted' on unani-
mity. I have not geme across any case
where any country or anybody was ad-
mitted otherwise. Venezuela is a case
in point, In September 1982
at the time of the General Assembly
Session, the  question of admission of
Venezuela came up before the Confe-
rence, before the meeting of the Foreign
Ministers. We  found regretably that
there was no unanimity. One or two or
three countries had reservaions. We tried
‘our best to bring them together, sit with
them to see that the differences are
ironed out so that Venezuela who is an
esteemed Member of the Group of 77,
has been the Chairman of G-77 and as
far as we know, believed ardently in the
principles of non-alignment, could be
admitted or at least the recommendations
for its admission could be adopted unani-
mously there. This, unfortunately, did
mnot happen. But we did not go by our
individual likes or dislikes.  We did not
go by our individual conviction that this
country has to be admitted even in the
teeth of tertain opposition or reservations
on the part of some countries, right o1
wrong. So, the matter wag kept in abey-
ance. Tt was again kept in abeyance at
tne New Dlhi Summit because again we
found that the reservations lingered on
although the position appeared to be less
difficult than before, yet, since we have
been admitting countries op the basis of
unanimity and we could not say that that
Unanimity has been achieved, the admis-
sion of Venezuela was mot insisted upon.
We hope that in the months to come, as
early as practicable, it will be possible
0 admit Venezuela ag a full-fledged
Member, whereas some other countries
which applied very late got,admitted as
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full members because there was unani-
mity on their admissitn. I would, there-
fore, like to submit respectfully to the
hon. Members who raised this question
that in the matter of admission, we have
been completely meticulous and guided
by the list and the practice which was
handed down to us from Havana. -

The next point is in regard {o the
Indian Ocean, which has been discussed
by several hon. Members. I do not have
to repeat it; propriety demands that I
do not start expadiating on what has been
discussed in such detail. The only point
which T would like to m=>-t is the one
raised by Prof. Chakraborty. This com-
plaint that Diego Garcia has not been
mentioned or mentioned tangentially has
been there for some years now, but I
would like to remind him that it was not

_in  New Delhi in 1981 that Diego Gar-

cia was agreed to be kept out of the
declaration by NA. It was in the Havana
Summit. Why was it done? There was a
background to it.” If you really want to
pass a resolution all by yourself, and
say that the Indian Ocean has to be a
zone of peace, you can very well do so,
you can put whatever you want in that
resolution, no one will have any excep-
tion to that, but what will happen ulti-
mately is what has happened to many
of the resolutions passed by the United
Nations General Assembly from time to
time, to which reference has been madc
by Shri Indrajit Gupta just now, namely
that they remain on paper. There is not
even a remote possibility of their being
implemented, and there is no way of even
trying to get them implemented. In this
case, I do not say that the possibility of
this resolution being implemented has be-
come very very bright overnight; I do
not say that. But I do say that it is
no longer gathering dust in the archives
of the United Nations; it is still a live
factor, a live issue, and Summit after
Summit after Summit and meeting after
meeting after meeting this is coming up.
Particularly, when the countries who were
supposed to vacate the Indian Ocean, if
this resolution is to be implemented, came
into the Ad hoc Committee and said.
‘Yes, we will participate in your delibera-
tions, we will contribute, we would like to
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be members of this, After they
_came into it, naturally taey
had to be heard. And when they had
their reservations, they expressed their
doubts, they but spokes according to our
perception and perception of many many
countries, they sought to sabotage it.
‘Whatever description you may give, to
what they are doing or what they have
been doing, the fact remains that they
are members of the Ad hoc Committee
and whatever the Ad hoc Committee de-
cides, as Members of the Ad hoc Com-
mitee, they will have to implement; the
responsibility of implementing it still rests
with them. The moment they leave or
you make them leave, they are free of all
responsibility. You can  please yourself
by passing a resolution, as strident as
you can make it. But nothing will actu-
ally happen. This is the position.

We inherited this from Havana, where
Sri Lanka as the Chairman of the Ad hoc
Committee, said: ‘If you really want
that Sri Lanka should shoulder the res-
ponsibility of the chairmanship of this
Committee, and make some genuine effort
in order to bring about the possibility of
this conference, you cannot start by
naming these countries... You make a
general mention”. And let me also re-
peat that in the case of the Indian Ocean
it is not just two powers; there are
many more. They have their military
presence in the Indian Ocean. So, it is
not just a matter of one or two and
it is not a matter of rivalry; it is a
matter of presence of more than two po-
wers. Therefore, the question is much
more complicated than what could be
really described as rivalry between two
powérs Or two countries.

So, Sir, to cut a long story short, this
is what happened. But have we really
improved upon Havana or have we been
marking time since Havana? This is the
question 1 would commend for your con-
sideration. If we had only committed
Diego Garcia, as we did in the 1981
Foreign Ministers’ Conference and  for
valid reasons, for reasons which we con-
sidered ' valid dittoed that line at this
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Summit, you could naturally say that we
have been marking time since Havana.
But that is not what we did. We brought
in Diego Garcia, not only as a base,
which needs to be vacated, but also as a
part of territory belonging to some other
country which needs to be restituted to
that country. So, it is also a question of
decolonisation that we have brought in
And when it becomes a question of de-
colonisation-it is not only the Indian
Ocean as a zone of peace-not this.
forum alone, but there are other for a
where the questions of decolonisation are
being agitated day in and day out. So
you have opened another forum for this.
And we are happy that the Non-Aligned
Movement will be able to raise this ques-
tion again and again and again, at all
these fora and the pressure of public
opinion, the pressure of world opinion
can be built up in a much more mas-
sive way than has been possible hitherto.
Therefore, what we have said in Para 81,
is that “the Heads of State’ and Govern-
ment expressed in particular their  full
support for the Mauratian sovereignty,
over the Chagos Archipalago, including
Diego Garcia, which was detached from
the territory of Mauritius by the former
colonial power etc. and establishing and
strengthening” here comes the question.
We have not abandoned the original argu-
ment or the original ground “the estab-
lishment and strengthening of the mili-
tary base at Diego Garcia has endanger-
ed the sovereignty and territorial integrity
and the peaceful development of Mauri-
tius and other States. They called for an
carly return of Diego Garcia to Mauri-
tius,” Now we have combined the two-
concepts here, not without opposition from
within the Drafting Committee, or
whichever Committee was considering it,
let me tell you, but we could overcome
that opposition. We could tell them that
the concept of Diego Garcia as a base
has been there with us for a long time;
we just cannot abandon it mow merely
because you want to have a Conference
on the Indian Qcean and the Chairman
of the Ad hoc Committee feels that if
Diego Garcia is mentioned, there may be
more difficulties. So, we sorted this out
by having another para in another con-
text, but immediately after the Indiam
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Ocean Section. It is not scartered some-
where else. Until Para 80 the declaration
deals with Indian Ocean and Para 81 with
Diego Garcia. Now it is for Hon.
Members to decide whether this is a
definite and distinct improvement on Ha-
vana or New Delhi, of 1981 or not. I
would say that this is a definite improve-
ment and the Non-Aligned Movement
intends to follow this up by taking all steps
that are necessary in order to raise this
question at every possible forum.

Sir, much has been said about the con-
cept of Non-alignment. I would not
again, as I said, expatiate anything
more, but I must say that T share
tae distress of some Members who have
expressed their views in regard to what
was said by one Member about Chairman
Arafat.

The House may recall that in 1980
when we gave the PLO Mission here the
status of an Embassy, there was an ap-
preciation from all sections of the House
and, therefore, from all sections of the
people of Igdia. The Arab cause, the
Palestinian cause has been dear to us for
decades and decades; we have centuries
old rlationship with them; and Arafat,
as has been said by other friends, is a
symbol of heroism in our view. There-
fore, at least, I had not expected that
this House would have to find itself in
the situation, the unenviable situation of
hearing what may be called the voice of
Israel in the precincts of this House.
(Interruptions) 1 feel pained as I hope,
as I know, a vast majority of the mem-
bers here and a vast majority of the In-
dian people would feel. I would not
like to go any further than this.

SHRI C. M. STEPHEN: That should
be enough.

SHRI P. V. NARASIMHA RAO:
‘That should be enough. Much has been
said about the political aspect of the
New Delhi Declaration, but I would like
to fill in certain things, which had not
been mentioned and those are on the
economic side. Members would have
read in newspapers that on the econo-
mic part of the Declaration, there has
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been all round appreciation irrespective
of the social or economic system a par-
ticular commendator represents or a
particular government stands for. There
has been all round apppreciation. But it
is rather intriguing that on the political
side, there should be objections in com-
plete disregard of the fact that the poli-
tical side and the economic side are in-
extricably linked and this umbilical cord
cannot be cut; you cannot take them se-
parately and view them separately. It is
true that the  political pronouncements
might have created an element of un-
easg in some quarters; that is natural.
But the very fact that the other side of
the coin, namely, the economic side has
been fully appreciated all round goes to
show that whatever the public posture
might be, the  other counter-part, the
other complement, that is, the political side
has its own validity and it has to be
accepted. Therefore, the two are the
two sides of the same coin; one completes
the other and is completed by the other;
they cannot be seen in isolation from each
other. T would, in a very few words,
say that the economic part of the De-
claration is perhaps the most comprehen-
sive document which has been adopted so
far in any Conference, particularly the
Non-Aligned Conferences; I would even
say any Conference, because I have not
come across any Conference which was
confronted with the very very complex
economic situation  which this Summit
was dealing with.

We have talked about global negotia-
tions many times.. We have talked about
the new international economic order; we
have been talking about it since 1974.
But Declaration adopted by the Delhi
Summit does not end there. It goes much
further. First it takes care of the long-
term objectives. Global negotiations na-
turally are going to take a long time. In
fact, there is as yet no agreement even
on the agenda, on the time-frame, or any
procedural detail in regard to global ne-
gotiations. Tf there is an agreement or
a seeming agreement, it is on the desir-
ability of having global negotiations in
the light of certain inter-dependence Of
world economy, which has been accepted
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on all hands. This is all that can be
said. I am making a very very cautious
statement. But there is many a slip bet-
ween the cup and the lip. And I can
see the difficulties, Once you launch
the global negotiations, even you decide
to launch the global negotiations, it brist-
les with problems, it bristles with fhurdles,
it bristles with obstacles. Even so, glo-
bal negotiations cannot be forgotten, can-
not be abandoned merely because they
bristle with obstacles, particularly in view
of the fact that from the Verseilles Sum-
mit of the industrialised countries, there
emanated a declaration which does not
reject the possibility of global negotia-
tions, but on the other hand accepts the
desirability, even though it puts some
conditions. Naturally, they cannot accept
it without conditions. If they had ac-
cepted it, there would be no difference
between them and us. So, we will have
to pursue it. There is no possibility of
having it tomorrow. But there is no
sense in saying that we are going to ab-
andon it because for the last 3, 4 or 5§
years we have mnot been able to make
any progress. That is not our aim. Then,
there is the new international economic
order. This is also a long-term ijdea,
long-term concept, long-term proposal.
Then the restructuring of the Bretton-
woods institutions. That again bristles
wih difficulties. But the New Delhi Sum-
mit while not losing the perspective of
the long term proposals, has addressed
itself to certain  immediate proposals.
Before the Summit began, before the
Heads of State and Government came
here, many of them wrote to our Prime
Minister saying that they were glad to
accept her invitation to come here, they
would come here, but in the next para-
graph of their letter, almost each one
of them said that they would like to
concentrate on the economic issues at
this Summit, they would not like the
energies of the Summit to be frittered
away in divisive issues they would like
in the main to concentrate on economic
issues. This is what exactly has happen-
ed here. That is why, this very com-
prehensive document has come out. Now,
this document, apart from the long term
things, talks of immdiate convening of
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an international conference on money
and finance. It talks of immediate mea-
sures to start a process of recovery, par-
ticularly in the developing world. 1t
talks of the activation and stimulation of
the growth process of developing coun-
tries. It talks of the satisfaction of the
basic needs of food and energy of the
developing countries. It talks of the so-
lution of their acute balance of payment
problems. It talks of the enhanced
prices which they should get for their
commodities which they are at the mo-
ment, selling dirt cheap. It talks of the
access for the products of the developing
countries in the markets of the develop-
ed countries. It talks of and lays em-
phasis on the question of ending unequal
exchange between developed and deve-
loping countries. And last but not the
least, it lays emphasis, just the kind of
emphasis that is needed on a subject like
this, on the help that is to be rendered
to the developing countries in their plight
of being unable to meet their debt obli-
gations. There was a proposal that we
should call for a moratorium on debt.
That was considered threadbare. They
came to the conclusion that calling for
a full moratorium would not be in the
interest of the developing countries them-
selves. Therefore, they said you  will
have to think of some measures by which
these countries are helped, the countries
which) are in no position to discharge
their debt obligations right now. Then,
about the question of the Centre of
Science and Technology in India, and
most important the South-South dialogue
I will give an idea to hon. Members of
the sweep of the action-progremme that

has been accepted for the first time in the
New Delhi Summit. The subjects which
it encompasses are these: raw materials,
trade transport and industry, monetary
and financial cooperation, insurance,
scientific and technological development,
tachnical cooperation and consultancy
services, food and agriculture, fisheries
health, employment and human resources
development, tourism, trans-national cor-
porations, sports, research and informa-
tions system—what we call the new inter-
national information order—and certain
very practical measures in that regard—
role of women in development, peaceful
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uses of nuclear energy, tele-communica-
tions, public enterprises, solidarity fund
of the non-aligned countries for econo-
mic and social development. This is again
an exercise in self-reliance. It may stari
with very very modest amounts. We are
not expecting hundreds and thousands of
billions of dollars to start with but if
you really have to help each other, you
have to begin somewhere and, therefore,
this very practical and specific proposition
has come, and further, International co-
operation for development, housing, edu-
gation and culture, standardisation, mea-
surement and quality control, these are
the subjects which have been gone into
in great detail. I can read out what has
been decided in regard to each of these
items but that would take a long time.
That is hardly necessary. When you get
the document, you will certainly know
in what great detail this Committee had
gone and brought out these proposals.

This comprehensive document has been
epitomised in the New Delhi Message. It
was felt that when we come out with
a 200-page document, may be only ex-
perts will read it, only those who  are
interested like scholars, etc. will read it
but mostly it will go unread. So, some-
thing which epitomises the entire docu-
ment has been brought out and as I said
it has been named the New Delhi Mess-
age. This has been circulated, I believe,
to Members. It has been very well con-
ceived, well brought out and very pointed-
ly lists out the most important aspects of
the document, that is, what the non-
aligned movement stands for, what we
are asking others to do, what we are pro-
mising to do ourselves. So, I would
commend these documents to the House.

Coming to the Motion, I know that the
mover of the Motion will reply, but I
would say that as I read this, I find it
a model of under-statement. I do not
see anything to which any section of this
House, any section of the people of India,
could have any objection. Naturally, you
can go on adding, you can make it as
leng as you like; but you. cannot make
it shorter. This is what I claim. It
brings out essentially the views of = the

_about it, it has been

N
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House, the least common multiple of
views of the House, the LCM. Others
would have desired much more to come
in; yet others would have desired some
other things to come in, but this is the
consensus. The method of consensus, if
it is to be applied for the first time here,
I fell it should be applied to this docu-
ment., This is the best way of really ex-
pressing a positive opinion in regard to
this Summit.

MR. DEPUTY SPEAKER: Mr. Kamal
Nath. I hope you are going to take the.
shortest possible time.

SHRI KAMAL NATH: Since other
hon. Members have spoken so much, I
hope I will be allowed to take at least
five minutes for my reply.

1 am thankful to all those who spoke
and 1 am grateful to those who have
supported the motion. This debate has
established at least one thing, that all of
us, each and everyone of us sitting here,
is conscious of international affairs, is
conscious of the problems confronting
mankind today.

Non-alignment is a concept. It does
not seek to supplement or complement
the United Nations. It is a belief, it is a
conviction. A lot has already been Said
amplified, it has
been clarified. So, I would not like to
give it a re-definition or re-analysis, I
am specially grateful to my colleague,
Shri Indrajit Gupta, for having defined
it very clearly.

I had occasion some months ago tO
participate in the 37th session of the UN
General Assembly as a member of the
Indian Delegation. On  this occasion, I
would like to take one minute of this
House to say something about it, because
it is very relevant. I was startled, I was
amazed, to find the amount of respect and
stature our nation commands. If I had
not seen it, if T had not been a participant
on this occasion, I would never have be-
lieved it merely by reading about it. I
think this stature, and respect we com-
mand, is basically because of the policies
we have been following, amongst which is
the policy of non-alignment. It is also
because of the way in- which the officers
of our Foreign Service are able to success-
ful project our policies. Merely having
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policies would not have helped, it is the
projection of our policies which is very
important.

I thank my colleagues, those who have
supported this Resolution, and I express
my gratitude to them, especially to those
from other parties, who have risen above
narrow party lines on this matter, which
I believe is a national issue, not a matter
concerning my  party or the Treasury
Benches, but a matter concerning the
whole nation.

I would only deal with two or three
points which my colleagues have made.
First of all, T would like to thank our
Foreign Minister, who has very clearly
enunciated the position, because he has
more knowledge of the subject that what
most of us have got. The object of my
Resolution and motion was limited, merely
to express appreciation and not to go into
all aspects of foreign policy, which can be
done in the Foreign Affairs Debate by
the Foreign Minister, who is an expert on
this line. So. today when I am speaking,
1 feel as if I am encroaching upon his
prerogative of replying to this debate.

My colleague, Professor Chakraborty,
asked: why should one party or one
person get all the credit? I made it
amply clear in my opening remarks that
the credit for the success of this Summit
is not of one person or of one party
but of the whole nation. I am particu-
larly grateful to my hon. friend,  Shri
Indrajit Guta, for dealing with the de-
lirious spsech of my hon. friend, Shri
Ram Jethmalani. And for the way he
described the concept and definition of
Non-Alignment. T also thank Prof.
Dandavate, T repeat that Prof. Dandavate
who is a Professor of Physics and though
has moved in other directions has rightly
stated that Non-Alignment is a national
consensus. We all know that the Govern-
ment of which he was a Member had
found fault in everything which the pre-
decessor Government or predecessor Go-
vernments of the Congress had done when
that Government was in power but they
had not feind fault with the policy of
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Non-Alignment. This only establishes
and amply makes clear....

DR. SUBRAMANIAM SWAMY: No,
no.

SHRI KAMAL NATH: Coming to-
wards my friend and colleague, Shri
Ram Jethmalani, we all know that he is
a lawyer and the job of every lawyer is
to find loopholes and to move amend-
ment.

AN HON, MEMBER: He is a criminal
lawyer.

SHRI KAMAL NATH: So, he went
about finding loopholes in the policy of
Non-Alignment, and moving amendments.
Who has put words in his mouth, I do
not know  bearing his speech 1 cannot
say whether it is tragic or comic. I do
not know whose brief he is holding and
whose power of attorney he is holding to
make such absurd statements. 1 am
thankful to Shri Chandrajit Yadav for
his kind support and to Shri Unnikrishnan
for some of the points which he has
made specially commending the role of
President Castro and Shri Yasser Arafat.
Our Prime Minister and Foreign Minister
have already profusely appreciated -their
role. So, I think, he should be quite satis-
fieq with that. (Interruptions)

In the last 5§ hours, two things have
emerged, here. This House—all Mem-
bers from all Parties—cannot and will
not stand and tolerate suppression, opp-
ression, imperialism oy exploitation, There
is a consensus in our policy of Non-align-
ment and this has been adequately reiter-
ated. We have now debated this for 5 hours
and T would not like to take more time
of the House. I would only say and I
would appeal to those who have moved
their amendments not to press their
amendments in conformity with the spirit
of the subject which we are debating
today. The matter and the issue is na-
tional in nature thus we should not be
a House which is divided.

MR. DEPUTY SPEAKER: Shall I put
all the amendments moved to the vote
of the House?
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DR. SUBRAMANIAM SWAMY: Se-
parately Sir. We have been sitting here.

MR. DEPUTY SPEAKER: Yes, I will
put them separately,

DR, SUBRAMANIAM SWAMY: But,
Sir, under the rules we have the right to
say one word.

MR, DEPUTY SPEAKER: Under what
rule?

DR. SUBRAMANIAM SWAMY: Under
Rule 184, You must allow me to say a
word. .

MR. DEPUTY SPEAKER: All right.
As a special case, I will allow you to say
only word and not for all,

eDR, SUBRAMANIAM SWAMY: Sir,
first of all, iy ig not easy for me to move
an amendment largely because I do re-
cognise that a great deal of  expertise,
political  sophistication and  diplomatic
maturity went into the conduct of  this
Non-Aligneq Conference, But, Sir, under
Rule 184 this hag been brought in after
it wag not possible to get The Speaker to
move it, "And, therefore, it is my duty
as a Member of Parliament. ...

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRT BUTA SINGH):
If not the Speaker then who approved
it?

DR. SUBRAMANIAM SWAMY: It
does not matter whether it is” tm@er Rule
184 or....

SHRI BUTA SINGH: Le; me put the
record straight. Tt hag been brought with
the approval of the Speaker.

PROF. MADHU DANDAVATE: Mo-
tion under rule 184 is to be admitted and
not approved by the Speaker.

DR. SUBRAMANIAM SWAMY: I am
not contesting that,

MR. DEPUTY SPEAKER: You wan-
ted only one minute but....

DR, SUBRAMANIAM SWAMY. I
have to educate the Minister of Parlia-
mentary Affairs who is new. Therefore,
it is my duty to say that the motion un-
der Rule 184 is being brought in by two
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Members of the Ruling Party. Much of
the sentiments I agree with them. But as
a Member of the Janata Party, our Gov-
ernmen; having been in power, I myself
was a Member of the Indian Delegation
to the Non-Aligned Bureau meeting held
in New Delhi in April, 1977. So,
I would say that I would be failing
in my duty if I do not mention that this
country owes its special responsibility to
see that countrieg are freed from all kind
of foreign occupation and that includes
imperialist that includes American acti-
vity in various places, but I do regret that
the poor Afghanis who are presently un-
der occupation. ... (Interruptions)

MR. DEPUTY SPEAKER: Your party
leader hag already spoken on fhal.

DR. SUBRAMANIAM SWAMY: It is
not a question of that. In fact, I have
already given an amendment and I have
moved an amendmeng I hope, all will
agree with it, I would urge upon the Gov-
ernment that please do not forget the poor
Afghanis who are under foreign occupa-
tion; please do not hesitate to work for
the evacuation and the withdrawal of
Soviet troops from Afghanistan or from
elsewhere,

MR. DEPUTY SPEAKER: Therefore,
you are withdrawing the amendment,

SOME HON. MEMBERS: No, no.
Shall T put all the amendmentg together?

PROF. MADHU DANDAVATE: I say,
are amendments, not cut motions,

MR. DEPUTY SPEAKER: With the
permission of the House, I can put all
the amendments together,

SEVERAL HON. MEMBERS: Yes.

MR. DEPUTY SPEAKER: So, I put
all the amendments moved by the hon.
Members together.

SHRI K. P. UNNIKRISHNAN. You
cannot put all the amendments together.
These are not cut motlons,

PROF. MADHU DANDAVATE: You
cannot do it ever with the permission of
the House.

MR. DEPUTY SPEAKER: With the
consent of the members, I can do it I
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ask the hon. Members whether 1 can put
all the amendments togéther.

PROF, MADHU DANDAVATE: I say,
it cannot be done. These are not cut mo-
tions; these are amendments,

MR. DEPUTY SPEAKER: ! wanted
‘the consent of the members, The Thembers
‘who have given amendmentg are not
agreeable, Therefore, I am putting the
amendments separately, But I can ask the
memberg who have given amendments as
to whether they are acceptable to putting
all their amendments together, They are
not agreeable. Nobody can gtop me from
asking that.

DR. SUBRAMANIAM SWAMY: How
can. you club me with Mr. Unnikrishnan?

MR, DEPUTY SPEAKER: First, I
put Amendment Nos. 1, 2 and 3 moved
by Shri K. P, Unnikrishnan to the vote
of the House,

Amendment Nos. 1, 2 and 3 were put and
negatived.

MR. DEPUTY SPEAKER: Now, I put
Amendmentg moved by Shri Ram Avtar
Shastri to vote,

SHRI RAM AVTAR SHASTRI: I am
mot pressing.

MR, DEPUTY SPEAKER. Has the
hon, Member, Shri Ram Avtar Shastri,
the leave of the House to withdraw his
amendmert Nos, 4 and 6?

HON, MEMBERS: Yes.

Amendment Nos. 4 and 6 were, by leave,
withdrawn,

MR. DEPUTY SPEAKER: Shri K, M.
Madhukar—absent. I put Amendment
No. 7 moved by Shri K. M. Madhukar
to the vote of the House,

Amendments No.7 was put and negatived.

MR. DEPUTY SPEAKER: Dr. Subra-
‘maniam Swamy’s amendment is there,

DR. SUBRAMANIAM SWAMY: A

‘hope, the Government will accept my

amendment.
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MR. DEPUTY SPEAKER: I put
Amendment No. 8 moved by Dr. Subra-
maniam Swamy to vote,

Amendment No. 8 was put and negatived.

MR. DEPUTY SPEAKER: I now put
Amendment No. 9 moved by Prof. Madhu
Dandavate to the vote of the House.

Amendment No. 9 wag put and negatived,

MR. DEPUTY SPEAKER: 1 shall now
put amendment No. 10 to vote.

Amendment No. 10 was put and negatived.

MR. DEPUTY-SPEAKER: 1 shall now
put amendment No. 11 to vote,
*

Amendment No. 9 was put and negatived.

MR. DEPUTY SPEAKER: I shall now
put amendment No. 12 to vote.

Amendment No. 12 was put and negatived.

MR. DEPUTY-SPEAKER: The question
is:

‘This House notes with satisfaction
and pride that the Seventh Conference of
Heads of State or Government of Non-
Aligned Countries held in New Delhi
has concluded its deliberations success-
fully. The New Delhi Summit has rein-
forced the unity and the international
role of the non-aligned community.

This House requests the Government
of India of convey its thanks and appre-
ciation to the Heads of State and Gov-
ernment and leaders of various delega-
tions who, through their presence and
positive contrbiution, the success of the
Summit., It also places on record its
appreciation of the work of the Indian
delegation and the leadership provided
by the Chairperson Shrimati Indira
Gandhi.

India has been given the responsibility
of chairing the Movement, This House
believes that our country will be able
to discharge this responsibility in the
best tradiuons of anti-imperialism and

Self-reliance of our national movement.
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This Hoyse welcomes the Declaration those who stand for independence, peace,
adopted by the Summit and the “New disarmament and development.
Delhi Message”, which has called for an

end to the production and stockpiling of The motion was adopted.
nuclear arms as also for more purposive
efforts to launch a North-South dialogue 21.26 hrs.

. to enlarge South-South cooperation

and to usher in a New International The Lok Sabha then adjourned till Ele-
Economic Order, and believes  that ven of the Clock on Wednesday, March
these have strengthened the nands of all 23 1983|Chaitra 2, 1905 (Saka).
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